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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  May  4,  (1972|Vaisakha  74,
 7894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  SPEAKER  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Criticism  of  India’s  Action  by  Consul-
 Generel  of  South  Vietnam

 *681  SHRIC.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Consul  General  of
 South  Vietnam  in  New  Delhi  has  accused
 India’s  policy  on  Vietnam  as  partial;

 (b)  if  so,  the  nature  thereof;  and

 (c)
 to?

 the  reaction  of  Government  _  there-

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTFRNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Government  have  seen  the  re-
 ports  of  a  press  conference  reportedly  given
 by  the  South  Vietnamese  Consul  General  in
 New  Delhi  on  April.  8,  1972,  where  such
 Statements  have  been  attributed  to  him.

 (c)  Government  of  India  categorically
 reject  such  baseless  accusations.  Govern-
 ment  of  India  have  recently  reiterated  their
 well  known  stand  of  opposing  massive  U.S.
 bombing  of  Vietnam  and  supporting  the
 national  aspiration  sof  the  Vietnamese  people
 to  decide  their  fate  without  foreign  interfe-
 rence.  This  is  our  principle  and  consist-
 ent  position  and  does  not  make  Government
 of  India  partial  to  any  one  party  in  any
 way.
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 SHRI  ८,  K.  CHANDRAPPAN:  Con-
 .  sidering  the  fact  that  the  Government  of

 South  Vietnam  is  continuously  taking  a
 more  and  more  unfriendly  attitude  towards
 India,  as  it  happened  recently  on  the  ques-
 tion  of  the  chairmanship  of  the  ICC—that
 government  wanted  India  to  be  removed  and
 they  also  threatened  our  delegates  to  the
 ICC  to  be  expelled  —considering  all  these
 things,  may  I  know  whether  the  Government
 would  take  a  more  firm  stand  on  the
 question  of  recognition  of  the  PRG?  I
 raise  this  because  now  the  capital  city  of
 Saigon  ts  threatened  and  they  do  not  have
 any  contro)  over  the  territory  they  used  to
 control,

 MR.  SPEAKER:  Your  question  is
 whether  the  Consul  General  has  made  a
 statement...(/nter  ruption)

 SHRI  SURENDRA  PAL  SINGH:
 The  question  of  recognition  of  the  PRG  ig
 a  different  matter...(/nterruption)

 MR.  SPEAKER  :
 discussed,

 That  was  already

 SHRI  SURENDRA  PAL  SINGH  :
 There  is  no  such  proposal  to  recognise  the
 PRG  at  the  moment.

 MR  SPEAKER  This  matter  was
 referred  to  a  number  of  times  in  this  House
 in  this  very  session.

 SHRI  C.  K.  CHANDRAPPAN:  Con-
 sidering  the  fact  that  the  Government  of
 Saigon  is  taking  an  unfriendly  attitude  and
 taking  a  negative  approach  to  India’s  re-
 presentation  on  the  ICC,  may  I  know
 whether  the  Government  propose  to
 shift  the  headquarters  of  the  ICC  from
 Saigon  to  Hanoi  ?

 SHRI  SURENDRA  PAL  SINGH  :  Sir,
 as  the  Housé  already  knows,  the  visas  of
 the  Indian  personnel  on  the  ICC  have  been
 reval  idatedfor  a  further  period  of  six  months,
 So,  the  question  of  shifting  the  headquarters

 «
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 of  the  ICC  at  the  present  moment  does  not
 arise.

 SHRI  C.K.  CHANDRAPPAN  :  This
 happened  the  day  before  yesterday.  They
 said  that  India  should  be  expelled  from  the
 chairmanship  of  the  ICC.

 MR.  SPEAKER:  Next  question

 Reduction  in  Coal  Production

 *682.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  coal  production  has  been
 reduced  by  over  three  million  tonnes
 during  the  past  two  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  contemplate
 to  take  to  improve  its  production  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN).  (a)  Yes,
 Sir.

 (b)  The  main  reason  for  drop  in  pro-
 duction  had  been  inadequate  rail  trans-
 port.

 (c)  All  possible  steps  are  being  taken
 to  increase  wagon  supply  and  some  improve-
 ment  is  already  noticed.  With  the  im-
 provement  in  the  transport  position,  the
 existing  idle  capacity  will  be  utilised.
 Moreover,  with  the  commissioning  of  the
 Bokaro  Steel  Plant  and  a  farge  number  of
 coal  based  thermal  power  stations  and  ferti-
 liser  plants,  the  demand  for  coal  will  in-
 crease  significantly  in  the  near  future.  The
 Government  have  taken  over  the  manage-
 ment  of  24  coking  coal  mines,  pending
 their  nationalisation,  with  a  view  to  maxi-
 mising  the  production  and  ensuring  planned
 exploitation  of  scarce  coking  coal  reserves
 to  meet  the  requirements  of  the  steel  and
 other  metallurgical  industries.  The  Natio-
 nal  Coal  Development  Corporation  and
 Singareni  Collieries  Company  are  also
 taking  steps  to  increase  production  from
 their  mines  to  meet  the  increased  demand  in
 the  near  future.
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 eft  wear  feet:  अध्यक्ष  महोदय,
 1969-70  में  कोयले  का  उत्पादन  75.74  मिलि-
 यन  टन  था,  1970-71  में  वह  घट  कर  72.68
 मिलियन  टन  हुआ,  पिछले  साल  बानी  i°7-72
 में  वह  घट  कर  69  मिलियन  टन  हुआ।  क्‍या
 कोयले  के  उत्पादन  की  ह्रासोन्मुख  स्थिति

 बहुत  भयावह  नहों  है?  इस  को  दूर  करने  के
 लिये  सरकार  तत्काल  क्या  कार्यवाही  करना
 चाहती  है  ?

 श्री  शाहनवाज  खां  :  जैसा  कि  अपने  जबाब
 में  मैने  अर्ज  किया  है  कि  यह  समस्या  प्रोडक्शन
 की  नहीं  है  प्रोडक्शन  को  अगर  हम  चाहे  तो
 आज  भी  बहुत  ज्यादा  बढ़ा  सकते  हैं।  समस्या
 है  कि  जो  माल  कोलियरी  से  निकलता  है  उस
 को  मंजिले-मकसूद  तक  पहुचाने  की,  क॑से  उसको

 पह  चिया  जाय,  यह  ट्रांस्पोर्ट  की  बात  है  t

 श्री  जगन्नाथ  मिश्र:  कारण  सहेजो
 कहा  जाय,  लेकिन  स्थिति  का  वर्णन  मैने  अपने
 प्रबल  में  किया  है।  मती  महोदय  ने  रेलवे

 ट्रॉस्पोटं  को  लेकर  जो  दिक्कत  व्यक्त  की  है,

 कुछ  अश  तक  वह  बात  भी  सही  हो  सकती
 है...

 अध्यक्ष  महोदय
 नही  होना  चाहिये

 sea  पूछिये,  भाषण

 श्री  जगन्नाथ  सिर  :  अध्यक्ष  महोदय,  मैं
 बिहार  की  स्थिति  का  वर्णन  कर  रहा  हूं,  बिहार
 में  कोयले  की  कमी  को  लेकर  जो  हाहाकार
 मचा  हुआ  है.  उस  की  ओर  मंत्री  महोदय  का
 ध्यान  आवधिक  करना  चाहता  हू  |  बिहार  में
 कोयले  का  जो  अकाल  है,  उस  को  दूर  करने  के
 लिये  इनके  पास  बया  कोई  प्लानिंग  है  ?

 श्री  शाहनवाज  ह. द  जैसा  कि  मैंने  अजे
 किया  है,  रेलवे  की  तरफ  से  बै गन्ज  की  कुछ
 कमी  थी,  लेकिन  अब  मुझे  यह  बताते  हुए  ख़ुशी
 है  कि  रेलवे  भ्रम  पूरी  कोशिश  कर  रही  है  और
 बै गन्ज  की  पोजीशन  काफी  बेहतर  हो  रही  है  4

 अप्रैल,  i97]  में  जहां  हम  को  7645  बै गन्ज
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 मिठी  थी,  अब  इस  महीने  में  8343  बैगन  हम
 को  मिल  रही  है  डम  तरह  से  छग मग  |  हजार
 ज्यादा  वे गन्ज  हम  कौ  रेव  दे  रही  है,  इससे
 पोजीशन  इम्प्रूव  हो  रही  है  और  मैं  उम  पीद
 करता  हु  कि  रेलवे  की  कोशिशों  की  वजह  से
 कोयले  की  समस्या  जल्दी  हल  हो  जायगी।

 अध्यक्ष  महोदय  प्रश्न  भी  भाषण  नहीं
 होना  चाहिये  और  उत्तर  भी  भाषण  न  हाना
 चाहिये  |  बहुत  मुख्तसिर  होना  चाहिये  ।

 SHRI  INDRAJIT  GUPTA
 stood  the  hon  Munister
 production  problem  ts  not  one  of  produc
 tion,  but  of  transport  In  the  case  of  the
 National  Coal  Development  Corporation,
 ]  believe  the  actual  production  has  fallen
 short  of  the  target  by  over  two  million
 tonnes  Am  I  to  take  ng  that  this  was
 deliberate  curtailment,  in  anticipation  of
 the  shortage  of  wagons  of  production  which
 they  could  have  done’?  Oris  it  that  the
 stortfall  is  due  to  some  other  reasons  and
 if  so,  what  2?

 I  under
 to  say  that  coal

 SHRI  SHAHNAWA/7  KHAN  Pro
 duction  in  the  NCDC  in  the  year  1969-70,
 for  coking  coal  was  3  66  million  tonnes  and
 in  1970-71  it  was  362  million  tonnes  it  has
 not  fallen  substantially

 SHRI  INDRAJIT  GUPIA  That  ts
 not  my  question  The  annual  report  of  the
 NCDC  says  clearly  that  instead  of  5  and
 odd  million  tonnes  of  targeted  production,
 they  produced  only  43  and  odd  million
 tonnes  Is  it  deliberate  curtayIment  due
 to  shortage  of  wagons  or  is  it  due  to  some
 other  reason  ?

 SHR]  SHAHNAWAZ  KHAN  The
 NCDC  has  been  fecling  the  shortage  of
 rail  transport  just  as  any  other  sector,  it  is
 Rot  a  question  of  deliberate  curtailment

 SHRI  INDRAJIT  GUPTA
 the  shortfall  due  to  ?

 What  is

 SHRI  SHAHNAWAZ  KHAN  In  the
 Production  of  coal,  we  know  that  coal  has
 to  be  stacked  at  pitheads  and  if  the  pithe
 ads  get  too  high  there  ॥  the  danger  of  hire
 There  is  thus  the  question  of  space  for
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 keening  coal  there  The  shortage  of  wagons
 has  affected  coal  production

 SHRI  VASANT  SALPHE  Do  I  un-
 derstand  that  three  ycars  before  when  the
 coal  production  wis  more  we  had  more
 wagons  and,  thereforc,  we  hid  more  pro-
 duction  and  now  the  wagon  production  has
 fallen  down  ?  Do  1  undeistand  this  ?

 SHRI  SHAHNAWAZ  KHAN  Phe
 hon  Member  knows  that  asa  result  of
 the  very  serious  law  aid  oider  situation  in
 the  eastren  sector  of  the  country  there  were
 lots  of  thefts  of  overh  ad  wircs  witi  the
 result  that  a  verv  latge  number  of  railway
 witons  witith  sould  have  been  —  serviced
 could  not  rua  ,thev  became  sick  That  was
 responsible  for  creating  all  these  difficulties
 Also  one  of  the  complementary  factors  was
 that  the  off  take  of  coal  by  the  steel  plants
 came  down  because  the  sime  quantity  of
 coal  was  not  required  by  them  for  the
 operation  of  the  steel  plants  under
 repairs

 SHRI  VASANT  SATHE  _  Electricity
 people  have  been  wanting  more  coal

 SHRI  JYOTIRMOY  BOSU
 have  made  a  mess  of  the  whole  thing

 They

 श्री  राजिन्द्र  प्रसाद  यादव:  अध्यक्ष

 महोदय,  अभी  मंत्री  महोदय  ते  बताया  कि  यदि
 वे  चाह  तो  काल  के  प्रोडक्शन  को  बढा  सकते  है
 पता  नहीं  कौन  रास्ता  है  प्रोडक्शन  बढाने  से  ।

 कारण  जो  भी  हो,  कोल  की  महंगाई  है  तथा

 उस  को  दखते  हुए  गया  सरकार  इस  दिशा  में

 कदम  उठा  रही  है  ताकि  उचित  कीमत  पर

 लोगों  को  कोल  मिल  सके  ?

 श्री  शाहनवाज  खा  जैसा  मैंने  कहा,
 कोल  की  कोई  कमी  नहीं  है।  अगर  कमी  है  तो
 कोण  को  इस्तेमाल  करने  वाले  जो  लोग  है  उन
 तक  पहु  चाने  की  है।  इसके  लिए  जैसा  मैंने  अर्ज
 क्या  रेल  ट्रान्सपोर्ट  की  दिक्कत  है  लेकिन  रेलवे

 पूरी  कोशिश  कर  रही  है  कि  जल्दी  से  जल्दी
 बैग  को  और  बनाये  ।

 SHRI  SAMAR  GUHA.  It  appears  to
 us  that  the  reason  given  by  the  Minister  for
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 the  present  output  of  coal,  namely,  disturb-
 ances  in  the  eastern  :egion  is  a  lame  excuse,
 May  वें  know  whether  in  the  major  coal
 producing  area  of  Raniganj-Asansol-Jharia
 there  is  a  huge  accumulat  on  of  coal  and  be-
 cause  of  this  the  employers  in  the  coalmines
 have  introduced  some  go-slow  system  of
 production  of  coal?  If  so,  may  I  know
 whether  this  has  resulted  in  serious  labour
 unrest,  particularly  in  the  Asansol  area  ?
 Lastly,  may  I  know  whether  the  Ministry  of
 Mines  and  the  railways  will  form  an_inter-
 departmenta]  committee  to  expedite  the
 transport  of  coal  and  have  a_  time-bound
 programme  for  the  transport  of  coal  ?

 SHRI  SHAHNAWAZ  KHAN:  The
 statement  of  the  hon.  Member  that  there
 is  huge  accumulation  of  coal  at  the  pitheads
 provés  that  there  is  no  shortage  of  coal.
 That  confirms  the  statement  that  I  have
 made.  The  Ministry  of  Railways  and  the
 Ministry  of  Steel  &  Mines  are  in  very  close
 touch  and  they  arc  trying  to  find  out  ways
 and  means  of  solving  this  problem  of  carry-
 ing  this  coal.

 SHRI  SAMAR  GUHA:  Sir,  I  have
 posed  certain  questions  which  have  not  been
 answered.  If  he  asks  for  notice,  that  is  a
 different  thing.  Sir,  ]  sech  your  protection,

 MR.  SPFAKER:  Icannot  give  my
 profetion  to  him  every  day.

 SHRI  SAMAR  GUHA  have  asked
 specific  questions  according  to  the  privilege
 given  to  members  to  ask  questions  during
 the  question  hour.  If  the  Minister  says
 that  he  requires  notice  I  can  understand
 that.  Otherwise,  he  has  to  answer  it.

 MR.  SPEAKER:  What  he  said  was
 that  the  very  fact  that  there  ‘s  large  accu-
 mulation  of  coal  at  these  sources  proves
 that  there  is  no  shortage  of  coal.  Every-
 thing  is  covered  by  that.

 SHRI  SAMAR  GUHA:  What  about
 trasport  ?

 MR.  SPEAKER  :
 answered  it,

 He  has  already

 SHRI  SAMAR  GUHA:  Then  I  asked
 about  the  inter-departmental  committee
 consisting  of  the  representatives  of  railways
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 and  the  Steel  &  Mines  Ministry.

 MR.  SPEAKER  :
 that.

 He  hes  replied  to

 SHRI  SHAHNAWAZ  KHAN:  The
 Ministry  of  Steel  &  Mines  and  the  Ministry
 of  Railways  are  in  very  close  touch  with
 each  other.  We  have  held  several  meetings
 to  find  out  how  this  problem  can  be  solved.
 I  have  already  said  that  as  compared
 to  March  last  year,  in  this  Maich  we  have
 been  given  J,0CO0  more  wagons.

 MR.  SPEAKER  :  He  raises  the  ques-
 tion  of  INA  on  every  conceivable  occasion
 but  he  does  not  spare  the  General  of  the
 INA  from  questions  !

 श्री  हुकम  बन्द  कछवाय  :  में  आपके
 माध्यम  से  जानना  चाहता  हूं  कि  अभी  मन्दी  जी
 ने  मूल  प्रश्न  के  भाग  (क)  के  उत्तर  में  कहा
 है  “जी  हा  श्र्थात  कोल  की  कमी  हुई  है,  उसके
 उत्पादन  में  कमी  आई  है  लेकिन  दूमरे  प्रश्न  के
 उत्तर  में  अभी  बताया  है  हि  कोल  की  कमी  नहीं
 है,  कोल  इकट्ठा  हो  गया  है  तो  यह  उनके
 परस्पर  विरोधी  4काव्य  है|  मैं  जानना  चाहता

 हूं  कया  सरकार  को  समाचार  मिला  है  कि  मध्य
 प्रदेश  के  इन्दर  अभी  अभी  एक  हफ्ते  में  काफी
 खानें  बन्द  हुई  है  जिसके  कारण  25  हजार
 मजदूर  बेकार  है  तो  उन  खानों  के  बन्द  होने  का
 क्या  कारण  है  ?

 श्री  शाहनवाज  खां:  इसका  कारण  यह
 है  कि  खानों  से  जो  कोल  निकाला  गया  वह
 बहुत  जमा  हो  गया  इसलिए  और  निकालना
 बन्द  कर  दिया  बहू  कोल  जो  जमा  है  बह  हिल
 नहीं  सका  इसलिए  और  निकालने  को
 आवश्यकता  नहों  रही  ।

 SHRI  N.  K.  क्,  SALVE:  I  hope  you
 would  not  want  me  to  carry  coal  to  New
 Castle.

 MR.  SPEAKER:  Confine  it  to  the
 Lok  Sabha  only.

 SHRI  N.  K.  P.  SALVE:  May  I  know
 whether  the  Minister  is  aware  that  incredi-
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 ble  blackmarket  is  rampant  in  coal  business
 and  unscrupulous  mine-owners  have  been
 selling  coal  at  fabulous  price,  without  any
 difficulty  of  wagon  shortage  ?  Firstly,  may
 I  know  how  they  have  been  able  to  get
 wagons  ?  Secondly,  the  Minister  has  stated
 that  the  wagon  position  has  improved  and
 the  decline  in  supply  of  coa!  has  been
 attributed  to  the  transport  position.  |  Now
 that  the  transport  position  is  satisfactory,
 may  I  know  whether  you  are  sausfied  with
 the  present  coal  wagon  movement,  which  is
 otherwise  criticived  as  irrational  ie  Seco.d-
 ly,  have  you  estimated  what  is  likely  to  be
 the  production  with  the  sustained  supply
 of  the  quantity  of  wagons  which  you  are
 getling  now  ?

 SHRI  SHAHNAWAZ  KHAN  :  Accor-
 ding  to  the  present  estimates,  we  fecl  that
 if  the  railways  could  maintain  a  steady
 supply  of  8,600  wagons  pet  day  then  there
 should  be  no  shoei  tage  of  coal  in  the  country.
 In  the  beginning  of  this  year  the  railways
 were  supplying  approximately  7,262  wagons
 per  day.  In  March  4972  they  have  supplied
 8,342  wagons.  So,  the  situation  has  im-
 proved  very  considerably,  There  is  still  a
 shortfall  of  about  400  to  500  wagons.  As
 to  the  question  as  to  how  the  private  traders
 are  able  to  get  wagons  and  sell  coal  at
 fantastically  high  prices,  I  cannot  answer
 it  because  I  do  not  allot  wagons.

 Neutralisation  of  South-East  Asia

 *684  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  India  and  Thailand  have
 favoured  neutralisation  of  South-East  Asia
 by  making  it  fiee  from  big  power  politics  ;

 (b)  whether  the  representatives  of  the
 two  countries  had  met  recently  and  had
 discussions  for  free  Indian  ocean  ;  and

 (c)  whether  any  agreements  were
 reached  in  this  regard  and  if  so,  the  nature
 thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  (a)  :
 The  Government  of  India  hold  the  view
 that  the  South-East  Asian  region  should  be
 free  from  Great  Power  influences.  The
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 Government  of  Thailand  has  been  a  party
 to  the  November  97!  Declaration  by  the
 ASEAN  countries  that  they  are  determined
 to  exert  initially  necessary  efforts  to  secure
 the  re  ognition  of  and  respect  for  South-
 East  Asia  as  a  zone  of  peace,  freedom  and
 neutrality  fiee  from  any  form  or  manner  of
 imteiference  by  outside  powers.

 (b)  and  (c):  During  discussions  bet-
 ween  the  representatives  of  the  two  Govern-
 ments  held  towards  the  end  of  March,
 views  were  exchanged  on  this  and  other
 subjects  of  mutual  interest.  No  formal
 agrcement  was  attempted  or  desired  by
 either  side

 श्री  श्रीकिशन  मोदी  :  क्या  चीन  ने
 मारीशस  को  बहुत  अधिक  मात्रा  में  ऋण  दिया
 है  और  आपस  में  राजन  तिक  सम्बन्ध  भी  कायम
 कर  रहे  है  ?  क्या  इस  से  आप  को  कोई  असर

 डॉग,  अगर  पड़गा  तो  क्‍या  पड़ेगा  ?

 SHRI  SWARAN  SINGH:  [am  not
 sure  whether  it  arises  out  of  the  present
 question  Chinese  supply  of  cquipment  to
 other  countries.

 श्री  श्रीकिशन  सोदी  :  मेरे  प्रश्न  का
 जवाब  हो  नहीं  मिला  ।

 अध्यक्ष  महोदय  :  वह  तो  इस  में  भाता
 ही  नहीं  लेकिन  अगर  किसी  तरह  इस  में  छाये
 तो  फिर  जवाब  मिल  जायेगा  ।

 श्री  श्रीकिशन  मोदी  हिन्द  महासागर
 के  सभी  टापुओं  को  विगपावर्स  से  खतरा  न  हो
 हम  के  बारे  में  कया  आप  कोई  सीधी  बातचीत
 करके  कोई  नतीजा  निकालना  चाहते  है  ?

 SHRI  SWARAN  SINGH  This  matter
 was  discussed  in  the  Lusaka  conference  of
 nonaligned  countries  and  there  was  agree-
 ment  that  every  effort  should  be  made  to
 prevent  the  ¢stablishment  of  basis  by  big
 naval  powers  in  the  Indian  Ocean  area,
 and  the  countries  of  the  region,  the  littaerat
 States,  are  in  consultation  with  each  other
 to  ensure  this.

 SHR!  R.  द  SWAMINATHAN  :  In
 view  of  the  importance  of  this  subject,  may
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 I  know  whether  the  Government  of  India
 have  taken  up  this  matter  with  other  impor-
 tant  countries  like  Australia  and  New
 Zealand  and  if  they  have  not  done  so,  will
 Government  consult  them  now  ?

 SHRI  SWARAN  SINGH  :  I  agree  that
 this  is  a  matter  of  importance  for  all  coun-
 tries  in  the  region  and  Australia  and  New
 Zealand  fal]  in  that  category.  The  Foreign
 Minister  of  Australia  is  likely  to  visit  us
 towards  the  end  of  this  month  and  I  am
 sure  this  matter  may  come  up  for  discussion
 then.

 SHRI  SURENDRA  MOHANTY  :  Will
 it  be  correct  to  infer  that  no  other  country
 except  Thailand  has  evinced  interest  in  this
 Asian  security  system,  and  will  the  Govern-
 ment  of  India  have  a  dialogue  with  China
 for  ensuring  Asian  security  ?

 SHRI  SWARAN  SINGH:  This  ques-
 tion  does  not  relate  to  Asian  security  as
 such,  but  I  have  said  that  ASEAN  countrits
 have  jointly  made  a  declaration.  In  that
 group,  Thailand  is  one  country  and  there
 are  other  countries  also.  Therefore,  it  is
 Not  correct  to  say  that  Thailand  alone  has
 subscribed  to  this  statement.

 SHRI  P.  VENKATASUBBAIAH  :  In
 view  of  the  fact  that  Thailand  has  favoured
 neutralisation  of  the  Indian  Ocean,  may  4
 know  whether  the  South-East  Asian  Treaty
 Organisation,  which  includes  Thailand  also
 still  holds  good  or  any  indication  has  been
 made  to  review  the  whole  position  to  achieve
 this  objective  for  which  Thailand  and  our
 country  had  discussions?

 SHRI  SWARAN  SINGH  :  It  is  a  fact
 that  Thailand  is  a  member  of  SEATO,  but
 it  is  difficult  for  us  to  comment  as  to
 whether  SEATO  is  still  valid,  when  all  these
 other  ideas  are  being  projected,  because  we
 have  always  been  totally  opposed  to  SEATO
 and  CENTO.  Our  attitude  in  this  respect
 is  categorical.  At  the  same  time,  it  is  for
 the  member  countries  of  SEATO  and
 CENTO  to  decide  as  to  whether  these  old
 treaties  have  any  validity  today  or  not.

 ¥  would  be  disinclined  t6  raise  that
 matter  with  the  member  countries  of
 SEATO.
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 Celebration  of  Indian  Independence
 Silver  Jubilee  in  Indian

 Embassies

 *685.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  instructions  have  been
 sent  to  our  Embassies  abroad  to  observe
 Indian  Independence  Silver  Jubilee  ;  and

 (b)  if  so,  whether  it  has  also  been
 stressed  on  them  to  highlight  the  image  of
 great  Bapujee  of  Indian  and  his  hfe  in
 poster,  article  etc.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFIAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  and
 (b):  Yes,  Sir.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 May  |  know  from  the  hon.  Minister  whether
 in  view  of  the  Silver  Jubslee  occasion,  a
 delegation  consisting  of  prominent  freedom
 fighters,  excluding  Members  of  Parliament.
 will  be  sent  abroad  and  alsy  may  I  know
 from  the  hon  Minister  whether  this  specific
 function  will  be  observed  in  Singapore  to
 remember  Netaji  Subash  Chandra  Bose  ?

 SHRI  SURENDRA  PAL  SINGH  :  These
 are  two  very  valuable  suggestions  made  by
 the  hon  Member.  We  will  give  due  consi
 deration  to  them.

 SHRI  INDRAJIT  GUPTA  :  May  I  know
 whether  the  Government  of  India  have
 issed  any  kind  of  guide-lines  or  directives  to
 our  Lmbassies  abroad  as  to  what  sort  of
 programmes  would  be  appropriate  for  them
 to  observe  in  connection  with  the  25th
 Independence  Anniversary  and,  if  so,  what
 is  the  general  nature  of  the  guide-lines  given
 to  them,  Wedo  not  want  them  to  hold
 different  types  of  programmes.

 SHRI  SURENDRA  PAL  SINGH  :  The
 general  guide-lines  have  been  laid  down.  If
 Imay  inform  the  hon.  Member,  a  high-
 powered  Committee  has  been  set  up  by  the
 Government  of  India  to  go  into  the  whole
 question  as  to  what  kind  of  programmes
 should  be  drawn  up  for  celebrating  the  25th
 Independence  Anniversary  in  an  appropriate
 manner.  They  have  drawn  up  a  progranime
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 which  has  been  communicated  to  our
 Embassies  I  may  just  indicate  a  few  of  the
 items

 Ore  ts  to  bring  out  a  spccial  publi  ation
 on  India  in  English  =  French,  Spanish
 Russian  and  Arabic  for  distribut  on  by  our
 I  mbassies  abroad

 It  AS  also  intended  to  produce  and  supply
 to  our  Lmbasstes  abload  a  film  on  Indta
 since  Independence  for  screening  over
 foreign  T  V  stations  and  cinema  houses

 Like  that,  there  are  a  number  of  things
 for  instance  inviting  of  foreiyn  journalists
 and  cincma  adio  Rand  T  V  experts  to  of
 country  where  they  cin  mike  ther  own
 films  and  show  them  in  their  own  countries

 It  ts  also  intended  to  assist  Indian
 Missions  abroad  in  organising  India  Days
 and  India  weeks  ॥  the  host  countries  and
 also  supply  material  to  our  Missions  abroad
 for  organising  eahibitions  film  shows  ९८
 to  commemorate  the  silvci  jubilee

 All  these  ideas  are  there

 SHRI  INDRAJIT  GUPTA  =  He  ts  sugg
 estmg  things  which  will  be  supplied  from  here
 films  0  books  or  other  maternal  I  would
 like  to  know  whcther  ou:  Fmbassies  there
 will  be  content  with  gust  holding  cock  tail
 parties  or  what

 MR  SPEAKER  When  it  ts  to
 remember  Bapujee,  how  can  you  have  cock
 tail  parties  '

 SHRI  SURENDRA  PAI  SINGH  The
 Insttuctions  kave  been  sent  ind  will  be  sent
 tn  future  also  as  to.  the  lines  on  which  they
 Should  carry  on  the  celebrations  It  Iy  not
 as  if  they  will  be  left  to  themselves  =  After
 recetving  the  mstructions  and  guide-lincs
 from  us,  they  will  draw  up  their  plans  and
 thev  will  inform  us  about  thase  pins

 SHRI  K  G  DESHMUKH  Ihave
 visited  some  of  our  Missions  abroad,  and  I
 find  there  is  no  photograph  of  Bapuyee  even
 exhibited  in  the  offices  of  our  Missions
 abroad  If  that  is  so,  may  t  know  whether
 the  hon  Minister  will  give  instructions  to
 them  to  exhibit  the  photograph  of  Rapujee,
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 the  Father  of  ovr  nation,  in  their  Eabassy
 office  ?

 SHRI  SURFNDRA  PAL  SINGH  Iam
 sorry  to  hear  that  there  are  some  Indian
 Missions  abroad  where  there  are  no  photo
 graphs  of  Bapujec  We  will  see  that  the
 Photographs  are  provided  to  our  Missions
 abrord

 SHRI  JYOTIRMOY  BOSU  May  I
 know  whether  any  special  funds  have  been
 allotted  for  the  occasion  and  3  so,  how
 much  is  it  and  how  much  of  it  is  in  foreign
 exchante  ?

 SHRI  SURFNDRA  PAIL  SINGH  The
 whole  scheme  is  at  the  formative  stage  At
 the  moment  our  Missions  abroad  are
 making  their  plans  Tam  ure  they  will
 work  out  then  financial  implications  After
 hearing  from  them,  we  will  niturallv  make
 adcquate  provision  of  funds  etc  to  curry
 out  the  silver  jubilee  celebrations

 SHRI  TYOTIMOY  BOSU  ४०  ceiling?
 You  have  no  idea  how  much  they  will
 sperad

 SHRI  SURENDRA  PAI  SINGH  A
 ceiling  will  be  pre  cribed  Adcquate  funds
 will  be  made  available  to  our  Missions  Of
 course,  a  ceiling  will  be  there

 SHRI  JYOTIRMOY  BOSU  I  was  try-
 ing  to  ५४६  why  spend  any  mone.  ?

 att  रामचन्रतजिकल  विदेश  मंत्री
 महादय  ने  कहा  कि  भारतीय  दूतावासों  का
 हिदायत  भेजी  जायेगी  |  मैं  उन  से  पुछना
 चाहता  ह  कि  वह  रूपरेखा  क्य  तक  भज  दी
 जायगी  ?

 श्री  सुरेन्द्र  पाल  सिह  जल्दी  से  जल्दी  ।

 SHRI  PILOQ  MODY  My  bad  expe-
 nence  with  high  powered  committecs  ts  that
 they  have  normaily  no  dectsion  making  power
 at  all  f  hope,  he  can  spell  out  what  this  t5,
 I  hope  he  can  tell  us  what  this  high  powered
 comsrittee  cansists  of  May  I  make  another
 suggestion,  Sir,  that  supplements  shvud  be
 brought  out  in  all  snajor  daily  papers  of  the
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 countries  where  we  want
 Silver  Jubilee  ?

 to  celebrate  the

 SHRI  SURENDRA  PAL  SINGH  :  This
 is  a  suggestion  which  is  taken’  note  of.

 SHRI  PILOO  MODY:  I  asked  who
 were  on  the  high-powered  committee.

 SHRI  RAGHUNANDAN  LAL
 BHATIA:  May  I  know  from  the  hon.
 Minister  whether  there  are  any  plans  to
 raise  an  INA  memorial  at  Singapore  which
 was  earlier  removed  by  the  British  ?

 SHRI  SURENDRA  PAL  SINGH  :  That
 is  a  different  question  altogether.

 SHRI  5.  M.  BANERJEE:  I  am  happy
 that  instructions  have  been  issued  to  our
 foreign  embassies.  I  would  like  to  know
 whether  any  documentary  has  _  been  pro-
 duced  to  high  light  our  national  fight  against
 the  imperialist  power......

 SHRI  PILOO  MODY  :  Ending  with  the
 Indo-Soviet  Treaty.

 SHRI  S.  M.  BANERJEE:  The  Indo-
 Soviet  Treaty  and  also  celebration  of  the
 emergence  of  Bangla  Desh.

 I  would  like  to  know  whether  any  film
 has  been  produced,  any  documentary  has
 been  produced,  to  show  to  the  world  how
 the  Indians  fought  against  the  British  power
 and  how  they  are  still  fighting  against
 American  imperia:ism.

 SHRI  SURENDRA  PAL  SINGH:  I
 have  already  replied  to  this  question.  There
 isa  proposal  to  produce  &  film  which  will
 be  covering  the  entire  Indian  scene  right
 from  the  Independence  movement  to  this
 day.

 SHRI  R.  S.  PANDAY:  This  isa
 historic  occasion  to  us——celebrating  the  Silver
 Jubilee  of  our  Independence  in  the  various
 countries  of  the  world.  May  I  know  whether
 Government  is  contemplating  to  send  cul-
 tural  teams  to  important  countries,  including
 Members  of  Parliament  like  Shri  Piloo
 Mody  ?

 MR.  SPEAKER  :  Next  Question.
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 Setting-up  of  more  Mini  Steel  Plants
 inPrivate  Sector.

 *686.  SHRI  NARENDRA  SINGH  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Government  propose  to
 approve  the  setting  up  of  more  muni-steel
 plants  in  private  sector  ;  and

 (b)  if  so,  the  number  of  parties  who
 have  been  granted  letters  of  intent  for  this
 purpose  ?

 THE  ,  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  (a)  The  question  of
 approving  further  capacity  for  manufacture
 of  steel  ingots  or  billets  from  steel  scrap
 in  electric  furnaces  by  conventional  or  con-
 tinuos  casting  process,  whether  in  the  private
 or  public  sector,  is  besng  examined  by
 Government  in  the  background  of  the  likely
 availability  of  such  scrap.

 (b)  9  letters  of  Intent/C  0.8  Liccnce/
 Industrial  Licences  have  been  issued  for
 such  units  since  the  present  industrial
 licensing  policy  was  announced  in  February
 1970.

 SHRI  NARENDRA  SINGH:  May  I
 know  whether  these  plants  will  be  able  to
 meet  the  shortage  of  steel  in  the  country  ?

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  The  contribution  which  is  likely  to
 be  made  by  these  plants  when  they  come
 into  existence  is  only  of  a  minor  character.
 The  major  contribution  must  come  from  the
 integrated  steel  plants.

 SHRI  R.  BALAKRISHNA  PILLAI  :
 May  I  know,  Sir,  whether  there  is  any  pro-
 posal  from  the  Government  of  Kerala  to
 establish  a  steel  Plant  at  Calicut  and  if  so,
 what  is  the  attitude  of  the  Government  of
 India  in  sanctioning  such  a  proposal  ?

 MR.  SPEAKER  :  How  does  that  ques-
 tion  arise  ?

 SHRI  R.  BALAKRISHNA  PILLAI:  The
 questicn  is  about  mini  steel  plants.
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 SHRI  S,  MOHAN  KUMARAMANGA+
 LAM:  The  hon.  Member  must  be  aware
 that  one  of  the  licences  granted  for  an  Ele-
 ctric  furnace  continuous  casting  plant  is  to
 the  Steel  Complex  Lid.  in  which  the  Kerala
 State  has  a  share.

 But,  so  far  as  the  establishment  of  an
 integrated  steel  plant  is  concerned,  there  is
 no  proposal  at  present  before  the  Govern-
 ment  of  India  from  the  Government  of
 Kerala.

 SHRI  K.  SURYANARAYANA  :  Is  tt
 a  fact  that  the  Andhra  Pradesh  Government
 has  also  applied  for  a  licence  for  setting  up

 a  mini  steel  plant  at  Kothagudem  ?

 MR.  SPEAKER  :  Once  you  replied
 about  Kerala,  you  must  reply  about  Andhra
 also.

 SHRI  5  MOHAN  KUMARAMANGA-
 LAM:  Not  tomy  knowledge.  |  am  not
 aware  of  it,  but,  if  the  hon  Member  wants
 to  know,  |  can  get  the  information.

 SHRIMATI  T.  LAKSHMIKANTH-
 AMMA  :  Sir,  the  question  is  about  my
 constituency,  Recently,  the  Mini  Steel
 Plant  Team  visited  Kothagudem  to  report
 on  the  feasibility  of  establishing  a  muni
 steel  plant  at  Kothagudem  and  they  have
 suggested  the  establishment  of  a  mini  s‘cel
 plant  in  the  public  sector  at  Kothagudem.
 I  would  like  to  know  as  to  when  this  will
 materialise.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  The  hon.  Member  ts  not  correct  in
 stating  that  the  U.  N.  D.  P.  team’s  visit  to
 Kothagudem  has  anything  to  do  with  the
 setting  up  of  a  plant  there.

 SHRI  G.  VISWANATHAN  :  With
 regard  to  the  licences  given  for  mini  steel
 plants,  we  understand  that  most  of  them  are
 given  to  the  private  sector  compared  to  the
 public  sector  undertakings  of  the  State
 Governments.  j  want  to  know  from  the
 Government  why  they  prefer  the  private
 sector  for  giving  these  licences  ?

 SHRI  PILOO  MODY:  Always.

 SHRI  G.  VISWANATHAN  :  And  also
 I  want  to  know  whether  it  is  not  a  departure
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 from  the  Industrial  Policy  Resolution  of  the
 Government  and  also  does  the  Government
 believe  that  socialism  can  be  ushered  in
 quicker  by  granting  licences  to  private
 sector  ?

 SHRI  PILOO  MODY  :
 produces.

 Because  it

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  The  hon.  Member  is  entirely  in-
 correct  in  insinuating.

 SHRI  0.  VISWANATHAN  :
 not  insinuation..........

 That  is

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM:  I  state  again—the  hon.  Member
 is  entirely  incorrect  in  insinuating  that  the
 private  sector  has  been  preferred  to  the  public
 sector.  On  the  contrary,  six  Letters  of
 Intent  have  been  given  to  State  Government
 undertakings  and  no  State  Government
 undertaking  has  bcen  refused  a  licence  at
 all.  Two  Itcences  have  been  given  in  the
 joint  sector  and  only  the  rest  have  been
 given  to  the  private  sector.

 SHRI  G.  VISWANATHAN  :  How
 many  were  given  to  the  private  sector  ?
 (interruptions)

 MR  SPEAKER:  Mr.  Piloo  Mody,
 you  are  doing  it  too  much.

 SHRI  PILOO  MODY:  The  Minister
 first  said  that  it  isan  insinuation.  You
 heard  the  word  ‘insinuation’.  The  hon.
 Member  on  this  side  said  that  it  is  a  fact.
 Then  again  he  said  that  it  is  an  insinuation.
 Is  there  to  be  no  ‘kulasa’  on  all  these
 things  ?

 SARIMATI  ह  LAKSHMIKANTH-
 AMMA  :  You  are  allowing  Mr.  Piloo  Mody
 to  make  virutually  a  running  commentary.

 MR.  SPEAKER:  Don’t  get  involved
 with  them.

 Kumari  Kamla  Kumari.

 Survey  for  Gold  in  Bihar  and  Maharashtra

 "667.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :
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 (a)  whether  a  survey  has  been  con-
 ducted  for  gold  in  Bihar  and  Maharashtra;
 and

 (b)  if  so,  the  main  features  thereof
 and  the  extent  of  success  achieved  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b)  A  staternent  is  laid  on  the  Table  of  the
 House.

 Statement

 Preliminary  investigations  carried  out  by
 the  Geological  Suryey  of  India  for  gold  at
 Kunderkocha  Scng.river.  Sausai  in  Singh-
 bhum  district  of  Bihar  have  been  discourag-
 ing.  Detailed  Prospecting  by  drilling  of
 Lawa  arta  (Bihar)  has  been  completed  in
 3972  and  final  report  is  being  prepared.
 Exploration  by  drilling  of  Mysera  block  in
 Singhbbum  district,  Bihar  is  in  progress.

 Preliminary  investigations  for  gold  in
 Bhiwapur  Pauni  areas  have  revealed  presence
 of  gold  bearing  quartz  veins  at  Kolari,
 Mokhabardi  and  Pular  areas.  Maharashtra
 Detailed  investigations  showed  quartz  veins
 at  Mokhabardi  and  Pular  of  no  ec  nomic
 significance.  Results  of  drilling  and  ana-
 lytical  results  of  samples  obtained  so  far
 have  shown  presence  of  6.9  grams  of  gold
 per  tonne  in  one  meter  thick,  125  metre  long
 quartz  vein  in  Kolari.  Further  drilling  AS
 in  progress.

 कुमारों  कमला  कुमारी  :  क्‍या  मत्री  महोदय
 बतलाने  की  कपा  करेंगे  कि  बिहार  में  राची
 की  स्वर्णरेखा  नदी  में  जो  छोटे  मोटे  सोने  के  कण
 पाये  जाते  हैं  उसके  कारण  क्‍या  वह  उसका  संर-
 क्षण  करने  की  जरूरत  नही  समझते  हैं  ?

 थी  शाहनवाज  | अ  |  हमने  संरक्षण  किया

 है  लावा  के  इलाके  में  दौर  सिंहभूम  के  इलाके
 में  ।  इस  जगह  पर  जियोलाजिकल  सर्वे  ने  खोज
 की  थी।  बदकिस्मती  से  वहां  ज्यादा  अच्छे
 आसार  नमूदार  नहीं  हुए  हैं  ny

 कु सारो  कमला  झुमा रो  :  सोची  में  किया
 गयो  है  या  सहीं  किया  गया  है।  स्वर्णरेखा  में
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 कुछ  कण  पाए  गए  है,  इसलिए  हमें  उम्मीद  है
 कि  वहां  सोना  मिलेगा  ।

 भरी  शाहनवाज  जा:  कु दरको वा  मुकाम
 के  ऊपर  सोना  दरिया  में  भी  यह  खोज  कौ  गई
 और  वहाँ  से  जो  कुछ  मिला  वह  बहुत  कम
 मिला  है

 श्री  एम०  रामगोपाल  रेड्डी  :  नाम  ही
 सोना  है  तो  वहा  सोना  ८  सरूर  होगा।

 SHRI  VASANT  SATHE  :  In  Vidarbha
 near  Nagpur  some  university  professors
 doing  research  had  discovered.......

 MR.  SPEAKER  :  Don’t  give  infor-
 mation.  Ask  a  question.  Maharashtra
 does  not  entitle  you  to  ask  irrelevant  ques-
 tion.  Ask  a  straight  question.

 SHRI  VASANT  SATHE  :  They  had
 discovered  gold-findings  near  Nagpur.  [  want
 to  know  the  information  from  the  hon.
 Minister  about  that.

 SHRI  SHAHNAWAZ  KHAN  :
 nothing  worthwhile.

 It  is

 Negotiation  Machinery  on  Major  Ports

 *689.  SHRI  PAMPAN  GOWDA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  Government  have  taken  a
 decision  on  the  constitution  of  the  negotiat-
 ing  machinery  on  major  ports;  and

 (b)  if  so,  the  saliint  features  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 (a)  No,  Sir.  The  matter  is  still  under
 consideration.

 (b)  Does  not  arise.

 SHRI  PAMPAN  GOWDA  :  Is_s  there
 any  likelihood  in  the  near  future  of  the
 Government  coming  to  a  decision  in  this
 regard  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  Kk.
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 KHADILKAR)  :  So  far  as  negotiations  in
 respect  of  docks  and  port  machinery  is  con-
 cerned,  upto  a  stage  the  proposal  had
 advanced  but  later  on  some  hitch  developed
 and  now  the  two  Secretaries  of  Shipping
 and  Transport  Ministry  and  Labour
 Ministry  are  at  it  whether  that  could  be
 worked  out  or  not,  whether  it  would
 be  feasble  or  not,  and  they  are  now
 examining  it.

 Permission  Sought  by  M/S  Hindalco  For
 Commissioning  Third  Properzi

 Machine

 *691,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  M/s.  Hindalco  had  applied
 for  permission  to  commission  a  third  Pro-
 perzt  machines  in  addition  to  their  existing
 two  machines  if  so,  whether  permission
 has  been  given;

 (b)  whether  Government  are  aware
 that  the  concern  has  been  unauthorisedly
 Operating  a  third  machine  for  the  last  two
 years  and  returns  of  its  production  have
 not  been  shown  ;  and

 (c)  whether  ‘Government  propose  to
 investigate  how  mich  Excise  Duty  has
 been  lost  due  to  black-marketing  of  the
 excess  Properzi  rads  produced  illegally  by
 Hindalco  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  faye  Mj.
 Hindustan  Aluminium  Corporation  Limited
 have  applied  for  grant  of  an  industrial
 licence  for  expansion  of  their  present  ins-
 talled  capacity  fur  manufacture  of  Properzi
 Redraw  Rods  by  6,000  tonnes  per  annum
 and  the  same  is  under  consideration.

 (0)  and  (0)  :  Government  are  not  aware
 of  the  unauthorised  operation  of  a  third
 machine.  However,  Government  will  look
 into  the  matter.

 SHRI  INDRAJIT  GUPTA  :  Is  it  not
 &  fact  that  in  1970-71,  this  company  was
 given  ad  hoc  licence  for  raw  materials  in
 Order  to  raise  the  production  of  EC  Grade
 or  Properzi  Redraw  Rods  by  15,000  tonnes?
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 May  [  know  whether  it  was  found  that
 actuals  had  not  gone  up  to  the  extent
 warranted  by  this  extra  supply  of  raw  mate-
 rials  i  What  is  happening  to  extra  produc-
 tion  which  thy  might  be  producing  on  the
 basis  of  extra  raw  materials  given  to  them
 as  ad  hoc  licence  in  !970-7I.

 The  excess  production  is  not  being
 shown.  Is  that  not  a  fact  ?

 SHRI  SHAHNAWAZ  KHAN:  It  has
 been  shown.  Thev  were  authorised  for  a
 production  of  22,00)  tonnes.  Their  actual
 production  was  20  800  tonnes  in  1969,  23  090
 tonnes  in  1970  and  24,000  tonnes  m  4971,

 SHRI  INDRAJIT  GUPTA  :  The
 figures  are  quite  misleading.  The  original
 capacity  of  this  plant  was  21,000  tonnes.
 Thai  is  what  the  hon.  Minister  himself  has
 stated  I  want  to  know  whether  subsequent-
 ly  they  have  been  granted  an  ad  hoc  allot-
 ment  «f  extra  raw  materiis  to  raise  their
 production  to  40,000  tonnes,  and  as  the
 fig  ires  themselves  show,  they  have  not  in
 fact  shown  any  higher  production.  There-
 fore,  my  question  is  whether  the  hon.
 Minister  knows  that  in  fact  they  have  been
 unauthorisedly  operating  a  third  Properzi
 machine  and  the  entire  production  from  that
 is  being  sold  to  unauthorised  customers  in
 blackmarket  ?  Has  the  hon  Minister  any
 information  or  will  he  look  into  it  ?

 SHRI  SHAHNAWAZ  KHAN:  We
 have  no  information  regarding  the  instal-
 lation  of  a  third  machine.  But  as  I  have
 said,  it  is  a  matter  which  Government  will
 look  into  in  order  to  find  cut  whether  there
 i$  any  truth  in  this  statement.

 SHRI  JYOTIRMOY  BOSU.:  Is  it  a
 fact  that  this  company  and  also  its  sister
 concerns  are  producing  far  in  excess  of  the
 licensed  capacity,  and  if  so,  what  are  the
 details  ?

 MR.  SPEAKER:  The  main  question
 relates  to  only  one  concern.

 SHRI  JYOTIRMOY  BOSU;:  T  am’
 referring  to  Hindalco  and  its  sister  con-
 cerns.  My  second  question  is...

 MR.  SPEAKER  :
 one  question.

 He  can  put  galy
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 SHRI  JYOTIRMOY  BOSU  :  It  is  part
 (b)  of  the  sime  question.  I  have  been
 absent  from  the  House  for  seven  days,  and
 80  I  may  be  permitted.

 May  I  know  whether  the  hon.  Minister
 is  aware  of  the  fact  that  there  is  extensive
 blackmarketing  of  aluminium  and  ‘alu-
 minium  products  in  the  bazar  and  if  so,
 what  steps  Government  are  taking  to
 prevent  it  ?

 SHRI  SHAHNAWAZ  KHAN  :  I
 would  like  to  inform  the  hon.  Member  that
 the  firm  was  originally  licensed  to  produce
 60,000  tonnes  of  ingot  aluminium.  The
 present  capacity  which  has  now  been  sanc-
 tioned  by  Government  is  80,  00  tonnes,  and
 the  ultimate  capacity  sanctioned  to  them
 is  1,20,000,  tonnes  of  aluminium  in  gots.

 SHRI  JYOTIRMOY  BOSU  What
 about  the  extensive  blackmarketing  in
 aluminium  ?

 MR.  SPEAKER  :He  has  already  said
 that  he  will  look  into  it.

 ward  कमला  कुमारी  :  तीसरी  मशीन

 जो  लगी  है  उसके  बारे  में  पत्नी  जी  ने  स्पष्ट
 रूप  से  नहीं  बताया  है  कि  वह  कब  से  लगी  हैं
 और  उसके  जरिये  उत्पाद  जो  हो  रहा  है...

 एक  माननीय  सदस्य  :  वह  कहते  हैं  कि

 मालूम  नहीं  है  |

 श्री  शाहबाज  खा:  मैं  अर्ज  करुगा  कि
 लेडी  मैम्बर  मेरे  साथ  कुछ  बेइंसाफी  कर  7ही
 हैं।  मैंने  दह  कहा  था  कि  हमें  इस  बात  का

 इल्म'  अं  है  कि  तीसरी  मशीन  लगी  है  या  नहीं
 लगी  है।

 SHRI  INDRAJIT  GUPTA  :  Notice  of
 this  question  was  given  three  weeks  ago,
 and  fits  reply  is  that  he  does  not  know
 whether  a  third  machine  is  working  or  not.
 If  three  weeks’  time  is  not  sufficient  for
 them  to  send  their  people  and  find  out  the
 position,  what  is  the.  use  of  putting  .hese
 questions  7

 SHRI  SHAHNAWAZ  KHAN:  The
 responsibility  for  finding  out  whether  addi-
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 tional  machines  have  been  installed  or  not
 is  that  of  the  Director-General  of  Technical
 Development.  We  referred  the  matter  to
 the  Director-General  and  the  reply  that  we
 have  got  is  that  he  is  not  aware  whether  any
 third  machine  has  been  installed.  He  will
 look  into  it.

 SHRI  INDRAJIT  GUPTA:  He  can
 neither  affirm  it  nor  deny  :t.  He  says  that
 he  is  not  aware.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGLAM):  The  hon.  Member  will  see
 that  the  answer  to  the  question  is  that  we
 are  not  aware.  It  is  a  fact.  Because  we
 know  that  the  House  would  like  to  have
 correct  information  on  this,  we  have  stated
 in  the  answer  that  we  shall  look  into  the
 matter,  and  as  soon  as  we  get  proper  infor-
 mation,  we  shall  put  it  before  the  House.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 They  will  hide  the  machine.

 SHRI  JYOTIRMOY  BOSU  They
 cannot  ask  them  because  they  have  taken
 a  lot  of  contribution  from  the  Birlas  during
 the  last  elections.  That  is  the  pity.

 Bharati  Pracess  of  Steel  Manufacture
 in  West  Germany

 *692,  SHRI  P.  NARASIMHA
 REDDY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  the  ‘‘Bharati’’  Process  of
 steel  manufacture,  which  had  been  held
 uneconomical  and  not  feasible  in  this
 country,  is  being  acquired  and  adopted  by
 reputed  steel  manufacturers  io  West
 Germany  ;  and

 (b)  ifso,  the  steps  proposed  to  re-
 evaluate  this  process  ?!

 THE  MINISTER  OF  STEBL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  No  report  has  been
 received  so  far  about  any  foreign  manufac-
 turer  having  acquired  and  adopted  the
 “Bharati  Process”  for  steelmaking. t

 (b)  Does  not  arise.  nos
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 SHRI  P,  NARASIMHA  REDDY
 What  efforts  have  been  made  by  Government
 to  test  this  Bharati  process  in  our  country,
 has  such  a  test  been  held,  and  if  so,  with
 what  results  ?

 SHRI  Ss.  MOHAN  KUMARA-
 MANGLAM  :  The  hon  member  is  aware
 that  this  question  was  recently  answered  by
 mein  the  House  that  the  question  of  the
 feasibility  of  this  process  was  referred  to  a
 Committee  of  experts  in  June  1971  consisting
 of  Dr.  Altekar,  Director  of  the  National
 Metallurgical  Laboratory,  Jamshedpur  as
 Chairman  and  four  members:  Dr.  Brahma-
 prakash,  Director  of  the  Metallurgical  Group
 of  the  Bhabha  Atometic  Reserch  Cent.e,
 Bombay,  Dr  Tahmankar,  Director.  Defence
 Metallurigical  Laboratory,  Hyeerabsd,  Prof.
 T.R  Anantaraman,  Head  of  the  Metal-
 lurgical  Dept.,  Hlyderabad  University  and
 Shri  K  C.  Mohan,  Deputy  Chief  Engincer,
 CEDB,  HSL.  The  Committee  reported  after
 going  through  the  entire  matte:  that  it  would
 not  be  feasible  to  pursue  this  process  futher
 because  of  certain  difficulties  in  connection
 with  ity  operation  itself.  After  receiving  the
 report,  we  sent  it  to  a  number  of  eminent
 metallurgists  in  the  country  and  it  is  only
 after  receiving  their  opionion  that  we  have
 finally  decided  that  it  would  not  be  useful
 to  proceed  with  further  investigation  of  the
 process.

 SHRI  P.  NARASIMHA  REDDY  :  Did
 the  Committee  go  into  the  feasidility  report
 Prepared  by  Koppers  and  Demag  of  West
 Germany  ?  Do  Government  intend  to  rest
 content  with  the  report  of  our  experts  or  do
 they  consider  it  desirable  to  have  a  labo-
 ratory  scale  test  or  a  small  plant  test  of  the
 process  in  v.ew  of  its  revolutionary  nature
 and  the  immense  benefits  likely  to  accrue
 from  it  ?

 SHRI  s.  MOHAN  KUMARA-
 MANGALAM:  The  matter  referred  to
 the  Committee  for  opinion  was  whether
 Government  should  or  should  not  go  in  for
 laboratary  scale  or  any  other  scale  type  of
 testing  of  this  process.  It  is  on  the  advice
 of  the  Committee  consisting  of  metallurgical
 experts  and  of  the  metallurgical  experts  in
 the  country  that  Government  have  come  to
 the  conclusion  that  it  would  not  be  werth-
 while  pursuing  it.
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 SHRI  G.  VISWANATHAN  :  Dr.
 Bharati’s  revolutionary  process  of  Steel-
 making  has  been  attracting  the  attention  of
 USA  and  W.  Germany,  In  view  of  the  fact
 that  Koppers,  a  leading  firm  of  W,  Germany,
 have  said  that  the  proposition  is  feasible,
 why  cannot  Govesnment  make  another
 study  and  have  a  pilot  plant  to  test  it  ?

 SHRI  S.  MOHAN  KUMARA-
 MANGALAM  :  Government  consider  it
 would  be  proper  in  8  technical  matter  like
 this  to  depend  on  the  advice  of  technical
 experts  in  our  country,  who  are  admittedly
 the  best  experts  in  the  courtry.  We  have
 no  reason  to  believe  that  in  giving  their
 advice  these  experts  have  been  guided  by
 any  but  the  highest  ethical  considerations
 and  exercise  of  their  technical  knowledge.
 We  do  no  think  it  proper  for  us  to  go  by
 any  other  advice  cxcept  that  of  the  highest
 technical  experts  in  India.

 SHRI  SHYAM  SUNDER  MOHA-
 PAITRA:  Since  this  matter  has  roused
 interest  not  only  in  India  but  aboad,  why
 not  constitute  a  committee  of  international
 experts  to  probe  Into  it  ?  द

 SHRI  5.  MOHAN  KUMARA-
 MANGALAM  Government  have  every
 confidence  in  the  reputation  and  capacity  of
 the  Indian  experts  in  metallurgical  science.  \

 wa  वृद्धि  होने  पर  श्रमिकों  के  बेतनों
 में  स्वत  :  वद्ध

 #693  श्री  मूल  चन्द  डागा:  क्या  श्रम
 ध्रौर  पुनर्वास  मंत्री  यह  बनाने  की  है ४1  करेंगे
 कि  :

 (क)  नया  सरकार  का  बिचार  ऐसा  कोई

 मामू ला  बनाने  दा  है  जिससे  मूल्यों  में  वृद्धि
 होने  पर  उद्योगों  में  श्रमिकों  के  वेतनों  में  स्वत  :

 ही  वृद्धि  हो ंसकेगी  शौर  यदि  हा,  तो  इसकी

 मुख्य  बातें  क्या  है  ;  और

 (ख)  क्या  सदस्यों  में  वृद्धि  के कारण  श्रमिकों
 की  आर्थिक  दशा  दयनीय  हो  गईं  है  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
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 VERMA):  (a)  and(b):  In  several  indus-
 tries  a  system  of  variable  dearness  allowance
 linked  to  the  cost  of  living  has  already  been
 introduced,  either  through  the  recommenda-
 tions  of  Wage  Boards  or  bilateral  settle-
 ments,  to  protect  the  workers  from  any
 hardship  arising  from  increases  in  the  cost
 of  living.  The  parties  concerned  can  nego-
 tiate  for  the  introduction  of  the  system  in
 other  industries/establishments  and  evolve
 mutually  acceptable  formulae  for  the
 purpose,

 श्री  मूलचन्द  डागा :  अध्यक्ष  महोदय,
 (ख)  का  तो  जवाब  ही  नहीं  है  ।  मजदूरों  की
 हालत  गिरी  है  या  नहीं  इस  का  तो  जबाव  ही
 नहीं  दिया।  मूल्यों  की  काफी  ऊपर  वृद्धि  हो  गई
 है  ।  तो  मजदूरों  को  क्या  आप  भाग्य  के  भरोसे
 छोड़ना  चाहते  है?  यदि  मजदूरों  के  वेतन  मे

 महंगाई  के  साथ  वृद्धि  नहीं  होती  और  वह
 हड़ताल  पर  जाते  है  अपनी  महंगाई  प्रबन्धकों
 और  मालिकों  से  वसूल  करने  के  लिए  तो  क्‍या
 उस  हड़ताल  को  आप  लीगल  मानेंगे  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  ्र,  K.  KHA-
 DILKAR):  So  far  as  the  linking  of  the
 tise  in  prices  and  trying  to  neutralise  it  by
 dearness  allowance  is  concerned,  this  method
 is  followed.  In  I9  industries,  wage  board
 recommendations  are  being  adopted,  and  on
 that  basis,  between  90  per  cent  an  i00  per
 cent  neutralisation  is  taking  place  In  three
 cas¢s~  iron  and  steel  industry,  banking  in-
 dustry,  and  the  Life  Insurance  Corporatan-
 because  of  bilateral  negotiations,  this  has
 been  set.  In  other  industries,  as  the  reply
 itself  made  it  very  clear,  it  is  for  the  pro-
 prietors  or  the  managements  and  the  workers
 to  resolve  this  issue,  and  wherever  these
 issues  are  raised  —it  is  not  a  question  of
 legality  of  strikes—they  could  be  settled
 even  by  conciliation  or  other  machinery.

 wy  मूलचन्द  डागा  :  यदि  प्रबन्धन  और
 मालिक  मजदूरों  से  वाहमी  समझौता  करने  के

 लिए  तैयार  न  हों,  क्योंकि  यह  जरूरी  नहीं  है
 कि  प्रबंधक  या  मालिक  मजदूरों  से  आपसी
 समझौता  करने  के  लिए  तैयार  हो  जाँच,  अगर

 बहू  तैयार न  हों  तो  उस  हाथमें में  मजदूर
 हड़ताल  कर  सकते  हैं  पा  नहीं  ?
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 SHRI  R.  K.  KHADILKAR:  This  is  #
 hypothetical  question.  As  I  have  said,  9
 Major  industries  are  covered  by  che  wage
 board  awards.  Then,  some  major  industries
 are  covered  by  bilateral  negotiatio  .  If
 there  is  any  specific  case,  then  ]  would  be
 able  to  reply,  but  ina  general  hypothetical
 way,  I  am  not  in  a  position  to  reply.

 SHRI  0.  Y.  KRISHNAN  :  It  has  be-
 come  a  general  feeling  among  the  workers
 that  it  is  only  after  an  agitation  or  a  strike
 that  the  Government  will  consider  their
 demands.  Has  the  Government  noticed  it,
 and  what  is  the  remedy  for  :t  ?

 SHRI  R.  K.  KHADII  KAR  :  It  ts  not
 correct  to  presume  that  because  of  agitation
 Only  these  issues  are  resolved.  Sometimes.
 certain  managements  or  proprietors  do  not
 heed  at  the  appropriate  time  to  take  steps.
 Such  instances  are  there.  But  to  make  a
 general  statement  like  this,  that  unless  there
 is  some  work  stoppage  or  a  strike  no  heed
 is  given  to  their  legitimate  demands,  is  not
 correct.

 SHRIG  Y.  KRISHNAN:  That  is  in
 respect  of  private  undertakings.  What
 about  the  public  undertakings  ?  Why  not
 Government  takes  steps  ?

 SHRI  7.  K  KHADILKAR  :  So  far  as
 the  public  undetakings  are  concerned,  the
 Government  :s  taking  appropriate  steps.

 SHRI  DINEN  BHATTACHARYYA  :
 The  Minister  must  agree  that  the  method
 of  compilation  of  the  cost  of  living  index
 is  faulty  in  most  of  the  places.  In  Tamil
 Nadu,  West  Bengal  and  at  the  Central  jevel
 also,  this  point  has  been  raised  again  and
 again;  the  actual  rise  in  the  price  index
 that  is  there  dose  not  actually  reflect  the
 prices  that  are  prevailing  in  the  market.
 So,  in  this  respect,  what  do  the  Govern-
 ment  propose  to  do,  so  that  there  is  actual
 neu'ralisation  of  the  cost  of  living?

 SHRI  R.  K.  KHADH  KAR  :  This
 suggestion,  that  the  present  price  index
 machinery-  as  the  hon.memyer  is  suggesting
 —is  inadequate......

 SHRI  DINEN  BHATTACHARYYA  4
 It  is  faulty.
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 SHRI.  R  K  KHADILKAR  Tat  it
 dose  not  reflect  the  prce  trend—this  is  a
 suggestion  for  improving  that  ma  ichinery

 SHRI  S  M  BANERJEE  Is  he  aware
 that  there  8  serious  discontent  among  the
 twenty  lakhs  of  Central  Government  emp-
 toyees  over  the  abnormal  delay  in  the  publi-
 cation  of  the  Pay  Commission  report  and  if
 so  is  he  Ijkely  to  take  up  this  matter  with
 the  other  Ministries  and  see  that  the  report
 AS,  implemented  without  a  major  labour
 unrest  ?

 SHRIR  हथ  KHADILKAR  _  I  think
 he  should  address  this  question  to  the  Mint-
 stry  of  Finance

 श्री  हुकम  चन्द  कछवाय_  जब  पूज्य-वृद्धि
 होती  है,  तो  उसके  अनुसार  मजदूरी  वो  महंगाई
 भत्ता  बने  मे  काफी  समय  लग  जाता  है।  मूल्य
 बुद्धि  हाने  पर  मजदूरों  को  तत्काल  ज्यादा  तैसा
 देना  पड  जाता  है  t  मैं  यह  जानना  चाहता  हू
 कि  क्या  स्त्री  महोदय  कोई  ऐसी  व्यवस्था  करने
 जा  रहे  है  कि  जब  नी  मध्य-विधि  हो,  नो  मज-

 दूरो  को  तत्काल  महंगाई-भत्ता  दे  दिया  जाये।

 SHRI  R  K  KHADILKAR  It  45
 always  not  possible  that  as  soon  is_  there  ts
 4  price  rise  registered  somewhere  note  1S
 taken  to  give  effect  to  that  immediately
 automatically  Such  a  machinery  is  not
 there
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 समय  प्रदेश  मे  खनिज  निक्षेप

 *683  श्री  गगाजरण  दीक्षित  :  क्‍या

 इस्पात  और  खास  मंत्री  यह  बताने  की  कृपा
 करेंगे  बि.

 (क)  कया  मध्य  प्रदेश  में  हल  ही  में  बड़े
 पैमाने  पर  खनिज  निक्षेप  मिले  है,

 (ख)  यदि  हाँ,  तो  क्‍या  इन  खनिज  निक्षेप
 का  कोई  सर्वेक्षण  किया  गया  है,  और

 (ग)  यदि  हाँ,  तो  उसके  क्‍या  परिणाम
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 निकले  हैं  तथा  उनका  वाणिज्यिक  स्‍तर  पर
 खनन  करने  के  बारे  में  क्या  सम्भावनाएं  है  ?

 इस्पात  और  छान  मती  शी  एस०  मोहन
 कुमारसगलम)  (क)  से  (ग)  भारतीय  भावना-
 निक  सर्वेक्षण  द्वारा  हाल  ही  के  वर्षों  में  किए  गए

 भू-वैज्ञानिक  अन्वेषणों  के  परिणामस्वरूप  बालाघाट
 जिले  के  माला  खा  में  L(6%  पास  बले
 त  कर  अयस्क  के  अब  तक  20  लाख  टन  उप-
 दर्शित  हुए  हैं।  जबलपुर,  रेवा,  सतना  और

 जिटासपुर  जिलों  मे  एस०  एम०  एस०  प्रे  की
 लगभग  2000  लाख  टन  को  प्रचुर  उपलब्ध
 राशियों  और  फ्लैक्स  ग्रेड  चुना पत्थर  को  500
 लाख  टन  उपलब्ध  राफ़िया  और  अमरकदक
 बाक्साइट  निक्षेप  म  450%,  से  अधिक  ऐलुमिना
 200  लाख  टन  प्रचुर  यथावत  उपाय  राशियाँ
 प्रमाणित  हुई  है  ।

 मालाखंड  स्थित  ताय  अयस्क  निक्षेपों
 के  समुय्योजनाथ  संभाव्यता  अध्यन  किया
 जायेगा  जो  समन्वयक  खनन  एव  परिष्करण
 प्रयोग  पर  निभा  रहेगा।  “  दु  तान  ताय
 लिमिटेड  के  परामश  से  किया  जा  रहा  समावेशी
 खनन  काय  प्रगति  पर  है।  जहाँ  तक  मध्य
 प्रदेश  म  के  बुना पत्थर  निक्षेपों  का  सम्बन्ध  है।
 प्राइवेट  सेक्टर  मे  के  कौर,  सत्ता,  जामुल
 आदि  स्थित  अनेक  सूत्रो  क  अतिरिक्त,  भारतीय
 सीनेट  निगम  ने  970  में  माहौर  सीमेट  सम्बन्ध
 प्रारम्भ  किया  है  और  रायपुर  जितने  में  एक  खान
 भी  जैक्सन  की  है।  जहाँ  तक  अमर कटक
 बाइ साइट  निक्षेप  का  सबंध  है  वहाँ  भारतीय

 ऐलूमिनियम  कम्पनी  द्वारा  खनन  सठियाए
 पहुच  ही  आरंभ  की  गई  है।

 Man  Days  Lost  by  Strikes  and
 Lock  Outs  in  Industrial  Sector

 m  4972

 9623  «=SHRIG  Y  KRISHNAN  Will
 the  Minister  of  LABOUR  AND  REHABI-~
 LITATION  be  pleased  to  state

 (a)  the  total  number  of  man  days  fost
 by  strikes  and  lock-outs  in  Industial  sector
 during  January  and  February  972  and
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 (०)  “the  main  reasons  for  the  strikes
 and  the  reaction  of  Government  thereon  ?

 _THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  (a)  and  (b)  :  According  to  the  avail-
 able  provisional  information,  the  total
 mumber  of  mandays  lost  during  January  and
 February  972  due  to  strikes  and  Jockouts
 was  about  0.96  million.  The  main  reasons
 for  the  work-stoppages  are  reported  to  be
 disputes  about  wages  and  allowanae,  bonus
 alleged  indiscipline  and  violence  and  per-
 sonnel.  matters.  It  is  the  constant  endeavour
 of  the  Industrial  Relations  Machinery  to

 -minimise  work-stoppages  through  prelimi-
 nary  discusssion,  conciliation  ann  adjudica-
 tion  or  arbitration  as  necessary  under  the
 existing  statutory  machinery  and  voluntary
 arrangements.

 Transfer of  Ownership  of  Property

 *690.  SHRI  VEKARIA  :  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  transfer  the  ownership  of  property  in
 Dethi,  which  is  now  being  held  by  D.M.C./
 D.  9.  A,  and  was  previously  held  by  the
 Custodian  of  Evacuees  Property:  and

 (b)  if  so,  the  condition  and  mode  of
 recovery  of  cost  of  property  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  (a)  and  (b):  Certain  acquired
 evacuee  properties  have  been  transferred  to
 the  Delhi  Improvement  Trust  (now  the
 Dethi  Development  Authority)  and  the
 Municipal  Corporation  of  Delhi  for  the
 purpose  of  Slum  Clearance  Schemes.  The
 Local  Body  is  required  to  pay  for  these
 properties  the.  price  equal  to  three  years’
 rental.

 Report  on  Collapse  of  Steel  Melting  Shop
 at  Rourkela.  Steel  Plant

 64  SHRI  ARJUN  SETHI:  will
 the  Minlater  of  STEEL  AND  MINES  be

 a  pleased  to  state  :

 (a).  the  number  of  persons  punished  by
 ही  Goverement  who  .were  found  responsible:  in.  Us  a
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 the  Loomba  Committee’s:  report  on  the
 collapse  of  the  Steel  Melting  Shop  in  the
 Steel  plant  at  Rourkela  ;  und

 (b)  the  percautions  Government  have
 taken  for  any  future  mishap  in‘the  steel
 plant  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGLAM)  (a):  Action  in  this  regard
 was  taken  by  Hindustan  Steel  Ltd.  against
 0  employees  excluding  those  who  volun-
 tarily  retired  or  resigned.

 (b)  Rourkela  Stee!  Plant  has  taken  the
 following  precautions  to  prevent  future
 mishaps  :—

 (i)  the  columns  of  the  Steel  Melting
 Shop  have  been  strengthened.

 (ii)  the  gas  cleaning  plant  has  been
 recommissioned.

 the  cleaning  of  the  roof  is  now
 being  carried  out  by  the  civil  main-
 tenance  department  and  not  by  a
 contractor.

 (iii)

 (iv)  the  procedure  for  inspection  now
 laid  down  ensures  periodical  ins-
 pection  of  the  roof  by  officers  of
 the  steel  plant  at  all  levels.

 (v)  an  Inspection  Group  for  carrying
 out  repairs  of  buildings  and  struc-
 tures  is  being  organised  to  inspect
 the  condition  of  buildings,  struc-
 turers  etc.  on  a  regular  basis.

 Indian  Officers  in  U.N.O,

 #695,  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  there’  is  any’  limit  on
 maximum  period  for  the  stay  of  Indian
 officers  in  the  service  of  U.N.O.;  and

 (b)  if  not,  the  reasons.  therefor.?

 THE  MINISTER  -OF.  EXTERNAL.
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 cials  employed  in  the  UN  or  any  of  the
 organisations  of  the  UN  system  may  remain
 on  deputation  upto  a  maximum  period  of
 five  years.  Extensions  of  tenure  beyond
 five  years  are  not  granted,  save  in  very
 exceptional  circumstances.

 (b)  Does  not  arise.

 Coal  Mines  Workers’  Wages  and  Dues

 *696..  SHRI  BIRENDER
 RAO:

 SHRI  HARI  KISHORE  SINGH:

 SINGH

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  at  has  come  to  the  notice
 of  the  Government  that  coal  mine  owners
 did  not  pay  wages  to  their  workers  and
 deprived  them  of  their  legitimate  dues  as
 reported  in  the  Statesman  dated  the  9th
 September,  97]  ,

 (b)  if  so,  the  names  of  such  coal  m  ne
 owners  in  the  State  of  Bthar  where  Icgal
 dues  are  not  being  paid  to  the  coal  mine
 workers  ;  and

 (c)  whether  any  steps  have  been  taken
 by  Government  ;  if  so.  the  nature  of  the
 steps  taken  by  Goveinment  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.
 KHADILKAR)  (a):  Government's  atten-
 tion  has  been  diawn  to  a  report  whch
 appeared  in  the  Statesman  of  September
 19,  {97I  ;  this  report,  inter-alia,  states  that
 if  coal  mine  owners  did  not  pay  wages  to
 their  worker  and  deprived  them  of  their
 legitimate  dues,  Government  would  take
 Serious  action.

 (b)  Latest  information  is  being  as-
 Certained.

 (c)  A  Senior  Officer  of  the  Cential
 Industrial  Relations  Machinery  was  deputed
 to  look  into  this  aspect  of  non-payment  of
 workers  dues,  On  his  report  the  Govern-
 ment  have  taken  the  following  decisions  :

 (i)  One  special  officer  is  to  be  appoin-
 ted  to  deal  with  recoveries  of
 worker's  dues  under  Revenue
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 Recovery.  Act  in  each  of  the
 States  of  West  Bengal  and  Bihar.
 This  is  being  processed  in  conpul-
 tation  with  the  State  Government.

 qa  The  Central  Government  Industrial
 Tribunals  at  Dhanbad  and  Calcutta
 are  being  notified  as  Authorities
 under  the  payment  of  Wages
 Act  to  enable  speady  disposal  of
 claim  applications  ३

 (ti)  Powers  have  been  delegated  to  the
 Regional  Tabour  Commissioners
 for  prose  ution  of  employers  for
 nor-maintenance  of  registers,
 without  secking  approval  from
 Headquarters  ;

 (iv)  Central  Industrial  Relations
 Machinery  have  been  instructed  to
 tnspect  collieries  with  bad  records
 once  a  month  and  to  pursue  ener-
 getically  all  rec»veay  and  prose-
 cution  cases.

 नई  दिल्‍ली  स्थित  सरकारी  ढंस्टीन  में  कर्म-
 चोरियों  हारा  हड़ताल

 *697  श्री  ईश्वर  चौधरी :  क्या  भ्रम
 ओर  पुनर्वास  मंत्री  -यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  नई  दिल्ली  स्थित  सरकारी
 किसानों  मे  काम  करने  वाले  कर्मचारियों  ने
 सरकार  से  मांग  की  है  कि  उन्हें  भी  सरकारी
 कर्मचारी  माना  जाय  और  उनकी  सेवा-शर्तों  में

 सुधार  किया  जाये  ;

 (ख)  क्या  उन्होंने  अपनी  मांगों  के

 समर्थन  में  एक  दिन  की  सांकेतिक  हड़ताल  भी

 की  थी  ;  और

 (ग)  यदि  हां,  तो  उनके  हितों  की  रक्षा
 करते  के  लिये  सरकार  ने  क्या  कदम  उठाये  हैं  ?

 शम  और  पुनर्वास  मंत्री  (भी  आर०  के०

 खाडिलकर)  :  (क)  और  (ख).  जी,  हां  ।

 (ग)  कर्मचारियों  को  और  अधिक

 मंहगाई  सहायता  देने  के  सम्बन्ध  में  सरकार

 पहले  से  ही  विचार  कर  रही  हैं।
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 Fraud  in  Coal  Mines  Provident  Fund
 Organisation

 #698,  SHRI  RAJDEO  SINCH  :
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  a  fraud  to  the  tune  of  Rs.  7
 crores  has  been  detected  in  the  accounts  of
 Coal  Mines  Provident  Fund  Organisation
 located  in  Dhanbad  which  covers  Jakhs  of
 Coal  Miners  spread  over  West  Bengal,  Bihar
 and  Madhya  Pradesh  ;

 (b)  ifso,  salient  points  of  the  fraud
 ui  covered  by  this  time  and  the  fate  of  those
 responsible  for  this  fraud;  and

 (c)  whether  Government  will  devise  some
 ways  and  means  to  recover  the  worker  hard
 earned  money  so  lost?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  ;  The  Coal  Mines  Provident
 Fund  authorities  ]ave  reported  as  under  :

 (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise,

 Deposits  of  Minerals  in  Darjceling,
 Jalpaiguri  and  Cooch-Behar

 *699.  SHRI  8.  ्,  DASCHOWDHURY:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have  con-
 ducted  any  recent  geological  survey  in  the
 Districts  of  Darjeeling,  Jalpaiguri  and
 Cooch-Behar  to  locate  sources  of  deposits
 like  Copper,  Zinc  and  othe:  metals  and
 minerals  as  betived  to  be  availub‘e  in  those
 areas  ;

 (b)  if  so,  the  results  of  such  geological
 survey;  and

 (c)  the  steps  Government  propose  to
 take  in  this  regard  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHKI  S.  MOHAN  KUMARA-
 MANGALAM):  a)  to  (0).  As  a  result  of
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 recent  geological  survey  conducted  by  the
 Gec  logical  Survey  of  India,  some  occurrences
 of  legd-zinc-copper  muncralisat  on  in  quart-
 zite  have  been  located  in  Qarubathan  a  ca
 m  Darjeeling  district.  These  occurrences
 are  being  investigated  by  Jaige  scale  mapp-
 ing,  sampling  and  diilling.  The  first  phase
 (I909-7-)  of  ten  years  Plan  (I969-79)  of
 Geological  Survey  of  India,  in  progress,
 includes  systematic  geological  mapping  and
 Prelsminary  muneral  in  csugation  in  12:0
 sq  km  =  area  in  Darjeeling  and  Jalpaigurt
 districts  and  detailed  investg.  ioa  =  for
 dolomue  aud  graphite  an  Jalpaiguia  and
 Darjecling  districts.

 Transfer  of  Officers  to  Alloy  Steels
 Plant,  Durgapur

 *700.  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  STERL  AND  MINES
 be  pleased  to  state:

 (a)  whether  his  attention  hay  bee  drawn
 to  a  news-item  pubished  im  Aindustan
 Standard,  Ca  cutta  Fdition  dated  75th  April,
 972  under  the  caption  ‘'2  top  officials
 wrecking  D  S.P  unit  from  within”  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;

 (c)  the  partrculars  of  the  two  cfficers
 who  have  been  transfered  to  the  Alloy  Steels
 Plant,  Durgapur  ;  and

 (d)  whether  any  enquiry  by  Central
 Bureau  of  Investigation  is  pending  against
 them  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  and  (b),  Government
 are  aware  of  the  news  item  to  this  effect
 Government  have  no  reason  to  believe  that
 any  officer  of  the  plant  is  acting  against  the
 mterests  of  the  Plant.

 (c)  and  (d).  Do  not  arise,

 Survey  of  Underground  Minerals  in
 Rajasthan

 4978.  SHRI  BISWANATH  JHUNJHUN-
 WALA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :
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 (a)  whether  survey  of  the  underground
 minerals  in  Rajasthan  was  conducted  a
 couple  years  back;

 (b)  if  so,  whether  based  on  the  findings
 of  the  survey  any  plan  has  been  drawn  up
 in  this  connection  to  exploit  the  resources;
 and

 (c)  if  so,  the  main
 mineral-wise  ?

 features  thereof

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)
 Mineral  investigations  for  copper-.cad-zinc
 ores,  Phosphorite,  Pyrite,  Gypsum,  Lignite,
 Fluorspar,  Barytes,  Limestone  and  Talc  etc.,
 were  carried  out  by  Geological  Survey  of
 India  in  Rajasthan  during  the  ycars  1968-70.

 (b)  and  (c),  Khetri  and  Ko!ihan  copper
 deposits  are  to  be  exploited  by  Hindustan
 Copper  Limited.  Fiuorspar  at  Mandokipal
 and  Phosphorite  at  Jhamarkotra  are  being
 mined.  The  Project  Report  for  exploiration-
 cum-mining  and  bencficiation  of  Saladipura
 Pyrite  has  been  sanctioned.  Project  Reports
 for  developing  lead-zinc  mine  at  Ba‘eria
 (Zawar  belt)  and  for  exploitation  and  bene-
 ficiation  of  Phosphorite  deposits  in  Udaipur
 district  are  under  preparation.

 Utilisation  of  Mineral  Products  in
 Rajasthan

 4979,  SHRI  BISHWANATH  JHUN-
 JHUNWAIA  :  Will  the  Minister  of  STFEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  the  mineral  products  of
 Rajasthan  which  are  utilised  for  fertilizers
 arc  at  present  being  sent  out  of  the  State
 for  being  used  in  other  States  in  pubiic
 sector  projects;  '

 (b)  ifso,  the  total  quantum  of  such
 Minerals  as  also  others  whichare  being
 produced  in  Rajasthan  but  are  being  sent
 out  of  the  State  every  year  for  being  pro-
 cessed;  and

 (c)  whether  Government  have  for-
 mulated  any  scheme  for  setting  up  of  pubtic
 Sector  projects  in  the  State  of  Rajasthan  fur
 Proper  utilisation  of  these  minerals?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SH  \HNAWAZ  KHAN)  :  (a)  Yes,
 Sir.  Among  the  princinal  minerals  which
 are  used  for  production  of  fertilizers,  gypsum
 and  phosphorite  are  produced  in  Rajasthan
 and  de.patched  to  other  States.  Gyosutn
 is  despatched  to  the  pub  ic  sector  plant  viz.,
 Fertilizer  Plant  in  Sindri,  Bihar  whereas
 phosphorite  is  despatched  to  different
 feitilizer  manufacturing  units  in  the  pubtic
 sector  outside  Rajasthan,  besides  being
 consumed  bv  one  of  the  units  in  the  public
 sector  within  Rajasthan.

 (b)  A  statement  showing  the  pro  fuc-
 tion  of  phosphoriter  and  gypsum  and
 despatches  to  pub'ic  sector  units  within  and
 outside  the  State  during  4970  is  laid
 on  the  table  of  the  House.  (Placed
 in  Library.  see  No.  LT-—93i/72].  As
 regards  other  minerals  which  are  being
 produced  in  Raja:  htan  and  despatched  out  of
 the  State.  most  of  the  major  minerals  pros
 duced  in  Rajashtan,  eacepting  a  few,  such
 ay  Zinc  Concen  rates,  Copper  Ore,  Ochre
 etc.,  are  despatched  for  consunption  to
 other  states  or  for  exports  besides  some  of
 them  being  consumed  within  the  State.  A
 statement  showing  the  minerals  produced  in
 Rajasthan  during  4970  and  1971,  is  also
 laid  on  the  Tab’e  of  the  House.  (Placed  in
 Library  see  No.  LT—393]/72)

 (c)  Rock  phosphate  from  Jamar  Khotra
 mining  in  Rajasthan  is  being  uti  ised  for  the
 manufacture  of  single  super  phosphate  by
 utilising  the  Sulphuric  acid  produced  as  a
 byc-product  at  the  Zinc  Smelter  of  the
 Hindustan  Zinc  Ltd.,  a  Cental  Government
 Company.  In  the  proposed  expansion  of  the
 Smelter  from  18,000,  to  36000  tonnes,  it  is
 proposed  to  manufacture  triple  super  phos-
 phate  instead  of  single  superphosphate.

 Sulphuric  Acid  is  also  planned  to  be
 recovered  from  the  proposed  Khetri  Copper
 Smelter  to  be  utilised  for  triple  super
 phosphate  production  with  a  capacity  of
 about  200,003  tonnes  and  the  plant  is
 scheduled  for  commissioning  by  February.
 1974,

 A  comprehensive  schcme  is  being  envi-
 saged  to  utilise  primarily  Jamar  Khotra
 Rock  Phosphate  and  Saladipura  Pyrites,
 Feasibility  Reports  are  being  prepared  for
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 the  mining  and  beneficiation  of  these  ores
 for  which  consultancy  arrangements  have
 been  made.

 Opening  of  Economic  Wing  in  Ministry
 of  External  Affairs

 4980.  KUMARI  KAMALA  KUMARI.
 Will  the  Minister  «  f  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  open  an  Ec  n-mic  Wing  in  the  Ministry
 of  External  Affairs;  and

 (b)  if  so,  the  broad  features  of  the
 Project  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  .  (a)
 An  Economic  Division  has  existed  in  the
 Ministry  of  External  Affairs  since  961,

 (b)  The  Economic  Division  has  been
 accorded  the  following  functions  :

 (i)  The  administration  cf  the  Indian
 Technical  and  Economic  Coopera-
 tion  Brogranume.

 Rendering  advice  from  t  e  political
 angle  on  substansive  economic  issue
 in  all  matters  relating  to  India’s
 economic  relations  with  foreign
 countries,

 qi)

 Consideration  and  the  rendering  of
 advice  on  economic  issues  discussed
 in  International  forums  such  as  the
 UNCTAD,  GATT,  ECAFF,  ADB,
 IBRD,  IMF,  UNIDO,  Specialised
 Agencies  of  the  U.  N.  etc.

 (iii)

 (iv)  Issue  of  political  clearance  for
 individuals  and  delegations  going
 abroad  for  purposes  relating  to
 economic  matters  and  the  issue  of
 similar  clearance  from  the  political
 angle  for  foreigners  visiting  India.

 Supply  of  Pig  Iron  to  Bokaro  Steel  Plant
 and  other  Stee]  Plants  in  Public  Sector

 4981,  KUMARI  KAMALA  KUMARI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleaged  to  state  :
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 .(a)  whether  the  pig  iron  supplies
 of  about  half  a  million  tonnes  in  1971-72
 are  likely  to  increase  further  when  blast
 furnace  at  Bokaro  Steel  Plant  and  other
 steel  plants  in  Public  Sector  are  commis-
 sioned  this  year  ;  and

 ib)  if  so,  how  the  problem  of  glut
 would  be  overcome  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Pro-
 duction  of  saleable  Pig  Iron  in  I9//-72.  was
 about  1.2,  million  tonnes.

 In  ‘1972-73,  Bokaro  is  estimated  to  pro-
 duce  about  0.3  million  tonnes  of  pig  iron
 but,  according  to  our  present  estimates,  the
 net  availability  of  pig  iron  for  sale  during
 1972-73  will  not  be  much  more  than  it  was
 during  ‘1971-72,

 (b)  Although  world  demand  for  pig
 iron  has  somewhat  slackened  ॥  recent
 months,  efforts  are  being  made  to  export
 the  maximum  possible  amount  of  pig  iron.
 Various  measures  for  increasing  domestic
 off-take  are  also  being  pursued,  including
 the  increased  use  of  pig  iron  along  with
 Steel  Scrap  in  electric  furnaces  for  making
 Steel.

 Withdrawal  of  Declaration  of  E.P.F.O.
 as  an  Indusiry

 4982.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  E.  P.  क्,  Organisation
 was  declared  an  Industry  ;

 (b)  whether  such  declaration  has  been
 withdrawn  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  :  (a)  No  stch  declaration  has  been
 made.

 (b)  and  (c).  Do  not  arise.  It  may,
 however,  be  stated  that  in  1968,  the  Law
 Ministry  advised  on  the  basis  of  the  pro-
 nouncements  of  the  Supreme  Court  in
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 certain  cases,  and  in  revision  of  its  earlier
 view,  that  the  Employees’  Provident  Fund
 Organisation  would  not  be  covered  by  the
 definition  of  “Industry”  in  the  Industrial
 Disputes  Act,  1947,

 तिब्बती  हारणाधियों  के  पुनर्वास  के  लिये
 निर्धारित  को  गई  भूमि

 4983,  श्री  किशोर  बाकुली  क्‍या
 श्रम  और  पुनर्वास  मंत्री  यह  बताने  की  क॒पा
 करेंगे  कि  :

 (क)  क्या  लेह  में  नेहा  नामक  स्थान
 पर  तिब्बती  शरणार्थियों  के  पुनर्वास  के  लिये
 आरम्भ  में  जो  1300  एकड  भूमि  निर्धारित  की
 गई  थी  उसमें  अब  200  एकड़  भूमि  कम  कर
 दी  गई  है;  और

 (ख)  यदि  हां,  तो  इसके  ब्य  कारण  है
 और  क्‍या  सरकार  शरणार्थियों  के  पुनर्वास  के
 लिये  और  अधिक  भूमि  उपलब्ध  कराने  के  बारे
 में  'चार  कर  रही  है  ?

 श्रम  और  पुनर्वास  मंत्रो  (श्री  कार  के०

 खाडिलकर)  (क)  और  (ख).  जम्मू  और
 काश्मीर  राज्य  सरकार  यविचेनमोधथाँग  नहर
 के  सीजन-क्ष त्र  के अधीन  आने  बाली  सम्पूर्ण
 200  एकड  भूमि  को  लेह  के  निकट  शिवर  मे

 रह  रहे  305  निकलती  शरणार्थी  परिवारों  के

 पुनर्वास  के  लिए  देने  को  सहम।  हो  गई  है  ।

 बताया  गया  है  कि  नहर  के  किचन  क्षेत्र  की

 विस्तृत  पैमाइश  का  काम  शुरू  कर  दिया  गया
 है।  तिब्बती  शरणार्थियों  के  पुनर्वास  के  लिए
 उपलब्ध  होने  वाली  भूमि  न.  पा  उस  समय
 लगेगा  जब  पैमाइश  का  काम  पूरा  हो  जायेगा  t

 Settiag  up  of  Copper  Plant  in  Orissa

 4984.  SHRI  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  copper  ores  have  been
 found  in  Kesarpur  near  Baripada  and
 Kansa  in  Cuttak,  Orissa  ;  and
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 (b)  if  so,  whether  Government  propose
 to  set  up  a  copper  plant  there  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)
 Copper  ore  occurences  have  been  located  at
 Kesarpur  and  exploratory  drilling  by  Geo-
 logical  Survey  of  India  in  this  area  is  in
 Progress.  In  Kansa  area,  deposits  of  nickel
 and  not  of  copper  have  been  found.

 (b)  Question  of  setting  up  of  a  Copper
 Plant  in  Kesarpur  does  not  arise  at  present
 since  exploration  by  Geological  Survey  of
 India  is  sul!  at  prelimonary  stage.

 Taking  over  of  Tinplate  Co.  of  India
 Limited,  Jamshedpur

 4986.  SHRI  SWARAN  SINGH
 SOKHI  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 take  over  the  Tinplate  Co  of  India  Limi
 ted,  Jamshedpur  ;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISFER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  There
 is  no  such  proposal  with  the  Government.

 (b)  There  is  no  special  reason  for
 taking  this  step  at  present.

 Ioiport  of  Steel  from  U  S.S.R.

 4987,  SHRI  VAYALAR  RAVI:  Wul
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  the  total  quantity  of  siecet
 expected  to  be  imported  from  the  Sovier
 Union  in  the  year  1972-73,  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEFL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  It  ts
 not  possible  to  estimate  the  quantum  of
 likely  imports  of  steel  from  the  Soviet
 Union  during  1972-73  Import  Licences  are
 given  to  actual  users‘canalising  agencies
 valid  for  the  Rupee  Paym-nt  Area  as  a
 whole.  Individual  import  i:ence  holders
 may,  therefore,  place  their  orders  according
 to  their  choice  and  availability  of  imateriaj,
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 and  there  is  no  means  of  estimating  how
 much  of  these  orders  will  be  placed  on  any
 Ore  country  in  the  area.

 Donimalai  Iron  Ore  for  Pellets

 49eg,  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  Lurgis  of  West  Germany
 and  Tiajprox-export  of  u.S.S.R.  will  con-
 duct  tests  to  determine  whether  Donimalai
 iron  ore  is  suitable  for  producing  _  pre-
 reduced  pellets  and  super  fluxed  pellets;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR!  SHAHNAW  AZ  KHAN):  (a)  Yes,
 Sir.

 (b)  A  contract  has  been  concluded
 with  V/o  Tiajprom-export,  USSR,  on  दा
 February,  972  for  testing  of  Donimalai
 fron  ore  for  its  suitability  for  production
 of  super-fluxed  sinter  as  well  as  fluxed
 fellets.  Test  results  would  start  flowing  in,
 within  six  month  of  the  receipt  of  samples
 in  USSR  and  the  complete  test  report  is  ex-
 pected  to  be  available  in  twelve  months.
 The  samples  of  raw  materials  will  shortly
 be  despatched  to  the  U.S.S.R.

 Lurgis  of  West  Germany  have  been
 enagaged  to  conduct  tests  on  Donimalai  iron
 ore  to  assess  its  <uitability  for  production
 of  pre-reduced  rellets.  The  test  results
 would  be  available  within  three  months
 from  the  date  of  receipt  of  samples  of  raw
 materials  in  West  Germany.  The  samples
 will  shortly  be  despatched  to  West
 Germany.

 Loss  in  Vijayanagar  and  Visakhapatnam
 Steel  Plants

 4989.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  Consultants  have  found
 that  there  will  be  loss  in  Vijayanagar  and
 Visakhapatnam  steel  projects;

 {b)  if  ४०,  the  reasons  therefor;  and
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 (c)  the  steps  Government  propose  to
 take  in  this  regaid  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  a)  and
 (b).  Yes,  Sir.  According  to  the  Consultants,
 due  to  the  high  cost  of  plant  and  equip-
 ment,  raw  materials,  transportation  charges
 etc  ,  th:  cost  of  production  of  steel  would
 be  comparatively  high  and  there  is  likelihood
 of  losses  in  both  these  plants.

 (c)  Possibilities  of  reduction  in  costs
 are  being  examined  in  detail.

 Techno-Economic  Feasibility  Reports
 on  Visakhapatnam  Steel  Project

 4990.  SHRI  DEVINDFR  SINGH
 GARCHA  :  Wil  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  Government  have  examined
 the  Techno-economic  feasibility  reports  on
 the  Visakhapatnam  Steel  project;  and

 (b)  if  so,  the  main  features  the.eof  ?

 THF  MINISTER  OF  STATE  IN  TUE
 MINISTRY  OF  STEELE  AND  MINFS
 (SHRISHAHNAWAZ  KHAN):  (a)  The
 Techno-Economic  Feasibility  Report  on  the
 Visakhapatnam  Steel  Project  is  under  exa-
 mination.

 (b)  The  capacity  of  the  Visakhapat-
 nam  Steel  Plant  would  be  about  two  million
 equivalent  ingot  tonnes  of  mi'd  steel.  It  is
 propo.ed  to  design  this  p'ant  for  manufac-
 ture  of  shaped  products.  The  iron  ore
 requirements  would  be  met  from  Bailadila
 reserves  and  coking  coal  from  Bengal-
 Bihar.  The  requirements  of  water  will  be
 met  from  the  Gcdavari  and  power  will  be
 supplied  by  the  Andhra  Pradesh  Electricity
 Board,  The  est  mated  capital  outlay  is
 estimated  to  be  about  Rs.  74!  crores,

 Preparation  of  Feasibility  Study  Report
 for  Visakhapatnam  Steel  Project  by

 Engineers  India  Ltd.

 499.  SHRI  DEVINDER  SINGH  :
 GARCHA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :
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 (a)  whether  Engineers  India  Limited
 will  prepare  a  feasibility  Study  Report  on
 developing  port  facilities  near  Balacharum
 for  Visakhapatnam  Steel  Project,  and

 (b)  if  so,  the  time  by  which  at  will
 take  to  complete  the  study  ?

 THE  MINISTER  OF  SIATF  IN  THF
 MINISTRY  OF  STFLL  AND  MINES
 (SHRI  SHAHNAWA?7  KHAN)  (a)  Yes
 Sir  Mjs”  Fngineers  India  Limited  have
 been  entrusted  with  the  preparation  of  a
 techno  economic  feasibility  study  on  port
 fictlities  for  the  Visakhapatnani  Stee!  Plant
 They  are  cxamining  various  alternat  ves
 including  the  fcasib  lity  of  developing  a  port
 ncir  Balacheruvu

 (b)  Their  report  is  expected  in  June,  972

 Allotment  of  Iron  and  Stev!  for
 Small  Scalc  Industries  in  Bihar

 4992  SHRI  SWARAN  SINGH  SOKHI
 Wull  the  Minister  of  SIELL  AND  MINIS
 be  pleased  to  state

 (a)  the  total  tonnage  of  Iron  and  Steel
 quota  of  cach  category  sanctioned  to  Buhar
 State  by  the  Centre  for  1972-73,  tor  small
 Scale  Industries  and

 (b)  whether  it  has  been  increased  as
 compared  to  last  year  ?

 THL  MINISTFR  OF  STATF  IN  THF
 MINISIRY  OF  STFEL  AND  MINFS
 (SHRI  SHAHNAWAZ  KHAN)  —  (a)  and
 (b)  Under  the  present  distitbution  svstem
 there  are  no  stafe-wisc  allocations  of
 quotas

 Steel  supplies  to  Small  Scale  Industries
 ar.  now  mostly  routcd  through  the  respec-
 tive  State  Small  Scale  Industries  Corpora
 tions  The  Corporations  make  thet:  own
 assessment  of  the  requirements  of  the  units
 In  their  State  and  place  their  consolidated
 demand  on  the  Joint  Plant  Committee  The
 material  received  ts  distributed  by  the  Cor-
 porations  through  their  depots

 Memorial  of  Mahatma  Gandhi  in  Bangla
 Desh

 4994  SHRI  DHARAMRAOQ  AFZAL-
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 PURKAR  Will  the  Minister  of
 EXTEXNAL  AFEAIRS  be  pleaxd  to
 state

 (a)  whether  some  freedom  fighters
 hixc  planned  for  the  memorial  of  Mahatma
 Gandlu  at  Nogkhali,  in  Bangladesh,  where
 Bapuj:  had  conducted  a  oneman  peace
 mission  guiing  the  pre-partition  time,  and

 (b)  if  so,  the  reaction  of  Government
 thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  EXIERNAI  AFFAIRS
 (SHRI  SURI  NDRA  PAL  SINGH)  (a)  and
 (b)  Government  have  have  no  information
 but  have  taken  steps  tc  ascertain  the  facts

 Restoration  of  Property  to  Indians
 Declared  as  Enemy  Property

 in  4965  During  Indo  Pak
 Conflict

 4०95  DR  SANKATA  PRASAD>
 ‘Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  3500  the  2  id
 November,  1971  and  stale

 (a)  whether  as  a  result  of  Indo  Pak
 conflict  of  J9  5  Pakistan  Government  dic
 fared  the  property  of  Indians  m  Last
 Pakistan  as  encmy  property  ,  and

 (b)  whether  there  is  any  proposal  und-r
 consideration  of  Government  to  approach
 the  Bangla  Dish  Government  to  restore  the
 property  of  such  Indans  and  f  so,  the
 salient  features  there>  7

 पला  DFPUTY  MNI>TER  IN  [HE
 MINISTRY  OF  EXTERNAL  AFIAIRS
 (SHRI  SURELNDRA  PAL  SINGH)  (०)
 Yes,  Sir

 (b)  The  matter  w  being  examtied

 I  tmits  of  Territorial  Waters  from  Conti-
 sental  Shelf

 4998  SHRI  9  9  DESAI  will
 the  Minister:  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a)  the  territorral  waters  limit  from  the
 continental  shelf  as  accepted  by  the  United
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 Nations  and  the  territorial  waters  limits
 from  continental  shelf  as  are  legalised  by
 USA,  UK,  US.S.R.  and  India  ;

 (b)  whether  coastal  States  exercise
 jurisdictional  control  over  adjacent  territorial
 waters  and  if  so,  the  extent  thereof  in  the
 case  of  U.SA.  U.K.,  U.S.S.R.  vis-a-vis
 India  ;  and

 (c)  whether  territorial  waters  of  coas-
 tal  States  stand  on  par  with  such  State’s
 land  territories  in  respect  of  rights  and
 responsibilities  of  Central  or  Federal
 Governments  and  State  Governments  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  outer  limit  of  territorial  waters  of  a
 State  is  measured  from  the  appropriate
 baseline  along  its  coast  and  not  from  the
 continental  shelf.  The  United  Nations  has
 not  yet  accepted  any  specific  limit  for  the
 territorial  waters  of  a  coastal  State.  This
 is  one  of  the  issues  which  will  be  considered
 by  the  plenipotentiary  conference  on  the
 Law  of  the  Sea  which  is  likely  to  be  con-
 vened  in  1973.  The  limits  of  territorial
 waters  adopted  by  US.A,,  U.K.,  U.S  S.R.
 and  India  are  3,3,12  and  I2  nau  ical  miles
 respectively.

 (b)  Yes,  Sir.  The  limits  of  territorial
 waters  of  the  States  referred  to  have  been
 given  above.

 (c)  Yes,  Sir.

 Subject  to  the  right  of  innocent  passage
 available  to  foreign  merchant  vessels  through
 the  territorial  waters.  the  rights  and  respon-
 sibilities  of  Central  or  Federal  Governments
 and  State  Governments  of  Coastal  States  in
 relation  to  their  territorial  waters  appear  to
 be  same  as  in  respect  of  their  land  terri-
 torries.  The  rights  and  responsibilities
 between  the  Union  and  the  States  ina
 Federation  is  determined  by  the  Consti-
 tution  of  that  country.

 Proposal  to  Ban  Rickshaw  Pulling

 4999.  SHRI  B.K.  DASCHOWDHURY:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  consi-
 dered  to  ban  the  profession  of  rickshaw
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 pul'ing  and  provide  them  with  alternate
 profession;  and

 (b)  if  se,  the  main  features  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR)  :  (a)  and  =  (b).  The  Labour
 Ministers’  Conference  in  955  having  reco-
 mmended  gradual  abolition  of  rickshaw
 pulling,  the  Government  of  India  had
 advised  the  State  Governments  accordingly
 and  had  suggested  model  regulations  also.
 The  matter  was  under  correspondence  with
 State  Governments.  Subsequently,  the
 Government  of  India  was  advised  that  res-
 trictions  contemplated  may  raise  legal  issues
 about  constitutionality.  It  was  then  left  to
 the  State  Governments  to  decide  the  ques-
 tion  of  constitutionulity  of  undertak'ng
 necessary  legislation  in  the  matter  in  consul-
 tation  with  their  legal  Departments.

 The  Central  Council  of  Local  Self
 Government  at  its  23th  meeting  held  on  3rd
 and  4th  November,  1970  considered  the
 questions  of  elimination  of  this  practice  as
 early  as  possibile.  The  following  steps  wire
 suggested  for  immediate  action  :

 a)  The  local  bodies  may  be  asked
 not  to  issue  new  licences  as  far  as
 possible.

 (2)  The  practice  of  absentee  ownership
 should  be  discouraged  and  the
 rickshaw  pullers  assisted  to  be-
 come  the  owners  of  the  vehicles
 themselves  or  through  the
 Coope  vatives.

 en  Where  it  is  possible,  hand  pulled
 and  cycle  rickshaw  should  be  rep-
 laced  by  auto  rickshaw.

 (4)  A  detailed  scheme  should  be  pre-
 pared  to  eliminate  the  rickshaw
 pulling  in  the  towns  in  States.

 State  Governments  Administrations
 have  taken  verious  steps  to  implement  the
 above  suggestions.

 Further  the  Department  of  Cooperation
 allots  40  three  wheeler  chassis  per  quarter
 to  cooperative  societies  of  rickshaw  puilers/
 auto-rickshaw  drivers  to  neip  progressive
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 substitution  of  the  practice  of  rickshaw
 pulling  by  auto-rickshaw  driving,  which  is
 expected  to  bring  about,  gradually,  better
 conditions  of  work  as  well  as  better  income
 for  these  weaker  sections  of  the  community.

 Distribution  of  Steet  to  Industries

 5000.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Tatas,  Sahu-Jain.  Birlas
 and  Mnfatlal  Group  of  Industries  are  shown
 favour  in  regard  to  the  supply  of  stcel  and
 the  small  scale  industries  face  much
 scarcity  ;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  the  quantity  of  steel  allotted  to  all
 the  units  of  these  Houses  in  97]  and  the
 quantity  of  steel  allotted  to  small  scale
 industries  of  Bihar  and  Uttar  Pradesh  in
 1971  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Under
 the  P.esent  dis.ribution  system,  a  lo-
 cations  of  Steel  are  regulated  by  the
 Steel  Priority  Committee  taking  into
 account  the  end  use  for  which  steel  is
 tequired,  the  availability  of  steel  and  the
 competing  demands.  The  Stee!  Priority
 Committee  give  due  weightage  to  the
 requirements  of  both  large  and  small  sca'e
 industries  and  no  favouritism  ts  shown  to
 any  particular  conce:ns  hike  Tatas,  Sahu-
 Jain,  Birlas  and  Mafatlal  Group  of
 Industries.

 (b)  Does  not  arise.

 (c)  Information  to  the  extent  possible
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House,

 Purchase  of  Stores

 5001.  SHRI  0.५.  KRISHNAN:  Will  the
 Minister  of  SUPPLY  be  pleased  to  state  ;

 {a)  whether  Government  have  issued
 directions  to  prevent  the  purchase  of  stores
 available  in  India  from  outside  the  country;
 aad
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 (b)
 regard  ?

 if  so,  the  direction  issued  in  this

 THE  MINISTER  OF  SUPPLY  (SHRI
 9.  R.  CHAVAN)  :  (a)  and  (b)  Instructions
 already  exist  that  no  stoses  can  be  importcd
 from  abroad  unless  a  clearance  has  been
 obtained  from  the  Directorate  General  of
 Technical  Development  or  other  concerned
 authorittes  from  the  indigenous  angle.  In
 pursuance  of  these  instructions,  it  has  been
 the  endeavour  of  the  Directorate  General
 of  Supphes  &  Di  posals,  asa  central  pur-
 chase  organisation,  to  achieve  maximum
 indigenisation  of  supphes  and  to  "romote
 import  sub.titution  by  assisting  in  the  esta-
 blishnent  and  development  of  imdigenous
 caracity  im  respect  of  stores  which  have
 hitherto  been  imported.

 Iysue  Regarding  Hijacking  of  Indian
 Plane  to  Pakistan  in  U.  N.  O.

 5002  SHRIG  Y.  KRISHNAN:  Wiil
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  issue  regarding  the
 Indian  Plane  which  was  hijacked  to  Pakistan
 was  raised  in  the  U.  N.  O.  with  the  help  of
 fricndly  countries;  and

 (b)  if  not,  the  resons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 India  did  not  raise  the  issie  regarding  the
 hijacking  of  the  Indian  Plane  to  Pakistan  in
 the  United  Nations.  However.  India  seat
 appiopriate  reyoinders  to  letters  sent  by  the
 Permanent  Representative  of  Pakistan  at  the
 United  Nations  to  the  President  of  the
 Security  Council,  complaining  against  the
 Government  of  India’s  decision  to  ban  over-
 flights  of  Pakistani  air-craft  over  Indian
 territory.  The  issue  was  also  raised  by
 Pakistan  in  the  International  Civil  Aviation
 Organisation  (ICAO),  a  Specialized  Agency
 of  the  United  Nations.  The  Government
 of  India  have  mainteined  that  the  ICAO
 has  no  jurisdiction  in  the  matter.  The  case
 has  now  gone  to  the  International  Court  of
 Justice  at  the  Hague,  for  the  opinion  of  that
 Court  in  regard  to  the  jurisdiction  of  the
 ICAO  in  the  matter.
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 (b)  The  Government  of  India  feel  that
 bilateral  issues  between  India  and  Pakistan
 should  be  resolved  through  direct  negotia-
 tions  between  the  parties.

 Cruising  of  Naval  Ship  of  Ceylon
 Near  Kachchativu  Island

 5003.  DR.  RANEN  SEN:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  a  Naval  Ship  of  the  Ceylon
 Navy  had  been  cruising  very  near  the  dis-
 puted  Kachchativu  Island  and  had  interfered
 with  Indians  who  had  gone  to  the  Island  to
 take  part  in  the  annual  festival]  there;  and

 (b)  if  so,  whether  this  question  has
 been  taken  up  with  the  Ceylon  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Ships,  both  of  India  and  Ceylon,  cruise  near
 the  Island  to  oversee  the  flow  of  their
 pilgrims  during  the  annual  festival  held  in
 the  island  every  March.  Government  of
 India  have  not  received  any  reports  of  inter-
 ference  with  Indian  pilgrims  by  the  Ceylon
 Naval  Ship.

 (b)  Does  हम  arise.

 Activities  of  Naga/Mizo  Rebels  on
 Border  Areas

 5004.  SHRIS.  N.  MISRA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  casuatties  caused  to
 the  Indian  Nationals  by  the  Mizo  and  the
 Naga  Rebels  on  the  BahjJa  Desh-Indian
 Borders  after  the  liberation  of  Bangla  Desh,
 up-to-date;

 {b)  whether  these  rebels  have  crossed
 into  Chinese  territories  or  they  are  still  at
 large  on  the  Indian  Borders;  and

 (c)  whether  any  part  of  the  Army  has
 been  deployed  to  contain  the  activities  of
 these  elements  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF

 EXTERNAL  AFFAIRS

 MAY  4,  972  Written  Answers  52

 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No  casualties  have  been  caused  to  Indian
 nationals  during  this  period.

 (b)  Government  have  no  confitmation
 of  any  Indian  Naga  or  Mizo  groups  having
 gone  to  China  during  this  period.  Some
 hostile  elements  continue  to  be  present  in
 the  India-Bangladesh-Burma  Borders  areas.

 (c)  Adequate  security  forces  are  cur-
 rently  deployed  for  the  purpose

 Strike  by  Dock  Workers  at
 Visakhapatnam  Port

 5006.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  some  11,000  dock  workers
 at  Visakhapatnam  port  are  on  strike  in
 protest  against  the  alleged  beating  up  of
 some  workers  by  men  of  the  Centra!  Indns-
 trial  Security  Force;

 (b)  whether  any  enquiry  has  been  held;
 and

 (c)  if  so,  the  findings  thereof  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  Yes,  Sir.  The  strike  took
 place  from  ‘14.72  to  7.4.72.

 (b)  An  enquiry  was  conducted  by  the
 Assistant  Inspector  General,  Central  Indus-
 trial  Security  Force.  Local  Harbour  Police
 have  also  registered  cases  under  I.  P.  C.  and
 investization  is  continuing.

 (c)  Asa  result  of  the  enquiry,  one
 Security  Guard  has  been  placed  under  sus-
 pension.  Further  action  will  be  taken  on
 completion  of  Police  investigation.

 Production  of  Steel

 5008.  SHRIS.N  MISRA:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  ;  .

 (a)  the  qualities  of  steel  that  India  has
 not  yet  succeeded  in  producing  and,  the
 reasons  therefor;
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 (b)  the  time  by  which  it  will  be  possi-
 ble  for  the  country  to  be  self-sufficient  in
 the  production  of  these  types  of  steel  which
 are  being  imported;  and

 (c)  the  steps  taken  by  Government  for
 setting  up  plants  for  the  production  of  the
 quality  of  steel  that  is  being  continuously
 imported  and  not  produced  ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  The
 categories  of  steel]  which  are  not  produced
 in  the  couutry  include  special  wire  rods
 such  as  those  made  of  stainless  steel,  cold
 rolled  grain  oriented  sheets  required  by  the
 electrical  transformer  industry,  soft  magne-
 tic  iron  sheets  required  for  electrcal  and
 tele-communication  industries  and  open  top
 sanitary  can  quality  tinplates  and  _  terne
 plates.  Production  of  these  categories  has
 not  so  far  been  established  since  investment
 has  been  made  on  a_  selective  basis  taking
 into  consideration  the  need  to  utilise  availa-
 ble  resources  in  an  optimal  manner  and
 because  of  the  constraints  relating  to  raw
 materia!  availability,  availability  of  know-
 how  or  uneconomic  nature  of  demand.

 (b)  and  (c):  Setting  up  production
 facitities  for  CRGO  sheets  at  Rourkela  in
 collaboration  with  a  leading  producer  of
 such  sheets  abroad  is  under  consideration.

 Production  of  open  top  sanitary  can
 tinplates  is  being  tried  on  an  experimcatal
 basis  and  production  of  special  wire  rods  is
 being  developed:

 The  demand  for  the  remaining  items  is
 considered  insufficient  for  setting  up  viable
 production  facilities  in  the  country  for  the
 present.

 Target  for  production  and  estimated
 consumption  of  steel

 sc09,  SHRIS.N.  MISRA:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 state  :

 (a)  the  target  for  production  and  esti-
 mated  consumption  of  steel  for  the  coming
 three  years:  and

 >  whether  the  gap  if  any,  will  be
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 filled  up  from  the  import  of  steel  and  if  so,
 from  which  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEFL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  The
 targeted  production  in  1972-73  of  Saleable
 Steel  from  the  main  steel  plants  is  about
 5°5  million  tonnes,  Targets  for  the  subse-
 quent  years  will  be  fixed  before  the  com-
 mencement  of  each  year,  after  reviewing
 the  production  in  the  previous  year.

 The  National  Council  for  Applied  Eco-
 nomic  Research  (NCAER)  have,  in  a  recent
 study,  estimated  the  demand  for  finished
 mifd  steel  in  976  as  about  7.6  million
 tonnes,  Based  on  this,  the  demand  in  the
 coming  three  years  has  been  estimated  to
 be  :—

 (In  million  tonnes)

 1972-73  619

 1973-74  669

 I974-75  =  722

 (b)  The  difference  between  demand  and
 domestic  availability  will  be  met  by  imports
 from  foreign  countries  depending  upon  the
 availability  of  foreign  exchange  etc.

 Review  of  Performance  of  Indiana
 Envoys  in  Foreigu  Countries

 5010.  SHRIS.N.  MISRA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  average  period  for  which  a
 Head  of  the  Embassy,  Mission  or  Charged’
 Affaires  is  kept  at  one  station;

 (b)  whether  performance  of  such  Heads
 is  reviewed  yearly  or  half-yearly;

 (c)  whether  these  officers  are  also
 entrusted  with  the  task  of  ensuring  contacts
 with  the  Indian  nationals  and  look  after
 their  interests  there;  and

 (d)  whether  complaints  have  been
 received  against  these  officers  about  inatten.
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 tion  to  the  Indian  Nationals  during  the  last
 year  and  if  so,  the  namesof  the  Missions
 concerned  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  §  (a)
 The  normal  period  of  duty  for  a  Head  of
 Mission  or  Post  at  most  stations  is  three
 years,  at  a  few  difhcult  stations,  it  is  two
 years,  extendable  to  three  years  Thee  are
 only  the  general  norms,  the  actual  stay  of
 any  Head  of  Mission/Post  at  any  particular
 station  may  be  morc,  or  less,  depending  on
 the  administrative  requirements

 (b)  Yearly

 (3  Yes,  Sir

 (d)  No  such  complaints  appear  to  have
 becn  received  during  the  last  one  year

 Demand  aad  Predaction  of  Steel

 50i!  SHRIS.N  MISRA
 SHRI  BIRENDER  SINGH  RAO

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  the  total  annual  demand  and  _  pro-
 dyction  of  steel  for  the  last  three  years,

 (b)  whether  there  i5  a  scarcity  of  stecl
 im  the  country  and  it  is  available  at  black
 market  prices  in  abundance,  and

 (c)  the  steps  taken  by  Government  to
 meet  the  shortage  of  steel  in  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN).  (a)  The
 Steering  Group  assessed  the  demand  of  fin-
 shed  mild  steel  in  1969-70  and  1970-71  at
 about  50  and  55  million  tonnes  respec-
 tively.  In  a  more  crecent  study,  the
 National  Council  for  Applied  Economic
 Research  estimated  the  demand  in  975  as
 76  muliion  tonnes  Based  on  this,  the
 demand  im  ‘1971-72  has  been  calculated  to  be
 about  573  million  tonnes,

 Fhe  production  of  finished  steel  in  these
 years  is  given  below  ४००

 ही
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 (In  million  tonnes)
 Year  Production

 1969-70  4  786

 970  7!  4477

 1971-72  *4  600
 *Provisional

 (b)  It  4s  true  that  there  is  a  scarcity  of
 stecl  in  the  country  at  present  But  the  ~
 actual  transactions  in  the  open  marlet  are
 compiratively  small  and  it  ts  not  a  fict
 that  it  AS,  available  in  abundance  at  open
 market  prices

 (c)  Steps  taken  to  meet  the  shortage
 of  stec!  include  attempts  to  step  up  domes-
 tic  production  by  toth  short  term  and  long
 term  measures,  increase  In  impoits,  stream-
 lining  of  distribution  and  regulation  6
 exports.

 मध्य  प्रदेश  मे  खनिजों  तथा  गैर-
 खनिज!  का  उत्पादन

 50l2  श्री  गया  रण  दीक्षित  :  क्या
 इस्पात  और  खान  मंत्री  यह  बताने  की  कपा
 करने  कि  :

 (क)  मध्य  प्रदेश  में  इस  समय  क्ति ने
 और  कितने  मूल्य  के  नतीजों  तथा  गैर-खनिजों
 का  उत्पादन  होता  है,  और

 (ख)  मध्य  प्रदेश  के  छत्तीसगढ़  क्षेत्र  में
 पाये  जाने  बाले  धातु  खनिजों  मे  कसि  तत्व
 अथवा  यौगिक  की  प्रचुरता  है  ?

 इस्पात  और  जान  मंत्रालय  में  राज्य  मंत्री

 (श्री  शाहनवाज  खा)  (क)  1970-71
 के  दौरान  मध्य  प्रदेश  से  उत्पादित  खनिजों  और
 अधात्विक  खनिजों  का  उत्पादन  और  मूल्य
 दर्शित  करने  बाला  विवरण  सभा  पटल  पर  रखा
 जाता  है,  [प्रम्थालय  से  रखा  गया।  देखिये
 संख्या  LT—932/72]

 (a)  छत्तीसगढ़  क्षेत्रों  (जिसमे  दुर्ग,
 रामपुर,  रायगढ़,  विलासपुर  जिले  कौर  बस्तर
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 का  उत्तरी  भाग  समाविष्ट  है)  खनिजो  की
 प्राप्ति  और  उनकी  सूचना  को  दर्शित  बनने
 थाला  विवरण  भी  सभा  पटल  पर  रखा  जाता

 है।  प्रन्यालय मे  रखा  गया।  देखिये  सख्या
 LT--  1932/72]

 Labour  Relations  in  Coal  Mining
 Industrv

 §0!3  SHRI  SHRIKISHAN  MODI
 Will  the  Minister  cf  LABOUR  AND  RE
 HABILITATION  be  pleased  to  state

 (a)  whether  he  has  taken  certain  steps
 m  semoving  the  distressing  aspect  cf  he
 labour  relations  in  the  Coal  Mining
 Industry,

 (b)  af  so,  whe  her  he  had  discussion
 with  the  Minister  of  Steel  in  this  regard  and
 whe  her  he  had  called  a  conference  of  Trade
 Unions  and  Coa]  mine  Owners  Ri  presenta-
 tives  to  find  a  solution  to  the  problem  of
 the  bad  labour  relations,  and

 (()  if  so,  the  outcome  of  the  discussion  ?

 THF  MINISTLR  OF  LAROUR  AND
 RFHABILITATION  (SHRI  R  K  KHADII-
 KAR)  (a)  to  (c)  Questions  relating
 to  labour  relations  im  the  Coal  Mining
 Industry  are  cc  nsidercd  by  Government  as
 a  continuous  process  and  departmental
 diseussions  im  that  connection  are  held
 whenever  considered  necessary  No  con-
 ference  of  trade  unions  and  Coal  Mine
 Owners  for  this  purpose  has  been  convencd
 recently

 Review  of  Situation  on  East  Pakistan
 Displaced  Persons  sn  =  India

 54  SHRI  PRIYA  RANJAN  DAS
 MUNS!  Will  the  Minister  of  LABOLR
 AND  RFHABILITATION  be  pleased  to
 state

 (a)  whether  any  review  of  the  situa  ion
 of  East  Pakistan  Displaced  Persons  in  India
 has  been  done;  and

 )  if  not,  when  and  how  it  ts  proposed
 to  be  done  ?

 THE  MINISTER  OF  LABOUR  AND
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 RENABII  ITATION  (SHRI  R.K  KHADIL-
 KAR)  (a)  Yes  Sir  The  prigress  of
 tehabilitation  is  reviewed  from  time  to  time
 and  suitable  action  25  taken

 (b)  Does  not  arise

 Taking  over  of  closed  Coal  h  ines
 in  West  Bengal

 SHRL  NARFNDRA  SINGH
 MINES

 S05
 Will  the  Minister  of  STEEL  AND
 be  pleased  to  state

 (a)  whether  Government  propose  to
 take  over  closed  coal  mines  in  West  Bengal
 which  have  huge  deposits  of  coal  under-
 aicund  and

 (b)  if  so,  the  steps  taken  tn  the  matter  ?

 THE  MINISEFR  OF  SPATE  IN  THE
 MINISTRY  OF  STETL  AND  MINLS
 {SHRI  SHAHNAWAZ  KHAN)  (a)  No,  Sir.

 (b)  Docs  not  arise

 Unitorm  Price  of  Steel

 ‘Ol6  SHRI  6  Y  KRISHNAN
 Will  the  Minist.r  of  STCLEL  AND  MINES
 pe  pleased  to  state

 (a)  whethcr  Government  have  accepted
 the  uniform  price  of  steel  throughout  the
 country,  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STELL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  and
 (b),  The  Jomt  Plent  Committee  price  of
 stee!  includes  a  freight  clement  of  Re  bbe
 per  tonne  and  all  sup  lies  of  stcel  through
 Joint  Plant  Commuttee  are  made  at  a  unt
 form  F  O  R_  destunation  Rail  Head  price

 Support  to  Assan  Collective
 Security  System

 5077  SHRI  JYOTIRMOY  ROSU:
 Mill  the  Mn  ste  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (aj  whether  recently  he  gave  an  inter-
 view  to  a  Soviet  paper  recording  his  support
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 to  the  Soviet  Plan  of  Collective  Security  in
 Asia;  and

 (b)  if  so,  the  text  of  the  said  interview?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  S!NGH)  :  (a)  and
 (b).  The  question  and  answer  as  appearing
 in  the  press  report  is  as  follows  :

 “Question  :  There  fas  been  a  lively  reaction
 throughout  the  world,  and  parti-
 culrly  in  Asia,  to  the  idea  of
 establishing  an  Asian  system  of
 collective  security.  Some  time
 ago  CPSU  General  Secretary
 Leonid  Brezhnev  and  Premier
 Alexei  Kosygin  voiced  their
 views  concerning  the  _  principles
 on  which  such  a  system  could  be
 based.  What  is  your  attitude
 to  the  idea  ?

 Answer  :  The  idea  of  collective  security
 for  Asia  put  forward  by  the
 Soviet  leaders  is  good.  The
 security  and  stability  of  the
 Tegion  are  essentially  a  matter
 for  the  countries  concerned,  to
 ensure.

 We  believe  that  a  greater
 degree  of  economic  cooperation
 among  the  countries  of  the
 region  mutual  respect  for  each
 other’s  sovereignty  and  integrity,
 and  the  understanding  by  the  big
 powers  of  the  need  to  ensure
 the  neutrality  of  these  countries
 would  be  positive  factors
 contributing  to  the  security  and
 stability  of  the  Asian  continent.
 These  are  good  principles  and
 with  time,  and  by  collective
 effort,  some  concrete  shape  may
 be  given  the  idea  to  help  make
 it  a  practical  reality."”

 दण्डकारण्य  में  रह  रहे  शरणार्थियों
 को  बंगला  बेदा  वापस  जाना

 SOL8,  ‘to  कमी  नारायण  बढ़िया  :
 क्या  अम  और  पुनर्वास  मंत्री  यह  बताने की
 कपा  करेंगे  कि  इस  प्रकार  के  कितने  और
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 शरणार्थी  बंगला  देश  को  वापस  जाने  के  इच्छुक
 हैं,  जो  बंगला  देश  में  स्वाधीनता  संघर्ष  प्रारम्भ

 होने  से  पहले  भारत  आये  थे  और  दण्डकारण्य
 में  बसाये  गये  थे  ?

 असम  ओर  पुनर्वास  मंत्री  (भी  कार  Bo

 खाडिलकर)  :  दण्डकारण्य  परियोजना  प्रशासन
 से  प्राप्त  सूचना  के  आधार  पर  16-12-1971
 से  13-4-1972  तक  की  अवधि  में  3,73
 परिवार  पुनर्वास-स्थलों  तथा  गांवों  को  छोड
 कर  चले  गये  थे  7  इनके  अतिरिक्त  इस  अवधि
 में  lig  परिवार  दण्डकारण्य  के  शिविरों  को

 छोड़कर  चले  गये  थे।  इन  परिवारों  ने  परि-
 योजना  को  अपनी  इच्छा  से  छोड़ा  है  और

 अनुमानतः  वे  बगला  देश  की  ओर  गए
 होगे  1

 यह  नहीं  कहा  जा  सकता  है  कि  अभी
 किसने  और  परिवार  बंगला  देश  वापस  जाने  को

 उत्सुक  हैं  ।

 आंध्र  प्रदेश  में  तांबे  के  निक्षेप

 50I9.  डा०  लक्ष्मीनारायण  पांडेय:  क्या
 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  ;

 (क)  आंध्र  प्रदेश  के  किन-किन  भागों
 में  तांबे  के  निक्षेप  पाये  गये  हैं;

 (ख)  वहां  कितनी  मात्रा  में  भण्डार  पाये
 जाने  की  सम्भावना  है;  और

 (ग)  उनको  निकालने  के  लिये  सरकार
 क्या  कार्यवाही  कर  रही  है  ?

 इस्पात  ौर  वान  संत्रारूम  में  राज्य  मंत्री

 (श्री  शाहनवाज  कां):  (क)  और  (ख):
 भारतीय  भूवैग्यानिक  सर्वेक्षण  द्वारा  किए  गए
 अन्वेषणों  के  परिणाम  स्वरूप  बंडार्ामोटदू,
 मल्लाकोण्डा  और  अग्निगुण्डाला  पंट्टी  के

 घुकौण्डा  खाण्डा  में ताप  वयस्क  निगारों  की
 लगभग  63.85  लाख  टन  और  आंध्र  प्रवेश
 के  श्व रम् माम  जिले  में  मेलाराम  में  8  लाख  1. ह
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 की  सकेतित  उपलब्ध  राशियाँ  प्राककलित  कौ

 गई  है  t

 (ग)  हिन्दुस्तान  ताप्र  लिमिटेड  पहले

 ही  अग्निगुण्डाला  निक्षेपों  के  विकास  में  व्यस्त

 है  1  सरकार  ने  नल्लाकोण्डा  से  प्रतिदिन  500
 टन  तार  अयस्क  के  खनन  के  लिए  परियोजना
 बनाने  हेत॒  हिन्दुस्तान  तार  लिमिटेड  को  35
 लाख  रुपये  की  राशि  मजूर  की  है।  थुकौण्डा
 खण्ड  को  विकसित  भी  किया  जा  रहा  है  और
 इसके  लिए  परियोजना  भी  तैयार  की  जा  रही
 है।  ओऔगले  जिले  में  मेलाराम,  खाम्माम  में

 बेकटाबूराम,  राम सुन्दरम्  और  माधी  प्रदेश  के
 अन्य  क्षेत्रों  म ेमानचित्रण  और  परीक्षण  ब्यान

 दुबारा  समावेश  भी  किया  जा  रहा  है

 मौसमी  कारखानों  (सोजन रू  फैक्ट्रिज)  के
 श्रमिकों  का  धीमा

 5020  डा०  लक्ष्मीनारायण  पांडेय  कण
 श्रम  ओर  पुनर्वास  मंत्री  तह  बताने  वी  कृपा
 करेगे  कि;

 (=)  क्या  मौसमी  कारखाने  मे  चाहे
 उनमें  काम  करने  वालो  की  सख्या  20  से  अधिक

 ही  क्यो  न  हो,  कर्मचारी  राज्य  बीमा  योजना

 लागू  नही  होती  है  ;  और

 (ख)  यदि  हा,  तो  इसके  क्या  कारण  है?

 शस  और  पुनर्वास  मो  (श्री  आर०  के०

 खाडिलकर)  (क)  कर्मचारी  राज्य  बोला
 अधिनियम,  948  मौसमी  कारखानों  पर  लागू
 नही  होता  t

 (ख)  मौसमी  कारखानों  के  कर्मचारी
 उन  झ  रदायी  शर्तों  को  पूरा  न  कर  सके  जिनसे
 बीमारी  तथा  प्रसूति  छात्र  प्राप्त  करने  का
 अधिकार  मिलता  है  t

 Drinking  Water  for  Coal  Field  Workers
 In  Sarguja  and  Sidbi  Districts  of

 Madhya  Pradesh

 2,  SHRI  RANABAHADUR  SINGH:
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 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state,  the
 number  of  schemes  which  were  completed
 by  the  Coal  Mines  Welfare  Organisation
 for  providing  clean  drinking  water  for  the
 coal  field  workers  in  Sarguja  and  Sidhi
 Districts  of  Madhya  Pradesh  during  the
 last  three  years  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K.  KHADIL-
 KAR).  The  Schemes  for  the  supply  of
 drinking  water  to  the  coal  mimers  are  im-
 pk  mented  by  the  colliery  owners  or  statu-
 tory  organisations  lhhe  the  Water  Board  or
 State  Governments  The  Coal  Mines  Labour
 Welfare  Organisation  only  supplements
 their  efforts  by  providing  financial  assistance.
 Financ  al  assistance  from  the  Coal  Mines
 Labour  Welfare  Fund  has  been  given  for
 two  water  supply  schemes  completed  in
 Sarguja  and  Sidhi  Districts  during  the  last
 three  years.

 Adivasi  Unemployment  Insurance
 Schemes  in  Madhya  Pradesh

 5022  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 the  consideration  of  Government  in  regard
 to  Unemployment  Insurance  Scheme  for
 Adivasi  in  Madhya  Pradesh,  and

 (b)  if  so,  the  salient  features  there-
 of  ?

 THF  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHKI  R  K  KHADIL-
 KAR).  (a)  No

 (b)  Does  not  arise

 Exploitation  of  Deposits  of  Copper  in
 Madhya  Pradech

 5023  SHRI  RANABAHADUR  SINGH:
 DR  LAXMINARAIN  PANDEYA:

 Will  the  Minister  of  STEEL  &  MINES
 be  pleased  to  state  :

 (a)  whether  Madhya  Pradesh  Govern-
 ment  have  urged  Central  Government  to
 take  immediate  and  effective  measures  to
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 Create  necessary  infrastructure  for  the  early
 exploitation  of  yast  deposits  of  copper
 Fecently  explored  during  survey  undertaken
 by  Geological  Survey  of  India  ;  and

 (b)  if  so,  the  reaction  of  Union
 Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Registration  of  Avother  Union  in  Patna
 in  the  Name  of  N.  E.  Railway

 Majdoor  Union  Gorakhpur

 5024,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  the  North  Eastern  Railway
 Majdoor  Union,  Central  Office  Rail  Maj-
 door  Bhavan,  Alinagar,  Gorakhpur,°  Uttar
 Pradesh,  affiliated  to  the  All  India  Trade
 Union  Congress  and  All  India  Railwaymen’s
 Federation  is  duly  registered  under  the
 Trade  Union  Act  in  Uttar  Pradesh  ;

 (b)  whether  another  Union  of  the  same
 name  has  been  or  is  being  registered  in
 Patna  (Bihar),  by  misleading  the  registration
 office  ;

 (c)  whether  the  second  registration  of
 the  same  name  is  illegal  ;  and

 (d)  if  replies  to  the  above  be  in  the
 affirmative,  whether  the  second  registration

 ‘is  being  annulled ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  (a)  to  (d)  :  Information  is
 being  collected,

 Setting  up  of  Production  Council  in
 Each  Industry

 os soas,  ‘SHRI  P.  GANGADEB:  Will
 the  Minister  of  LABOUR  AND  REHABI-

 '  LITFATION  be  pleased  to’  state

 the.  ‘Union  Government
 ‘are  considering  a  proposal  to  set  up:  :Pro-

 i6  cach  Industry  where  the
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 representatives  of  the  workers  and  the
 Management  would  sit  together;  sort  out
 the  differences  and  create  anew  climate  of
 development  and  self-reliance  ;  and

 (b)  if  so.  when  the  final  decision  in
 this  regard  is  likely  to  be  taken  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K..  KHADIL-
 KAR)  (a)  and  (b):  There  is  already  a
 Scheme  of  Joint  Management  Council
 which  has  been  in  operation  on  a  voluntary
 basis  since  1958.  These  Councils  consist
 of  equal  number  of  representatives  of
 management  and  labour  with  the  object  of
 establishing  cordial  relations  between  them,
 build'ng  up  unders.anding,  increasing  pro-
 ductivity,  securing  better  welfare  facilities
 for  the  workers  and  training  the  workers  to
 understand  and  share  the  responsibilities  of
 the  management.  The  subject  is  also
 figuring  in  the  current  discussions  with  the
 workers  and  employers  representatives.

 Requirements  of  Non-Ferrious  Metals

 5026.  SHRI  S.  A.  MURUGANAN-
 THAM  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  the  estimated  total  annual  require-
 ments  of  non-ferrous  metals  at  present  ;

 (b)  how  much  of  these  requirements  is
 now  being  met  by  indigenous  production  ;
 and

 (c)  the  value  of  imports  of  non-ferrous
 metals  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  THE  STEEL  MINES  (SHRI
 SHAHNAWAZ  KHAN)  (a)  and  (b):  The
 current  demand  and  indigenous  production
 of  various  non-ferrous  metals  is  estimated
 as  under

 Mata!  Demand  Production
 estimates  estimates

 Aluminium  254,000  Tonnes  210,000  Tonnes
 Copper  —-3,000_—,,  15,000  coe  tC
 Zine  s«s28,000_—,  9000  cl
 Lead  88600  oh  :  2,000  FE.
 Tin  7.500  yim  a,
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 (c)  The  vulue  of  imports  of  non-ferrous
 metals  during  the  last  three  years  is  given
 below  :

 VAISAKHA  14,  894  (SAKA)

 Year  Value  in  Rs.  crores

 1969-70,  74  51

 ‘1970-71  429.°4

 1971-72  32.45  (upto
 June,  97))

 Review  of  Working  of  Minimum  Wages
 Act  for  Agricultural  Labourers  in

 States

 5027,  SHRI  S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  ;

 (a)  whether  Government  have  reviewed
 the  working  of  the  Minimum  Wages  Acts
 for  agricultural  labourers  in  various  States  :

 (b)
 and

 if  so,  the  conclusions  arrived  at  ,

 (c)  whether  the  Centre  proposes  to
 enact  my  legislation  to  ensure  a  reasonable
 m:nimum  wage  for  agr.cultural  labourers  in
 the  country  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  २.६.  KHADIL-
 KAR)  (a)  and  (b).  The  National  Com-
 mission  on  Labour  which  had  considered  the
 Question  of  Minimum  Wages  for  agricultu-
 ral  labourers  made  the  following  main
 recommendations  :

 “There  should  be  periodic  revision
 of  minimum  wages  in  agriculture
 through  tripartite  consultative  bodies
 consisting  of  the  representatives  of  agri-
 cultural  labour,  employers  and  State
 Governments  at  the  State  and  district
 fevets.  The  minimum  Wages  Act
 should  be  extended  gradually  beginning
 with  low  wage  pocket  areas  to  others.
 A  way  should  be  found  to  involve  the
 village  panchayats  in  the  task  of  imple-
 mentation  of  the  Act.”
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 (c)  No  further  legislation  is  contemp-
 lated  by  the  Central  Government.

 Chairman  of  E.  P.  F.  Organisation

 5028  SHRI  K.  M.  MADHUKAR  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Employees!  Provideut  Fund
 Organisation  is  having  a  Chairman  who  is
 the  Secretary  to  the  Labour  Department;

 (b)  whethe:  no  Organisation  like  Emp-
 loyees’  Provident  Fund  Organisation  8
 having  any  Chairman  who  ts  a  Secretary  to
 the  Government  Department,  and

 ()  ॥  so,  the  reasons  theretor  and  if
 not,  the  number  of  such  Oiganisations  who
 are  having  Secretaries  to  the  Government  as
 Chairman  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  Yes.

 (b)  and  (c).  The  Chairmanship  of  the
 several  statutory  bodies  under  the  Depart-
 ment  of  Labour  and  Employment  is  assigned
 to  the  Ministers  or  Officials  having  regard
 to  the  consideration  governing  each  case.
 The  Union  Labour  Minister  is  the  Chairman
 of  the  Employees’  State  Insurance  Corpora-
 tion,  the  Deputy  Labour  Minister  ts  the
 Chairman  of  the  Coal  Mines  Provident  Fund
 Organisation  and  of  the  Standing  Committee
 of  the  Employees’  State  Insurance  Corpora-
 tion,  the  Secretary  to  the  Department  of
 Labour  and  Employment  is  the  Chairman
 of  the  Employees’  Provident  Fund  Organi-
 sation  and  of  the  Dock  Workers’  Advisory
 Committee  and  Joint  Secretary  is  the  Chair-
 man  of  the  Central  Advisory  Board  of
 Mica  and  fron  Ore  Labour  Welfare  Funds
 and  Coal  Mines  Labour  Welfare  Fund
 Advisory  Committee.

 Closure  of  Rajnagar  Mill  No.  i
 Ahmedabad

 5029.  SHRI  PRABHUDAS  PATEL  :
 SHRi  P.  M.  MEHTA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state.;
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 (a)  whether  workers  of  the  Raynagar
 Mill  No  I  have  staged  a  dharna  m  fiont  of
 the  Mill  premises  in  Ahmedabad  in  _  protest
 against  its  continued  closure,

 (b)  whether  the  Ahmedabad  Mill  May-
 door  Union  met  the  Labour  Minister  in
 Gandhinogar  on  the  Sth  April  4972  and
 urged  him  to  re-oren  the  unt  and

 (c)  if  so,  whether  his  intervention  in
 the  matter  has  brought  any  frutts  and  the
 steps  being  taken  to  reopen  the  unit  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K  KHADIL-
 KAR)  (a)  The  matter  falls  in  the  State
 sphere

 (b)  No,  the  Union  Labour  Minister
 did  not  visit  Gandhinagar  on  April  5

 (०)  Does  not  arive

 अमिका  को  ऋण

 5030  श्री  भूल  सरद  डागा  :  क्या
 असम  ओर  पुनर्वास  मंत्री  यह  बताने  की  पा
 करेंगे  कि  :

 (के)  बया  मस्त  विभाग  न  ऐसी  कोई
 योजना  बनाई  है,  जिसके  भ्रन्तर्गत  कसी  उद्योग
 में  काम  करने  वाले  मजदूर  जरूरत  पड़ने  पर
 उद्योगपति  से  ऋण  हे  सके  और  यदि  हा,  तो
 उसकी  मृत्य  बातें  बया  है,  और

 (ख)  क्या  मजदूर  प्राय.  कौमें  डूबे
 रहते  हैं  और  ऋणदाता  उनसे  ऊची  दरो  पर
 ब्याज  लेते  है,  और  यदि  हां,  तो  इस  अभिशाप
 से  मजदूरों  को  कसे  बचाया  जा  सकता  है  ?

 म  और  पुनर्वास  स्त्री  की  दार  पे०

 फझाडिलकर)  :  (क)  भी  नहीं।

 (ख)  50  ओश्यौगिक  केन्द्रों  के  लिए
 1958-59  में  की  गई  परिवार  जाच  की  रिपोर्ट

 के  अनुसार  श्रमिक  भ्रामतौर  से  कर्जदार थे:
 लेकिन  महाजनों का  पार्ट  कर्ज  देने  के  रूप मे
 महत्व  का  नहीं  था,  क्योकि  उनके  द्वारा  लए
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 जाने  वाले  याज  की  दर  सामान्यतः  बहुत  ऊची
 थी  और  बचत  तथा  साख  समितियाँ  अनक
 द्य  गिव  स  ठनो  में  बाये  कर  रही  थीं।

 Umons  in  Beas  Sutle}  Link  Project,
 Sundernagar

 $03f  PROF  NARAIN  CHAND
 PARASHAR  Will  =the  Maivueter  of
 LABOUR  AND  REHABILITATION  ४७
 pleased  to  state

 (a)  the  exact  number  and  name  of  the
 recognised  labour/trade  unions  in  the  Beas-
 Sutley  Link  Project  Sundernagar  and

 (b)  the  criteria  for  recognition  cf  these
 untons  ?

 IHL  MINISTER  OF  LABOUR  AND
 RFHABILITATION  (SHRI  RK  KHADIL-
 KAR)  (a)  and  (b)  The  required  infor-
 mation  ts  leing  collected  and  will  be  laid
 On  the  table  of  the  Sabha

 खड़ी  ताँबा  परियोजना  के  लिए
 मशीनों  के  परमादेश

 5032  श्री  शिवनाथ  सिह  :  क्‍या  इस्पात
 धौर  खान  मंत्री  यह  बताने  की  क्या  करने  कि

 (क)  क्या  खेली  ताबा  परियोजना  के
 सय  के  लिए  सभी  आवश्यक  केतीनों  के  क्रिया-
 देश  दे  दिये  गये  है  और  समान  की  स्थापना  के

 लिए  ढेका  दे  दिया  गया  है,

 (ख)  यदि  हा,  तो  क्या  इन  मशीनों  के

 लागत  मूल्य  और  ठेके  के  मूल्य  में  वृद्धि  होने
 की  सम्भावना  है  और  प्रस्तावित  मूल्य  संशोधन
 में  इस  वृद्धि  का  मिग-अलग  प्रतिशत  अनुपात
 क्या  है  और  इसके  क्‍या  कारण  है,  और

 (ग)  वर्तमान  पु  जी  लागत  में  इस  प्रकार
 की  बुद्धि  ओर  अन्य  आकस्मिक  सम्भावनाओं
 के  लिए  कितनी  राशि  की  व्यवस्था  की  गई  है।

 इस्पात  और  सान  मौसम  में  राज्य  मंत्री

 (श्री  शा हुन बाल  खां):  (क)  लेती  ताज
 प्रयोजन  &  सय  के  निर्माण  हेतु  उपकरण  के
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 के  लिए  आदेश  कौर  संजिदा  विधेयक्र  स्थिति  इस
 प्रकार  है  :

 (1)  संकेन्द्रण  संयंत्र  :  संयंत्र  के  लिए
 अपेक्षित  समस्त  उपकरण  के  लिए  आदेश  दिए

 गए  है|  संयत्र  परिनिर्माण  और  विद्युतीकरण  के

 लिए  भी  संविदा  दी  गई  है  ।

 (2)  स्लेंग  व्यवहायंता  संबंध.  यथोचित

 (3)  ब्रह्मा वक  :  88%,  उपकरण  के

 लिए  आदेश  दिए  गए  है।  सयंत्र  के  परिनिर्माण
 के  लिए  विदा  दी  गई  है,  सत्र  के  विद्युत
 करण  के  लिए  अभी  सविता  दी  जानी  है

 (4)  परि करण शाला  :  परि करण शाला
 के  के थोड  गलन  और  तार  छह  ढलाई  अनुमान
 के  लिए  साबिर  के  पर निर्माण  और  उपकरण  क॑।

 अपूर्ति  हनु  सचिदा  दी  गई  है।  इलक्ट्रोलाइटिक
 सेल  अनुभाग  हेतु  84%  उपकरण  के  लिए
 आदेश  दिए  गए  है  इसके  बैद्य  ली करण  के  लिए
 अभी  विदा  दी  जानी  है।

 (ख)  उपकरण  की  अपूर्ति  और  संयंत्र
 के  परिनिर्माण  इरादी  के  लिए  समस्त  सविता
 निश्चित  मूल्य  आधार  पर  की  गई  है।  तथापि
 कई  मामलों  में  मूल्य  समय-समय  पर  अधिरोपित

 कानूनी  मुल्को  मे  भिन्‍नता  के  अधीन  है  इस
 कारण  से  संभावित  वृद्धि  के  लिए  प्रायोजन  के

 q  जीगत  लागत  प्राक्कलनों  मे  “आकस्मिकता”
 के  अधीन  उप वध  किया  गया  है।  तथापि,  इस
 समय  इस  कारण  से  मूल्यों  में  संभावित  वृद्धि
 की  प्रतिशतता  का  अनुमान  लगाना  सभा

 नही  है

 (ग)  पुनरीक्षित  पू  जगत  लागत  प्राप्त-
 लगों  में  आकस्मिकता ओं  के  लिए  27]  48  लाख
 रुपये  का  उपबंध  है  1

 खेतड़ी  तांबा  परियोजना  के  विदेशी

 सलाहकारों  पर  किया  गया  यप

 $033.  भी  शिवनाथ  लहू:  क्या
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 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 कि)  खेतड़ी  तांबा  परियोजना  के  कुल
 प्रस्तावित  परिव्यय  मे  से  जनवरी,  972  तक
 प्रत्येक  विदेशी  सलाहकार  पर  कितनी  राशि
 खर्च  की  गई,

 (ख)  कुल  प्रस्तावित  परिव्यय  में  से
 पर्यवेक्षण  के  लिए  क्विनी  राशि  नियत  की  गई
 मौर  वर्ष  969  मे  यह  राशि  किस  अनुपात  में
 बढी,  और

 (ग)  प्रस्तावित  लागत  व्यय  में  वृद्धि  री

 तुलना  मे  प्रत्येक  शीष  ब  अन्तर्गत  ब्तंमान  परिजन
 लागत  का  ब्यौरा  क्या  है  ?

 इस्पात  और  खान  मंत्रालय  दें  राज्य  स्त्री

 (श्री  शाहनवाज  खाँ)  :  (क)  खेती  ताम्र

 संकुल  के  लिए  1598  करोड  रुपए  की  कुल
 प्रस्तावित  लागत  में  से  जनवरी,  1972  तक
 प्रत्येक  विदेशी  परामशंदाताओ  पर  उपगत  व्यय
 की  राशि  निम्न  प्रकार  से  है  :

 (l)  मेंबर्स  विनोद---
 पिक  एण्ड  इन् सा  7  36  लाख  रुपए

 (2)  मेसर्स  वेस्टर्न
 कोष  इंजीनियरिंग
 कम्पनी,  अमेरिका  23  53  लाख  रुपए

 कुल  «94  89  लाख  रुपए

 (ख)  पूजी  लागत  अनुमानो  मे  पर्यवेक्षण
 लागत  के  रुप  मे  975  राख  रूपए  की  राशि
 निधारित  की  गई  है  पर्यवेक्षण  के  लिए  उपबंधों
 में  क्रम  विरत,  कामिक,  प्रशासन,  मुख्य  कायल
 व्यय  और  केन्द्रक,  परिष्करण-शाला  जैसे
 विभा-न  प्रक्रिया  सूबों  में  कार्य  कर  रहे  कार्मिकों
 के  लिए  इन  सूत्रो  के  चालू  होने  तक  बेहद  और
 भत्ते  जैसे  विभिन्‍न  प्रशासनिक  विभागों  पर
 उप गत  व्यय  के  अतिरिक्त;  नगर  क्षत्रों
 पाठशालाओं  और  समस्त  कर्मचारियों  के  लिए

 ट
 सुविधाओं  का  व्यय  भी  सम्मिलित
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 1969-70  में  पर्यवेक्षण  पर  इस्पात  औसतन
 मासिक  व्यय  की  राशि  742  लाख  रुपए  थी।
 1971-72,  वर्ष  के  लिए  तत्स्थानी  आकड़े  0  54

 रुपए  प्रति  मास  हैं  i

 (7)  प्रायोजना  की  पूजी  लागत  अनु-

 मद

 1--बेत डी  ताश  चान  और  तास  सबब

 2--कौ लि हान  ताम्र  चान

 3--अ्रम्ल-सह-उर्व रक  सत्र

 MAY  4,  972
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 मानो  को  हल  ही  मे  हिन्दुस्तान  ताथ  लिमिटेड

 द्वारा  पुन  क्षित  कया  गया  है।  968  में
 कम्पनी  द्बारा  तैयार  फण  गए  पुबवर्नी  लागत
 प्राकललनो  का  विघटन  शरीर  972  में  तैयार
 किए  गए  पुनरीक्षित  प्रावधान  नीचे  दिए  गश

 है

 (करोड  रुपये  म)
 लागत  प्राचीन

 968  972

 6790  86  20

 707  243

 735  17  35

 9  ३2  115  98

 (II5  करोड  स्पा  के  यह  पुनरीक्षित
 प्राक्कलन  सरकार  के  परीक्षणाघीन  है  1)

 Survey  for  Gold

 5034.  SHRI  C  FANARDHANAN
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  whether  Government  propose  to
 conduct  a  survey  for  gold  in  the  country,
 and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINLS
 (SHRI  SHAHNAWAZ  KHAN)  (a)  and
 (b).  The  Geological  Survey  of  India  have
 been  conducting  systematic  investigations
 for  gold  from  First  Five  Year  Pian  in  the
 country.  Exploration  by  drillirg  for  gcld
 in  Mysera  in  Singhbhum  distiict  of  छ  |  ar
 and  Bhiwapur  in  Nagpur  district  of  Maha-
 rashtra  is  currently  m  progress  As  a  resu't
 of  the  exploratory  miming  dore  by  the
 Geological  Survey  of  India,  a  reerve  of
 about  2527  tonnes  of  ore  with  69  grammes
 per  tonne  of  gold  per  vertical  metre  has
 been  estimated  in  the  Yeppamana  block  of
 Ramgin  Gold  Field  ॥  Ararterur  ¢crstrict
 of  Andhra  Pracesh.  Detailed  irvectigatrons

 have  indicated  that  this  deposit  his  the
 Possibility  of  being  developed  into  a
 mine

 Employecs  Provident  kund
 Organpation

 4035  SHRI  RAMAVATAR  SHASTRI
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATSION  be  plcased  to  siate

 (a)  whether  the  Employees  Provident
 Fund  Organisation  is  not  a  Government
 Department,

 (b)  whether  the  employees  of  this
 Organisation  are  tagged  with  the  Central
 Government  Employees,  and

 (c)  af  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  7  K  KHADIL-
 KAR)  (a)  The  Employees  Provident
 Fund  Organisation  is  not  a  Government
 Department.

 (b)  In  the  matter  of  pav  and  allow-
 ances  and  other  conditions  of  service,  a6
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 far  as  possible,  employees  of  the  Employees’
 Provident  Fund  Organisation  are  treated
 at  par  with  corresponding  categories  of  Cen-
 tral  Government  employees.

 (c)  In  the  past,  the  employees  in  the
 various  Regional  Offices  were  on  State
 Government  scales  of  pay.  With  a  view
 to  prescribing  a  uniform  pattern  for  all
 regions  and  also  to  bring  about  some
 improvement  in  service  conditions  of
 the  employees  in  the  regions,  the  emp-
 loyees  were  brought  on  Central  scales
 of  pay  and  other  service  conditions  were
 also  regulated  accordingly  on  the  recommen-
 dations  of  the  Central  Board  of  Trustees
 which  administers  the  Employees  Provident
 Fund.

 Meetings  of  Central  Board  of  Trustees
 of  Employees  Provident  Fund

 5036.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  meetings  of  the  Cent-
 ral  Board  of  Trustees  of  Employees’  Provi-
 dent  Fund  are  held  even  at  such  places
 where  the  Regional  Office  of  the  Organisa-
 tion  is  not  there;

 (b)  whether  the  holding  of  the  meeting
 at  Dethi  will  bring  the  expenditure  down
 and  will  be  more  convenient  to  the  persons
 attending,  Delhi  being  a  Central  Place;
 and

 (c)  if  so,  the  reasons  why  the  meeting
 of  the  Central  Board  of  Trustees  should  not
 be  held  at  Delhi  only  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  The  Provident  Fund  Authorities
 have  reported  as  under  :—

 (a)  The  meetings  are  usually  held  at
 ‘Delhi  or  atone  of.  the  Regional  headquar-
 ters,  but  sometimes  they  are  also  held  at
 other  places.

 {b)  There  ‘would  be.  some  economy  in
 éxpenditure..if  the:  meetings  are  held  in
 Delhi:  -  ‘The  vetve  of  a  meeting  is  decided

 7  by.  the  Chairman  in  consultation’  with  the
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 Trustees  present  at  the  immediately  previous
 meeting  and  is  fixed  having  regard  to  the
 conveniency  to  the  Trustees  and  the  invita-
 tions  received  from  various  State  Govern-
 ment  representatives  for  holding  the  meeting
 in  their  respective  States.

 (c)  In  view  of  (b)  above,  the  question
 does  not  arise.

 पुनर्वास  विभाग  के  विरूद्ध  कर्मचारियों
 हलवारा  वायर  किए  गए  मुकदमें

 5037.  श्री  अरविन्द”  नेताम:  क्या
 अम  ओर  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षा  में  पुनर्वास  विभाग
 के  कितने  कर्मचारियों  ने  विभाग  के  विरुद्ध

 मुकदमें  दायर  किये;  और

 (ख)  कितने  मुकदमों  में  फैसला  दिया
 गया  तथा  कितने  फ्रैसल  विभाग  के  पक्ष  में

 रहे  ?

 श्रम  और  पुनर्वास  मंत्रो  भी  आर०  ह

 खाडिलकर)  :  (क)  और  (ख).  जान-
 कारी  एकत्रित  की  जा  रही  है  और  सभा  बी  मेज
 पर  रख  दी  जायेगी  ।

 बैलाडिला  लोह  अयस्क  परियोजना  के  कर्म-
 चोरियों  के लिए  मकान

 5038.  श्री  अरबिन्द  नेताम  क्या

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बैलाडिला  लोह  अधिक  परियोजना
 में  तीसरी  तथा  चौथी  श्रेणी  के  कर्मचारियों  को
 संख्या,  कितनी  हैं;  और

 (ख)  उनमें  से  कुल  कितने  कर्मचारियों
 को  मकाम  दिये  गये  हैं  ?

 इस्पात  कौर  खान  मंत्रालय  में  राज्य  मंत्री

 थी  शाहनवाज  खों)  -(क)  और  (ख)
 जानकारी  एकत्रित  की,  जा  रही  है  और  शीघ्र  ही:
 सभा  पटल  पर  रखी  जाएगी  .  7
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 भिलाई  इस्पात  कारख़ाने  से  (भक्तदम्प)  स्प
 की  चोरी

 5039,  श्री  हरविन्द  नेताम:  क्या
 इस्पात  धौर  सान  मती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  भिलाई  इस्पात  कारखाने  से  965
 से  मार्च  3972  तक  कितने  टन  भूकम्प  की
 चोरी  हुई,  और

 (ख)  इससे  कितनी  हानि  हुई  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (श्री  शाहनवाज  हां)  (क)  और  (ख)
 भिलाई  इस्पात  कारखाने  के  रिकार्डों  के  अनुसार
 इस  अवधि  मे  कारखाने  से  चोरी  हुए  स्क्रैप

 (फैरस  तथा  नान-फीस)  की  कुल  मात्रा  लग-
 भग  650  टन  थी  जिसमे  597  टन  को  पर्याप्त
 कर  लिया  गया  है।

 53  टन  स्क्रैप  का  मूल्य  जिसे  पुनराप्त  नही
 किया  जा  सका  है,  लगभग  32,000  रुपये  है

 weg  प्रदेश  सें  सूती  कपड़ा  मिलों  द्वारा  दिया
 गया  बोनस

 5040.  भी  हुकम  बलन्द  कछवाय  :  क्या
 अम  झोर  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  शत  तीन  वर्षों  से  मध्य  प्रदेश  में

 प्रत्येक  सुनो  कपडा  मिल  द्वारा  अपने  कर्मचारियों
 को  कितने  प्रतिशत  बोनस  दिया  गया;

 (ख)  क्या  कुछ  कामिक  संघों  तथा  कर्म-
 लारियो  ने  केन्द्र  सरकार  से  बहु  शिकायत  की

 है  कि  श्रमिकों  को  बोनस  समय  पर  नही  दिया
 जाता  है  ;  और

 (7)  यदि  हां,  तो  इस  सम्बन्ध  मे  सरकार
 में  कया  कार्यवाही  की  है  ?

 ह & द  और  पर्याप्त  मंत्री  की  आकर  eo

 wifewer)  (क)  से  (7).  सूचना  उपलब्ध
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 नही  है।  कपडा  मिलो  द्वारा  बोनस  भुगतान  के
 सम्बन्ध  में  राज्य  सरकार  उचित  सरकार  है  और

 इस  राम्बन्ध  मे  जो  भी  शिकायत  हो,  वे  उचित

 कार्यवाही  के  लिए  उन्हे  सम्बोधित  की  जाए  ।

 मध्य  प्रदेश  सें  इस्पात  कारखाना  को
 स्थापना

 ‘5041.  श्री  हुकम  चन्द्र  कछवाय  :  कया
 इस्पात  और  खान  पत्नी  यह  बताने  की  कृपा
 करेगे  कि  मध्य  प्रदेश  के  भिड  और  मोरैना
 जिलो  के  पिछड़ेपन  को  ध्यान  में  रखते  हुये
 सरकार  का  विचार  वहा  एव  उत्पात  कारखाना
 स्थापित  करने  का  है  ?

 इस्पात  और  खान  मंत्रालय  से  राज्य  मती

 (श्री  शाहनवाज  खां)  :  इस  समय  ऐसा  कोई
 प्रस्ताव  विचाराधीन  नही  है  |

 समय  प्रदेश  के  शराबों  शिविरों  मे  बगला  देश
 के  परेशानियों  को  मृत्यु

 5042.  शी  हुकम  खत्म  कछवाय  क्‍या
 शस  और  पुनर्वास  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  के  विभिन्न  भागों
 मे  स्थित  शरणार्थी  शिविरों  मे  रखे  गये  बगला
 देश  के  कुछ  शरणार्थियों  की  बिमारी  तथा  अन्य

 कारणो  से  मृत्यु  हो  गई  ;  और

 (ख)  यदि  हा,  तो  मध्य  प्रदेश  के

 विभिन्‍न  शरणार्थी  शिविरों  में  कितने  शरणार्थियों
 की  मृत्यु  हुई  ?

 शस  और  पुनर्वास  मंत्री  भी  आकर  के०

 खाडिलकर)  (क)  जहाँ।

 (@)  लगभग  11,000 1

 भारतीय  राजनयिकों  दुबारा  विदेशी  महिलाओं
 से  यादों  करना

 5043,  भरी  हुकुम  चन्द  कछवाय :  क्या
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 विदेश  स्त्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षो  के  अन्दर  ऐसे  कितने
 मामले  सरकार  की  जान  री  में  छाये  गये;

 (ख)  क्या  इस  प्रकार  के  मामले  में  उन्हें
 सरकार  से  पूर्व  अनुमति  लेनी  होती  है  ;
 और

 (ग)  विदेशों  में  स्थित  भारतीय  देता-
 यासो  में  ऐसे  भारतीय  राजनयिकों  की  संखिया
 क्विनी  है  जिनकी  पत्नियां  विदेशी  है  ?

 विदेश  मंत्रालय  में  उप-मंत्री  (श्री  सरेस
 पाल  महि)  (क).,  एक।

 (ख)

 (ग)

 Sale  of  Products  of  Durgapur  Steel

 जीता।

 पांच  ।

 Project

 5044.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  the  procedure  of  selling  products
 of  Durgapur  Steel  Project  in  short;

 )  whether  there  are  long  standing
 arrers  of  sale  on  credit  and  the  amount  of
 the  same,  yeai-wise,  for  last  three  years;

 (c)  whether  an  Auditor  has  recently
 been  appointed  by  the  said  Steel  Praject  for
 explaining  ways  and  means  to  show  that
 many  of  such  credit  amounts  have  been
 lapsed  or  have  become  irrecoverable,  and
 if  so,  the  particulars  thereof;  and

 (d)  the  action  proposed  to  te  taken
 against  the  officers  responsible  for  such
 loss  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  to
 (4.  ‘The  information  is  being  collected
 and  will  be  tald  on  the  Table  of  the
 House,
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 Recruitment  of  Engineer  Graduates
 in  Durgapur  Steel  Plant

 5045.  SHRISAMAR  GUHA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 p  eased  to  state  :

 (a)  the  number  of  Engineer  Graduates
 recruited  by  the  Durgapur  Steel  Plant  last
 year  and  this  year;

 (b)  the  respective  number  of  West
 Bengal  Engineering  Graduates  recruited  and
 the  recrutts  fiom  other  states;

 (c)  whether  the  Government  of  West
 Bengal  made  specia)  request  to  the  Durga-
 pur  Steel  Plant  authority  for  giving  priority
 to  unemployed  engineers  frcm  West  Bengal;
 and

 (a)  if  so,  the  reaction  of  the  Plant
 authority  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  En+
 gineering  graduates  are  recruited  by  Hindus-
 tan  Stcel  Limited  centrally  on  an  Al.-inda
 basis  and  are  posted  to  Hindustan  Steel
 Limited,  Steet  Plants  and  other  Units
 according  to  their  requirements.  Aft  present,
 Hindusian  Steel’s  recruitment  also  covers
 the  requirements  of  Bokaro  Steel  Ltd.  402
 engineering  graduates  thus  recruited  were
 posted  to  Durgapur  Steel  Plant  in  197L  and
 84  in  972  upto  April.

 (b)  O  t  of  a  total  of  462  engineering
 graduates  recruited  in  1971  and  455  in  4972
 (upto  April,  I972),  93  and  58  respectively
 were  graduates  from  engineering  collsges
 situated  in  West  Eengal.  )

 (c)  tis  understood  from  Hindustan
 Steel  Ltd.  that  early  this  year  a  letter  was
 received  by  them  and  by  the  Durgapur
 Steel  Plant  from  the  State  Government
 urging  large  intake  of  graduate  engineers
 from  West  Bengal.

 (a)  Hindustan  Steet  Ltd  are  understood
 to  have  explained  to  the  State  Government
 that  central  recruitment  of  graduate  enyi-
 neers  is  done  on  merit  on  an  All-India  basis
 providing  an  equal  opportunity  to  all  eligi-
 bic  persons  from  all  parts  of  the  country,
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 Appointment  of  Personnel  Manager
 of  Durgapor  Steel  Plant

 5046.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  post  of  personnel
 Manager  of  Durgapur  Steel  Plant  so  long
 held  by  the  State  Government  nominee,

 (b)  whether  last  year  this  convention
 has  been  discontiued;

 (c)  whether  Personnel  Managers  in
 Rourkela  and  Bhilai  Steel  Plants  are  held
 by  the  nominees  of  the  respective  State;
 and

 (d)  If  so,  the  reasons  for  making  dis-
 crimination  in  appointing  Perssonel  Manager
 in  case  Durgapur  Stee!  plant  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b):  Till  September,  1971,  the  Personnel
 Department  in  Durgapur  Steel  Plant  was
 headed  by  an  Officer  of  the  I.A.S.  of  the
 West  Bengal  Cadre.  From  Ist  October,
 1971,  the  post  is  held  by  an  Officer  of  the
 Company.  There  is,  however,  a  proposal
 to  post  an  Officer  of  the  State  Government
 as  Deputy  General  Manager  (Administra-
 tion)  in  the  Plant.

 (c):  The  Personne!  Department  in  the
 Bhilai  Steel  Plant  is  now  headed  by  an
 Officer  of  the  Industrial  Management  Pool
 whereas  the  post  in  the  Rourkela  Steei
 Plant  is  held  by  an  I.A.S.  Officer  of  the
 Orissa  Cadre.

 @  Does  not  arise  in  view  of  reply  to
 part  (c)  above,

 Help  to  Bangladesh  for  Building  Another
 Shantiniketan  in  Bangla  Desh

 ‘5047,  SHRI  SAMAR  GUHA:  Will
 the  Miniter  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  ;

 (a)  wheiber  the  attention  of  Govern-
 spent  has  been  drawn  to  a  report  published
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 in  Calcutta  Edition  of  Hindustan  Standard
 on  the  Ith  April,  492  to  the  effect  that
 the  Director-General  of  Bangla  Academy
 and  the  Bengali  Development  Board  has
 made  an  appeal  for  building  a  second  Shan-
 tiniketan  at  Shilaidaha  in  Kustia  District
 of  Bangladesh  having  many  asssociations
 of  the  memory  of  Rabindra  Nath  Tapore;

 (b)  if  so,  whether  Government  have
 offered  all  assistance  and  co-operation  to
 the  Academy  to  help  building  such  an
 institution  in  memory  of  Rabindra  Nath
 Tagore;  and

 (c)  if  so,  the  nature  thereof  ?

 THE  DLPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXIERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH:  (a)
 Yes,  Sir.

 (b)  No  formal  proposal  has  been  made
 to  the  Government  in  regard  to  the  provi-
 sion  of  assistance  for  the  project.

 (c)  Does  not  arise.

 aire  बंगाल,  मध्य  प्रदेश  और

 बिहार  में  हड़तालें

 5048.  श्री  हुकम  शब्द  कछवाय  :  क्या  श्रम
 झोर  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  पश्चिम  बंगाल,  मध्य  प्रदेश  और

 बिहार  में  गत  तीन  वर्षा  में,  राज्यवार  हुई
 हड़तालों  की  संख्या  क्या  है;  और

 (ख)  हड़तालों  और  काम  के  घंटों  की
 क्षति  रोकने  के  लिए  सरकार  क्या  कार्यवाही
 करने  जा  रही  है  ?

 1  ओर  पुनर्वास  मंत्री  फनी  कार  के०

 खाडिलकर)  :  (क)  इन  राज्यों  में  i969,
 970  और  97  के  दौरान  हुई  हड़तालों  की
 संख्या  इस  प्रकार  थी  :
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 हड् ता लो  की  सख्या

 राज्य  969  970  :  7)  (अंतिम)

 पश्चिम  बंगाल  297  272  96

 मध्य  प्रदेश  64  I68  88

 बिहार  52  191  I0!

 (@)  :  वर्तमान  साविधिक  और  स्वैच्छिक
 व्यवस्था  के  अधीन  यथा-आवश्यक  प्रारम्भिक

 विचार-विमर्श,  समझौते  और  न्यायनिष्ठ  या
 मध्यस्थता  के  माध्यम  से  काम  के  करने  के  लिए
 ओऔधोगिक  सड़क  तनाव  प्रयास  जारी  रखे  हुए  है
 सरकार  सम्बन्धित  पक्षों  स ेभी,  जिन  में  कम-
 चारी  के  और  नियोजकों  के  सगठद  शमिल  है,
 विचार  विमर्श  करती  रही  है  ताकि  औघोगिक
 सबंध  प्रणाली  में  सुधार  लाने  हेतु  सम्मत  उपाय
 तैयार  किए  जा  सके  |

 खेतड़ी  तांबा  परियोजना  के  कर्मचारियों  से
 ज्ञापन

 5049  श्री  ईश्वर  चौधरी  :  क्‍या  इस्पात
 और  खान  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  को  खेती  ताँबा
 परियोजना  के  कर्मचारियों  से  इस  आशय  का
 कोई  ज्ञापन  प्राप्त  हुजरा  है  कि  'उक्त  परियोजना
 के  अधिकारी  अनुसूचित  जाति  के  अभ्यर्थियों  को
 भर्ती  करने  और  उनकी  पदोन्नति  करने  में  हींच-
 किचाने  है  ;  और

 (ख)  यदि  हाँ,  तो  उस  पर  सर  गर  की
 क्या  प्रतिक्रिया  है  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (शी  शाहनवाज  ला):  (क)  और  (ख).
 सरकार  को  हाल  ही  में  महासचिव,  अखिल
 भारतीय  परिगणित  जातीय  परिषद,  नई  दिल्‍ली
 से  एक  अभ्यावेदन  प्राप्त  हुआ  है।  खेतड़ी  ताज्
 परियोजना  के  कुछ  कर्मचारियों  की  व्याध थाओं  के

 कतिपय  मामलों  का  उसमे  उल्लेख  किया  गया

 है  ।  मामले  बी  जाँच  की  जा  रही  है  और  यह
 देखा  गया  है  कि  उपयुक्त  अभ्यर्थियों  की  उप-
 लापता  के  अध्याधीन,  कम्पनी  यह  सुनिश्चित
 करने  के  लिए  कि  अनुचित  जति  और

 अनुसूचित  जनजातियों  के  लिए  आरक्षित  पद
 वास्तव  में  अनुसूचित  जाति  और  अनुसूचित
 जनजाति  के  अभ्यर्थियों  से  ही  भरे  जाते  हैं,
 समस्त  आवश्यक  कदम  उठा  रही  है।

 खेतो  तांबा  परियोजना  में  हरिजनों  के  लिए
 रक्षित  पदों  का  भरा  जाता

 5050.  श्री  ईश्वर  चौधरी  :  क्‍या  इस्पात
 और  ख़ान  मत्ती  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  वर्ष  1967-68,  1968-69
 और  1969-70  मे  हिन्दुस्तान  कोचर  लिमिटेड,
 खेती  ताबा  परियोजना  (राजस्थान)  राजा
 कापर  प्रोजेक्ट  (बिहार)  तथा  अग्निगुण्डाला
 लेट  कापर  डियरोजिटसै  प्रोजेक्ट्स  आंध्र  प्रदेश  में

 भारत  सरकार  ने  हरिजनों  तथा  पिछडी  जातियो

 के  लिए  श्रेणी  एक,  दो,  तीन  और  चार  के  पदों

 में  मिलने  पद  आरक्षित  किये  ;

 (ख)  उन  पदो  में  से  कितने  पदों  पर

 हरिजनों  तथा  पिछडी  जातियों  के  लोगों  को

 नियुक्त  किया  गया  ,  और

 (ग)  यह  युनिदिचत  करने  के  लिये  कि

 हरिजनों  के  लिए  आरक्षित  पदों  पर  हरिजनों
 को  ही  नियुक्त  किया  जाये,  सरकार  का  क्या

 कार्यवाही  करते  का  विचार  है  ?

 इस्पात  ओर  खास  संत्रारूय  में  राज्य  मनी
 (शी  शाहनवाज  खा):  (क)  और  (छा).
 हिन्दुस्तान  ताम्र  लिमिटेड  को  गठन  नवम्बर,
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 967  में  किया  गया  था।  1968,  1969,  970
 के  दौरान  अनुसू चित  जाति  और  अनुसूचित  जन
 जाति  के  प्रभ्याथियो  के  लिए  आरक्षित  श्रेणी  I,
 गा,  LI,  और  LV  के  पदों  फ्री  समस्या  तथा  इन  वर्षों
 के  दौरान  अनुसूचित  जाति/अनुसूचित  जन  जाति

 के  अभ्यर्थियों  दुबारा  वास्तव  में  भरे  गए  पदो  की
 साया  को  दर्शित  करने  बाला  विवरण  सभा  पटल
 पर  रखा  जाता  है  [  प्रग्थालय  में  रखा  गया  देखी  ये
 सख्या  LT-i932/72]

 (ग)  प्रत्येक  विज्ञापन  में  केवल  अनु-
 सूचित  जन  जाति  के  अभ्यर्थियों  के  लिए  पदों  क
 आरक्षण  के  लिए  विशेष  उल्लेख  किया  जा  रहा
 है  ।  निम्नलिखित  विभिन्‍न  सम ठनो  जेस  कि  —

 i.  रोजगार  कार्यालय  1

 2.  लोक  उद्यम  का  ब्यूरो  ।

 3.  राष्ट्रीय  नियोजन  सेवा  के  निदेशक  ।

 4.  वरिष्ठ  उप-निदेशक,  नियोजन  और

 शिक्षा,  जयपुर  Y

 5.  आयुक्त  अनुसूचित  जाति/अनुसूचित
 जनजाति,  नई  दिल्‍ली  ।

 6.  निदेशक,  बअ्रनुश्नूच्चित  जाति  कल्याण
 विभाग,  जयपुर  |

 के  साथ  समय-समय  पर  विभिन्न  पदों  के  लिए
 पाल,  उपयुक्त  अभ्यर्थियों  की  सूखी  भेजने  के  लिए
 सम्पर्क  स्थापित  किया  जाता  है।  प्रनुमु  चित  जाति

 और  अनुसूचित  जन  जाति  के  पअ्रभ्यथियो  को

 अनुभव  तथा  आयु  में  छूट  दी  जाती  है।

 Automation  in  Public  Sector  Undertakings

 5052.  SHRI  RAJA  KULKARNI  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 7260  on  the  5th  August,  97]  regarding  the
 Automation  in  Public  Sector  Undertakings
 जाएँ  state  ;

 "
 हुए).  whether  Indian  Oil  Corporation  is
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 using  the  Computer  of  the  Fertiliser  Corpo-
 ration  of  India  ;

 (b)  if  so,  whether  it  amounts  to  com-
 puter  isation  of  jobs  ;

 (c)  whether  such  jobs  include  those  of
 routine  clerical  nature  ,  and

 (6)  whether  there  is  any  agreement  with
 the  unions  in  Indian  Oj]  Corporation  for
 such  job-computerisation  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K  KHADIL-
 KAR)  (a)  to  (d)  The  Indian  On)  Corpo-
 poration  is  using  the  Compute:  of  the
 Fertilizer  Corporation  of  India  for  the
 following  types  of  jobs  :  .

 (4)  Non  DGS&D-Sales  According  ,

 (si)  Customer  Ledger  ;

 Age-wise  analysis  of  Customers’
 Outstandings  ;

 qi)

 (tv)  General  Ledger  ;

 (v)  Costing  statements  ;

 (vi)  Capital  Assets  ;

 (vn)  Pay  Roll.

 The  Indian  Oil  Corporati  n  has  assured
 the  recognised  unions  that  automation  would
 not  result  in  retrenchment  of  staff  nor  their
 wages,  allowances  and  other  service  condt-
 tions  would  be  adversely  affected.

 Nationalisation  of  Mining  and  Internal
 Trade  of  Mica

 5053.  SHRI  K.  KODANDA  RAMI
 REDDY:  W‘ll  the  Minister  of  STEEL
 AND  MINES  be  p'eased  to  state  :

 (a)  whether  Government  propose  to
 nationalise  miming  and  internal  trade  of
 mica  ;  and

 (b)

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  STERE  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  and  <b).

 if  so,  the  reasons  therefor?
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 Though  there  is  no  proposal  at  present  to
 nationalise  the  mining  and  internal  trade
 in  mica,  the  intention  of  Government  is  to
 assist  smill  mine-owners,  exporters  and
 processors  of  mica  by  asking  the  MMTC  to
 enter  the  mica  market  and  to  directly
 export  the  mica  so  purchased.

 Mission  of  an  Ex-Minister  of  Britain  to
 Visit  India  Bangla  Desh  and  Pakistan

 5085.  SHRI  K.  KODANDA  RAMI
 REDDY  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  mission  led  by  a  former  Minister  in
 the  last  Government  of  Britain  is  expec-
 ted  to  visit  India,  Pakistan  and  Bargla
 Desh  shortly  ;

 (b)  if  so  the  purpose  of  the  vizit  of  the
 mission  ;  and

 Government (c)  the  reaction  of
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SUREDRA  PAL  SINGH)  :  (a)  Yes,
 Sir.

 (b)  The  objectives  of  the  mission  are
 reported  to  be  the  following  :

 (i)  to  assure  the  short  term  security
 and  long-term  future  of  the  non-
 Bengali  population  of  Bangla
 desh  ;

 qi)  to  secure  the  repatriation  of  the
 Bangalis  from  Pakistan  ;

 (iii)  to  emphasis  the  need  for  a  peace-
 ful  settlement  between  India  and
 Pakistan  to  enable  return  of  POWs
 and  Pakistan’s  recognition  of
 Bangladesh.

 (ce)  The  Government's  policy  in  respect
 Of  these  objectives  is  clear.  The  question
 of  the  non-Bangali  population  in
 Bangladesh  and  the  Bengali  popula-
 tion  in  Pakistan  is  one  for  settlement
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 by  the  two  Governments  concerned.  The
 Government  of  India  have  repeatedly
 emphasised  that  it  is  necessary  to  havea
 stable  and  durable  peace  in  the  sub-conti-
 nent  and  took  the  initiative  in  offering  dis-
 cussions  without  pre-conditions  =  with
 Pakistan  to  achieve  this.  These  discussions
 are  now  underway.  The  Government
 continue  to  believe  that  a  durable  and
 stable  peace  in  the  sub-continent  can  only
 be  achieved  by  discussions  between  the
 parties  concerned  without  outside  inter-
 ference.  As  for  the  question  of  prisoners
 of  war  who  surrendered  to  the  joint  com-
 mand  of  Indta  and  Bangladesh,  both  these
 Governmen's  are  necessary  parties  to  any
 settlement  of  this  issue.

 Visit  of  Prime  Minister  of  Nepal
 to  India

 5056,  SHRI  BANAMALT  PATNAIK  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Prime  Minister  of  Nepal
 vistted  India  recently  ;  and

 (b)  if  so,  the  nature  of  talks  held  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  The  Prime  Minister  of  Nepal  held
 confidential  talks  with  the  Prime  Minister
 and  other  Ministers  of  the  Government  of
 1  dia  on  matters  of  mutual  interest  so  as
 to  further  strengthen  Irdo-Nepal  friendship.
 The  talks  were  held  ina  spirit  of  mutual
 understanding  and  cooperation.

 दिल्‍ली  को  शरणार्थियों  बस्तों  में  प्लाटों  की.
 नीलामी

 5057.  थी  झम्बेध :  क्‍या  असम  ओर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्नालय  द्वारा  हाल  में
 दिल्ली  की  शरण।र्थी  बस्तियों  में  कुछ  लाखों  की
 नीलम  की  गई  थी;  और
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 (a)  यदि  हा,  तो  उन  व्यक्तियों  के  नाम
 क्या  है  तथा  निलामी  किये  गये  प्टाटो  का  क्षेत्र
 कितना  है  तथा  उनसे  सरकार  को  विनती-
 क्विनी  घन-रिषी  प्राप्त  हू  है?

 थम  ओर  पूर्वी  मंत्री  (श्री  आर०  के०

 खाडिलकर)  (क)  कौर  (खि)  जी  हा।  एक
 विवरण'  जिसमे  काल् बाजी  बालाजी,  दिल्‍ली  मे

 फरवरी,  972  म  नीलाम  किए  गए  प्लांट  उनका
 क्षेत्रफल  और  उच्चतम  बोमिया  दिखाइ
 गई  है,  सभा  पटल  पर  रखा  जाता  है।  (ग्रंथालय
 मे  रखा  गया  लिये  सरया  LT  1934/172 | |
 बोरिया  अभी  तक  स्वीकार”  नहीं  बी  गद  है।

 Communication  From  Benga  Desh  For
 Taiks  with  Indla

 5058  SHRI  JYOTIRMOY  BOSU  will
 the  Minster  of  EXTERNAI  AFFAIRS  ७९
 pleased  to  state

 (a)  whether  Ba.gla  Desh  Government
 has  asked  Jadian  for  high  Ievel  talks  b  fore
 India  goes  for  the  first  phase  of  negotrauons
 with  Pakistan,

 (0)  of  so,  the  main  featurcs  of  the
 communication  received  from  the  Bangla
 Desh  Goverment;  and

 (c)  the  action,  if  any,  taken  or  being
 teken  on  the  said  ccmmunnation  ?

 THE  DEPUTY  MINISTER  IN  PHE
 MINISTEY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  to  (५)
 The  Government  of  India  ard  Bangladesh
 have  been  and  codtinue  to  be  in  very  clcse
 touch  at  different  levels  in  regard  to  all
 matters  of  common  interest  including  talks
 between  India  and  pakistar.  As  stated  by
 both  Government  theie  is  complete  identity
 of  view  and  approach  between  them  on  !
 aspects  of  these  talks,  which  Concern  thr
 respective  countries

 Expansion  of  Durgapur  Alloy  Steets
 Plant,  Durgapur

 5059  SHRI  JYOTIRMOY  BOSU
 Will  the  Miniter  of  STEEI  AND  MINES
 be  pleased  to  state
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 (a)  whether  the  decision  to  expand  the
 cap.city  of  Durgauur  Alloy  Steels  Plant,
 has  becn  deferred  and

 (b)  if  so  on  what  ground  ?

 THLE  MINITER  OF  SIATE  IN  THF
 MINSTERY  OF  STEEL  AND  MINES
 (  HRI  SHAH  NAWAZ  KHAN)  (a)  No,  Sir

 (b)  Does  not  arse

 Payment  of  Wage,  to  Workers  of
 Singrauh  Cous  Mines

 5060  SHRI  RANABAHADUR  SINGH
 Will  the  Minister  of  LABOUR  AND  RL
 HABILITATION  be  pleased  to  state

 (a)  whether  workers  of  Sinurault  coal
 mines  art  being  paid  dally  wage  at  tle  rate
 of  Rs  240  instead  of  Rs  6  8९,

 (b)  whether  the  workers  demanding
 fur  wages  are  removed  from  their  yobs  and
 they  are  harassed  in  various  ways,  and

 (c)  the  steps  proposed  to  be  tiken  by
 Goveinn  ent  to  save  workurs  from  explo:  a-
 tion  and  to  ensure  pivment  «  f  fair  wages  to
 them  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHIRF  RK  KHADIL-
 KAR)  (a)  to  (c)  The  infurmaticn  35
 being  collected

 Payment  of  Ground  Rent  by  Allottees
 in  West  Pakistan  Displaced  Persons

 Colomes  in  Dein

 5061  SHRI  B  K  DASCHOWDHURY
 Will  the  Minster  of  LABOUR  AND  RE-
 HABI]  ITATION  be  pleased  to  state

 (a)  the  tot]  number  of  allottees  of
 plots  m  the  West  Pakistan  Displaced  persons
 colonies  in  Delhi  in  1968-69,  1969-70  and
 97U-7]  who  were  required  to  pay  ground
 rent  at  the  rate  of  3  per  cent  annually,

 (b)  how  mary  of  these  allottees  in
 ‘1968-69,  ‘1969-70  and  1970-71.  actually  paid
 ground  rent  3  per  cen.  year-wise,  and

 (c)  the  reasons  for  the  allottees  who
 have  not  paid  ny  ground  rent?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K  KHADIL-
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 ment  is  concerned  the  information  38  as
 follows  :—

 KAR)  (a)  and  (b).  So  far  as}this  Depart-

 Year  No  of  allottees  of  plots  No  of  allottees  who
 who  were  required  to  actually  paid  ground
 pay  ground  tent  at  the  rent  @  3°,,  Per  Annum.
 rate  of  जश  Per  Annum.

 1968-69,  7323  97

 1969-70  4426  178

 ‘1970-71  948  9

 (c)  This  is  mostly  due  to  the  fact  that
 the  revised  gtovnd  reat  has  not  vet  been
 finally  determined  i  som.  cases  and  in  some
 other  colonres  which  were  mostly  allotted  to
 Harians,  the  allottees  were  allowed  to  pay
 the  amount  in  easy  instalments.

 Developmeut  of  Malanztoli  Iron  Ore
 Deposit,  Orissa

 5062  SHRI  D  K-  PANDA:  Will
 the  Minister  of  SIEEL  AND  MINES  be
 Pleased  to  state  :

 (a)  whether  there  ts  uny  scheme  foi  the
 deselopment  of  Malangt<  )  [ron  Ore  Deposit,
 Oussa;  and

 (b)  if  so,  the  main  features  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SHAHINAWAZ  KHAN):  (a)  and
 (b),  A  Study  Group  has  been  constitut.d
 to  consider  the  integrated  development  of
 iron  ore  deposits  in  Bihar-Orissa,  mclud  ng
 Malangtoli  iron  ore  deposits.

 हिन्दुस्तान  कापर  लिमिटेड  की  राखा

 तांबा  परियोजना  में  बिहार  के

 स्थानीय  लोगों  की  भर्ती

 5063.  शौ  ईश्वर  चौधरी :  ब्या  इस्पात
 और  सान  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  बिहार  स्थित  हिन्दुस्तान  कापर

 लिमिटेड  की  राखा  ताबा  परियोजना  में  बिहार
 के  लोगों  को  नौकरियों  में  नही  छाया  जाता;

 (ख)  इस  समय  उक्त  परियोजना  में
 कितने  लोग  काम  कर  रहे  है और  उसमे  कितने

 कर्म  वारी  बिहार  के  है और  'ल  वर्मंचार्यों  की

 तुलना  में  उनका  प्रतिशत  अनुपात  जितना  है;
 और

 (ग)  क्‍या  राखा  ताबा  परियोजना  में  भर्ती
 के  मामले  में  बिहार  के  लोगों  को  उचित  प्रति-

 निधित्व  देने  पर  सरकार  विचार  करेगी  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (श्री  शाहनबाज  खाँ:  (क)  यह  सही  नहीं

 है  कि  बिहारियों  को  हिन्दुस्तान  ताथ  लिमिटेड

 के  राखा  ताथ  प्रायोजता  में  भरे  गए  पदा  पर

 भर्ती  नहीं  किया  गया  है  t

 (ख)  राखा  ताज्  प्रायोजना  में  कार्यरत

 व्यक्तियों  की  कुल  सख्या  495  है  जिनमें  में  ४36

 बिहारी  है।  कुल  कर्मचारियों  मे  बिहारियों  की

 प्रतिशतता  88%  है  1

 (ग)  प्रश्न  के  भाग  (लव)  के  उत्तर  से  यह
 स्पष्ट  है  कि  राखा  तान  प्रायोजना  में  स्थानीय

 व्यक्तियों  का  पर्याप्त  प्रतिनिधित्व  है  t
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 Article  “Provident  Fond  or  Fund
 for  Officials’  Published  in  the

 Weekly  ‘‘the  Coalfield  Times”

 5064,  SHRI  9,  K.  PANDA:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state

 (a)  whether  his  attenion  has  been  drawn
 to  an  article  ‘Provident  Fund  or  Fund  for
 Officials”  in  the  weekly  “The  Coalfield
 Times”  published  from  Dhanbad,  Bihar;

 (b)  whether  one  Life  Insurance  Corpo-
 tation  agent  who  insured  ordinary  coalmine
 workers,  represented  his  case  to  the  Labour
 Minister  on  the  Lith  August,  97]  with  some
 Members  of  Parliament;  and

 (c)  whether  any  assurance  was  given
 to  him  and  if  so,  the  steps  being  taken  to
 implement  the  assurances  given  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  Yes.

 (७)  Yes,  alongwith  one  Member  of
 Parliament.

 (c)  They  were  informed  that  the  matter
 would  be  looked  into.  It  is  being  investi-
 gated  accordingly  in  consultation  with  the
 Coal  Mines  Provident  Fund  Commissioner.

 Employers  in  Default  for  Deposit  of
 E.P.F.  in  West  Bengal

 5065.  SHRI  JYOTIRMOY  BOSU  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  nearly  4,000  employers  in
 West  Bengal  are  defaulters  regarding  deposit
 of  Provident  Fund  money  with  the  regional
 Provident  Fund  Commissioner;

 (b)  whether  till  3ist  March,  972  the
 arrears  amounted  to  Rs.  27  crores  in  the
 country  including  Rs.  7.50  crores  in  ex~
 empted  establisnments;  and

 {c)  if  so,  the  action  taken  or  proposed
 to  ke  taken  in  this  regard  7

 THE  MINISTER  OF  LABOUR  AND
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 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  The  Provident  Fund  Authorities
 have  reported  as  under  :—~

 (a)  There  were  about  2200  defaulting
 establishments  in  the  West  Benga!  region  as
 on  34.I2.97!.

 (b)  The  figures  as  on  3ist  March,  972
 are  not  readily  available.  As  on  a  2  Ty
 the  unexempted  establishments  were  in  the
 arrears  of  provident  fund  contributions  to
 the  extent  of  about  Rs.  18.61  crores,  of
 Administrative  charges  to  the  extent  of  Rs.
 04  crore  and  of  penal  damages  to  the  tune
 of  Rs  32.  cror  The  exempted  establish-
 ments  also  failed  to  transfer  provident  fund
 contributions  to  their  Boards  of  Trustees  to
 the  extent  of  about  Rs  6.8  crores.

 (c)  The  following  steps  are  generally
 taken  against  the  defaulting  un-exempted
 establishments  :—

 )  Prosecution  is  launched  under
 section  44  of  the  Employees‘  Provi-
 dent  Funds  &  Family  Pension  Fund
 Act,  1952.

 (ii)  Revenue  recovery  proceedings  are
 initiated  under  section  8  of  the
 Employees’  Provident  Funds  and
 Family  Pension  Fund  Act,  1952,

 (iii)  In  suitable  cases,  complaints  are
 filed  with  the  Police/Courts  under
 Section  406/409  of  the  Indian
 Penal  Code.

 (iv)  Penal  damage  are  levied  under
 Section  448  of  the  Employees’
 Provident  Funds  and  Family  Pen-
 sion  Act,  1952,

 (v)  In  some  cases,  the  establishments
 are  afforded  a  chance  to  say  the
 dues  in  suitable  instalments  subyect
 to  production  of  adequate
 guaiantee,  surety  etc.

 (vi)  In  the  case  of  Textile  Mills  which
 have  gone  into  liquidation,  recone
 truciion  are  examined  on
 merits.
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 Following  step«  are  generally  taken
 against  the  defaulting  exempted
 estal  lishment,  ;—

 (a)  Ex  mpton  =  granted  under
 Section  77  a  of  the  Act  ts
 cancelled  for  failure  to  comply
 with  the  conditions  of
 exemption.

 (b)  Prosecution  ts  launched  under
 Section  4  (2A)  of  the  Act  for
 contravening  or  making  de-
 faults  in  complying  with  any
 ol  the  provisions  of  the  Act
 Or  any  cond.tions  of  exemn-
 tion  granted  under  section  ॥7
 of  the  Act

 खेतड़ी  तात्या  परियोजना  में  मजबूर  सध

 (5066.  थ्  शिवनाथ  सिह  :  क्‍या  श्रम
 शौर  पुनर्वास  मर्द।  यह  बताने  की  कृपा  करेंगे
 वि

 (क)  खेली  ताबा  परियोजना  में  मजदूर
 तथा  अन्य  कर्मचारियों  वी  कुछ  सख्या  कितनों

 है,

 (ख)  क्या  वहा  कोई  मान्यता  प्राप्त  संघ

 कार्य  कर  रहा  है,  और

 (ग)  यदि  हा,  तो  उसके  चुनाव  आखिरी
 बार  कब  हुए  और  उसको  सदस्य  सख्या  क्‍या

 है?

 क्रम  और  पुनर्वास  मंत्री  (को  आर०  के०

 खाडिलकर)  :  (क)  4663)

 (ख)  जी  हाँ।  राष्ट्रीय  रैनडी  तांबा

 प्रोजेक्ट  मजदूर  सच,  खेती  ।

 (ग)  चुनाव  फरवरी,  970  में  हुए  थे  ।

 I-4-7)  को  सच  के  सदस्यो  की  सख्या  बताई
 गई  है,  2025  थी  1

 Engagement  of  Contractors  in
 Mica  Mines  in  Bihar

 5067.  SHRI  R.  P.  YADAV:  Wiil
 the  Minister  of  LOBOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :
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 (a)  whether  engagement  of  contractors  in
 mica  mines  is  orohibted  by  the  Indian
 Mining  Act  and  Bihar  Mica  Act;  if  so,  the
 specific  provisions  of  both  the  Acts
 with  the  extracts  thereof,

 (b)  the  reasons  why  there  is  large  scale
 engagement  of  contrectors  and  written  agree-
 ments  made  between  the  mine-owners  and
 the  contractors  and  whether  such  contracts
 would  not  be  void  putomatically  as  the
 same  had  been  entered  against  the  provisions
 of  law,  and

 (c)  whether  the  Drrectors  of  Mines
 posted  at  Jhumri-tilarya  and  Director  Gene-
 ral  of  Mines  and  Safety  have  investigated
 the  same  ?

 THF  MENISTER  OF  LABOUR  AND
 RFHABILITATION  (SHRI  R  K  KHADIL-
 KAR)  (a)  There  is  no  provision  either
 tn  the  Mines  Act,  I952  or  in  the  Bihar
 Mica  Actor  sin  the  rules  and  regulations
 made  thereunder  which  prohibits  the  engage-
 ment  of  contractors  in  mica  mines,

 (b)  and  (c).  Do  not  arise
 फीसदी

 2  02  hrs.

 Re:  POLICE  FIRING  AT
 AMBARNATH

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  had  given  notice  of  a  privi-
 lege  motion  under  rule  222  and  223.

 MR  SPFAKFR~<  You  can  get  up  only
 when  I  call  you,  not  today,  I  have  sent  it
 to  the  Minister  for  comments.

 SHRI  JYOTIRMOY  BOSU~  =  Your
 Lobby  Assistant  informed  me_  that  it  had
 been  disallowed,  that  shook  me.

 MR  SPEAKER:  He  made  further
 clarific.¢  ons.  I  have  asked...(dnterruptions  )

 SHRI  JYOTIRMOY  BOSU  Do  not
 shut  out  the  opposition,  It  is  8  serious
 matter.  Last  year  in  the  month  of  August
 Mr.  Fakhruddin  Al  Abmed  made  a  state-
 ment  on  Central  jand  reform  committee's
 recomendations  and  this  year  the  agricultural
 ministry  in  its  annval  report  says  something
 quite  different  Ht  ts  ackar  case  of  mis-
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 leading  the  House.  You  should  allow  this
 to  be  raised.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Is  the  matter  under  your  consideration  ?

 MR  SPEAKER  :
 consideration.

 Yes;  itis  under  my

 SHRIS  M.  BANERJEE  (Kanpur):  Let
 us  have  a  discussion.  Every  time  confusion
 is  being  confounded  by  statements  made  by
 various  Ministers  on  tand  reforms......
 (Interruptions.)

 SHRI  JYOTIRMOY  BOSU  :  As  it  is
 the  Lok  Sabha  is  going  out  of  existence;
 You  do  not  care.  Do  not  hit  a  dead  horse;
 it  is  already  half  dead.  The  rule  clearly
 says  that  the  Speaker,  if  he  gives  consent
 under  rule  222  and  holds  that  the  matter
 proposed  to  be  discussed  is  in  order,  the
 right  to  raise  the  question  shall  be  govern-
 ed  by  the  following  conditions,  namely,  not
 more  than  one  shall  be  put  on  the  same  day.

 MR.  SPEAKER:  I  have  not  given
 my  consent;  the  very  first  thing  is  not  there.

 SHRI  JYOTIRMOY  BOSU:
 should  have.  You  are  the  creature  of  the
 rules.  Your  very  Chair  has  come  out  of
 these  rules.  You  cannot  supersede  the
 rules,  The  matter  requires  the  interven-
 tion  of  the  Honse.

 You

 MR,  SPEAKER  :
 may  not  wipe  out  my
 all.

 Your  interpretation
 knowledge  at

 SHRI  JYOTIRMO¥Y  BOSU:  You
 must  display  a  bit  more  of  your  knowledge.

 MR.  SPEAKER:  I  am  not  going  to
 be  let  by  your  knowledge.

 SHRI  JOYTIRMOY  BOSU:  Kindly
 display  it  for  our  education  sometimes.

 MR.  SPEAKER  :
 to  be  laid.

 You  need  it.  Papers

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  Sir,  I  beg  to  lay  on  the  Table  a

 MAY  4,  4972  Papers  Laid  96

 statement...(Interruptions)

 SHRI  JYOTIRMOY  BOSU:  I  find
 that  the  Maharashtra  Government,  from
 where  Mr.  Khadilkar  comes,  have  fired  and
 killed  nine  workers  in  Ambarnath  at  night
 with  the  help  of  8  torch...(/nterruptions)
 What  is  the  Labour  Minister  doing  ?  Why
 should  be  he  here?  He  should  resign...
 (Interrupsions)  Seven  workers  have  been
 murdered.  Whats  this?  Weare  not  here
 to  watch  a  circus.  We  want  to  know  _  this.
 The  police  entered  the  factory  at  night  with
 torches  and  the  workers  were  spotted  and
 they  were  shot  dead.  I  want  to  ask  the
 Minister  what  he  has  done  so  far  ..(/nterrup-
 tions),

 MR.  SPEAKER  :
 without  my  permission,
 occasion.

 You  are  speaking
 This  is  not  the

 Papers  to  be  laid.

 12,05  brs.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  IN  ACTION  TAKEN  ON  CON-
 VENTION  AND  RECOMMENDATIONS

 ADOPTED  AT  FIFTY-FIFIH  (MARI-
 TIME)  SESSION  OF  I.  L.  0.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR):  _  beg  to  lay  on  the  Table  a  state-
 ment  (Hindi  and  English  versions)  on  the
 action  taken  or  proposed  to  be  taken  on
 the  Conventions  and  Recommendations
 adopted  at  the  Fifth-fifty  (Maritime)  Session
 of  the  International  Labour  Conference  held
 at  Geneva  in  October,  1970.  [Place  in
 Library  See  No.  LT-929/72]

 STATEMENTS  SHOWING  ACTION  TAKEN
 BY  GOVT.  ON  ASSURANCES  ETC.

 GIVEN  RY  MINISTERS  DURING
 LOK  SABHA  SESSIONS

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  8.  SHANKARANAND)  :
 I  beg  to  lay  on  the  Table  the  following
 statements  showing  the  action  taken  by  the
 Government  on  various  assurances,  promises
 and  undertakings  given  by  the  Ministers
 during  the  various  sessions  of  Lok  Sabha:  coal
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 Arising  out  of  the  assurance  may  I  say,  Sir,
 about  the  Ambarnath  firing,  you  asked  the
 minister  to  make  a  statement.  Would  you
 remind  the  minister  about  it  ?

 SHRI  JYOTIRMOY  BOSU  (Dimond
 Harbour):  The  firing  took  place  on  the
 25th  night.  You  put  yourself  in  their
 Position,  Sir,  A  man  came  all  the  way
 from  Ludhiana  to  work  in  Bombay  and  he
 was  killed.  This  minister  does  not  do  hit
 job.  That  is  the  whole  trouble.  We  want
 toa  know  when  he  is  going  to  make  a  stae-
 ment.  He  promised  one  week  earlier  that
 he  will  make  it.

 MR.  SPEAKER:  When  papers  are
 helag  laid  on  the  Table,  that  is  not  the
 proper  opportunity  to  raise  it.  The  mem-
 bers  can  ask  it  on  some  other  occasion,
 when  these  items  are  over  and  I  can  pass  it
 on  40  the  minister.
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 Fourth  Lok  Shabha

 (i)  Statement  No,  XXXVIII  Fourth  Session,  ‘1968,

 (ii)  Statement  No.  XXXI  Seventh  Session,  1969.

 (iii)  Statement  No.  XX  E  ghth  Session,  1969.

 (iv)  Statement  No,  XIX  Ninth  Session,  1969,

 (v)  Statement  No.  XXI  Tenth  Session,  1970.

 (vi)  Statement  No.  XIf  Eleventh  Session.  970

 (vii)  Statement  No.  X!  Twelfth  Session,  970

 Fifth  Lok  Sabha

 (viii)  Statement  No.  शा  First  Session,  1971,

 (ix)  Statement  No.  XIf  Second  Session,  1971,

 1६३  Statement  No.  IV  Third  Session,  1971,

 (xi)  Statement  No.  I  Fourth  Session,  1972,

 (Placed  in  Library.  See  No.  LT~—-2930/72.}

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  SHRI  S.  M.  BANERJEE  ;  I  raised  it
 On  item  3  on  assurances.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  In  one  case,  in  respect  of
 the  strike  in  Sealdah,  you  said  that  the
 minister’s  statement  was  not  complete.  You
 told  us,  “If  anything  is  there,  you  kindly
 write  to  me  and  I  will  see  that  the  minister
 makes  a  statement.”  That  has  been  written
 bur  no  statement  has  yet  come  from  the
 minister.  In  the  case  of  this  firing  at
 Ambernath,  you  told  us  that  you  would
 convey  the  feelings  of  the  House  to  the
 minister,  but  he  has  not  made  any  sftate-
 ment.

 MR.  SPEAKER:  You  should  raise  it
 only  at  the  proper  time  according  to  the
 agenda.

 SHRI  JYOTIRMOY  BOSU:  What  is
 the  value  attached  to  this  House  ?  MR.
 Hanumanthaiya.  of
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 Mr.  SPEAKER:  I  am  not  going  to
 allow  anything  to  go  on  record  if  you  pere
 sist  like  this  and  speak  without  my  permis-
 sion.  (/nterruptions  ,  yhri  Shankaranand.

 SHRI  B.  SHANK  ARANAND  :  I  have
 already  laid  it  on  the  Table.

 SHRI  SAMAR  GUHA  _  (Contai)  :
 Arising  out  of  the  assurances,  I  want  to  say
 the  Minister  has  not  made  any  statement
 about  the  firing  at  Ambernath.

 MR.  SPEAKER:  To  which  assurance
 are  you  referring  to?  There  may  be
 hundreds  of  assurance.  I  am  not  going  to
 allow  it.

 SHRI  R.  V.  BADE  (Khargone)  :
 House  is  anxious  to  have  a  statement
 the  minister.

 The
 from

 SHRI  S.M.  BANERJEE:  It  aruse
 out  of  the  violation  of  the  Payment  of
 Wages  Act,  which  is  a  Central  Act.  Many
 days  have  passed  and  it  will  be  just  2  post
 morkm  now.  Will  youreniind  him  to  make
 a  statement  ?

 MR.  SPEAKER  :
 to  do  it.

 I  will  be  asking  him

 भी  हुकम  ष्यन्द  कछवाय  (मुरैना)  :
 अध्यक्ष  महोदय,  वक्तव्य  देने  के  बारे  में  मंत्री
 महोदय  बया  कहना  चाहते  हैं  ?  वह  वक्तव्य  देने
 के  लिए  तैयार  हैं।

 चार,  SPEAKER:  Will  the  Minister
 please  come  with  a  statement  ata  later
 stage  ?

 SHRI  R.  K.  KHADILKAR:  So  far
 as  I  can  recollect,  I  have  never  given  any
 assurance.  The  matter  was  raised  This
 is  a  Jew  and  order  problem  within  the  pur-
 view  of  the  State  Government.

 MR.  SPEAKER:  You  could  have  said
 it  then  and  the  matter  could  have  been
 finished.  The  other  day  when  it  was
 directed  to  you,  you  coule  have  come  with
 any  statement  you  liked.

 SHRI  R.  ८.  KHADILKAR  :  Perhaps
 J  thought  it  was  directed  towards  the  Home

 द
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 Minister.

 SHRI  5.  M.  BANERJFE  :  I  know  Mr.
 Khadilkar’s  pcsition  will  beccme  very
 embarrassing  so  far  as  the  S  ate  Government
 is  concerned.  They  were  killed  because
 they  demanded  payment  of  waces.  And,
 Payment  of  Wages  Act  is  a  Central  Act.
 That  is  why  the  Central  Minister  should
 make  a  statement.

 SHRI  JYOTIRMOY  BOSU:  Is  he
 going  to  make  a  statement  ?

 SHRI  R.  K.  KH/  DIL  KAR:  As  I  said,
 the  implementation  of  the  Payment  of
 Wages  Act  rests  with  the  States.

 SHRI  S.  M.  BANERJEE:  I
 that,  (/nterruptions).

 know

 श्री  हुस्न  छन्द  कछवाय  :  माननीय  मंत्री
 जी  जानबूझ  कर  बचना  चाहते  है

 SHRI  JYOTIRMOY  BOSU:  Is  he
 making  a  statement  ?

 MR.  SPZAKER:  The  other  day  when
 this  matter  was  raised,  l  informed  Shri
 Banerjee  that  it  is  within  the  jurisdiction  of
 the  State.  Then  he  raised  the  question  of
 wages  and  onehow  tied  to  link  it  up  with
 the  Centra!  authority.  So,  I  leave  it  to
 the  Minister  to  say  whatever  he  likes.  If
 necessary,  he  can  come  prepared  tomorrow.
 Hon.  M  mbers  have  to  bear  in  mind  that
 there  is  no  President's  rule  in  any  States
 now.  We  were  doing  it  in  the  past  when
 there  was  President’s  rule  in  some  States.

 SHRI  PILOQ  MODY  (Godhra):
 Nothing  is  left  to  the  States  these  days.

 2,i!  brs,

 MATTERS  UNDER  RULE  377

 Q  IRREGUTARITES  IN  PURCHASE  OF
 U.P.  WHEAT  FROM  FARMERS  IN

 DELHI  AND  HARYANA

 oft  रामजन्म  विकल  (बागपत)  :  अध्यक्ष

 महोदय,  मैं  आपके  द्वारा  कृषि  मंत्री  जी  का  ध्यान
 केन्द्रीय  सरकार  की  किसानों  के  गेहूँ  फ्री  खरीद
 के  सम्बन्ध  में  जो  शोषित  नीति  है,  उसकी  तरफ
 दिलाना  चाहता  हूं  ।  अध्यक्ष  महोदय,

 ५
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 सरकार  ने  यह  धोषणा  की  भी  कि  हम  76  रुपये
 क्विंटल  पर  किसानों  से  गेहू  ख़रीदने,  लेकिन

 मुझे  पश्चिमी  उत्तर  प्रदेश,  दिल्‍ली  और  हरियाणा
 के  बारे  मे  निशी  जानकारी  है,  आज  4  मई  तक
 अनेको  केन्द्रों  मे,  जो  केन्द्रीय  सरकार  द्वारा
 निश्चित  किये  गये  है,  कोई  सरकारी  कर्मचारी

 गेहू  खरीदन  के  लिए  नही  पहुँचे  और  जिन  केन्द्रों
 में  कुछ  कर्मचारी  पहुंचे,  वे  भी  किसानो  के  ि
 अनेकों  कठिनाई  और  परेशानी  पैदा  किये  गये
 हैं।  मैंने  स्वय  मौके  पर  जा  कर  देखा  है,  पहले

 गेहू  आढती  के  पास  जायेगा,  उसके  बाद  आढती

 का  माल  ज्यादा  खरीदते  है,  किसानो  का  ज्यादा
 नही  खरीदते  है  ।  जहाँ  थोडी  बहुत  खरीद  है,
 बहा  भी  छा इनमें  लगने  के  सम्बन्ध  मे,  खैर
 देने  के  सम्बन्ध  मे  कई  कई  दिन  तक  चंद  के
 न  भुनने  के  सम्बन्ध  में  अनेको  शिकायतें  आ  रही
 है।  तोल  के  सम्बन्ध  मे  भी  शिकायत  है  कि
 सरी  लोन  नहीं  की  जा  रही  है,  इस  तरीके
 पियानो  के  अन्दर  बहुत  ज्यादा  असन्तोष  फैल

 रहा  है

 मैं  कृषि  मंत्री  जी  से  निवेदन  करता  चाहता
 हू  कि  उनकी  जो  घोषित  नीति  है,  उस  पर
 अमल  कराये  |  अब  तक  उसके  ऊपर  बिल्कुल
 अमल  नहीं  हो  रहा  है।  नतीजा  यह  हो  रहा
 है  कि  किसान  को  अपना  सारा  गल्‍ला,  विशेष
 कर  जो  छोटे  +सान  हैं  जो  गल्ले  को  जमा  कर
 के  नहीं  रख  सकते,  आढतियों  के  यहा  ले  जाना
 पडता  है,  क्योंकि  केन्द्रों  मे ंअभी  तक  सरकारी
 कर्मचारी  नहीं  पहुचे  हैं  1

 इस  बार  इस  काम  के  लिए  तीन  ऐजेंसियों
 की  धोषणा  की  गई  थी--खाद्य  निगम  खरीदेगा,

 कोआपरेटिव  विभाग  खरीदेगा  और  स्टेट  गवन-

 मेट्स  खरीदेगी,  इन  तीन  एजेन्सियों  के  बावजूद
 भी  अभी  तक  उनके  खरीददार  केन्द्रों  मे  नही

 पहुंचे  है और  जहां  पहुचे  है  बहा  भी  से  शिकायते

 आ  रही  हैं।  मैं  चाहता  हू  कि  कृषि  मत्री  तुरन्त
 अंजली  घोषित  नीति  पर  अमल  करे  और  किसानों
 से  जो  फायदा  किया  है  पहला  खरीदने  बा,
 उसको  वह  पूरा  करें।

 MR  SPEAKER  I  allowed  these  three
 hon  Members  because  their  motion  is  pen-
 ding  with  me  The  calling  Attention
 scheduled  for  today  had  io  be  postponed
 because  the  Minister  was  not  there.  So,  J
 am  allowing  them  one  or  two  moautes  each
 to  express  their  viewpoint

 (mM  CEILING  ON  AGRICULTURAL
 HOLDINGS

 श्री  नाथूराम  मिर्धा  (नागौर)  अध्यक्ष
 महोदय,  जमीन  की  इसीलिए  के  सवाल  को  लेकर
 जिस  प्रकार  का  वाद-विवाद  आज  अखबारों  में
 और  देश  में  सत्र  जगहों  पर  उठ  खड़ा  हुमा  है
 उसके  बारे  मे  सरकार  की  जो  नीति  है

 श्री  बी०  पी०  मौर्य  (हाय)  :  वह  खाद्य
 मंत्रालय  को  गुमराह  करने  वालो  बड़ी  है,  उन्होंने
 अपना  स्टेटमेंट  दिया  है  ।

 जो  नाथ राम  मिर्धा  आपकी  राय  में  है।
 खाद्य  मता लय  की  कुछ  जिम्मेदारी  है

 sit  बी०  पी०  मौर्य  कोई  जिम्मेदारी  नहीं
 है।

 भी  नाथूराम  मिर्धा:  जिम्मेदारी  है।  मै
 निवेदन  करना  चाहता  हूँ  कि  इस  प्रकार  का
 बाद-विवाद  बहुत  दिनो  तक  चलते  देता  अच्छा

 नही  है।  इस  सारे  मामले  पशु  एक  दफा  गहराई
 से  सोचना  चाहिए--क्या  हमारी  नीति  है,  क्‍या

 हम  चाहते  है,  क्या  हमारा  समाजवाद  है,  क्‍या
 एक  परिवार  वी  आमदनी  की  तस्वीर  देश  मे

 होनी  चाहिए--ये  सारे  अहम  सवाल  है  और  कई

 दूसरे  मामलों  के  साथ  जुड़े  हुए  हैं।  इस  लिए
 मैं  चाहता  हूँ  कि  कोई  ऐसा  समय  निकाला  जाय,
 जिसके  जरिये  इस  सदत  में  बैठने  वाले  हम  सब
 लोग  अपने  विच'रो  का  कुदान-प्रदान  अच्छी
 तरह  से  कर  सके  इस  सारे  मामले  पर  गहराई
 से  सोच  सके  ।  हम  इस  देश  मे  लोकतन्त्री  चाहते  है,
 लोकतन्त्र  के  जरिये  इस  देश  में  जो  गरीबी  व्याप्त

 है,  उसको  बाहर  निकालना  चाहते  है  देश  के

 घन  को  बढ़ाना  चाहते  है.  और  उस  का  सही
 वितरण  करना  चाहते  हैं,  उसके  लिए  तमाम
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 सिद्धान्तो,  नीतियों  और  देश  के  हालत  को  सामने
 रखकर  चलना  होगा  राज  प्रगतिशीलता  की

 कुछ  होड़-सी  छगी  हुई  है,  बहुत  से  लोग  समझते

 हैकि  i0  wee  की  सीलिंग  होनी  चाहिए,
 दूसरे  कहते  है  कि  पांच  एकड़  की  होनी  चाहिए,
 तीसरे  कहते  है  कि  दो  एकड़  की  होनी  चाहिए।
 क्या  सालिग  हो  और  क्‍या  न  हो,  इस  देश  मे
 पवार  की  क्‍या  तस्बीर  हो,  इस  सदन  में  वे
 सारे  ब्रिचार  सामने  आ  जायें,  क्योंकि  कुछ  लोग

 इण्डिविजुअल  प्रापर्टी  और  लोकतन्त्र  मे  विश्वास
 करते  हैं  और  उनकी  होड़  कुछ  दूसरे  लोगों  से
 लगी  हुई  है।  इस  देश  से  समाजवाद  का  क्या
 निशा  बनाना  चाहते  है,  यह  बड़ा  अहम  सवाल

 है  और  इसके  बारे  में  गहराई  से  सदन  मे  विचार

 होता  चाहिए  1

 मैं  आपसे  निवेदन  करना  चाहता  हूँ  कि
 आप  सरकार  के  सामने  इस  बोत  को  रखे  और
 समय  तय  किया  जाये  ताक  हम  बैठकर
 जिम्मेदारी  स ेउस  पर  विचार  कर  सकें,  ताकि
 लोगों  के  अन्दर  जो  कन्फ्यूजन  पैदा  हो  रहा  है,
 वह  दूर  हो  सके  ।  आज  75  फीसदी  लोग  जमीन  के
 सवाल  से  जुड़े  हुए  हैं,  उनके  अन्दर  अनिश्चितता
 पैदा  हो  रही  है,  सारे  देश  के  अन्दर  एक  हलचल
 सी  मची  हुई  है,  इसलिए  इस  पर  गहराई  से
 सोचने  का  मौका  प्रदान  करे  1

 SHRI  छ,  VENKATASUBBAIAH
 QNandyal):  Mr.  Speaker,  Sir,  while  endor-
 sing  the  sentiments  expressed  by  my  friends,
 Imay  say  that  the  introduction  of  land
 reforms  and  ceilings  have  to  be  done  im
 pursuance  of  the  promise  given  to  the  people
 by  the  party  in  power.  So,  land  reforms
 and  ceilings  should  not  brooke  any  delay.
 The  State  Governments  are  also  engaged  in
 this  matter.  But,  unfortunately,  instead  of
 giving  a  clear  and  correct  perspective  of
 the  socio-economic  changes  that  are
 being  brought  about  by  land  ceilings,  a
 controversial  twist  is  being  given  to  the
 recoramendations  of  the  Central  Land
 Reforms  Committee and  the  statement  made
 by  the  Minister  for  Agriculture  on  the  floor
 of  the  House.  a.

 SHRI  B.  P.  MALRYA:  That  state

 MAY,  4  972  Mutters  under  Rule  377  i04

 ridat  is  most  confusing.

 SHRI  P.  VENKATASNBBAIAH  :  The
 centire  agcicultural  community  and  also  a
 vast  section  of  our  population  who  depend
 on  agricultural  operations  in  this  country
 are  very  much  perturbed  and  they  are  not
 sure  of  what  is  going  to  happen  in  the  light
 of  this  unnecessary  and  unseemly  contro-
 versy  that  :s  being  carried  on.  So  it  is  neces-
 sary  that  this  supreme  body,  the  soverign
 representative  of  the  people  of  this
 country...

 SHRI  PILOO  MODY  (Godhra):  That
 is  No.  Safdarjung  Road.  |

 SHRI  P.  VENKATASUBBAIAH
 ..-Should  have  a  correct  perspective  of  this
 matter  and  have  a  full  dressed  debate  so
 that  the  land  reforms  are  implemented
 effectively  for  the  benefit  of  the  vast  mass
 of  people  who  depend  on  agriculture.

 क्रो  के०  एन०  तिवारी  (बेतिया)  :  प्रत्यक्ष

 महोदय,  सालिग  के  सवाल  को  लेकर  जो  हमारे
 खेतिहर  लोग  हैं,  उन  सब  मे  एक  तरह  की  चिन्ता,
 एक  तरह  की  अपील  पैदा  हो  गई  है।  हम
 सालिग  चाहते  है  लेकिन  सीलिंग  किस  तरह  से

 हो,  यह  सब  मुल्क  के  सामने  कराना  चाहिए  और

 एक  मतंबा  तस्वीर  साफ  हो  जानी  चाहिए।
 इसलिए  मैं  आपसे  निवेदन  करता  हूँ  कि  आप

 कोई  समय  निहित  कर  दीजिए,  कम  से  कम

 एक  दिन  का  समय  हो,  जिससे  इस  पर  फुल
 डिब्रेट  हो जाय  और  हर  प्वाइन्ट  आफ  यू  हाऊस
 के  सामने  आ  जाय  |

 SHRI  SAMAR  GUHA  (Contai):  १
 want  to  draw  attention  to  the  statement
 made  by  the  Minister...

 MR.  SPEAKER:  Only  those  hon.
 Members  who  have  given  notice  and  their
 names  are  entitled  to  speak,

 SHRI  SAMAR  GUHA:  ‘Sir,  on  a
 point  of  order.  When  the  Minister  made
 &  statement  on  land  ceilings  and  we  deman-
 ded  that  there  should  be  a  full-<dreased
 debate,  you  observed  that  if  that  is  the
 desire  of  the  House  it  can  be  taken  into
 consideration.  On  the  basis  of  that,  many
 hon.  Members  have  sent  their  notices.
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 MR.  SPEAKFR  This  ts  only  a  gub-
 mission  ;  not  a  point  of  order.

 SHRI  SAMAR  GUHA:  So,  how  can
 ycu  allow  only  a  few  chosen  miembers  ;  I
 would  rather  say  a  few  members,  and  not
 ‘chosen’  members  ?

 MR  SPEAKER  You  are  also  chosen
 sometimes,  As  you  are  chosen  They  have
 given  notice  of  it.  There  was  no  Calling
 Attention  rotice  today  and  they  gave  notice
 of  tt  this  morning  and  I  aliowed  them.

 SHRI  K  SURYANARAYANA  (Eluru)
 Sir,  I  would  request  you  to  give  us  an
 Opportunity  discuss  all  the  statements  that
 have  been  laid  on  the  Tible  of  the  House
 regaiding  land  reforms  Not  only  the
 policy  of  Jand  reforms  but  every  income  of
 an  individual  or  an  institution  should  be
 discussed,  That  ts  my  -ontention.
 Only  last  week,  the  hon  Muniste:  made  a
 Statement  As  Shri  Samar  Guha  also  said,
 that  statement  may  also  be  discussed
 Though  its  a  State  subject,  the  directions
 are  being  given  by  the  Gove  nment  of  India
 also  They  have  appointed  the  Central
 Land  Reforms  Con  mittee  They  have  not
 yet  given  any  report  So,  49  would  request
 you  to  give  us  full  opportunity,  may  be  one
 or  two  days,  if  possible,  to  discuss  it.

 श्री  मुल्की  राज  सैनी  (देहरादून)  :  अध्यक्ष
 महोदय,  यह  एक  ऐसा  सवाल  है  जिसमे  हम
 देश  में  जनतांत्रिक  तरीके  से  शॉतिमय  क्राति
 लाना  चाहते  है  और  एक  नयी  व्यवस्था  स्थापित
 करना  चाहते  हैं।  इसमे  छोटे  कसानो  का  भी
 सवाल  है  और  बड़े  किसानों  का  भी  सवाल  है
 इसलिये  इस  पर  पूरी  बहस  होना  चाहिए  t

 MR.  SPEAKER.  If  the  Business
 Advisory  Committee  decides  to  allot  some
 time  for  it,  I  have  no  objection.

 ee
 42.22  hrs,

 DEMANDS*  FOR  GRANTS,
 972-73—  Contd,

 Ministry  07  STEEL  AND  Mines—Contd

 MR,  SPEAKER  :  We  will  now  take  up
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 further  discussion  and  voting  on  the
 Demands  for  Grants  under  the  control  of
 the  Ministry  of  Steel  and  Mines.  Shri
 Damodar  Pandey  was  on  his  legs  He  may
 continue  now.

 श्री  दामोदर  पांडे  (हजारीबाग)  :  अध्यक्ष
 महोदय,  कल  मैं  जैसा  कह  रहा  था  कि  भविष्य
 के  लिये  इस  सम्बन्ध  मे  हमारी  पालिसी  स्पष्ट
 होनी  चाहिए  और  उस  दिशा  में  ठोस  कदम
 उठाने  चाहिए।  राष्ट्र  की  प्रगति  के  लिये  जरूरी
 है  कि  उद्योग  प्रगति  करे  और  उद्योग  का  चक्‍का
 सारे  देश  मे  चले।  उस  ग्बक्के  को  चलाने  के
 लिये  शक्ति  की  आवश्यकता  होती  है।  बहू
 शक्ति  कोयले  और  दुसरी  चिपुआ  से  मिलती  है
 जो  कि  चमके  को  चलाती  है  कोयले  का

 सबस्टीट्यूट  निकालने  का  जो  अभी  तक  प्रयास
 किया  गया  वह  बहुत  सफल  नही  हुआ  और  नये
 तरीके  से  फिर  हम  कोयले  के  ऊपर  आये  हैं।
 देश  मे  इसकी  मात्रा  बढ़ी  ह ैऔर  इतनी  आवश्य-
 कता  भी  बढ़ी  है।  उस  सन्दर्भ  मे  में  कह  रहा
 था  कि  अपने  देश  मे  कोयले  के  जो  भण्डार  है
 उनके  विकास  के  लिये  लये  सिरे  से  सबसे  पहले
 यह  जरूरी  है  कि  खान  की  मिल्कियत  समाप्त  हो
 और  पूरे  कोल  के  भण्डार  का  राष्ट्रीयकरण  एक
 साथ  क्या  जाये  और  नये  सिरे  से  सोचे  कि
 किस  तरह  से  विकास  करना  है।

 हमारे  देश  में  कॉलिज  कोल  वी  कमी  है
 लेकिन  नास-कोकिंग  बोल  के  जो  अक्षय  भण्डार
 अपने  यहा  है  उस  भण्डार  से  हम  कापी  आगे  की
 दिशा  में  सोचकर  उपाय  कर  सबते  है।  अभी
 कोयले  के  उत्पादन  की  समस्या  नहीं  है।  यदि
 कोयले  के  उत्पादन  की  समस्या  होती  तो  उसे

 दूसरे  ढंग  से  सोचा  जा  सकता  था।  कोयले  के

 उत्पादन  के  साथ  साथ  कोम  का  ट्रान्सपोर्ट शन,
 कोयले  को  एक  जगह  से  दूसरी  जगह  ले  जात  की
 व्यवस्था  करन।  बहुत  जरूरी  चीज  है।  अभी
 कोयले  के  उद्योग  के  विकास  को  दिशा  में  जब

 हम  बात  करते  हैं  तो  यह  ज्यादा  जरूरी  ही  जाता

 है  कि  उसे  कम  से  कम  पूरी  तय  करनी  पड़े  ऐसी

 “eMoved  with  the  récemmendatton  of  the  Prestdent
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 व्यवस्था  होनी  चाहिये  ।  जरूरत  यह  है  कि  हां
 जहां  बहुत  नान-कोकिंग  कोल  के  भण्डार  हैं  वहां
 लो  टेम्प्रेचर  कार्वोताइजेशन  चला  ट  स्थापित  किये
 जायें।  उससे  हम  उद्योग  के  लिये  भी  भैंस  बढा
 सकते  है  और  शहरों  में  जलाने  के  लिये  भी  गस  दे
 सकते  है  I  उद्योग  की  स्थापना  इस  लग  से  की
 जाये  कि  कम  से  कम  दूरी  तय  करके  कोयला  वहां
 आसानी  से  पहुंच  सके  ।  इसमें  रेल  मंत्रालय  का
 भी  बहुत  बडा  हाथ  है,  वे  भी  इस  सम्बन्ध  में

 बहुत  बड़ा  पार्ट  अदा  कर  सकते  हैं।  तो  इस  दिशा
 में  कदम  उठाया  जायेगा,  ऐसा  मेरा  विश्वास  है  1

 कोयला  उद्योग  में  मार्डनाइजेशन,  रि स्ट्रक्चर
 की  बात  जो  कल  मैंने  कही  थी  उसका  मतलब
 पह  नहीं  है,  मैं  यह  नहीं  चाहता  कि  उसके  विकास
 के  लिए  मशीन  न  लगाई  जाये।  मशीन  भी
 आवश्यक  है  क्योंकि  हर  स्तर  पर  सिर्फ  आदमी
 ही  काम  नहीं  कर  सकता  है।  मशीनों  की  भी
 आवश्यकता  पड़ती  है।  लेकिन  केवल  वही
 मशीनें  लगाई  जाये  जिनका  कि  उपयोग  हो  सके
 जिन  मशीनों  का  उपयोग  नहीं  हो  सकता  और
 जिनमें  पड़े  पड़  जंग  लग  जाता  है  उनका  आयात
 करने  से  देश  को  कोई  फायदा  नही  होता  है  1
 तो  मेरा  ख्याल  है  भविष्य  के  लिए  जो  रिकॉर्डर-
 कान  की  बात  करते  है  कोल  माइन्स  की  उसमे
 इसी  चीज  को  ध्यान  में  रखा  जाये  कि  कम  से
 कम  मशीनों  का  उपयोग  क्या  जाये।  लेकर

 इन्सेन्टिव  जिसको  कहते  है  उस  ढंग  से  सोचा

 जाए।  बसे  तो  यह  उद्योग  लेकर  इंटेसिव  है
 लेकिन  उस  दिशा  में  थोड़ा  दूसरे  ढंग  से  काम

 हुआ  है  और  आज  मजदूरों  की  संख्या  कम  होती
 जा  रही  है.।  जहां  पहले  चार  लाख  8  हजार
 मजदूर  काम  करते  थे  आज  मुश्किल  से  तीन
 लाख  80  हजार  मजदूर  काम  करते  हें  लेकिन
 प्रोडक्शन  में  बहुत  बड़ी  तब्दीली  नहीं  हुई  है
 at  इस  तरह  से  जो  बेरोजगारों  की  सख्या  बढ़ती
 जा  रही  हैं  उसके  लिए  मेरा  ख्याल  है  मशीनों
 पर  थोड़ा  प्रतिबन्ध  रूपा  करके,  मजदूरों  को
 अधिक  से  अधिक  रोजगार  मिले,  बेकार  लोगों
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 को  रोजगार  मिले  इसकी  व्यवस्था  करने  की
 दिशा  में  भी,  जो  लोग  रिस्ट्रक्शन  की  बात
 करते  हैं,  सोचना  चाहिए  |

 विकास  की  द्धि  में  प्रगति  करने  के  लिये
 बसे  तो  सभी  क्षेत्रों  में  जहां  जहां  नान-कोकिंग
 कोल  का  भण्डार  है  वहां  उद्योग-द्यंघे  स्थापित
 करने  चाहिएं  और  बड़े  बड़े  जो  पावर  जनरेटिंग

 यूनिट्स  है  अक्सर  ध्यान  रखा  गया  है  कि  उन्हें
 नजदीक  में  खोला  जाये  लेकिन  अभी  भी  बहुत
 कुछ  किया  जा  सकता  है  क्योकि  पावर  जेनरेशन
 के  लिए  हमें  कोयले  की  आवश्यकता  है  और
 उसकी  देश  में  कमी  नहीं  है।  तो  बसे  क्षेत्रों  में

 जहाँ  ट्रांसपोर्टेशन  की  सुविधा  हो,  जहां  कम  से

 कम  दूरी  तय  करके  पावर-जैनरेंटिंग  यूनिट  बी
 स्थापना  की  जा  सकती  है  उनकी  स्थापना  की
 जानी  चाहिए।  मैं  स्त्री  महोदय  का  ध्यान  इस
 और  आक्षित  करना  चाहता  हूं  कि  एन०  Ho
 डी०  सी०  ने  एक  अच्छा  खासा  प्लान  बनाकर
 रखा  है.  उस  पर  कुछ  पैसा  भी  खर्च  किया  है,
 रामगढ़  काम्प्लेक्स  के  नाम  पर,  उनमें  लो  टेम्प्रेचर

 कार्बन  सजेशन  प्लांट  है,  फर्टिलाइजर  प्लॉट  है
 और  उसके  बगल  में  बिहार  गवर्नमेंट  एक  सुपर
 पावर  हाउस  खोलने  का  भी  विचार  रखती  है
 जिसमें  काफी  कोयले  कौ  खपत  होगी  तो  मै

 चाहता  हूँ  कि  उस  पर  अविलम्ब  ध्यान  दिया
 जाये  जिससे  15-20  हजार  लोगों  को  तुरन्त  काम
 मिल  सके  1

 इसके  अतिरिक्त  बैसे  क्षेत्रों  में  जहां  भावा-
 गमन  की  सुविधा  और  कोयला  उत्पादन  के  लिए

 द्रांसोर्टेशन  नी  सुविधा  उपलब्ध  नहीं  हो  सकी

 है,  मैं  मंत्री  महोदय  का  ध्यान  आकृष्ट  करना

 चाहता  हैँ  कि  उस  ओर  अविलम्ब  ध्यान  दें।

 हजारीबाग  क्षेत्र  में  इसका  बड़ा  भारी  भण्डार  हैं
 लेकिन  बहुत  बड़े  इलाके  ऐसे  भी  हैं  जहां  रेल
 लाइन  नही  गई  है  तो  कोल  के  खदान  तो  खोल
 दिये  जायें  और  रेलवे  लाइन  न  हो  पह  ताज्जुब
 की  बात  है।  ऐसी  स्थिति  में  कोयले  का  दीप-
 योग  होता  है।  जो  अच्छा!  कोल  है  उसको  हा
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 बनाने  के  काम  में  भेज  दिया  जाता  है  और  टीम
 से  डोमेस्टिक  बजब्शन के  लिये  भेज  दिया  जाता

 है  और  औद्योगिक  उत्पादन  के  गयी  जो  उसकी
 जरूरत  होती  है  उसके  मुताबित  वहाँ  पर  कोयला

 पहुच  नही  पाता  है  t

 मैं  चाहता  हु  कि  यह  महालय  रेल  मजा लय
 के  साथ  बैठ  कर  इस  पर  विचार  करे  जि  इतना
 बड़ा  जो  भंडार  है  कैंडल  हजारीबाग  कोयला
 क्षेत्र  का  और  दूसरे  इलाज  क  जा  कि  यह
 एक्वायर  करते  जा  "है  है,  लेने  जा  रह  है,  उन
 में  रेल  बाइस  की  व्यवस्था  की  जाय,  साइडिंग
 बनाई  जाय  जिससे  वि  उस  कोयले  का  सही
 उपयोग  हो  सके  और  उसे  जल्दी  स्थान  पर

 पहुचाया  जा  सक  ।

 SHRI  6  VISWANATHAN  (Wandiwash)
 Sir  the  production  and  cansuniption  of  steel!
 Is  accepted  as  an  indicator  of  the  economic
 mosperity  of  a  vountrs  =  We  produce  about
 6  mulhon  tonnes  i  gots  of  steel  Out  of  this
 finished  steel  ts  only  about  44  million  tonnes
 When  ccmpared  to  the  total  production  ot
 the  world,  I  think  we  p  oduce  only  [°%  of
 the  total  prc  duc  ion.

 Regarding  consumption,  the  per  capita
 consumption,  in  ether  countries  is  USA—
 685  kg,  USSR  428  kg,  Sweden—628  kg,
 West  Germaiy  579  kg,  Japan  494  kg,
 whereas  tn  our  count:  y,  the  per  capita  con-
 sumption  ts  only  !]  kg  Tris  shows  the
 position  im  which  India  stands  as  fai  as
 Steel  1S  concerned

 Since  there  is  a  continous  shortage  of
 steel  in  our  country,  we  are  constrained  to
 import  steel  from  abroad  to  the  tune  of
 Rs.  200  crores  per  annum  How  are  vou
 going  to  increase  the  production  of  steel  and
 thereby  the  consumption  38a  qestion  a
 big  question  posed  before  the  Ministry

 The  Hindustan  Steel  Ltd  35  the  main
 producer  of  steel  in  our  country  in  the
 public  sector  where  we  have  invested  more
 than  Rs  3050  crores  The  three  steel  plants
 of  Bhilai,  Durgapur  and  Rourkela  are  under
 HSL  and  unfortuntely,  we  have  been  incur-
 ting  losses  from  ycar  to  year  and  I  thmk
 till  March  A971,  the  total  fosses  are  Rs  78
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 crores  Of  course,  the  report  says  that
 there  are  many  :easons  Particularly,  last
 year  there  was  break  down  of  the  coke-oven
 batteries  in  Bhila:  the  collapse  of  the  rvot
 in  Rourkela  and  the  very  disturbed  indus-
 trial  relations  in  Durgapur  which  ts  3५  usual
 going  on

 But,  when  seeing  the  total  figure,  how
 are  we  faring  in  the  last  2  3  years  ?  It  ss  dis-
 turbing  to  note  that  from  year  to  year  our
 total  production  is  going  dwn  The  pro-
 duction  in  the  three  steel  plants  put  together
 in  19  9-70  was  3  7  million  tonnes,  in  1970-71
 ॥  was  3  6  million  tonnes  and  m=  1971-72,  it
 came  down  to  34  million  tonnes  The
 production  ts  not  Only  very  much  lower
 than  the  rated  capacity  but  ti  is  still  lower
 than  the  attainable  capacity

 This  problem  of  coke-oven  bitteries  is
 not  new  I  knowtn  the  iast  report  it  ts
 mentioned  that  even  two  years  ago  when  the
 Committee  on  Puy  ५  Undurtakings  viet  ed
 you  were  the  Chauman  at  that  trme—we
 were  told  that  the  same  probem  existed
 even  at  that  tim’  I  think  hence  thi  ७  oblem
 should  have  been  tackled  for  the  fist  2r3
 y  ar  at  least  and  its  a  Japye  on  the  part
 of  HSL  that  hus  led  to  the  losses  ultimately
 Itis  not  only  this  troube  of  cok.-o  en
 batteries  but  there  is  also  the  shortage  of
 ingots  for  the  s  ee!  melting  shop,  J  thought
 that  the  Minister  his  to  take  immediate
 steps  to  maintain  and  replace  the  batteries
 Some  hing  is  wrong  with  our  maintename
 Orgamsarion  Otherw  se,  this  will  not  have
 been  repeated  The  untortunate  celanuty
 that  occurred  in  Reutkeia  should  not  be
 repeated  and  I  think  "le  Minister  is  taking
 steps  A  regula  an!  continuous  preventise
 m  intenance  ts  an  immedia  €  necess?  ५  and  7
 think  HSL  must  be  held  tesponsible  for
 thes  In  case  of  breakdow  ss  we  do  not
 know  on  how  many  peo  dle  the  responsib  lity
 has  been  fixed  %  far  the  question  has
 been  hanging  fire  दि  nin  Ron  kela  =  The
 responsibility.  has  not  been  fixed  ह14  it  ts
 fixef  ona  particular  person  a  gro  ps  of
 persons  then  thev  will  be  more  sesponsible
 in  futue  and  this  resporsib  lity  will  be
 there  on  the  9  rt  of  wo  hers,  employers,  on
 the  part  of  officers  etc  ,

 Regarding  cost  of  production  and  prices
 the  PU  Committee  hed  gone  7770  this  in
 deta!’  They  have  said  cost  of  p  oduction
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 is  going  up  from  year  to  year,  Now,  where
 do  we  stand  ?  The  main  reasons  are  two
 First  is  the  increasing  cost  of  the  raw
 materials,  productive  materials  and  operating
 costs.  The  Committee  has  given  a  number
 of  suggestions  to  reduce  the  p  oductive
 materials  cost.  The  Minister  has  to  act
 swiftly  and  firmly  in  regard  to  the  operation
 coat.  Because,  unless  we  effectively  b.ing
 down  operating  cost,  we  will  not  be  ab'e  to
 control  the  prices  of  steel.  It  is  often
 argued  by  Minister  or  by  the  Hindustan
 Steel  people  that  compared  to  world  price,
 our  price  of  steel  is  low.  The  Committee
 has  examined  the  same  thing.  It  has  dis-
 agreed  with  Government's  view  or  of  the
 HSL.  It  has  also  suggested  that  because
 the  Hindustan  Steel  has  the  best  equipments
 and  most  modern,  sophisticated  machinery.
 we  should  be  able  to  get  more  production
 ata  lower  cost.  Steel  produced  from  HSL
 is  basic  material  for  many  of  the  manufac-
 turing  industries.  When  Steel  price  goes
 up,  cost  of  manufacturing  goods  goes  up  in
 the  market  also.  Tne  Committee  therefore
 suggested  this  :

 “fhe  Committee  therefore  empha-
 sise  the  need  to  reduce  the  cost  of  pro-
 duction  instead  of  Having  a  vicious  race
 between  the  cost  of  production  and  the
 selling  price.”

 Regarding  overstaffing,  this  is  almost  a
 regular  feature  in  most  of  our  public  sector
 undertakings.  The  Committee  on  Pub'ic
 Undertakings  found  that  the  actual  staff
 Btrength  in  the  Works  Department  of  Rou--
 kela  and  Bhilai  steel  planis  was  about
 doub'e  the  number  provided  in  the  project
 report  of  the  expansion  of  the  steel  plant,
 But  unfortunately  the  Industria]  Engineering
 Department  of  HSL  says  that  there  is  no
 Over-staffing.  But  ultimately  the  question
 was  examined  by  the  Bureau  of  Public  Enter-
 prises  and  jatar  on  by  the  Administrative
 staff  college  at  Hyderabad  and  they  were  of
 the  opinion  that  there  was  definitely  over-
 staffing  in  HSL.  I  don’t  say  that  overstaffed
 officers  should  be  retrenched  and  sent  home.
 At  least  in  future  we  should  see  that  over-
 staffhg  is  avoided.  Present  surplus  staff
 may  be  absorbed  in  future  expansion  of
 steel  plants.  They  should  get  the  expert
 opinion  in  this  respect.  Until  and  unless
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 they  get  the  expert  opinion,  no  appointments
 should  be  made,

 Sir,  industrial  relation  is  the  most  im-
 portant  factor  not  only  in  production  but  also
 in  determining  the  cost  of  production.  All  of
 us,  employ,  employee,  members  of  the  public
 Parliament,  everybody  is  responsible,  since
 we  believe  in  public  sector  undertakings.
 We  must  put  our  heads  together  to  see  that
 cordial  industria]  relations  exist.  Not  only
 that.  The  management  of  public  under-
 takings  must  feel  that  they  are  the  model
 employer  in  the  country  and  they  should  be
 generous  towards  the  demands  of  Jabour.
 The  Unions  and  workers  should  feel  that  it
 is  not  a  private  sector.  Ultimately  it  is  the
 functioning  of  the  public  sector  undertakings
 that  is  gomg  to  be  the  indicator  of  the
 future  development  of  the  country.  They
 should  believe  that  it  is  for  the  advantage
 and  benefit  of  the  public.  Otherwise  people
 will  think  that  it  is  only  a  lip-service.

 I  think  that  all  the  parties  shuld  be  held
 responsible  for  this  and  we  must  see  that
 all  these  public  sector  undertakings  flourish
 well  as  compared  with  the  private  sector.

 Regarding  the  expansion  programme  of
 the  plants,  normally  when  we  expand  a
 plant,  we  expect  that  we  should  get  some
 advantage  not  only  in  production  but  also
 in  prices.  I  very  much  doubt  whether  our
 expansion  programme  is  going  to  give  us
 these  advantages.

 The  biggest  plant  that  we  are  having  in
 the  public  sector  is  the  Bokaro  Steel  Ltd.
 The  original  estimate  for  the  first  stage,
 apart  from  the  off-site  facilities  which  were
 given,  was  Rs.  620  crores.  Later  on,  we
 had  a  revised  estimate  which  has  made  the
 total  shoot  up  to  Rs.  90  crores  more.  We
 are  told  that  this  revised  estimate  has  been
 sent  to  the  Government  and  it  is  pending
 with  them  for  more  than  two  years  waiting
 for  the  approval  of  Government.  I  want  to
 know  from  the  hon.  Minister  why  Govern-
 ment  should  take  two  years  to  approve  the
 revised  estimate  sent  by  their  own  under-
 taking.  Again,  Parliament  has  been  kept
 in  the  dark  about  the  revised  estimate,
 because  about  Rs.  90  crores  of  public  mancy
 is  going  to  be  spent  in  excess.  7  think  that
 Parliament  should  be  informed  of  the
 revised  estimate,
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 We  should  have  tearnt  from  our  past
 experience,  at  least  from  the  HSL  where  we
 have  committed  very  costly  mistakes,  and
 these  things  shou'd  not  be  repeated  at  Bakaro.
 There  has  been  delay  in  construction,  and
 organisational  failures  have  also  been  there.
 The  construction  has  been  delayed  for  more
 than  two  years,  and  we  shou'd  see  that  at
 least  now  the  works  are  completed  in  time.

 Regarding  the  contract  with  the  USSR,
 the  Committee  has  been  very  critical  and
 has  said  :

 “The  result  was  that  while  on  the
 one  hand  the  supplies  were  deficient  to
 the  extent  of  10,000  tonnes  for  the  first
 blast  furnace  complex,  a  large  number
 of  items  of  ro!ling  mills  required  much
 later  have  already  been  supplied.”

 I  think  the  hon.  Minister  must  take  into
 consideration  the  criticism  of  the  Public
 Undertakings  Committee  and  see  that  this
 kind  of  thing  is  avoided  the  future.

 Now,  I  come  to  the  mini-steel  plants.
 The  question  came  up  today  also.  I  want
 to  know  from  the  hon.  Minister  whether
 Government  stand  by  the  Industrial  Policy
 Resolution  or  not.  The  hon.  Minister
 should  come  forward  with  a  clear  statement
 on  this  matter.  Para  7  of  the  Industrial
 Policy  Resolution  states  :

 “In  the  first  category  will  be  the
 industries,  the  future  development  of
 which  will  be  the  exclusive  responsibility
 of  the  State.’

 Again,  in  para  8  we  have  :

 **Atl  new  units  in  these  industries..."”

 -that  is,  Schedule  A  industries,  where  iron
 and  steel  finds  a  place—

 «,..save  where  their  establishment
 in  the  private  sector  has  already  been
 approved,  will  be  set  up  only  by  the
 State.”

 The  hon.  Minister  has  been  avoiding  to
 state  how  many  licences  have  been  issued
 t®  the  private  sector  as  compared  to  the
 public  sector.  We  had  an  interesting  dehate
 in  the  Rajya  Sabha  also,  where  Shri  Shah-
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 Mawaz  Khan  had  given  one  figure  and  the
 hon,  Minister  Shri  S  Mohan  Kumaramang-
 lam  gave  a  different  figure  and  there  was
 discrepancy...

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  The  hon.  Member  is  not
 correct.  No  different  figures  were  given.
 The  figures  were  different  in  relation  to
 different  questions.

 SHRI  G.  VISWANATHAN  :  I  hope
 he  will  give  the  complete  answer  in  the
 course  of  his  reply  to  the  debate.

 The  point  that  I  wanted  to  make  was
 this.  While  we  be'ieve  in  the  socialist
 objectives  and  we  say  that  we  must  own  the
 commanding  heights  and  especially  in  stecl
 and  mines  which  is  a  very  important  public
 sector  undertaking,  why  should:we  give
 licences  to  the  private  sector,  and  why
 should  we  not  give  it  to  the  State  public
 sector  undertakings  ?  There  are  many  back-
 ward  States  and  bkckward  regions.  Why
 should  the  Government  of  India  not  insist,
 even  if  those  States  do  not  come  forward,
 that  they  should  run  those  units  ?  I  want
 to  know  from  Government  how  many  such
 licences  have  been  given  to  the  private
 sector.  {do  not  want  to  say  that  they
 must  have  taken  money  from  them  for  the
 elections.  Even  if  that  be  so,  I  want  to
 know  how  many  licences  have  been  issued
 to  them.

 Regarding  the  three  new  steel  plants
 which  are  going  to  come  up,  I  know  that
 Govarnment  are:taking  keen  interest.  But
 I  want  to  point  out  that  the  techno-economic
 feasibility  report  had”  béen  submitted  long
 back;  I  think  it  was  submitted  in  November
 or  so,  as  far  as  salem  is  concerned,  and
 enough  land  has  been  acquired.  I  want
 Government  to  expedite  the  matter  and  take
 a  decision  as  far  investment  is  concerned,
 and  as  far  as  the  commissioning  of  the  DPR
 of  the  Salem  plant  is  concerned.

 I  now  come  to  another  very  important
 matter  regardtng  my  State,  and  that  is  the
 Noeyveli  Lignite  Corporation.  Not  only  does
 it  produce  ligaite  but  it  produces  about  40
 per  cent  of  the  total  power  supplied  to  our
 State.  Even  a  paper  like  The  Aindu  which
 is  known  for  its  moderate  views  has
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 commented  as  follows  :

 ‘The  thermal  power  station  has
 proved  to  be  a  case  of  inefficient
 panning  and  mismanagement  ”

 And  this  year,  the  power  production  has
 gone  down,  mainly  because  of  lack  of  lignite
 availability.  We  have  been  pressir  g  Gover-
 went  for  a  second  mine-cut  for  a  long  time

 Government  are  sleeping  over  the  matter
 They  themselves  say  that  the  machinery  i5
 old  and  outdated  Iwant  to  know  from
 the  Minister  when  they  are  going  to  get  new
 machinery  and  when  the  second  mine  cut  is
 going  to  be  ordered.  They  say  that  the
 machtnery  may  come  by  the  end  of  the  year
 I  would  urge  upon  the  Minister  to  give
 immediate  fingncial  he'p  to  the  Neyveli
 Lignite  Corporation  so  that  pc  wer  generation
 in  the  plant  could  be  max  mised  whch  will
 alleviate  the  power  shortage  in  the  State  of
 Tamil  Nadu.

 थी  बोध  ame  (शुह्दासपुर)  :  अध्यक्ष

 महोदय,  स्टील  प्लान्ट  हर  मुल्के  की  तरक़्की  की
 निशानी  और  तरक़्की  का  एक  ह... ल  होता  है
 उसके  बारे  में  कहने  के  खिल  जब  कौ  आदमी

 खड़ा  होता  है
 ease een

 sit  हेकसअन्द  करवाया  (मुना)  :  अध्यक्ष

 महोदय,  सदन  में  गणपूर्ति  तही  हैं  1

 अध्यक्ष  महोदय  :  गण  पूति  के  लिए  घटी

 बजाई  जा  रही  है  aaa  कोरम  हो  गया।
 माननीय  सदस्य  अपना  भाषण  जारी  रखे

 एक  माननीय  सदस्य  :  अब  तो  लंच  अवर

 है।

 भध्यका  होष :  सभी  सच  अबर  नहीं

 शु  हुआ  ।  यहँ  हीक नहीं  है  कि  रैंच  के  पहले
 भी  हाउस  में  कोरम  न  हो  1  यह  बहुत  गलत
 बात  है  1  अगर  इसके  बाद  कोरम  न  हुआ  तो

 मैं  हाउस  ऐडणने  कर  दूगा।  मालूम  होता  है
 कि  मेम्बरों  का  हाउस  से  दिल  ही  नहीं  रुकता

 है।
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 औ  प्रयोग  चन्द्र  :  हमारी  स्टील  मिनिस्ट्री
 के  जो  मिनिस्टर  है  वह  बेहतरीन  मिनिस्टरों  में
 से  माने  जाते  है।  उनकी  काबिलियत  और
 अहलियत,  उनकी  मेहनत  पर  क्सी  को  कोई
 शक  नही  है,  मगर  जो  हमारे  देश  की  स्टील
 मिल  है  वह  हमारे  देश  की  ना अहलियत  की
 बोलती  हुई  तस्वीर  है।  हमारे  मुल्क  की  जो
 भी  स्टील  मिले  है  अगर  उनका  मुकाबला  आप

 दूसरे  मुल्को  की  स्टील  मिलो  से  करमें
 जापान  और  जयंती  जैसे  बड़े  बड़े  मुल्को  का  जिक्र
 यहा  पर  नहीं  करता,  जो  हमारे  साथ  के,  हमारे
 पाये  के  मुल्  है  उनके  साथ  भी  अगर  मुकाबला
 क्या  जाये  ore  तो  हमारे  मुल्क  की  सटीक  की
 कीमत  सबसे  ज्यादा  है  और  प्रोडक्शन  के  लिहाज
 से  जो  पर-वर्कर  प्रोडक्शन  है  वह  सबसे  कम

 है।  खास  कर  उस  हालत  में  जब  इन  बडी-बडी
 स्टील  मिलो  मे  हमारे  देश  का  इतना  ह्यया
 लगता  है  तब  इतनी  बेरहमी  े  उस  रुपये  को
 सर्फ  करने  के  बाद  हमारे  ऊपर  बहुत  बडी
 जिम्मेदारी  आ  जाती  है  ।

 आज  से  तकरीबन  38  साल  पहले  हमारी
 कास्ट  आफ  प्रोडक्शन  दुनिया  के  तमाम  मुल्को
 से  कम  थी  |  बल्कि  हावडा  ब्रिज  जब  बना  तो

 हमे  जिस  कीमत  पर  स्टील  मिला  वह  दुतिया  के
 जो  टेण्डर  थे  उनमें  कम  से  कम  कीमत  पर  मिला
 जो  उसके  दौरे  यह  भी  बात  थी  कि  हिन्दुस्तान
 की  स्टील  की  इण्डस्ट्री  को  तरक्की  दी  जाय।
 मगर  आज  हमारे  मुल्क  की  स्टील  मिलो  की
 क्या  हालत  है  ?  मिनिस्टरों  के  मुह  से  सुनकर
 अफसोस  होता  है  कि  हमारे  स्टील  प्रोडक् दान  की
 कमी  की  वजह  यह  है  कि  रेलगाडियां  नहीं
 मिलती,  कोयला  नही  मिलता,  हमारे  यहा  पर

 सिफ्र  क्रीज  नहीं  है.  इससे  ज्यादा  खराब  बात
 और  क्या  हो  सकती  है  कि  इत  चीनी  की  कमी

 महसूस  वी  जाए।  आखिरकार  मिनिस्टर  तो

 इनको  बनाने  वाला  नहीं  है।  जब  प्लानिंग  हुई
 थी  इन  स्टील  मिल्ज  को  खस  बम  इसको  सबसे

 पहले  मापकों  देखना  चाहिये  था  कि  जोनों

 बीजे  इन  मिलों  को  चलाने  के  लिए  शकरी  हैं
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 वे  हमारे  देश  में  मिल  सकती  है  था  नहीं  मिल
 सकती  हैं  1

 अभी  चन्द  दिन  पहले  स्टील  एडवाइजरी
 कमेटी  की  मीटिंग  हुई  थी  और  उसमे  दस्तूर
 एण्ड  कम्पनी  की  एक  रिपोर्ट  पर  चर्चा  हुई  थी  ।
 तब  यह  बताया  गया  था  कि  ये  जो  मिले  हम
 बनाने  जा  रहे  है  और  जिन  पर  करोडों  रुपया
 हमारा  खर्च  होगा  उनकी  88  परसेट  कैपेसिटी
 भी  यूज  अगर  हमने  की  तो  चांसेस  हैं  कि  वे
 ब्रेक  अप  हो  जाएं  और  आते  वाले  पच्चीस  साल
 में  कुल  मुनाफा  जो  है  बह  4.5  परसेंट  से  ज्यादा

 नही  देगी  जबकि  राज  बडे  से  बड़े  बैक  का  भी
 इंटरेस्ट  आठ  या  नौ  परसेंट  है  7  इससे  कसे  हमारा
 काम  चल  सकेगा  ।  अगर  पब्लिक,  के  रुपये
 से  जो  आमदनी  होनी  है  वह  45  होगी  तो

 हमारे  लिए  यह  सोचना  जरूरी  हो  जाता  है  कि
 आखिर  कमजोरी  क्यो  है  और  कहा  है  1

 आप  दूसरे  मुल्को  के  साथ  अपने  देश  का

 मुकाबला  करें  तो  आपको  पता  चलेगा  कि  हमारे
 मुल्क  का  जो  स्टील  का  प्रोडक्शन  है  बह  सातवें
 या  आठवे  नम्बर  पर  आता  है।  जापान  एक
 छोटा  सा  देश  है  और  हमारी  तरह  से  बहू  भी

 एशियाटिक  ट्री  है  और  उसकी  मिसरी  आप
 हे  उन्होंने  अपनी  इस  इंडस्ट्री  को  आगे  ले
 जाना  था  तो  उनके  बड़े  बड़े  इंजीनियर  जहाजों
 में  मजदूरों  के तौर  पर  गए  और  अमरीका  की

 इन्डस्ट्री  क ेजितने  भी  राज  थे  उसको  अपने

 मुल्क  की  ब्रेवरी  के  लिए  वे  लेकर  आए।  ग्रे
 राज  क्या  हैं,  इसको  हमे  देखना  होगा।  हमारे
 देश  में  ठो  यह  समझा  जाता  है  कि  आई०ए०एस०

 अमृतधारा  कीं  तरह  से  होता  है  जो  सब

 बीमारियों  का  इलाज  कर  देता  है।  जिस  तरह
 से  अमृतधारा  से  सब  बीमारियां  दुर  हो  जाती  है
 उसी  तरह  से  आई०  ए  एस०  या  आई०
 सी०  सें०  का  जो  केडर  है  चाहे  उन्होंने  कभी

 लोहे  का  माम  भी  न  सुना  हो,  हम  समझ  लेते  हैं

 कि  दे  इस  काबिल  है  कि  लोहे  की  बड़ी  से  बड़ी
 ६...  को  वे  ह : ह  सकते  हैं।
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 मैं  समझता  हूँ  कि  हमें  इसमें  शर्म  महसूस
 नही  होनी  जाहिए  कि  हम  बड़े  आफिसस  का  पूछ
 कर  रहे  हैं  ।  हिन्दुस्तान  में  स्टील  मिले  कोई  तीस
 चालीस  साल  पहले  चाल  हो  गई  थीं।  टाटा  के
 साथ  आप  अपनी  स्टील  मिल  का  सुमाइला
 करे  ।  हमारे  मिनिस्टर  साहब  ने  कहा  था  कि
 दादा  की  मिले  बहुत  सस्ती  लगी  है,  बहुत  पुरानी
 लगी  है  इसलिए  उनको  मुनाफा  होता  है  और
 हमारी  ये  मिले  बडी  कीमती  मिलें  शाई  है।
 लेकिन  जब  वह  यह  कहते  हैं  तो  इस  बाघ  को
 वह  भूल  जाते  हैं  कि  वे  नो  पुरानी  मिले  हैं  और
 जो  हमारी  मिलें  है  वे  सौफिस्टिकेटिड  मिलें  हैं  i
 इन  हमारी  मिलों  के  साथ  अगर  वे  मिले  चुका-
 बला  कर  सक  ह  हैं  तो  मैं  समझता  हूँ  कि  अगर
 वे  हमारी  मिलों  से  अच्छी  चल  रही  हैं  तो  यह
 काबिले  फिर  बात  है  और  पचास  साल  पुरानी
 मिलें  आज  की  नई  मिलों  के  साथ  मुकाबला
 करते  की  स्थिति  में  हैं।  मैंने  एक  सवाल  बजीर

 साहब  से  [छा  था।  अगर  आप  उन  तमाम
 फैसिलिटी  को  सामने  रखें  जोकि  पब्लिक
 सैक्टर  की  मिलो  को  मिलती  हैं  और  उसके

 बावजूद  भी  जो  घाटा  होता  है  उस  सबका  अगर
 अन्दाजा  लगाया  जाय  तो  मेरा  ख्याल  है  कि  पांच
 साल  में  सभी  मिलो  का  जितना  सरमाया  हैं  वहू
 खत्म  हो  जाएगा  t

 एक  और  चीज़  देखने  को  मिलती  है।  आज

 से  चालीस  साल  पहले  हमारी  मिले  यह  कोशिश

 करती  थी  कि  अच्छे  से  अच्छा  स्टील  पैदा  किया

 जाय  और  मुनाफे  को  वे  दूसरा  स्थान  देती  थीं।

 लेकिन  आज  हमरी  मिले  यह  कोशिश  करती  है
 कि  ऐसी  चीजें  पैदा  की  जाएं  जिससे  ज्यादा  से

 ज्यादा  मुनाफा  मिले,  फिर  चाहे  देश  का  उससे
 कितना  ही  नुकसान  क्यों  त  हो  ।

 जहाजों  के  लिए  हमें  जो  स्टील  चाहिये  वह
 सब  हम  पैदा  नहीं  करते  है।  मशीनरी  के  लिए
 हमें  स्टील  चाहिये  और  वह  भी  सब  ह्म  पैदा

 नहीं  करते  हैं  काफी  हिस्सा  इस  सब  का  हम
 इम्पोर्ट  करते  है।  अगर  हम  मुनाफे  का  ध्यान  ते
 रखे'  और  उन  चीजों  को  पैदा  करें  जितसे  देश  में
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 छोटी  छोटी  इंडस्ट्रीज  हो  सकती  है  तो  आखिर
 में  जाकर  आप  देखेंगे  कि  जितना  घाटा  इस
 किस्म  के  स्टील  को  पैदा  करने  से  हमारी  बड़ी
 स्टील  मिलो  को  हुआ”  है,  देश  को  उससे  कही
 ज्यादा  मुनाफा  हो  चुका  होगा  ।  हमारी  शिप

 बिल्डिंग  मे  जो  स्टील  लगता  है  उसका  शायद
 पाल  या  दस  परसेट  ही  हमारे  यहाँ  बनतीं  होगा

 लाया  के  मुकाबले  मे  मिनी  स्टील  प्लॉट  आप
 बना  रहे  है।  में  समझता  हूं  कि  कोई  न  कोई
 इस  में  कोओडिनेशन  होना  चाहिये।  मिनी  स्टील
 मिल्ज  कया  बनायेगी  और  जो  दूसरी  मिलें  है  वे
 क्या  बनाएगी  ?  सिर्फ  मुनाफे  पर  नजर  रखकर
 किसी  शील  को  बनाना  इस  देश  को  विवादी
 के  लिए  काफी  मुजिर  बात  होगी।  तीन  चार
 मिनी  स्टील  मिला  अप  लगा  रहे  है।  हम  वहां  -

 इस  बात  पर  कसैट्रेट  करें  कि  हम  एक  मिल  हल्ले

 जिम्मे--यह  लगा  दे  कि  इस  खास  किस्म  का
 स्टील  वह  बनाए  क्योकि  बहु  स्टील  हमारे  मुल्क
 में  पैदा  नहीं  होता  और  इसके  लिए  हमें  दूसरे
 मुल्को  पर  डिपेंड  करणा  पडता  है।  फिर  चाहे
 हमारी  डिफेस  ह  डिग्री  हो,  शिप  विल्कीस  इ  डस्टी
 हो,  इंजीनियरिंग  इडस्ट्री  हो,  उन  सबके  बस्ते

 हमे  काफी  तादाद  में  खास  किस्म  का  स्टील

 बाहर  से  मंगाना  पडता  है  और  हमारी  कोशिश

 होनी  चाहिए  कि  एक  एक  मिल  के  जिम्मे  लगा
 कर  हम  उसको  अपनी  हो  मिलो  में  लेयर

 करवाए  |

 बार  बार  यह  कहा  गया  है  कि  हमारी
 स्टील  मिलन  में  पैदावार  में  कमी  की

 एक  बहुत  बड़ी  बहु  यह  भी  है  कि

 यहां  स्ट्राइप्स  बड़ी  होती  है  ब्राडवे
 सैक्टर  की  मिलो  के  मुकाबले  में  जब  कि  वहाँ
 बेलिज  भी  कम  मिलती  है।  फिर  चाहे  आप
 इंडियन  आयरन  एण्ड  सटीक  कम्पनी  वो  ले  था
 टाटा  को  ले  और  वहा  की  वेजिज  को  ले  तो
 आपको  पता  लगेगा  कि  वहां  बहुत  कम  स्ट्राइप्स
 होती  है।  पहां  स्ट्राइक  मजदूर  नहीं  बल्कि
 अफसर  बहुत  करवाते  हैं।  बड़े  अफसोस  के
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 साथ  मुझे  यह  कहना  पडता  है  कि  दो  साल  पहले
 अगर  एक  अफसर  के  खिलाफ  इनएफिशेसी  या

 ताअह॒लियित  के  सबूत  थे  और  उसको  इसका
 सर्टिफिकेट  दिया  जाता  है  तो  अगले  साल  उसे

 पदुमलाल  का  खिताब  दे  दिया  जाता  है  मुहर्रिक
 बजीर  साहब  से  मैं  कहना।  कि  उनको  इस  तरफ
 जरूर  ध्यान  देना  होगा  कि  हमारी  इन  स्टील
 मिलो  में  आए  दिन  क्यों  स्ट्राइप्स  होती  है  प्राण-
 वेट  सैक्टर  की  स्टील  मिल्ज  के  मुकाबले  में  1
 कसी  अफसर  को  जिम्मेवारी  के  अहदे  पर  या
 टेक्निकल  शोहदे  पर  रखने  से  पहले  हमको  चाहिए
 कि  हम  देखे  कि  उसको  इसका  कुछ  इल्म  भी  है
 या  नहीं  है।  अगर  आप  यहीं  देखेंगे  कि  कोई
 फस्ट  डिविजन  की  बी  ए  है  या  शाई  ए  एस
 है  और  उसको  स्टील  मिल  में  रख  लिया
 जाना  चाहिए  नो  इससे  स्टील  मिल  नहीं  चल
 सकेगी  v

 आप  दूर  न  जायें।  दो  तीन  प्राइवेट  सैक्टर
 की  मिले  है।  इंडियन  आयरन  है,  जिसको  है,
 टाटा  है।  आप  अब  भाड़े  निकाल  कर  देखें
 कि  हिन्दुस्तान  स्टील  में  जितना  सालाना  उत्पाद-
 दन  होता  है  और  यहाँ  जितना  होता  है  उसके

 मुकाबले  में  हमारे  यहा--स्टाफ़  किसना  है।
 अगर  आउटपुट  का  मुकाबला  किया  जायेगा  तो
 आपको  जान  कर  हैरानी  होगी  कि  हमारे  यहाँ

 दुगुने  से  भी  ज्यादा  स्टाफ  है  इन  प्राइवेट  मिलों
 के  मुकाबले  में।  यह  इनएफिणेसी  की  वजह
 से  नहीं  है  बल्कि  बहुत  ज्यादा  स्टाफ  होने  की

 बजह  से  भी  इनकी  जैसी  होती  है  ।

 जब  हम  हिन्दुस्तान  स्टील  से  या  कही  और
 से  दो  टन  सरिया  लेने  जाते  है  तो  जवाब  सिल
 जता  है  कि  स्टाक  में  नहीं  है  लेकिन  ब्लैक  में
 आप  चाहें  जितना  के  छे।  मोतिया  खान  में

 जाकर  आप  देख  @  जिस  किस्म  का  लोहा
 आपको  चाहिए,  मिल  जाएगा  ।  वह  कहा  से
 झालता  है  ?  कोई  आसमान  से  या  विलायत  से  तो

 बहू  आता  नहीं  है।  यह  जो  डिस्ट्रीब्यूशन  है  यह
 मरुत  होत'  हैं।  जिने  आतंकियों  को  जरूरत  नहीं,
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 उनको--  छोटा  दे  दिया  जाता  है।  वह  जा  कर

 बुरक  मार्किट  में  बिकता  है।  जिन  को  लोहे  को
 जरुरत  है  उनको  नहीं  दिया  जाता  है।  उन
 बेचारों  को  झपने  छोटे  मोटे  कारखाने  बन्द
 करने  पड़  जाते  हैं  या  बुलक  मार्किट  में  ले  कर
 अपनी  रोजी  कमानी  पडती  है  ।  मिनिस्टर  साहब
 जांच  करें  कि  जो  अलॉटमेंट  स्टील  का  होता  है  वह
 बड़ी  बड़ी  इ  इडस्ट्रीज  को  क्‍यों  ज्यादा  किया  जाता
 है  और  आया  उनके  यहां  उसकी  खपत  उतनी

 होती  है  या  नही  होती  है  t

 सैकडों  साल  पहले  से  हमारे  गांवों  में

 बू्कस्मिथ  काम  करते  आ  रहे  हैं।  वे  बेहतरीन
 स्टील  बनाते  थे  7  सौ  साल  पहले  का  बना  हुआ

 हत्त  आज  के  हल  से  कही  ज्यादा  ताकतवर,  कहीं
 ज्यादा  मजबूत  और  कही  ज्यादा  अच्छा  होता
 था।  आज  पैदा  होने  वाला  स्टील  सौ  साल  पहले
 पैदा  होने  वाले  स्टील  का  मुकाबला  नहीं  कर
 सकता  है  ।  मैं  चाहता  हु'  कि  श्राप  क्वालिटी  की
 तरफ  भी  तवज्जह  दें।

 छोटी  इडस्ट्रीज  को  आगे  ले  जाने  के  लिए
 यह  निहायत  जरुरी  है  कि  मुनाफे  पर  नजर  ने
 रखी  जाए  और  उनकी  जरुरतों  के  मुताबिक  हम
 अपने  देश  में  स्टील  पैदा  करें।  इससे  वक्‍ती
 तौर  पर  जरुर  आपको  नुक्सान  होगा  और  शायद
 इस  बजह  से  ज्यादा  क्रिटीसिज्म  भी  हो  कि

 हिन्दुस्तान  स्टील  को  50  करोड़  का  घाटा  हुआ
 है  लेकिन  आप  देखेंगे  कि  हिन्दुस्तान  के  लाखों
 जो  मिडल  क्लास  इंडस्ट्रियलिस्ट  है,  उनको

 कहाँ  ज्यादा  उससे  फायदा  होगा  ।

 इस  लिए  मैं  अपने  मोहतरिम  साथी  से  कहू गा
 कि  सिर्फ  हर  छोटे  बड़े  अफसर  को  डिफेंस  करने
 से  काम  नहीं  चलाया  7  उस  की  बहुत  इन्दोमेट्ली
 देखना  होगा  कि  क्‍या  अफसरों  में  ना अहलियत  है
 यथा  किसी  और  बात  की  कसी  है  ।  आखिर  कोई
 बात  तो  जरुर  है,  जिस  की  वजह  से  हमारी

 इंडस्ट्री  दिव-बन्दे  नीचे  जा  रही  है।  कुछ
 दिन  पहले  अखबारों  में छपा  था  कि  अगर  हबी

 इलैंकिट्रकल्सों  का  भाटा  इसी  तरह  जारी  रहा,
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 तो  बह्  दो  तीन  साल  में  सारा  सरमाया  खा
 जायेगा  ।  यह  ऐसी  हालत  है,  जिस  पर  हमें
 काफी  तशवीस  होनी  चाहिए  और  जिस  पर  गौर
 करना  चाहिए।

 मैं  समझता  हु  कि  अगर  श्री  कुमारमंगलेम
 के  होते  हुए  हम  अपने  स्टील  प्लांटस  को  ठीक
 नहीं  कर  सकते,  तो  शायद  वह  दिन  कभी  नहीं
 आयेगा,  जब  हम  उन  को  ठीक  कर  सके  |  जब
 चह  मिनिस्टर  बने  थे,  तो  मैंने  उन्हें  लिखा  था
 कि  क्या  में  उन्हें  मुबारकबाद  दू'  या  उस  के  साथ
 हमदर्दी  कद  क्योकि  उन  को  विरासत  में  ऐसी
 चीजें  मिली  हैं,  जिन  के  चारों  तरफ  गन्दगी  है,
 लेकिन  मुझे  विश्वास  है  कि  जिस  चीज  में  भी
 वह  हाथ  डालते  है  उम  में  बेहतरी  करते  है।
 मुझे  अब  भी  तबकों  है--  मुझे  इस  बारें  में

 मायूसी  नहीं  है--कि  वह  इस  तरफ  तवज्जुह
 दे  कर  उस  ई  इस् ट्री  को,  जिस  पर  सारे  देश  की

 इडस्ट्रीज  निर्भर  करती  हैं,  मजबूत  पांवों  पर
 खड़ा  करने  को  कोशिश  करेगे  |

 43  hrs.

 SHRI  K.D.  MALAVIYA  (Domarla-
 gan)):  Mr.  Speaker,  Sir.  I  shall  try  to  be
 very  brief  in  putting  before  the  House  such
 of  my  views  that  I  hold  in  generality  with
 regard  to  the  demands  that  are  before  us
 for  discussion.  This  is  indeed  the  most
 fundamental  and  most  impuortant  demand
 that  we  are  discussing  inthe  House  and  Ihave
 also  no  doubt  that  this  Ministry  is  held  in
 the  ablest  hands  of  the  Cabinet;  and,  there-
 fore,  so  far  as  the  Government  is  concerned
 and  so  far  as  the  programmes  of  expansion
 and  then  the  people  involved  in  it  are  con-
 cerned,  I  have  no  doubt  that  their  efforts
 will  succeed  and  greatest  efforts  will  be  made
 to  right  the  mistakes  that  might  have  occur-
 red  in  the  past,  and  which  have  occurred
 indoubtly  in  the  past.

 Mr,  Speaker,  as  I  see,  the  problems  are
 much  more  difficult  than  most  of  us  con«
 ceive.  The  task  that  faces  this  Ministry  of
 Development  of  Mineral  Resources  of  the
 country  and  its  exploitation  and  praduction
 of  steel,  all  its  totality,  are  big  complex  in
 of  tasks  which  require  some  basic  introspec-
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 tion  as  to  whether  our  failures  on  several
 fronts  are  really  only  due  to  the  inefficiency
 of  a  man  here  or  a  little  planning  there  or
 there  is  something  much  more  basic  behind
 this.  I  believe  in  the  letter  and  sol  per-
 sonally  feel  that  we  need  not  go  into  the
 past  mistakes  by  way  of  cheep  criticism.  A
 qualitative  change  has  come  in  the  situa-
 tion  after  the  Ruling  Party  to  which  we
 have  all  the  honour  to  belong,  has  commit-
 ted  itself  to  new  goals  so  far  as  social  pro-
 @ress  is  concerned  and  the  radical  nature  of
 the  progress  is  concerned  Therefore,  it  is
 not  only  the  Government  and  the  politicians
 who  have  to  re-dedicate  themselves  to  the
 great  task  that  faces  us  but  the  services  too
 have  to  deal  with  sincere  Desire  and  the
 people  in  general  also.

 Recently,  as  the  Reports  show,  there
 has  been  a  fall  in  general—fall  in  the  pro-
 duction  of  many  of  the  basic  products  that
 we  require  for  economic  development.

 There  are  various  reasons  for  it  like  lack
 of  transport,  lack  of  raw  materials,  techni-
 cal  difficulties,  etc.  We  have  to  examine  as
 to  why  these  difficulties  have  arisen  and
 whether  the  social  situation  has  satisfacto-
 rily  changed  for  moving  fastly  towards  help-
 ing  progress.  Even,  so  far  as  the  problem
 or  overstaffing  in  the  several  projects  is
 concerned,  it  is  not  possibie  for  us  to  solve
 it  because  in  our  damocratic  set-up,  the
 States  have  their  own  political  pressures  in
 imposing  workers  on  a  public  sector  or  pri-
 vate  sector  unit  and  the  Centre  has  its  own
 concept  and  there  is  aclash,  It  is  not  easy
 for  the  Centre  to  rationalise  the  whole
 complex  problem  of  employment.  There-
 fore,  in  its  totality,  we  have  to  put  up  with
 it  a

 Similarly  take  transport.  I  have  not
 made  any  calculation,  but  I  personally  feel
 that  India  is  the  country  where  there  is  the
 highest  amount  of  railway  travel  in  the
 whole  world.  With  the  kind  of  travelling
 we  undertake  on  account  of  this  mela  or
 that  flimsy  reason  and  so  many  other
 things,  the  railway  gets  bogged  down  so
 much  that  the  tracts  are  to  carry  more  pass-
 लाइट  and  railways  are  not  able  to  move  the
 saw  materials  that  are  needed  for  the  rapid
 progress  of  basic  industtics.  So,  either  we
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 should  expand  the  railways  and  increase
 their  capacity  or  we  should  change  our  ways
 of  life  by  which  we  puta  restraint  an
 travels  so  that  we  can  move  ahead  faster
 towards  building  basic  industries.

 Restriction  on  consumption  is  a  must
 before  we  can  move  fastly  towards  building
 up  our  basic  industries.  That  is  not  being
 done.  Urder  the  new  conditions,  I  would
 beg  to  Government  to  revise  its  concept  so
 far  as  the  consumption  pattern  in  the  coun-
 try  is  concerned.  The  more  you  save  the
 more  you  can  concentrate  on  production.
 Then,  there  is  the  question  of  changing  the
 entire  psychology  of  those  who  are  ergaged
 today  in  this  great  venture  of  producing
 the  basic  goods.  Their  attitude  has  to  change.
 If  tt  does  not  change,  I  would  warn  the
 ministry  that  in  spite  of  their  best  exercise,
 they  will  not  be  able  to  to  anything.  That
 attitude  is  not  changing  as  fastly  as  I  would
 like  it.  The  management  labour  relations
 ere  also  far  from  satisfactory.  The  public
 sector  at  any  rate  can  now  under  the  chang-
 ed  circumstances  take  up  this  question
 bolldy  and  create  a  new  pattern  of  relation-
 ship.  Besides,  we  should  take  courage  i  our
 hands  and  leave  a  substantial  initiative  to
 the  working  class  as  an  experiment  to
 see  whether  a  departure  from  the  existing
 practice  of  controls  by  a  few  bureaucrats
 from  the  Government  or  from  the  technical
 units  will  do  or  leaving  a  substantial  initia-
 tive  to  the  labour  class  can  deliver  the
 goods.  I  personally  feel  that  if  we  leave
 a  substantial  initiative  to  the  workers,  we
 can  perhaps  alter  the  situation  ia  favour  of
 rapid  production.  This  will  be  an  experie
 ment  in  our  bid  to  make  a  success  of  Pare
 liamentary  democracy  for  achieving  socia-
 lism.

 eft  हुकम  जल्द  कछवाय  :  अध्यक्ष  महोदय
 मेरा  व्यवस्था  का  प्रश्न  हैं।  सदन  में  गणपूर्ति
 नहीं  हैं  tT

 MR,  SPEAKER:  The  bell  is  being
 rung...now  there  is  quorum.

 SHRI  K.D.  MALAVIYA:  Now,  I
 wish  to  refer  to  snother  important  aspect
 of  the  problems  that  face  the  Ministry.  In
 this  basic  industry,  the  time  has  come  for
 the  Government  to  take  a  decision  as  to
 whether  this  mixed  economy  pattern  should



 25  D.  G.  Min  of  VAISAKHA  !4,

 stay  or  not.  I  personally  feel  that  specially
 in  the  steel  industry  and  in  the  major  heavy
 engineering  industry,  both  the  systems  can-
 not  work  even  though  the  standards  of
 accomplishments  in  public  sector  units  con-
 tinue  as  they  are  today.

 One  of  the  major  reasons  why  we  will  not
 be  able  to  increaseour  production  according  to
 raied  capacity  is  the  confusion  that  prevails
 today  in’  the  working,  in  the  distrib:  tion
 pattern,  in  the  organisational  set-up  and  in
 many  other  political,  economic  and  social
 aspects  because  both  the  sectors  exist  in
 trying  to  do  their  work  m=  their  own  way.
 From  this  point  of  view  also,  I  submit  that
 the  entire  planning  of  stee!  production  has
 to  be  taken  up  much  more  boldly  than
 what  the  Government  has  so  far  been  able
 to  take  or  has  ventured  to  do.

 In  this  connection,  T  invite  your  atten-
 tion  to  p.  22  of  the  Report  which  refers  to
 the  question  having  been  fanded  over  to
 the  National  Council  of  Applied  Economic
 Research  to  make  a  projection  study  of  steel
 demands.  I  do  not  know  what  was  the
 basis  of  their  study  demands.  But  I  for
 one  try  to  see  by  the  end  of  this  century,
 2000  A.  0.  what  will  be  the  pattern  of  our
 demand  and  how  far  shall  we  be  more  justi-
 fied  in  having  a  heavier  and  a  more  massive
 planning  than  what  we  are  able  to  do  today
 I  would  submit  that  even  to  convert  our
 present  society  into  a  welfare  State,  we  will
 Tequire  perhaps  ten  times  more  steel  than
 what  we  are  planning  in  the  Fourth  or  Fifth
 or  Sixth  or  Seventh  Plan.  By  that  time,
 the  people  will  not  wait  for  the  estimates
 that  you  are  making.

 Take,  for  instance,  drinking  water.  We
 have  to  give  drinking  water  to  all!  our
 600,000  villages.  How  much  steel  is  re-
 quired  to  build  =  water  pipe-lines  ?
 We  have  to  supply  gas,  fuel  energy,  to  all
 these  villages,  Then  comes  Jighting.  All
 thie  requires  a  network  of  new  pattern  of
 transport  system  either  for  gas  or  for  coal
 or  for  gas  energy  or  for  water,  and  we  will
 require  &  colossal  amount  of  steel,  in  order
 to  complete  this  programme  so  that  we  may
 cal]  ourselves  merely  a  welfare  state  and  not
 evena  non-capitalist  state,  or  a  socialist
 state.  -  This  planning  which  was  initiated
 by  8  project  stuily  of  the  National  Council

 \  \
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 of  Applied  Economic  Research  is  far  short
 of  the  needs  that  the  people  will:  have  after
 28  years  from  now.  We  will  rcquire  so
 many  things.  I  do  not  talk  of  big  mach‘nery
 Our  railways,  our  war  machinery,  our  civil
 population,  all  will  require  far  more
 then  what  has  been  planned.  Accor-
 ding  to  this,  the  rated  cepac.  y  of  the
 steel  p'ants  by  the  end  of  the  Century  may
 go  up  to  a  total  of  about  35 दा.  Ilion  tonnes
 or  40  million  tonnes.  Even  if  we  take  over
 Tatas  and  others  the  production  cannot  go
 beyond  35  or  40  million  tornes.  But  by
 that  time  our  requirement  will  be  hundreds
 of  millions  of  tonnes  in  a  year.  Today
 America  is  producing  about  100  million
 tonnes.  Our  total  of  annual  production
 by  the  end  of  the  Fourth  Plan  will  not  be
 400  m  Ilion  tonnes  according  to  the  present
 rate.  I,  therefore,  plead  for  a  bolder  plan;
 I  plead  for  converting  the  whole  pattern  of
 our  production  into  State  controi.  I  also
 want  a  more  rigorous  cont  of  on  con:ump-
 tion  so  that  we  may  bz  able  to  find  the
 resources  that  are  needed  to  expand  our
 capacity.  I  have  notime  00  ६०  in  details.
 It  is  said  that  about  Rs.  2.000  per  tonne
 are  needed  to  plan  our  steel  plants.  Well,
 we  can  find  these  resources;  ]  have  no  doubt
 about  that,  provided  we  really  want  to  go
 socialist  way.  If  we  do  not  want  to  go  the
 the  s-  cialist  way  and  if  we  have  doubt  in  our
 minds,  perhaps  we  will  require  another  75
 years  to  become  a  welfare  state  where  the
 basic  needs  might  be  met  Then,  because
 of  pressure  of  population  even  this  s‘ow
 progress  will  not  be  possible.  You  will
 not  be  able  to  achieve  your  objectives  so
 long  as  the  the  bureaucrats  and  technicians
 do  not  commit  themselves  to  the  public
 sect'r  philosophy.  Therefore.  the  entire
 compl  5  of  problem:,  s»cia'  political,  t  chni-
 cal  anieconomic,  have  to  be  put  into  one
 sweep,  and  a  thorough  survey  has  to  be
 made  to  find  ways  and  means  to  transform
 our  method  of  life  and  action.  If  the  feudal
 approach  to  life  continues  and  faster  rate  of
 steel  production  and  removal  of  ivefficieneny
 from  the  steel  plants  will  be  impossible  to
 achie'c.  Therefore,  while  we  all  chould
 try  to  press  the  Miniitry  to  be  more  efficient
 and  to  have  a  better  coordination  in  order
 to  make  a  rapid  advance.  we  also  have  to
 see  that  we  go  the  socialist  way,  we  try  to
 transform  the  entire  thinking  precess  and
 in‘r-duce  in  in  services  and  in  the  working
 of  the  production  units,  2  new  spirit  a  new
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 dedication;  in  favour  of  public  sector  and
 not  in  favour  of  mixed  sector.

 oft  ओवर  औौघरी  (गया)  अध्यक्ष  महोदय,
 हमारा  भारत  खनिज  सम्पदा  से  भरा  है।  इतनी
 खनिज  सम्पदा  हैं  कि अगर  उस  को  व्यवहार  मे
 लाया  जाय,  उस  का  उपयोग  क्या  जाय  तो  हम
 अपनी  आवश्यकताओं  की  पूति  करते  हुए  दूसरे
 देशो  की  भो  पूर्ति  कर  सकते  है  ।  किन्तु  दुर्भाग्य
 है  कि  सारी  आवश्यकता  को  देखने  के  बाद
 भी  हम  बहुत  से  मामलों  मे  आत्म-निर्भर  नहीं
 बन  पाए  है।  बिहार  की  बत  छे,  हमारे
 मानवीय  सदस्य  कहते है  34  खाने  है  जिन  में
 से  311  बिहार  मे  है।  एक  समाचार  छपा  है
 और  उस  समाचार  को  देखने  के  बाद  ऐसा
 लगता  है  कि  क्या  औचित्य  था,  क्‍या  कारण  था
 आज  से  कुछ  दिन  पहले  पूर्वी  बगाल  मे  एक  दिन
 घूमती  हुई  आग  के  विस्फोट  होने  का।  मैं

 पूछना  चाहता  हुं  कया  बिहार  मे  इस  तरह  की
 सम्पदा  है  या  नहीं  ?  बिहार-वासियों  के  लिए
 उस  का  उपयोग  किया  जाता  है  या  नहीं  ?
 कितने  परसेट  बिहार-बासियों  को  नौकरी  देते
 हैं  कितने  परसेट  बिहार-वासियो  को  काम
 देते  है?  क्या  नहीं  आप  वहा  उद्योग-धन्धे
 स्थापित  करते?

 अध्यक्ष  जी,  इस  मे  बताए  गये  आंकड़ों  से
 स्पष्ट  हो  जाता  है  कि  बिहार  देश  की  जमीन  से
 निकाली  गई  दोलत  का  एक  तिहाई  हिस्सा
 मुहिया  करता  हैं,  पर  फिर  भी  सबसे  गरीब
 राज्य  है।  बाक्साइट  460783  टन,  कोयला
 3794  टन,  खनिज  ताम्बा  475744  टब,  कच्चा

 छोटा  5709  टन,  क्या नाइट  तथा  अभ्रक  8888
 टन,  देश  में  सब  से  अधिक  बिहार  ं  पाया  जाता

 हैं,.....

 एक  मानवीय  सदस्य  :  यह  सूचना  गलत  है।
 इस  की  अपनी  बनाई  हुई  है  ।

 श्री  ईश्वर  चौधरी:  महू  दि ते मान  की

 सूचना  है,  यह  26  मार्च,  i9725T  अंक  हैं,
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 मेरी  अपनी  बनाई  हुई  नहीं  है  ।

 इतना  ही  तही  समूचे  भारत  में  377  अरब
 रुपये  का खनिज  निकलता  है,  जिस  में  अकेले
 बिहार  का  योग  3.9  अरब  रुपये  खनिज
 का  है,  फिर  भी  बिहार  मे  बार खा नो  की  संख्या
 सिर्फ  38]  है  और  इन  में  लगे  हुए  लोगों  की
 संख्या  12020  है  जब  की  सारे  देश  के  खनिज
 पथा्थं  मे  एक  बड़े  हिस्से  का  योगदान  बिहार
 करता  है।

 इस  का  क्‍या  करण  है?  सारी  सम्पदा

 हमारे  बिहार  में  उपलब्ध  होने  के  बावजूद
 बिहार  को  देश  मे  उचित  स्थान  नहीं  मिलता
 942  में  परिहार  की  देश  मे  चौथी  पोजीशन  थी
 लेकिन  अब  वी  पोजीशन  है  1  जहा  भी  देखिये-
 उपेक्षा  की  जाती  है।  हमारे  यहा  उद्योग  धन्धे

 होते  हुए  भी  हमारे  लोगो  को  उन  मे  स्थान  नही
 दिया  जाता  इसी  लिये  हमारा  प्रदेश  इतना  पिछड
 गया  है  t

 हम  यहां  पर  प्रतिदिन  चर्चा  करते  हैं  कि
 रेल  डिब्बों  की  कमी  है,  माल  का  ढेर  लगा  हुआ
 है  लेकिन  माल  भेजा  नही  जा  रहा  है,  क्योकि  रेल
 डिब्बे  नही  मिलते  ।  हमरी  उत्पादन  क्षमता  है,
 लेकिन  उत्पादन  नहीं  है,  क्षमता  है,  लेकिन  माल
 निकाला  नही  जाता।  मै  पूछना  चाहता  हूं  कि
 पिछले  25  वर्षो  के  अन्दर  खान  और  इस्पात
 मंत्रालय  ने  रेल  विभाग  से  क्‍यों  तालमेल  नहीं
 बैठाया,  क्यो  डिब्बों  की  व्यवस्था  नही  हुई।  माल
 बरसात  मे  पडा  रहता  है,  लेकिन  भेजा  नहीं
 जाता  ।  रेल  के  डिब्बे  उस  समय  मिलते  हैं  जब
 उन  की  जरूरत  नहीं  होती,  लेकिन  जब  जरूरत

 होती  है  तब  डिब्बे  नहीं  मिलते  ।  मेरा  सुझाव  है
 कि  ऐसे  अवसरों  पर  माल  को  शहर  से  50
 किलोमीटर  या  75  किलोमीटर  की  दूरी  पर
 गोडाउन  से  रखा  जाय  और  जब  माल  की  जरूरत

 हो  तो  उस  समय  यदि  रेल  के  डिब्बे  उपलब्ध  न

 हों  तो  ढ्र्कों  स ेमाल  भेजा  जाय  1

 अध्यक्ष  महोदय  :  क्‍या  में  आप  से  पूछ
 सकता  है  कि  आप  कौन  सी  ड्रिभाष्ड  पर  बोल

 रहे  हैं।
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 श्री  ईश्वर  चौधरी :  मै  स्टील  एण्ड  माइकल
 पर  बोल  रहा  हूँ।  हमारे  मची  महोदय  ने  रेल  के
 डिब्बा  की  कमी  का  जिक्र  किया  था,  इस  लिये
 मैं  उन  से  निवेदन  कर  रहा  था  कि  वह  रेल
 विभाग  से  ताल-मेल  बैठा  कर  शीघ्र  से  शीघ्र
 रेल  के  डिब्बा  वी  व्यवस्था  बारे  ताकि  हमारा
 खनन  का  कार्य  ठीक  ढंग  से  चढ़  सके  ।

 अध्यक्ष  महोदय,  इस्पात  आज  हमारा
 बुनियादी  उद्योग  बन  गया  है,  यह  स।मान्य  जनता
 के  उपयोग  की  चीज  है  किन्तु  हमारे  जैसे
 साधारण  लोगो  को,  छोटे  छोटे  लोगो  को  बिल्कुल
 नही  मिल  पाता  है।  इस  का  क्‍या  कारण  है?
 मैं  समझता  ह्  या  तो  मैनेजमेंट  वी  कमी  है,  या
 हमारे  सरकारी  अधिकारियों  मे  कमी  है।  आज
 भी  हमारे  यहाँ  का  +च्चा  माल  दूसर॑  देशो  को
 भेजा  जाता  है  और  दूसरे  देशो  मे  वही  माल
 पक्का  माल  की  शक्ल  में,  फिनिश्ड  माल  की
 शक्ल  में  महंगे  दामों  पर  माना  पडता  है।  इस
 व्यवस्था  मे  अब  सुधार  होना  चाहिये,  लेनी  बह

 सुधार  हो  नहीं  पाता।  यहा  तक  कि  कच्चा
 माल  भी  लोगो  को,  छोटे  छोटे  कारखानों  को
 सीधे  नही  मिलता,  बडे  बड़े  कॉन्ट्रेक्टर  उस  को
 खरीद  लेते  है,  जिन  का  उस  से  सम्बन्ध  नहीं
 होता  और  महगे  दामों  पर  बेचते  है  ।

 अध्यक्ष  महोदय  बिहार  में  जितनी  खनिज
 सम्पदा  है,  उस  का  लाभ  बिहार  को  नहीं
 मिलता  ।  मैं  अपने  एक  अख़बार  का  उदाहरण
 आप  के  सामने  प्रस्तुत  करना  हू  ,  इस  में  लिखा

 बिहार  मे  इतनी  अधिक  खनिज  सम्पदा

 होते  हुए  भी  उद्योग  के  मामले  मे  बहत  पिछडा

 हुआ  है  ।  प्रकृति  ने  बिहार  को  कोयला,  चौक-

 साइट,  चूना  पत्थर,  डोलोमाइट,  फायर क्ले,
 शीशा,  जस्ता,  फास्फोराइट  जसे  बहुत  खनिज
 प्रसाधनों  से  सम्पन्न  किया  है।”  हमारे
 हजारी  बाग,  पाल मऊ  और  गया  जिलो  मे  इन
 सम्पदा  का  भरपूर  भण्डार  है।  चतरा  में

 कभी  हाल  मे  गोमेद  का  पहाड़  निकला।  बड़े

 बड़े  व्यापारी  वहां  आ  कर  20  रुपये  मन  में  उन
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 पत्थर  के  टुकड़  को  छे  गये  ।  सरकार  को  इत्तला
 देने  के  बावजूद  भी  कार्यवाही  नहीं  हुई,  अब
 हाल  में  पुलिस  ने  वहा  घेरा  डाला  है।  मेरे  कहने
 का  तात्पर्य  यही  है  कि  बिहार  के  अन्दर  चूना  पत्थर
 से  तबर  हीरे-पुखराज  तक  उपलब्ध  है,  लेकिन
 सर्वे  वी  जस्रत  है,  खोज  करवाने  की  जरुरत  है
 अर  खोज  करवा  कर  उस  को  निकालिये  तथा
 इस  काम  में  हमारे  बिहार  के  लोगो  को  लगाइये,
 जिस  से  वहा  की  बेकारी  दूर  हो  सके  ।  आज

 हम  दूसरे  राज्यों  के  मोहताज  बन  गये  है।  अगर
 हम  इन  प्रशिक्षित  कामों  मे  बिहार  के  लोगो  को
 लगाय  तो  उत  को  बॉम  मिल  सकता  है,  लेकिन

 दुख  यह  है  ि  जितने  उद्योग  लगे  हुए  है,  उन  में
 ही  बिहर  के  लोगो  को  नहीं  लिया  जाता।  मैं
 सरकार  से  माग  करता  हूँ  कि  आप  आदेश
 निकाले,  हमारी  परसेंटेज  को  देखते  हुए,  हमारे
 आदिवासियों  गो,  हरिजनों  को,  पिछड़ी  जातियों
 के  लोगो  को  अनिवार्य  सबसे  इन  कामों  पर
 लगाया  जाय  t  यदि  आप  ऐसी  व्यवस्था  कर  सके
 तो  आप  का  खनन  विभाग,  आप  का  कोयला
 विभाग  और  दुसरे  काम  सफल  हो  सकेंगे,  बरना
 गरीब  तड़पेगा  और  पेटवाला  कस  पेट  बढ़ेगा,
 इस  से  सफलता  नहीं  मिल  प/येगी  ।
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 मैं  अभी  हाल  में  अपने  घर  गया  था।  वहां
 पर  थोडा  सा  सीमेन्ट  लान  बी  जरुरत  पड़ी  तो
 पता  चला  कि  रिटेल  के  भाव  से  तीन  रुपया
 अधिक  है  ;  मुझे  आश्चय  हुआ  कि  एक  साधारण
 व्यक्ति  होते  हुए  मैं  उचित  मूल्य  पर  सिमट  मही
 ले  सका  ।  जडो  की  जरुरत  पड़  सकती  है,  10-

 20  किलों  यो  क्विंटल  की  भी  जरुरत  पड़ती  है,
 लेकिन  क्‍या  कारण  है  कि  महंगी  मारुति  है।
 शायद  अपने  शाप  को  एम०पी०  बतलाऊ  तो

 सस्ती  मिल  जाय,  कैन  अगर  मेरे  परिवार  का

 कोई  आदमी  जाय  तो  उस  को  नही  मिल  सकती

 इम  बात  का  पता  छगांता  चाहिये  कि  इस  जड़े
 में  इसी  कौन  सी  चीज  है  जो  इस  को  खोखला

 बनाती  चली  जा  रही  है,  कौत  सा  महकमा  है,
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 जिस  में  कमी  रह  गई  है  ।  आज  जो  बड़े  वें
 पूँजीपति  बन  गये  है,  जिन  बी  बड़ी  बड़ी
 फैक्ट्रियां  चल  रही  हैं,  उन  के  कितने  शेयर  होते
 हैं,  लेकिन  पूरा  फायदा  उठा  रहे  है।  लेकिन  उन
 के  मुकाबले  हमारे  जितने  कारखाने  हैं,  दुर्गापुर,
 रूरकेला,  भिलाई,  सब  भे  कुछ  न  कुछ  घाटा  चल

 रहा  है,  इस  का  कया  कारण  है  ?  जो  प्राइवेट
 सैकटर  की  लिमिटेड  कम्पनियां  है  उन  को  घाटा
 नहीं  होता  है  हमारी  कम्पनियों  को  घाटा  होता
 है  और  मंत्री  महोदय  कहते  हैं  कि  इस  में  घाटा
 लगता  है,  हम  इन  को  कैसे  लायें  ।
 कल  यहां  पर  यह  कहा  गया,  एक  पेपर  मिल
 का  उदाहरण  देते  हुए  कि  चू  कि  वह  पेपर  मिल
 चाटे  में  चल  रही  है  इसलिए  उसको  सरकार

 नही  लेगी  .  तो  सरकार  घाटे  मे  चलने  वाली
 सीज  को  नहीं  लेगी...  (व्यवधान)  मैने  केवल

 एक  उदाहरण  दिया  है  जोकि  कल  यहां  पर
 सरकार  ने  कहा  |  मैं  पूछता  चाहता  हूं  कि

 क्सर  बानो  खानें  हैं,  जैसे  हमारे  यहां  दोहरी

 आपमें  जमे  Went),  भूकम्प  हुआ  तो  पता  चला
 कि  दाय में जितने में  जितने  कर्मचारी  थे  वे  मारे  गए  तो
 उनके  भविष्य  के  wt  के  सरकार  ने  क्या  चिन्तन

 किया है.  है... 4:  और  के  उसके  लिए  कोन
 सी  व्यवस्था कौ  गईं  है?  इसी  प्रकार  से  मेने
 आज  अखबार  में  पढ़ा  कि  चु  कि  सरकार  खान
 को  अपने  हाथ  में  कै शैकत  है  इस  डर  से  मालिक
 सोचते  हैं  कि  हम  इसको  क्‍यों  चलायें  और  वे

 मजदूरों  को  हटा  रहे  है।  इस  प्रकार,  तीन

 हजार  मजदूर  बेकार  हो  गए  हैं।  है  जानना

 चाहता  उन  गरीबों  के  लिए  सरकार  ने  क्‍या
 प्रयास  किया  है  चाहे  प्राइवेट  सेक्टर  हो  या
 सरकारी  मोहकमा  हो  सभी  जगह  उन  गरीबों  के

 हितों  को  सोचना

 ह  कमी
 '$  उनके  नाम  पर

 बोनस  निकाला  जाता  है  Per  उनके  के  लिए
 मकान  और  बच्चों  की  पढ़ाई  की  व्यवस्था  7

 होने  का  बसा  कारण  है  ?  कया  गरीब  के  सके
 अमीर  नहीं  बस  सकते  हैं?  कया  उनके  लड़के  पढ़
 लिख  नहीं  सकते  हैं  ?  कया  उनके  के  लड़के  जज
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 और  वकील  नहीं  बन  सकते  हैं  ?  बन  सकते  हैं
 ने  बनने  का  कारण  केवल  उनकी  गरीबी  है  और
 आप  उनकी  ओर  कोई  ध्यान  नहीं  देते  और
 उनके  लिए  कोई  प्रबन्ध  नहीं  करते।  ......

 (व्यवधान  )  ...मैं  सरकार  से  मांग  करता  हूँ  कि

 हमारे  बिहार  में  जितने  भी  उद्योग  है,  जितनी

 खानें  और  फैक्टरी  है  उनकी  ओर  उचित  ध्यान
 दिया  जाये  और  वहां  पर  हरिजनों,  आदिवासियों
 और  पिछडी  जाति  के  लोगो  को  नौकरी  दी

 जायें  इन  शब्दों  के  साथ  मैं  मंत्री  महोदय  से

 आग्रह  करूगा  कि  हमारी  बातो  पर  वे  विशेष

 ध्यान  =

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  =  (Giridih)  Mr.  Deputy-
 Spea.er,  Sir,  Shri  S.  Mohan  Kumara-
 managalam  descives  our  praise  and  support
 for  the  one  great  leap  which  he  took  by
 taking  over  2i4  coal  mines.

 at  gra  wa  कार्य  :  उपाध्यक्ष

 महोदय,  मैं  आप  की  व्यवस्था  चाहता  हू  ।  सदन

 में  गणपूर्ति  नही  है  ।

 MR.  DEPUTY-SPFAKER:  The  hon.
 Member  may  resume  his  seat  for  a  while.
 There  is  no  quorum.  The  bell  is  being
 rung.

 Now,  there  is  quorum.  The  hon.
 Member  may  resume  his  speech  now.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  :  As  I  was  saying.  Shri  Moh  in
 Kumaramangalam  has  to  be  given  all  praise
 and  support  for  the  great  leap  forward  he
 took  so  far  as  the  coal  mining  industry  is
 concerned  and  to  the  extent  he  has  been  im-
 plementing  Shrimati  Indira  Gandhi's  policy,
 the  end  result  of  this  was  that  in  Jhatia  coal
 fields  for  the  first  time  in  their  lives,  the
 colliery  workers  started  getting  their  dues—
 tT  am  told  the  wage  bill  increased
 from  Rs,  i2  lakhs  to  Rs.  28  lakhs  per
 week,

 In  the  steel  sector—I  will  take  up  coal
 &  little  latter-—after  mishaps  jike  Rourkela
 roof  collapse,  destruction  of  fire  bricks  ia
 Bokaro,  crippling  of  steel  production  tn
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 Durgapur  and  in  Rourkela  in  terms  of  rated
 capacity,  Shri  Kumaramangalam  has  done  a
 good  day’s  job  by  minimising  our  losses.
 प्रा  1970-71,  production  was  3.6i2  million
 ingot  tonnes  while  in  397l-72  it  was  3.476
 million  ingot  tonnes.  The  difficulties  in  the
 three  steel  plants,  the  HEC's  contention
 that’we  will  reach  break-even  point  if  we
 start  erecting  two  steel  plants  every  yeur;
 otherwise  we  will  never  make  it’,  the  coking
 coal  producing  collieries,  2!4  of  them  not
 yet  fully  taken  over  and  therefore  cannot  be
 reconditioned  so  as  to  reduce  losses  and
 step  up  production—in  the  background  of
 all  these,  Shri  Kumaramangalam’s  effort
 reminds  me  of  the  difficulty  which  Alice
 faced  in  Wonderland.  That  was  with  the
 flamingo.  Just  as  she  straightened  its  neck
 and  wanted  to  give  with  it  the  hedgehog  a
 blow,  it  would  cu-!  round  itself  and  look  up
 in  her  face.  So,  the  difficulty  is  this  that  in
 terms  of  production,  productivity  or  rated
 capacity,  we  are  not  making  the  grade,
 although  there  has  been  a  successful  holding
 operation  so  long.  But  I  understand  that
 the  Steel  “Ministry  has  set  its  target  at  90
 per  cent  rated  capacity.  Although  that  may
 be  realistic,  that  is  not  far  enough,  when  you
 remember  that  in  Japan  they  go  up  to  25
 to  440  per  cent  of  the  rated  capacity  of  steel
 plants.  How  co  they  do  it?  It  is  one  of
 their  knowhows  which  we  have  to  import
 just  to  make  the  grade.

 Two  major  innovations  have  been  made
 in  order  to  implement  the  policy  of  self-
 reliance,  First,  the  CEDB—the  Central
 Engineering  and  Design  Bureau—is  doing  its
 job,  and  that  way,  we  will  be  getting  inde-
 pendence  not  only  in  technological  skill  but
 we  can  improve  on  the  technologies  in  the
 existing  schemes  that  are  in  operation  in  the
 different  steel  piants.  Second,  it  isa  big
 innovation  that  is  coming;  that  is,  the  rest-
 ructuring  of  the  coal  and  steel  corporations
 in  one  joint  complex.  I  am  told  that  it  is
 a  holding  company,  with  a  three-tier  struc-
 ture,  and  a  vertical  and  horizontal  integra-
 tion.  That  is  part  of  the  industrial  picture
 in  advanced  countries  like  the  United  States
 of  America.

 MR,  DEPUTY-SPEAKER  ;  Ycur  mein
 interest  is  in  coal,  You  had  better  come  to
 that.  There  is  net  much  time.

 SHRI  =  CHAPALENDU  BHATTA-
 CHARRYIA:  Therefore,  I  should  like  to
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 come  back  to  the  project  reports.  A
 quarterly  evaluation  the  probe  by  the  Parlia-
 mentary  Committee  on  Public  Undertakings,
 the  suggestion  of  a  techno-economic  survey
 for  Bokaro  and  the  White  Paper  about  the
 Proposed  new  steel  plants  are  all  necessary
 and  proper.  They  brought  to  light  not  only
 the  tecthing  troubles,  the  irritations  and  mis-
 takes  in  the  formulation  of  policies,  but  also
 the  errors  in  the  estimates  vis  a-vis  perfor-
 maace  in  Hindustan  Steel.

 While  we  are  debating  on  the  production
 and  productivity  and  costs  and  losses,  the
 difficulty  is  that  the  level  of  science  and
 technology  abroad  is  not  only  rapidly  rising
 in  al  Ithose  countries  including  the  USA  but
 is  expected  to  rise  at  an  accelerating  speed
 following  an  exponential  curve.  A  tele-
 scoping  of  change  in  times  has  become  the
 otuly  alternative.  We  had  the  vertical  blast
 furnaces  which  have  been  replaced  by  curvi-
 linear  furnaces  as  in  Bokaro,  and  are  to  go
 in  for  horizontal  blast  furnaces  which  are
 round  the  corner.  If  only  corruption  is
 eliminated  in  the  washeries,  Hindustan  Steel
 which  has  reduced  its  losses  from  about  Rs.
 ३0  crores  to  Rs.  5  crores  will  be  reaping  ४
 profit.  In  coking  coal  reserves,  a  large  in-
 vestment  would  be  necessary  in  the  coming
 years.

 Coming  back  to  Giridih,  I  remember
 with  regret  how  much  of  coal  we  have  Ipst
 through  faulty  timing  and  faulty  measures.
 We  understand  that  the  atomic  energy
 authorities  in  Britain  have  reported  the
 manufacture  of  fibre  which  is  four  times
 tougher  than  steel  and  almost  inexpensive.
 Therefore,  for  the  perspective  planning  over
 the  next  30  years,  we  must  know  what  is
 happening  and  what  is  going  to  happen
 round  the  corner  before  we  take  any  big
 decision.

 Now—this  is  an  important  point--we
 must  be  aware  of  the  way  in  which  we  have
 to  run  these  plants.  The  question  arises  as
 to  how  to  run  them.  These  technocrats  in
 the  steel  plants  are  all  right.  But  what  about
 the  techno-bureaucrats  ?  No.  Some  of
 them  have  the  habit  of  becoming  techno-
 bureaucrats  and  prisoners  of  their  own
 experience,

 To  the  extent  the  [AS  and  LO8  offivers
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 {Shri  Chappalendu  Bhattacharyy  ja)
 can  take  a  broader  view,  their  services
 should  also  be  welcome  in  running  the  steel
 plants,

 IT  shou'd  make  another  submission.
 In  order  to  combat  that  fibre  we  must
 intensify  our  search  for  bauxite,  nickel  and
 copper  because  these  metals  can  combat  the
 fibre  thats  round  the  corner.  I  want  to
 make  a  special  plea  «bout  Ginidih  mia
 mines.  5,000  jobs  are  off.

 SHRI  K.N.  TIWARY  (Bettiah)  :  Do
 you  went  to  switch  from  iron  and  steel  to
 that  fibre  ?

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  No.  We  must  be  able  to
 complete  with  it  when  tt  con.es;  I  do  not
 want  to  switch  over.

 As  regards  Giridth,  |  make  bold  to  say
 that  there  are  at  least  3-4  nullion  tonnes  of
 ficst  grade  megallurgical  coal  lying  under
 water  the  like  of  which  there  is  nowhere
 else  in  India  we  have  to  get  that  coal  out.
 That  would  be  a  challenge  to  the  Govern-
 ment  of  India  and  the  Mimistry  of  Steel.  In
 the  context  of  rising  prices,  it  will  be  worth-
 whi'e,  As  Rs.  50  per  tonme  of  coal  we
 found  it  tog  costly.  Now  we  ase  going  to
 pay  Rs.  475475  every  tonne  for  prime  coke
 and  even  at  Re.  88  per  tonne,  that  coal
 would  be  econsmical  to  mine.

 In  my  constituency  there  starts  a  mica
 belt  of  over  72  miles,  There  was  a  lot  of
 agitation  as  regards  the  proposed  nation-
 allsation  of  mica  mines  and  mca  foreign
 trade.  I  suggest  that  the  take-over  of  mica
 foreign  export  trade  should  be  given  priority.
 For  the  some  season,  to  give  the  small  self-
 employed  mana  break,  nationalisation  of
 muta  mines  should  be  the  fast  in  the  list  of
 Government  of  India’s  programme.  In  the
 meanwhile  the  raising  contractor  in  mca
 mines  should  be  there  ard  there  should  be
 legal  recognition  to  the  share  cropper.  The
 muneral  concession  rutes  shou'd  be  amended
 ody  for  mica  miniog  industry  to  give  the
 smafl  men  the  benefit,  without  which  the
 exploration  or  prospecting  of  mica  ‘minse
 will  come  to  a  stand-stili  in  this  belt.

 ft  भाभी रय  संगर  (झाबुआ)  :  उपाध्यक्ष
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 महोदय,  खान  और  इस्पात  संत्नाल्य  की  मांगों
 पर  चर्चा  चल  रही  है  |  मुझे  बहुत  कम  समय
 दिया  गया  है  और  मै  बोलना  काफी  चाहता  था,
 लेक्षिन  मैं  आप  के  आदेश  का  पालन  करूगा
 और  तीन  था  अधिक  से  अधिक  पांच  मिनट  में
 समाप्त  करने  को  कोशिश  करू  गा  |

 खान  और  इस्पात  मंत्रालय  की  मांगो  के
 सिलसिले  में  अनेक  सदस्यों  ने  घाटे  की  चर्चा
 की  है  कौर  खातो  की  प्रगति  के  बारे  में  शंकाए
 व्यक्त  की  है।  मै  भी  कहना  चाहता  ह्  कि  इस
 विभाग  को  सक्रिय  बनाया  जाय  और  इस  में
 जो  घाटा  हो  रहा  है  उस  की  पूर्ति  की  जाये।
 लेकिन  अगर  ऐसा  करना  हैं  त।  सब  से  पहले
 इस  विभाग  में  बड़े  बड़े  अधिकारी  है  उन  बड़े

 बड़े  वेतन-भागिये  को  कम  किया  जाये  और  जो
 छोटे  लोग  है,  बेकार  लोग  है  और  घन्घें  के  लिये
 भट  रहे  है,  उन  को  काम  दिया  जाये  |  अगर

 ऐसा  किया  जाये  तो  मैं  समझता  हा  कि  यह
 घाटे  की  पूर्ति  मे सहायक  हो  सकता  है  ।

 देखा  यह  गया  है  कि  भिलाई  के  इस्पात
 कारखाने  मे,  राउरकेला  तथा  दुर्गापुर  आदि
 कारखानों  में  बड़ी  बडी  तनख्वाहें  लेने  वाले

 अधिकारी  तो  बहुत  है  लेन  वहाँ  काम  उस

 हिसाब  से  नही  होता  है।  माननीय  सदस्यो  ने

 शिकायत  की  है  कि  आई०  ए०  एस०  और

 ई  सी०  एम०  अफसर  वहां  हावी  है  और

 बहा  जिस  लग  का  काम  होना  चाहिये  नहीं  हो
 पाता  है।  साथ  ही  साथ  इस  विभाग  में  काम

 करने  बाले  जो  इंजीनियर  है  वे  भी  विदेशी

 इंजीनियरों  की  तरह  से  काम  नही  करते  हैं।
 देखने  और  सुनने  को  यह  मिलता  है  कि  सिलाई
 कारखाने  मे  जो  रशिया  के  इंजीनियर  काम
 करते  हैं  वे  मजदूरों  के  रूप  में  नजर  आते  है  और

 सजूदरों  को  तरह  काम  भी  करते  है  लेकिन

 हमारे  इंजीनियर  अफसरों  की  तरह  से  कास

 करते  हैं  7  मजदूरों  की  तरह  से  काम  नहीं  करते

 हैं।  हमारे  पहा  के  इंजीनियरों  में  और  विदेशी

 इंजीनियरों  में  काफी  फर्क  है  और  अगर  हमारे
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 यहां  के  इंजीनियर  भी  विदेशी  इंजीनियरों  की

 तरह  से  काम  करने  लग  जाए  तो  हमारा  उत्पादन

 बहुत  ज्यादा  बढ  सकता  है  1

 4  brs,

 अभी  तक  इस  मंत्रालय  ने  कुछ  विशेष  क्षेत्रों
 में  ही  कोयले  या  खनिजो  के  कारखाने  खोले  है  {

 पूरे  देश  में  इसका  दस्तार  नहीं  किया  गया  हैं
 इसका  नतीजा  यह  है  कि  पूरे  देश  को  इसका
 लाभ  नही  मिल  पा  रहा  है।  मै  चाहता  हू  कि

 सम्पूर्ण  देश  का  और  सम्पूर्ण  क्षेत्र  का  मर्दे  होना
 चाहिये  और  पूरे  देश  वी  लाभ  मिलें,  ऐसी
 कोशिश  की  जानी  चाहिये  t  कुछ  क्षेत्र  ऐसे  है
 जहा  पर  अपार  खनिज  सम्पदा  भरी  पडी  है
 लेकिन  अभी  तुक  उनका  सर्वेक्षण  नहीं  हुआ  है।

 इसका  नतीजा  यह  है  कि  उन  क्षेत्रों  को  विकास
 की  दौड़  में  पीछे  रहना  पडा  है  |

 लोहे  और  कोयले  का  उत्पादन  देश  में  बढ़
 रहा  है।  लोहे  की  ह्ाग्त  को  आप  देखें।
 साधारण  से  साधारण  आदमी  वो  भी  लोहे  की
 आवश्यकता  होती  है।  किसान  को  होती  है,  जो
 गरीब  आदमी  मकान  बनाना  चाहता  है  उसको
 भी  होती  है।  उस  को  लोहा  ठीक  लग  से
 उपलब्ध  नहीं  होता  है।  खेती  के  औजार  बनाने
 के  लिए,  एक्टर  बनाने  के  लिए  सरिये  को
 आवश्यकता  पड़ती  है।  लेकिन  उत्तको  भी  महंगा
 मिलता  है  ।  आम  लोगों  के  इस्तेमाल  का  जो

 लोहा  है  और  कोयला  है  वह  काफी  महंगा  मिलता

 है।  झाम  लोगों  के  इस्तेमाल  का  जो  लोहा  है
 कौर  कोयला  है  वह  काफी  महंगा  होता  जा  रहा
 है  1  मैं  समझता  हू  कि  इसका  एक  मात्र  कारण

 यह  है  कि  इस  विभाग  का  जो  खर्चा  है  वह  बहुत
 बढ़ा  हुआ  है  ।  इस  खर्च  को  कम  किया  जाना

 चाहिये  ।  इसकी  जांच  होतो  चाहिये  दुर्गापर,
 राउरकेला  आदि  प्रे  यह  खर्चा  बहुत  बढ़ा  हुआ
 है।  राउरकेला  के  इस्पात  कारखाने  की  एक
 छत  गिर  गई  जिस  की  बजह  से  करोड़ो  रुपये
 का  नुक्सान  हुआ ।  वह  किस  कीं  जवाबदारी

 है।  किसने  उसको  बनाया  और  कब  बताया  और
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 क्या  कारण  था  कि  वह  गिर  गई  ?  इस  सब
 की  जांच  करने  के  लिए  कमेटी  बिठाई  जानी  है
 लेकिन  रिपोर्ट  जब  जा  जाती  है  तो  आगे  उस
 पर  विचार  नही  किया  जाता  है,  कार्रवाई  नहीं
 की  जाती  है  a  नतीजा  यह  होता  है  कि  घाटे
 पर  वादा  होता  जाता  है  और  इसका  नतीजा
 दश  को  तथा  देश  की  जनता  को  भुगतना  पड़ता
 है  1

 मैं  मध्य  प्रदेश  से  अता  हूं  । उसका  झाबुआ
 क्षेत्र  बहुत  पिछड़ा  हुआ  है  ।  वह  पहाड़ी  एरिया
 है  1  वहा  कुछ  जज  पदार्थ  पाए  जाते  है  जैसे
 अभ्रक  है,  मैगनीज  है,  साफूट  स्टोन  है।  इनका
 दोहन  भी  कुछ  हद  तक  हो  रहा  है  ।  ल ेकिन
 ठीक  से  नहीं  होत  के  कारण  उसका  पूरा  लाभ

 बहा  जनता  को  नहीं  मिल  पा  रहा  है।  मैं

 चाहता  हूँ  कि  मध्य  प्रदेश  के  झा बुना,  रतलाम,
 धार,  खरगोन,  गुजरात  के  बड़ोदा  और  पंच

 महल  भर  राजस्थान  के  वासना',  डूंगरपुर,”
 चित्तौड़  ग्राही  जिलों  का  सर्वे  कराया  जाए  इस
 विभाग  के  द्धारा  और  इन  खनिजों  का  प्रा
 लगाया  जाए  और  इस  का  दोहन  किया  जाए
 ताकि  उन  पिछड़े  हुए  क्षेत्रों  को  इस  विभाग  के
 द्वारा  लाभ  हो  सके  |  ऐसा  अगर  किया!  गया  तो
 उस  क्षेत्र  मे  रहने  वाली  आम  जनता  को  और
 खास  तौर  पर  पिछड़े  हुए  लोगो  को,  आदिवासी
 लोगों  को,  गरीब  लोगों  को  जिन  को  काम  नहीं
 मिलता  है,  उनको  लाभ  होगा  और  उनको  काम
 मिक  सकेगा।  सर्वे  करवा  कर  आप  ठीक  से

 वहा  कदम  उठायें  ताकि  देश  को  और  देश  की
 जनता  को  लाभ  मिल  सके,  यही  मेरा  आप  से
 निवेदन  है  1

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  Sr,  I
 am  conscious  of  the  fact  that  there  ar:  many
 speakers  yet  to  speak  snd  the  time  ajlotted
 ts  ons  5  hours.  So,  I  will  not  take  much
 tyme.  Many  members  have  evinced  a  very
 keen  interest  in  the  nationalisation  of  coking
 coal  mines.  They  have  righth  appreciated
 this  most  important  step  perhaps  in  our
 move  towards  sociagjisation.  There  are  some



 39  DG.  Min.  of

 (Shri  Shahnawaz  Khan}
 fects  which  I  would  like  to  place  before  the
 House.

 Bharat  Coking  Coal  is  the  largest  labour
 intense  public  sector  enterprise  in  India
 today.  Nowhere  im  India  do  we  havea
 working  force  of  i°20  lakh  persons  in  one
 contiguous  belt  of  20  miles  wu  der  one
 employer.  Persons  earlier  employed  by  a
 multitude  of  owners  with  different  service
 rules  and  working  conditions  have  be:n
 brought  under  one  umbrella  and  the  problem
 of  bringing  measures  of  uniformity  among
 them  is  stupendous.  The  personnel  and
 welfare  officers  who  used  to  be  employed
 by  some  of  the  owners  more  to  suppress  the
 workers  rather  than  fook  after  their  genuine
 grievances  have  now  to  be  replaced  and
 wherever  possible  an  effective  industrial  re-
 lations  department  has  to  be  built  up  and
 strengthened.

 A  reference  has  been  made  to  the  heavy
 losses  in  Bharat  Coking  Coal  during  the
 first  six  months  of  its  existence.  Members
 may  be  aware  that  during  this  period,  the
 ownership  remained  unaltered  and  Bharat
 Coking  Coal  was  only  in  ctarge  of  manage-
 ment  Necessarily,  therefore,  the  identity  of
 the  different  collieries  had  to  be  main-
 tained.  It  is  only  when  the  fuil  owner-h  9
 is  taken  over,  we  can  start  the  process  of
 amalgamation.

 Qn  7th  October  last  year,  we  took
 over  the  management  of  2I4  coking  coal
 mines.  Some  member  said  that  of  these
 78  where  abandoned  mines.  Actually,  there
 are  about  $0  mines  which  had  been  aban-
 doned  and  flooded,  because  they  worked  at
 shaliow  depthes  and  exhausted  the  reserves
 in  top  seams,  Now  we  find  that  in  those
 50  mines  and  from  under  Railways  and
 Roads  in  Jharia  we  would  be  able  to  rec-
 laim  about  350  million  tonnes  of  very
 valuable  coking  coal.  The  coal  seam  goes
 very  deep,  thousands  of  feet  below.  The
 owners  had  worked  only  to  a  few  hundred
 feet  and  abandoned  the  mines  and  they  are
 now  flooded.  In  scientific  mining,  we  have
 to  gp  very  deep.  In  Sudamdih  aad  Monidih
 which  we  started  in  the  Jharia-Dhanbad
 area,  we  are  going  down  to  600  feet  and
 we  are  working  at  three  different  levels  et
 the  same  ting,  Ii  is  tremendous  gdvantage
 ta  take  over  these  coking  coal  mines.
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 Now,  some  hon.  Members  have  men-
 tioned  about  losses  and  said  that  during  the
 last  six  months,  we  have  incurred  huge
 losses.  The  fact  is  that  during  the  last
 six  months  of  our  working,  there  has  been
 a  loss  of  about  only  Rs.  25-30  lakhs,
 whereas  in  the  implementation  of  the  wage
 board  award  and  in  imp'ementing  other
 statutory  obligations,  we  have  paid  over
 Rs.  .50  crores  extra.  Now  that  we  have
 paid  that  much  extra  amount,  it  just  shows
 the  extent  to  which  the  labour  were  exploi-
 ted  in  that  area.

 4  bra.

 AN  HON.  MEMBER  :
 extra  man-power  also.

 That  includes

 SHRI  SHAHNAWAZ  KHAN:  Extra
 man-power  is  there.  We  are  only  manag-
 ing  agents.  We  inherited  the  extra  man-
 power.  Since  we  have  just  taken  over  the
 management,  we  have  to  more  or  less  con-
 tinue  the  same  structure.  It  is  only  when
 we  take  over  full  ownership,  we  will  be  able
 to  make  proper  arrangements  and  national-
 ise  the  man-power.

 One  thing  which  I  would  like  to  mention
 here  is  this.  I  was  said  that  overnight
 many  people  were  in,  and  new  labour  was
 recruited.  That  sort  of  a  thing  would  not
 have  been  possible  if  we  had  received  full
 cooperation  of  our  friends  working  in  the
 labour  field.  We  in  future  look  forward  to
 getting  plenty  of  help  from  them.

 lam  glad  to  inform  the  House  that  in
 spite  of  this,  neither  the  output  has  fallen
 nor  the  Company  has  incurred  heavy  losses.
 The  actual  loss  comes  to  about  40-50  paise
 per  tonne  of  coal  raised.

 The  House  is  fully  aware  of  the  cir-
 cumstances  which  compelled  us  to  national-
 ise  the  coking  coal  mines.  There  is  scarcity
 of  resources  of  this  कटा  valuable  material
 and  we  had  to  conserve  it.  There  has  been
 almost  a  unanimous  demand  from  all  sec-
 tions  of  the  House  that  the  entire  coal
 industry  should  be  nationalised.  If  the
 private  trade  play  their  part  honestly  and
 faithfully,  a4  present,  we  do  not  feel  the
 same  urgent  necessity  for  pativnalising  the
 coal  industry.  There  are  huge  reserves  of
 nod-coling  coal  in  this  country.  We  have
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 sufficient  stocks  to  fast,  say,  for  500  years
 and,  therefore,  the  necessity  or  ugency  is
 not  thre  to  the  same  extent  to  warrant
 nationalisation  of  the  entire  coal  industry.
 But  if  we  find  that  the  private  trade  is  not
 playing  far,  that  they  are  not  investing
 and  that  they  are  only  out  to  expioit,  then
 it  will  be  upto  the  Government  to  take
 proper  steps.

 Sir,  a  number  of  hon,  members  refer-
 red  to  the  surplus  labour  in  the  coal  mines.
 We  are  aware  that  there  is  surplus  labour,
 but  our  intertion  is  not  to  retrench  any
 genuine  labour  and  we  hope  that,  in  the
 future  expansion  programmes,  we  will  be
 able  to  utilise  that  labour.

 SHRI  R.  N.  SHARMA  (Dhanbad)  :
 They  are  not  labourers  ;  they  are  pahalvaas

 SHRI  SHAHNAWAZ  KHAN:  Once
 we  take  over  the  owners  then  we  will  deal
 with  the  pahalvans  also.

 Some  hon.  members  expressed  appre-
 hension  that  there  mght  be  flooding  of
 mines  during  monsoon.  I  would  hike  to
 assure  the  hon.  membe  s  thit  we  are  fully
 concious  of  this.  Already  a  sum  of  over
 Rs.  50  lakhs  has  been  spent  on  purchase  of
 pumping  sets  and  ovher  equipment.  The
 only  thing  of  which  we  are  rather  appre-
 hensive  is  the  irregular  supply  of  electric
 power.  There  are  wide  fluctuations  and
 there  is  lot  of  tripping  of  power.  (Jnterrup-
 tion)  We  hope  that,  with  the  full  cooper-
 ation  of  the  State  Governments  and  the
 D.V.C.  which  they  have  assured  to  the
 hon.  Minister,  we  will  be  able  to  tackel  it.
 (lnterruption)  power  problem  is  one  which
 has  to  be  tackled  rather  carefully  to  save
 the  mines.

 A  number  of  hon.  members  said  that
 Bharat  Coking  Coal  Company  has  increased
 the  price  of  coking  coal.  This  is  nothing
 extraordinary  becayse  even  for  the  non-cok-
 ing  coal,  the  Railways  have  given  an  inciease
 of  Rs.  3.50  per  tonne  during  the  past  two
 years  whereas  coking  coal  price  has  been
 steady  for  nearly  3  years,  This  is  nothing
 extraordinary  that  we  are  asking  for.  This
 hardly  covers  the  statutory  obligations  which
 haye  been  placed  on  them.

 About  shifting  of  the  head  office  from
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 Calcutta  to  Dhanbad,  some  members  were
 unhappy.  The  whole  House  knows  that,
 out  of  24  coking  coal  mines,  2if  are  in
 Bihar.  For  better  control  and  coordination
 we  feel  that  it  will  be  advantageous  for  us
 to  have  the  head  office  in  Dhanbad  itself
 But  we  are  retain.ng  an  office  in  Calcutta
 for  sales  and  purchases,  and  that  office  wili
 continue  there,

 My  hon.  friend,  Mr.  Bhattacharyya.
 referred  to  the  necessity  for  opening  up  the
 mines  which  have  been  flooded  and  which
 contained  very  valuable  coal  We  are
 going  ahead  and  are  trying  to  conserve  as
 much  valuable  coal  as  we  can,  and  we
 shall  therefore  consider  and  wherever  neces-
 sary  reopen  the  mines  which  stilt  contain
 a  large  quantity  of  coking  coal.

 Regarding  the  closed  mines,  there
 were  in  all  14-12  in  Bengal  and  two  in
 Bihar.  Of  the  i2  in  Bengal,  a  large  num-
 ber  had  been  closed  because  the  resesves
 had  been  exhausted  ;  the  other  columns
 were  due  to  industrial  unrest.  We  are
 doing  our  best  to  get  all  these  examined
 and  whenever  possible  reopened  as  quickly
 as  we  can.

 My  hon,  friends.  Shri  Swaran  S‘ngh
 Sokhi,  and  Sh  iD.  K.  Panda,  spoke  about
 copper,  Shri  Swaran  Singh  Sokhi  was  of
 the  view  that  the  Indian  Copper  Corporation
 the  management  of  which  was  taken  over
 by  us  recently,  should  be  handed  over
 to  the  Government  of  Bihar.  One  of  the
 important  reasons  for  taking  over  the
 management  of  that  Corporation  was  that
 it  was  the  only  company  in  the  country
 which  was  producing  copper.  There  ‘s  no
 other  concern  in  the  country  which  was
 producing  copper.  They  have  very  wide  ex-
 perience  in  this  line  and  in  view  of  the
 great  shortage  of  copper,  we  went  to  expand
 our  activities  quickly  and  make  use  of  that
 trained  and  efficient  peisonnel  for  opening
 up  other  mines  and  other  industries  of
 copper  in  other  parts  of  country.  That
 was  the  main  reason  and  if  we  hand  it  over
 to  only  one  State,  then,  of  course,  nume-
 rous  problems  will  arise.  Also  there  is  the
 question  of  concentrates.  We  are  deve-
 loping  Khetri.  Large  deposits  of  copper
 have  been  found  in  Malaj  Khacd.  Balaghat’
 Dt.  of  Madhya  Pradesh.  We  are  develop-
 ing  Rakha  mines  and  there  may  be  need
 for  transferring  concentrates  from  one  area



 443  0.6,  Miu.  of

 [Shri  Shahnawaz  Khan]
 to  another  so  that  they  could  be  processed
 That  would  not  be  possible  if  we  hand  it
 over  to  one  State.

 People  talked  about  the  slow  and
 Progress  of  Khetri,  I  admit  there  has  been
 some  delay.  But  recently,  say,  during  the
 last  2-3  years,  since  the  appointment  of  the
 new  Chairman,  the  tempo  has  increased  and
 the  work  is  progressing  well,  I  would  like  to
 assure  the  House,  one  thing,  Yesterday,  one
 hon,  Member  sought  to  make  out  that  only
 One  stope  was  ready  out  of  seven.  To  an  un-
 starred  question  it  was  said  that  only  one
 stope  was  ready.  But  that  reply  also  said
 that  of  the  remaining  six  stopes,  80%  were
 ready.  80%  have  been  completed.  I  want
 to  assure  the  House  that  the  work  now  !s
 progressing.  We  have  already  built  up  a
 stockpile  of  1,42,000,  tonnes  of  copper  ore.
 This  is  a  very  good  stock  that  we  have
 built  up  and  I  am  _  sure  that  will  come  in
 very  handy.  By  the  end  of  the  year  seven
 stopes  will  be  ready  at  Khetri.

 tardy

 The  position  at  Kolihan  is  much  better
 two  out  of  four  stopes  are  ready.  Stock-
 pile  of  ore  production  is  142,000  tonnes
 till  march  972  and  regular  production  is
 likely  to  commence  very  soon  and  by  the
 end  of  the  year  the  stockpile  would  be  five
 to  six  lakh  tonnes.  That  would  be  sufficient
 to  enable  us  to  start  work  on  production
 of  copper  in  October.

 The  Concentrator  will  be  commissioned
 in  the  first  quarter  of  1973.  The  smelter
 will  be  commissioned  by  the  end  of  4973
 and  so  would  be  the  refinery.  The  acid
 and  the  fertiliser  plant  will  be  completed  by
 February  ‘1974,

 Some  hon.  Members  spoke  about  the
 rising  costs.  As  per  original  estimates,
 the  original  cost  of  the  plant  excluding
 the  fertiliser  plant  and  the  township  was
 assessed  at  Rs.  70  crores  approximately.
 It  has  now  gone  up  to  Rs.  93  crores,  There
 is  an  increase  of  Rs.  23  crores.  Of  this,
 one-third,  that  is,  about  Rs.  7  crores  is  due
 to  additional  mining  equipment  which  was
 not  originally  ordered.  Now,  there  is  a
 very  obvious  reason  for  this.  Previously,
 we  were  hoping  that  we  will  be  able  to
 mine  the  ore  0  0.8%.  Then  we  brought  it
 down  to  0.7%.

 But  now  we  hope  that  with  the  addl-
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 tional  machinery  we  would  be  able  to  utilise
 ore  containing  0.5%  of  copper.  I  may  in-
 form  the  House  that  the  Indian  Copper
 Company  which  we  have  just  taken  over
 was  not  utilising  ore  which  was  carrying
 even  l  per  cent.  They  were  utilising  only
 18%  ore  and  over,  and  the  ore  below  1.8%
 copper  was  thrown  away.  We  are  going  to
 use  0.5%  ore.  This  is  because  these  is
 tremendous  shortage  of  copper  in  the
 country.  we  want  to  make  use  of  the
 best  methods  for  processing  copper.
 We  want  to  make  use  of  it  as  much
 as  we  can.  That  is  why  we  have  had
 to  order  additional  m  chinery  for  Rs.  7
 crores  worth.  The  remaining  Rs.  16  crores
 accounted  for  general  escalation  in  prices
 and  wages.  As  you  know,  we  have  no
 control  over  wage  rise.  I  would  asswe  the
 House  that  Khetri  is  progressing  very  well.
 We  hope  we  will  be  able  to  stick  to  the
 dates  which  have  already  been  given.

 SHRI  SHIVNATH  SINGH  (Jhunjhunu):
 In  the  budget  proposals  you  have  shown
 Rs.  20  crores.  In  the  unstarred  questicn
 you  said  Rs.  25.98  crores.  Here  you  state
 Rs.  93  crores  for  the  same  thing.

 SHRI  SHAHNAWAZ  KHAN  :  Rs.
 93  crores  did  not  include  the  fertilizer
 plant  and  the  township.  I  have  made  it
 clear.  The  estimates  which  you  quote  in-
 clude  all  these.  That  is  the  overall  cost.
 Shri  Bhattacharyya  and  Shri  K.  D.  Malavia
 spoke  of  the  need  to  attain  self-sufficiency
 in  metals  as  quickly  as  possible.

 SHRIMATI  T.  LAKSHMIKANTHA-
 MMA  (Khammam):  Since  he  is_  dealing
 with  copper,  I  would  like  to  know  one
 point  about  the  Agniguntala  ore  project.
 The  Agniguntala  ore  content  is  much  higher
 then  Khetri.  So,  what  steps  are  being  con-
 templated  by  the  hon,  Minister  to  speed  up
 this  project  ?

 SHRI  SHAHNAWAZ  KHAN  :  Geo-
 logical  Survey  has  got  units  which  are
 spread  out  in  different  parts  of  the  country,
 They  carry  out  exploration,  drilling  and
 prospecting  in  different  parts.  That  place
 is  showing  good  prospects  and  we  hope  we
 will  be  able  to  make  good  use  of  that  ore
 there.  In  addition  to  Agniguntala,  there  is
 a  good  reserve  at  Malajkhand  in  Balaghat
 district.  Some  very  promising  reserves  are
 there  and  we  hope  to  utilise  that  as  quickly
 aa  we  can.
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 है  would  I:ke  to  giv’  a  general  picture  to
 the  House.  Our  present  production  is  9  to
 0  thousand  tonnes.  Our  present  require-
 ments  are  1,13,000  tonnes.  Thee  is  a  wide
 gap.  To  fill  this  gap  we  have  taken  up
 various  programmes.  We  hope  to  prod  ice
 30,000  tonnes  at  Khetri  and  another  30,090
 tonnes  in  Singhbhim  We  h>pe  to  produce
 another  30000  tonnes  at  Malajkhand  in
 addition  to  the  other  places  t  have  meon-
 tioned.  We  are  aware  of  the  fact  that
 there  is  tremendous  scope  in  this  country
 for  developing  and  prospecting  basic  metals
 like  copper,  aluminium.  Jead  and  inc.

 Regarding  aluminium,  we  have  [ccated
 plenty  of  bauxite  ore.  Bv  the  end  of  fourth
 plan  or  beginning  of  fifth  play,  we  hope
 to  make  subst  ntial  progress  and  be  se  f-
 sufficient  in  a'umunicm  in  the  next  few
 years.

 We  have  our  Biuarat  Aluminium  Cor-
 poration  coming  up  at  Korba  They  will  be
 prodncing  one  lakh  tonnes  of  alnm  nium
 metal  eventually,  and  we  are  already  a  an
 advanced  stage  at  Ratnigiri  and  we  hope
 that  another  lakh  of  tonnes  of  aluminium
 would  be  produced  the  e.  We  aie  in  touch
 with  the  State  Government  of  Maharashtra
 regarding  some  difficulties  of  mining  leases.
 व  am  grateful  to  the  Chief  Minister  of
 Maharashtra  who  has  helped  us  in  getting
 our  difficulties  resolved  as  quickly  as  possi-
 ble  and  clearing  that  area  by  giving  us  the
 mining  leases.

 Regarding  zinc  also,  we  are  going  ahead
 and  doubling  our  capacity  at  Debari  in
 Udaipur.  We  are  also  putting  up  a  zinc
 smelter  at  Visakhapatnam.  Messis.  Comi-
 nco  Binani  Zine  Ltd.  are  also  expanding
 their  capacity,  So  we  are  fully  conscious
 of  the  urgent  need  to  develop  our  mining
 resources  snd  minerals  and  to  process  them
 as  quickly  as  we  can,  and  we  are  going
 ahead  with  full  confidence.

 My  hon.  friend  from  Kudermukh,
 Shri  P.  R.  Shenoy  talked  about  a  very  in-
 teresting  point  in  regard  to  the  transport  of
 iron  ore,  whether  {t  should  be  in  slurry  form
 or  in  the  form  of  pellets  from  the  port.  We
 are  lucky  in  this  country  that  we  have  been
 endowed  with  huge  reserves.  of  iron  ore;
 10,000  million  tonnes  have  been  proved  in
 this  country  and  there  may  be  more.  So
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 far,  we  are  aware  of  10,000  million  tonnes
 of  jron  ore  in  our  country.  We  are  expand-
 ing  our  steel  industry  as  quickly  as  we  can,
 consistent  with  our  resources.  But  there
 is  the  urgent  need  for  earning  foreign  ex-
 change,  and  so,  we  are  exporting  iron  ore
 as  much  ay  we  can,  Last  year,  we  exported
 about  20  million  tonnes,  but  we  wish  to
 expand  our  expost,  and  with  that  view,  we
 would  like  to  adopt  a  new  method  of  export
 of  iron  ore  from  Kudermukh.  The  ore  in
 the  Kudermukh  a  ¢  iy  a  low  grade  ore;  it  is
 am  gietite  ore  with  about  35  per  cent  iron
 content,  and  it  has  to  be  crushed  and  form-
 ed  into  slurry  so  that  it  could  flow  and  it
 can  he  transported  through  p:pes  and  put
 into  tanker,  which  will  stand  in’  the  sea
 some  dis*ince  away  from  the  shore,  about
 8  or  8  k.m_  away  fiom  the  shore.  The
 advantug>  of  this  method  ts  that  we
 shall  be  ub'e  to  carry  that  by  tankers  carry-
 mg  2}  to  3  lakh  tonnes.  The  transport
 of  iron  ore  by  smaller  ships  is  most  un-
 econom  ९३  and  it  adds  up  to  the  t,anspor-
 tation  cost.  It  s  with  a  view  to  redu-ing
 the  cost  of  transportation  and  to  be  ina
 position  to  compete  with  countries  which
 ure  now  em-rging  as  great  exporters  of  iron
 ore,  countries  ike  Brazi!  and  Australia
 who  are  coming  up  and  who  are  using  the
 Most  modern  me  hods  for  reducing  the  cost
 of  transporation  and  who  are  advancing
 very  fast,  that  we  have  to  use  new
 and  mode  n  methods,  The  whole  DPR  is
 belore  Government.  and  I  am  sure  Govern-
 ment  will  give  very  careful  consideration  to
 this  new  method  of  transportation  in  slurry
 form,  which  is  somethind  new  to  this
 country.

 I  am  sure,  as  the,  hon.  Member  has  said
 very  rightly,  it  has  therefore  to  be  conside-
 red  very  cautiously,  and  the  whole
 thing  has  to  be  considered  and  given
 due  consideration  whether  it  is  the  proper
 thing  to  do  or  not.  The  matter  is  before
 Government  and  at  the  highest  level  it  is
 receiving  the  urgent  attention  of  Govern
 ment.

 My  hon.  friend’s  apprehension  was  that
 if  we  adopted  this  method,  it  might  retard
 the  progress  of  Mangalore  port.  I  can  assure
 him  that  in  the  Kudremukh  area  atone,
 there  are  6  million  tonnes  of  iron  ore  and
 it  is  not  only  the  slurry  pipe  that  will  carry
 ore,  but  we  want  that  the  Mangalore  port
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 should  develop  as  fast  as  it  can  so  that  from
 Its  present  capacity,  we  can  raise  it  to
 2,25,000  tonnes  load  Jn  any  case,  there-
 fore,  there  is  no  conflict  between  the  two
 As  a  matter  of  fact,  we  ate  anxious  that
 Mangalore  poit  should  develop  as  fast  as  it
 can  so  that  we  can  export  more  ore  through
 that  port

 Export  of  iron  ore  today  is  not  a  simple
 matter  We  have  to  find  markets  and  na
 the  new  company  we  are  thinking  of  for
 ming,  the  Government  of  India  would  have
 5]  per  cent  shares  and  the  Marcona  Com-
 pany  of  US,  who  have  great  experience  in
 carrying  iron  ore  in  slurry  form  wou'd  in-
 vest  25  per  cent,  three  topmost  firms  deal-
 Ing  mm  tron  in  Japan  will  also  be  associted
 as  shareholders  The  advantage  we  will
 have  ts  that  we  will  have  export  companies
 participating  m  the  transportation  m=  slurry
 form  and  we  will  be  assured  cf  a  regular
 market  in  Japan  The  hon  member  knows
 how  difficult  it  AS,  for  us  these  days  to  com-
 pete  with  other  countries  in  sale  of  st0n  ore

 MR  DEPUTY-SPEAKER  How  long
 will  the  Minister  take  ?

 SHRI  S  MOHAN  KUMARAMANGA-
 LAM  20०४६  30  to  40  minutes

 MR.  DEPUTY-SPEAKER  1  al  call
 him  at  2  55

 SHRI  KARTIK  ORAON  (Lohardaga)
 What  about  other  members  just  waiting  ?

 MR  DEPUTY-SPEAKER  I  do  not
 know

 SHRI  SHAHNAWAZ  KHAN  —  Some
 members  spoke  about  losses  incuried  in
 washeries,  Gids,  Kathara  and  Swang  The
 Bokaro  steel  plant  ig  coming  up  and  we  ere
 hopiag  that  with  its  development,  the  econo-
 mucs  would  improve  and  they  will  be  able
 to  make  foll  utilisation  of  the  washeries

 Shes  G  Viswanathan  spc  ke  about  the
 Neyyel  project  and  the  need  to  deselop  it
 te  meet  the  requuemcnts  of  power  in  Tamil
 Nadu,

 SHRIMATIT  LAKSHMI-
 KANTHAMMA  *  Many  members  coming
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 from  mining  areas  want  to  speak  Kundly
 extend  tle  debate  by  an  hour

 SOME  HON  MEMBERS  १९८६

 MR  DEPUTY  SPEAKER  That  will
 be  at  the  expense  of  another  Ministry  and
 it  will  go  on  like  that  We  started  at  2  23
 today  with  a  balance  of  2  hours  50  minutes
 f  ven  if  we  conclude  the  debate  at  330,  we
 would  have  extended  the  time  already

 SHRI  KARTIK  ORAON  Here  5  4
 note  which  says  that  you  have  extended
 the  time  by  which  J  presume  t)at  I  will  get
 some  time

 MR  DEPUTY  SPEAKER  I  do  not
 know  whose  note  it  i8  ~T  have  not  given
 anv  (/nterruptions)  Order,  please

 SHRI  SHAHNAWAZ  KHAN  Sir,
 the  Ncyvel:  pliant  was  to  produce  six  millian
 tonnes  of  lignite  and  it  was  to  produre  (00
 megawatts  of  power  But  due  to  certain
 reasons,  we  have  not  been  able  to  attain
 the  full  capacity  Ore  important  reason
 has  been  the  rather  strained  industrial  re-
 lations,  and  the  sttuation  is  that  a  lot  of
 work  whith  could  have  been  done  is  not
 being  done  We  are  hoping  that  the  in-
 ductrial  relations  would  improve,  and  we
 will  be  able  to  attain  the  rated  capacity
 of  power  for  the  Tamil  Nadu  Government
 But  we  have  approached  the  Tamil  Nadu
 Government  to  use  their  good  offices  to
 improve  the  industrial  relations  and  we
 have  been  assured  that  they  will  do
 their  best  mn  that  regard

 There  is  a  plan  also  to  open  a_  second
 cut  at  Neyveli  But  in  the  light  of  the
 present  conditions,  we  find  it  is  rather  diffi-
 cult  to  go  forward  when  even  the  targeted
 capacity  has  not  been  attamed  We  hope
 that  with  the  improvement  m  industrial
 telations  and  the  improvement  m  output—
 and  we  are  also  going  to  import  an  addt-
 tional  machinery  to  make  up  the  gap  3n  pro-
 dution—the  full  capacity  would  be
 realised

 MR  DEPUTY-SPEAKER*  You  have
 taken  almost  40  mimutes,  which  is  more
 than  what  the  senor  Muster  proposes  to
 take
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 SHRI  SHAHNAWAZ  KHAN:  Iam
 just  taking  off  his  load.  Shri  Chapalendu
 Bhattacharyyia  spoke  about  mica  mines.  I
 entirely  agree  with  him  that  there  is  need
 to  give  protection  to  the  small  producers  of
 mica  by  nationalising  the  trade  of  mica,
 and  we  are  moving  along  this  line;  and  |
 can  assure  him  that  we  have  no  intention  of
 nationalising  the  mica  mines.

 MR.  DEPUTY-SPEAKER:  Shri  CD.
 Gautam.  I  am  going  strictly  by  the  list
 given  by  the  party  whips.

 SHRI  C.  D.  GAUTAM  (Balaghat)  :
 May  I  seek  your  leave  to  sit  and  speak  ?

 MR.  DEPUTY-SPEAKER  :
 may  sit  and  speak.

 Yes;  you

 SHRI  C.D.  GAUTAM:  Mr.  Deputy-
 Speaker,  Sir,  the  hon.  Minister  has  given
 us  an  encouraging  account  of  the  Malaj-
 hhand  mines,  but  the  steps  taken  for
 accelerating  the  work  have  not  been  so
 much  encouraging.  He  has  also  given  us  a
 Statement  about  the  Khetri  mines.

 MR.  DEPUTY-SPEAKER:  If  each
 Member  takes  not  more  than  five  minutes,
 I  would  be  able  to  accommodate  more  Mem-
 bers,  as  many  as  possible.  At  2.55  shall
 call  the  Minister.

 SHRI  ८  D  GAUTAN  :  All  right.  The
 hon.  Minister  has  also  spoken  about  of  the
 Khetri  mines.  If  these  two  are  compared,  then
 the  hon.  Minister  will  fine  that  it  will  be
 more  advantageous  to  work  the  Malajkhad
 mines,  giving  it  priority  over  the  khetri
 mines,  The  Khetri  mine  is  being  worked
 since  4957  and  we  have  not  been  able  to
 Produce  copper  ore  as  yet.  In  Khetri,  it  is
 tequired  to  bore  underground,  while  the
 Malajkhand  mines  are  open-cast  mines.
 As  far  as  I  know,  it  will  produce  copper
 Ore  within  five  sears  and  also  it  is  of  a
 better  quality  and  is  in  greater  quantity
 than  the  ore  from  Khetri  mines.

 I  request  the  hon.  Minister  to  visit  the
 mine  and  took  for  himself  the  possibility  of
 its  working  results.  I  may  inform  the  hon.
 Minister  that  Shri  Nitiraj  Singh  Chaudhary
 who  was  a  Minister  visited  the  mines  and
 was  muth  impressed.
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 We  know  the  country’s  demand  for  this
 metal  is  about  a  lakh  of  tonnes  and  we  are
 producing  only  10,000  tonnes.  There  is
 thus  a  big  gap.  if  Malajkhand  mine  goes
 into  production,  I  think  It  will  produce
 about  30,000  tonnes  from  what  he  has  told
 us.  I  request  the  hon.  Minister  to  speed
 up  this  work.

 l  also  request  the  hon.  Minister  to  set
 up  a  smeltar  at  Malajkhand  so  that  we  may
 be  able  to  have  side  industries  such  as
 su'pher  dioxide  and  sulphuric  acid.  Sulphu-
 ric  acid  is  required  for  preparing  fertilisers
 and  there  is  great  need  for  fertilisers  in  the
 country  as  availab’e  land-areas  get  reduced.
 Gypsum  and  card-board  industries  could
 also  be  set  up  there.  This  is  a  adivasi  area
 and  it  will  be  in  keeping  with  our  policy  of
 removing  poverty  and  unemployment.  It
 will  give  employment  opportunit‘es  to  people
 in  these  backward  areas  also.

 When  ore  is  produced,  there  should  be
 a  railway  line  to  take  it  from  Malejkhand
 to  Balaghat;  otherwise  it  will  be  costly  to
 transport  it.

 MR,  DEPUTY-SPEAKER  :  Yoy  should
 speak  about  it  on  the  Demands  for
 Railways.

 SHRI  C.  D.  GAUTAM  :  It  goes  along
 with  the  mines.  |  therefore  suggest  a  rail-
 way  line  from  Malajkhand,  Barhar,  Balaghat
 to  Gondia.

 At  present  the  number  of  local  people
 who  get  employment  in  an  area  is  not
 great;  only  a  small  number  get  employment.
 I  suggest  that  employees  from  Balaghat
 should  be  employed,  and  not  from  outside
 districts.  There  are  also  bauxite  deposits
 near  Supkar,  Gadhi  and  Godmaon.  They
 are  said  to  be  in  a  huge  quantity.  Similarly
 huge  quantities  of  iron  ore  are  said  to  be
 near  about  Lavagur  in  Balaghat  district.

 MR,  DEPUTY-SPEAKER  :  You  can
 send  these  details  in  a  letter  to  the  hon.
 Minister  so  that  his.  attention  could  be
 drawn  to  these  matters.

 SHRI  SUBODH  HANSDA  (Midnapore):
 This  Ministry  is  holding  a  large  number  of
 public  undertakings  and  most  of  the  im-
 portant  undertakings  are  mentioned  in  the
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 report  on  page  3.  I  should  like  to  mention
 some  of.  them.  There  are  nine  big  under-
 takings  which  are’  mentioned  in  this  report
 and  out  of  these  I  think  two  are  yet  to  be
 commissioned  and  seven  undertakings  are
 already  under  production,

 Out  of  the  seven  undertakings,  I  find
 that  five  undertakings  are  already  running
 ata  loss  and  the  cumulative  loss  loss  upto
 date  is  Rs.  892  crores.  It  is  very  difficult  to
 say  after  sO  many  ycars  of  commissioning
 of  these  projects  how  this  loss  is  gradually
 accumulating  day  by  day.  I  think  Govern-
 ment  has  taken  certain  steps  like  task  force
 scheme.  Though  this  scheme  has  been
 introduced,  ]  do  not  think  much  improve-
 ment  has  been  made  in  this  respect.  Th’s
 is  a  serious  matter  and  the  Government
 should  take  special  care  to  see  that  this  loss
 does  not  occur  in  future,  I  do  not  think
 that  people  will  forgive  us  for  th’s  big  loss
 which  is  going  to  occur  in  the  next  years
 also.

 I  would  like  to  say  about  the  stsel
 distribution  policy.  Steel  is  distributed
 directly  to  the  steel  consumers.  %  of  the
 total  output  goes  to  th:  consumers  directly.
 व  find  that  most  of  these  08  chunks  of  steel
 go  to  the  big  consumers  rather  than  the  small
 consumers,  By  experience,.  it.has  been  seen
 that  the  big  consumers  put.  their  indsnt
 directly  to  the  JPC  or  the  Steel  Control'cr
 and  they  get  steel  directly  from  them  but  the
 small  consumers  like  the  small  scaie  indus-
 tries  Corporation  of  the  varicus  States.
 For  that  -reason  there  is  much  of  celay  and
 the  reqired.  quantity  which  is  usually  in-
 dented  by  the  SSI  Corporation  forthe  small
 scale  industries  is  not  usually  given.  I  would
 like  to  suggest  that  to  fced  the  small  con-
 sumers,  certain  portion—-at  least  two-thirds
 of.  the  total  quantity  that  goes  for  cons.mp-
 tion  of  the  steel  industry  to  these  big
 consumption—shoul  -ear-marked  for  the
 small  scale  industries...

 Steel  industry.is  one  of  the.  biggest
 undertakings  and  it  employs  more  than.2
 fakhs  of  people,  J  find  that.in  most  of  these

 :  undertakings,  .  the  local  people  do  not  get
 .  employment  and  this  is  a  gercsal  complaint,

 particularly:  of  the  Scheduled.  Castes  and
 Scheduled  ‘Ties.  Where  most  of’  these.

 MAY,’  4  972

 “बिना  स्टील  के  न  देश  डवलप  कर
 मे  इंडस्ट्री.  डेवलप'  करे  सकती  हैं  ।  मैं  इस  संबंध
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 undertakings  are  located,  most  of  the  local
 people  are  up-rooted  from  these  places.  They
 do  not  get  chance  in.  these  undertakings.  I
 wou'd  request  the  Minister  to  look  into  this
 so  that  they  get  accommodated  in  these
 undertakings.  If  we  look  at  the  figures,  hy
 calculation  J  would  say  that  at  least  14,000,
 tribals  should  have  been  in  those  under-
 takings.  But  the  figures  can  be  counted  on
 fingertips.

 ,  My  last  points  is  that  there  was  a  pro-
 posal  to  set  up  an  Alloy  Steel  Plant  at
 Purul'a.  I  dono  know  what  is  the  position  ?
 The  cost  of  the  project  is  Rs.  42  crores.  I
 am  told  the  project  is  going  to  be  set
 up  somewhere  clse.  |  would  strc:  gly  object
 if  it  is  being  sh  fied  somewhere  else.  West
 Bengal  is  mest'y  a  backward  area.  There  is
 unemployment  problem  in  the  State.  The
 steel  plant  may  be  set  up  at  Purulia.

 श्री  शिवनाथ  सिह  (झुंझुनू)  उपाध्यक्ष

 महोदय,  आप  ने  जो  समय  मुझ  को  दिया  है
 उतने  कम  समय  में  कुछ  कह  सकना  मुश्किल  है,
 इस  लिए  मैं  केवल  अपने  कुछ  प्वाइंट्स  रखूंगा

 स्टील  किमी  भी  देश  के  विकास  के  लिए

 बहुत  आवश्यक  है  हम  इस  बात  को  रिअलाइज
 करते  हैं  लेकिन  जब  हम  अपनी  इंडस्ट्री  का

 मुकाबला  दुनिया  के  अन्य  देशों  से  करते  हैं  तो

 पाते  हैं  कि  हम  दुनियां  के  कुछ  प्रोडक्शन  का

 क्रेच  |  परसैंट  प्रोडक्शन  करत  हैं  और  उसके

 हिसाब  से  हमारा  पैर  कैंपिटा  कैंजम्शन  ]  के०
 जी०  आता  है  |  जब  हम  इस  पर  विचार  करते  हैं
 तो  पाते  &  कि  हमारी  मिनिस्ट्री  ने  इस  के  लिये

 बहुत  कुछ  किया  है।  आजादी.  के  बाद  हमने.
 झलक-अलग  बड़े-बड़े  प्लांट्स  बनाने  की  योजना

 बनाई  ।  उसके  अन्तर्गत.  स्टील  का  प्रोडक्शन

 काफी  बढ़ना  चाहिए  था  लेकिन  दत्त  साल  तक.

 काम  ह ६16  रहा।  अब  उस  ने  थोड़ा  मोमेन्टम

 पकड़ा  है।  हम  चाहते  हैं  कि  सरकार  इस  तरफ

 और  ध्यान  दे।  -

 स्टील  से:  ही  देश  मजबूत  बताता  है.  क्योंकि...

 हैं:और
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 में  एक  निवेदन  करना  चाहेगा।  पत्नी  महोदय  ने

 यहां  पर  कहा  कि  हम  आयरन  और  एक्सपोर्ट
 करते  है,  जो  हमारे  पास  सप्लस  होता  है।  लेकिन
 हमारे  लिए  आज  स्टील  इडस्ट्री  बहत  आवश्यक

 हैं।  सरकार  को  इस  बारे  में  सोचना  चाहिए  कि
 आयरन  ओर  का  एक्सपोर्ट  बन्द  करे  क्योंकि
 आयरन  के  बिना  हमारा  काम  नहीं  चल  सकता  ।
 ऐसा  हो  सकता  है  कि  हम  को  इस  से  फारेन
 एयरवेज  मिलता  है  छेड़नी  हम  फारेन  एक्स्चस
 तो  दूसरे  मुद्दों  सं  भी  कमा  सकते  है।  इस  लिए
 आयरन  और  का  वा कर पोट  आप  बन्द  करें।
 आयरन  आर  के  एक्स्पो  मं  ऋण  को  नुक़सान  हो
 सता  है।

 यहा  कोल  बाउन्स  वे  बारे  से  बहन  कुछ
 कहा  जा  चुका  है  इसलिए  मैं  उस  के  सम्बन्ध  मे
 आया  समय  अधिक  नहीं  लगा  |  हेवेन  इतना

 हगा  कि  उस  के  उत्पादन  के  लिये  जिस  प्रचार
 भी  आवश्यकता  हा  उन  को  पूरा  कर  तो  इस
 से  दश  का  काफी  लाभ  हा  सकता  है।

 में  निवेदन  करना  चाहूँगा  कि  हमारी  जो
 स्टील  वी  डिमान्ड  है  वह  975  में  7  6  मिलियन
 टन  होने  बाली  है  और  980  मे  2  9  मिलियन
 टन  होने  वाली  है।  मगर  आप  इस  मान  को

 आज  की  ही  रफ्तार  से  पूरा  करगे  तो  हमारा
 काम  कैसे  चलेगा?  इसके  लिये  कोई  उचित
 व्यवस्था  होनी  चाहिये  और  सरकार  देश  वा
 और  सदन  को  आश्वासन  दे  कि  हम  इस  माग  को

 पूरी  कर  सकेंगे  1

 मैं  खेती  प्रोजेक्ट  के  बारे  मे  भी  कुछ
 निवेदन  करना  चाहता  हूँ  क्योकि  बह  मेरी

 कास्टिटृएन्सी  से  सम्बन्धित  है।  मैं  पत्नी  महोदय
 के  विचार  से  सहमत  ह्  वि  पिछले  बारह  महीनों
 में  इस  प्रोजेक्ट  की  जो  प्रोग्रेस  रही  है  यदि

 यह  चरती  रही  तो  बारह,  चौदह  या  सोलह
 महीने  में  वह  करशन  करना  शुरू  कर  देगी।
 लेकिन  उस  काम्प्लेक्स  के  सम्बन्ध  मे  जो

 हिफेक्ट्स  हैं  उन  को  बतलाना  चाहता  हू  मैं  कोई
 ह:  प्रोजेक्ट  की  आलोचना  नहीं  कर  रहा  हूं,
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 केवल  स्त्री  महोदय  के  विचार  करने  के  लिए
 कह  रहा  ह  मैंने  देखा  कि  हमारी  प्लैनिंग
 गलत  हो  गई  है  1  मने  फारेन  एक्सपी  स  से  राय
 लेने  से  ही  काफी  रुपया  खर्च  किया  है  लेनी
 उस  राय  का  राय1.  हम  नहीं  पा  सके  ।  हम
 देखत  हे  कि  आरिजिनल  प्लैन  में  2  स्टोर्स  रखें
 गये  थे  नैनी  अय  दो  की  जगह  3  करने  पड़
 रहे  है।  हम  ने  मारी  प्लैनिंग  गल्त  मी  है।
 अगर  हमने  कैनिंग  गर्त  ने  की  वी  तो  फिर
 यह  प्रोजक्ट  सफर  न  करता  t

 इसी  तरह  से  ओरिजिनल  प्लैन  के  हिसाब
 से  बहत  सी  मशीनरी  इम्पोर्ट  बनने  की  हमारी
 स्कीम  है  और  कुछ  हमन  इम्पोर्ट  वी  भी  है।
 मेरे  पास  इस  के  डिटेल्स  टंकी  कहाँ  कहा  से
 इुग्पोर्ट  की  गई  है।  लेकिन  अज  वह  सारी
 मशीनरी  आउट  आफ  डे८  हां  गई  है  और  प्लेट
 मे  लगे  बिना  ही  बेकार  हो  गई  है  1  हम  उसको
 इस्तमाल  नही  बर  सात  |  उसके  बजाय  अब  हम
 को  दूसरी  मशीनरी  मानी  पड़  रही  है।  हमको
 इन  बातो  को  देखना  चाहिये।  आज  गड़े  मुर्दो
 को  उखाड़ा  से  कोई  फायदा  नही  है,  लेकिन  हम
 को  उनको  देखना  चाहिए  और  जो  भी  ल्फिक्ट्स
 पैदा  हुए  थे  उन  म  सबक  लेना  चाहिये

 खेती  के  अन्दर  हिन्दुस्तान  वापर  लिमिटेड
 का  हेड  आफिस  था।  अब  उस  को  कलकते  में
 शिफ्ट  कया  जा  रहा  है।  &  उसके  विऋद्ध

 स्ट्रगल  प्रोटेस्ट  करता  हैं।  967  4  कहा  सजा
 था  पि  खेती  प्रोजेक्ट  देश  का  सबसे  बडा
 प्रोजेक्ट  ह ैऔर  उस  वा  हेड  आफिस  वहा  पर  ही
 होना  चाहिये।  आज  भी  इस  नन्द  के  पसन्दी

 हम  31,000  दन  का  प्रोडक्शन  पाले  है  आज  यह

 आग  मेट  दिया  जाता  है  कि  हेड  आफिस  सैर
 प्लेस  में  होना  चाहिये।  लेपित  क्‍या  चलता

 हिन्दुस्तान  की  सेंट्रल  प्लेस  है?  आज  अगर
 दिल्ली  को  सेंट्रल  प्लेस  कहा  जाय  तो  वह  माना
 भेजा  सकता  है,  लेकिन  कलकत्ता  तो  व्याकुल
 नहीं  है।  इसलिये  खेती  के  अन्दर  ही  उस  का

 ह  आफिस  रहता  चाहिये।
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 [श्री  शिवनाथ  सिंह]
 इन  छाँदो  के  साथ  ले  इन  मंत्नालय  की

 मांगी  का  समर्थन  करना  हूँ।

 SHRI  KARTIK  ORAON  (Lohardaga)
 Sir,  our  objective  is  to  have  socialism  in  the
 economic  system  based  on  the  nationalisa-
 tion  of  means  of  production  and  distribution
 and  exchange  Now  we  are  thinking  in
 terms  of  increasing  the  wealth  of  our
 country  For  that,  we  have  to  lay  more
 stress  on  self-reliance  While  thinking  in
 this  way,  we  find  ourselves  rather  too  far
 away  from  the  task  that  lias  before  us  The
 challenge  ts  really  very  difficult  I  am  sure
 that  unless  the  Hon’ble  minister  assumes  the
 properties  of  steel,  I  do  not  think  he  will  be
 abie  to  deal  with  this  task

 He  will  have  to  deal  with  this  with  a
 firm  hand  and  only  then  he  will  be  able  to
 reverse  the  order  which  exists  today  We  have
 invested  about  Rs  3,000  crores  in  our  steel
 industry  Within  three  years  of  production
 the  steel  industry  is  supposed  to  give  a
 return  of  at  least  a  mmimum  of  0  per  cent
 dividend  on  the  capital  outlay  What  is  our
 position  ?  Though  we  have  invested  about
 Rs  3,303  crores  in  the  public  sector,  we  are
 losing  to  the  tune  of  Rs  530  crores  annually
 instead  of  getting  a  return  of  Rs  400  crores
 Qnnually  That  means,  we  are  losing  to  the
 extent  of  Rs  1,000,  crores  This  ts  a  very
 serious  problem  which  the  hon  Miunister
 will  have  to  take  note  of  He  should  try  to
 devise  ways  and  means  to  bring  about  a
 change  This  ts  really  a  very  big  challenge
 for  him  Unless  he  brings  about  a  change  in
 structure,  behaviour  and  functioning  which
 is  of  a  revolutionary  character,  I  am  afraid
 .  change  of  this  order  im  a  very  short  time
 is  really  difficult  So,  this  should  be  the
 concern  of  not  only  the  Minister  but  of  the
 whole  country  We  should  try  to  see  where
 the  snag  is  and  how  we  can  get  Over  it

 Ihave  many  points  to  cover  but  for
 want  of  time  I  am  not  able  to  do  it  There
 gre  some  good  points  brought  out  im  this
 report  There  is  sufficient  development  in
 research  I  notice  that  every  public  sector
 factory  or  undertaking  has  a  design  Office,  a
 research  and  development  centre  This  is,  of
 course,  a  must  for  all  industries.

 But  I  cannot  understand  one  thing,  In
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 one  place  he  talks  of  a  Holding  company
 where  he  has  tried  to  combine  a  number  of
 items  The  Holding  company  will  deal  with
 steel  coking  coal,  :ron  ore  manganes  and  so
 on  Unless  each  unit  is  capable  of  function-
 mg  in  a  proper  and  efficient  way,  l  am
 definitely  of  the  opinion  that  putting  all  of
 them  together  will  not  be  able  to  bring
 about  good  results  I  personally  feel  that  it
 is  like  sitting  for  a  test  Suppose  I  sit  for  a
 test  and  answer  one  question  half  way,
 another  question  only  for  9  quarter,  take
 yet  another  question  and  leave  it  im  the
 middle,  will  l  pass  the  test  ?  No  I  will  pass
 the  test  only  when  I  reply  to  all  the  questt-
 ons  correctly  and  in  a  nice  way  So,  though
 this  idea  Is.  very  good,  I  personally  feel  that
 this  i5  not  the  time  when  we  should  go  in
 for  this  Again,  he  ts  trying  to  involve  some
 private  companies  also  Before  I  would  think
 in  terms  of  looking  after  the  house  of
 another  person  I  would  have  to  keep  my
 own  house  in  order

 There  bb  very  much  disparity  in  reciuit-
 ment  and  promotion  polices  im  the  public
 undertakings  I  hope  the  Minister  in  his  set
 up  one  public  sector  service  commission  for
 recruitment  to  all  posts  m  the  public  sectors
 Then  only  he  will  be  able  to  bring  m  uniform
 standards  in  the  matter  of  recruitment  and
 promotion  in  the  public  sector

 We  have  to  develop  the  national  charac-
 ter  It  was  Pandit  Nehru  who  once  said
 that  we  should  judge  the  result  not  by  the
 statistics  or  the  amount  of  money  spent  but
 by  the  development  of  human  character
 What  we  have  to  do  today  s  to  develop  the
 human  character  to  tackle  these  challenging
 problems

 Finally,  I  would  like  to  invite  the
 attention  of  the  hon  Miunister  to  the
 condition  obtaming  in  HEC  which  s  likely
 to  create  ill-feeling,  discontent,  dissatisfac-
 tion  and  hatred  between  different  sections  of
 the  people  What  is  happening  m  HEC
 today  ?  The  acquired  3,767  acres  of  land  in
 the  nearby  area  and  made  these  people
 refugees  What  are  they  going  to  do  with
 that  land  now  ?  I  am  told  that  they  are
 trying  to  open  a  co-operative  society  instead
 of  giving  back  the  land  to  these  people,
 Why  are  you  trying  to  blackmail  the  people
 of  that  area  ?  If  you  cannot  give  them  aly
 assistance,  at  least  do  not  try  to  blackmail
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 them.  So,  I  would  request  the  hon,  Minister
 to  issue  directions  straightway,  immediately,
 to  the  Chairman  or  the  Managing  Director
 and  restrain  him  from  taking  any  such
 steps.  I  want  to  say  in  the  end  that  though
 my  voice  is  harsh  I  am  not  harsh.

 He  should  not  be  a  party  to  this  type  of
 athing.  I  would  once  again  request  the
 hon.  Minister  to  look  into  it.  This  is  a  very
 serious  issue.  If  he  does  not  take  note  of
 it,  lam  sure,  the  situation  will  develop  to
 such  an  extent  that  it  will  get  out  of
 control.

 MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  Mr.  Deputy-Spearkr,  Sir,

 I  am  grateful  to  hon.  Members  for  the
 interest  they  have  taken  in  the  working  of
 the  Department  in  my  charge  and  for  the
 kind  words  and  some  times  the  not  so  kind
 words  which  have  been  said  about  our  work.
 I  sympathi:e  whith  them  for  the  shortness
 of  time  and  I  would  also  ask  them  to  excuse
 me  if  lam  not  able  to  answer  all  the  ques-
 tions  that  have  been  raiscd  in  the  debate.
 I  do  not  think  there  will  be  adequate  time
 to  deal  with  all  of  them,  But  I  assure  them
 that  whatever  has  been  said  will  be  given
 utmost  consideration  by  the  Departmen’  and
 we  shall  try  to  see  the  extent  to  which  we
 improve  our  work.

 THE

 There  can  be  no  doubt  if  we  examine
 the  record  of  the  Department  during  the  last
 year  in  steel  that  we  have  aot  been  able  to
 attain  the  targets  which  we  had  put  before
 ourselves  last  year  and  which  in  a  sense  I
 commited  myse’f  to  in  this  House  that  |
 would  try  to  attain.  Ido  not  want  to
 make  any  secret  of  that.  I  think,  it  is
 Mecessary  for  me  to  fully  put  before  the
 House  the  position,  frankly  and  honestly,
 of  the  industry  and  the  steps  that  we  are
 trying  to  take  in  order  to  improve  it.

 What  exactly  had  happened  during  last
 year  ?  We  had  put  before  ourselves  at  the
 beginning  of  the  year  a  target  of  2,200.000
 tonnes  of  ingots  steel  in  Bhilai  and  we
 achieved  1,983,000  as  against  1,940,000  in
 1970-71,  We  went  slightly  ahead  of  last
 year’s  production.  In  Durgaput,  we  were
 better  than  last  year  but  far  away  from  the
 target  Which  we  had  put  before  ourselves.
 The  tasget  was  1,153,000  toanes  and  we
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 reached  700,000  tonnes  as  against  634,000
 tonnes  that  we  did  last  year,  i.  ¢..  970-7I.
 In  Rourkela,  the  target  was  400,000  tonnes
 and  what  we  reached  was  823,000  tonnes  as
 against  1,238,000  tonnes  that  we  did  in  1970-
 7,  So,  obviously,  we  were  well  behind
 what  we  attempted  to  achieve  and  what  we
 had  put  before  ourselves  as  the  target.

 I  certainly  do  owe  it  to  the  House  to
 explain  qutte  clearly  what  were  the  reasons
 for  not  achieving  the  target.  The  most
 important  one,  of  course,  was  the  collapse
 of  the  steel  melting  shop  roof  im  Rourkela.
 That  cost  us,  at  a  conservative  estimate,
 something  like  350,000  tonnes,  te  ९,  3३  lakh
 tonnes.  Had  we  been  able  to  keep  up  to
 the  same  level  of  production  which  we  had
 achieved  in  Rourkela  in  normal  working
 months,  then,  you  will  appreciate,  we  would
 have  reached  somewhere  in_  the  region  of
 perhaps  even  1,200,000  tonnes  or  certainly
 1,150,000,  tonnes.  That  would  have  made
 the  entire  difference  both  to  the  steel  pro
 duction  ॥  our  coun'ty  and  to  the  econo-
 mics,  that  is  to  say,  the  need  for  imports
 and  the  profitability  of  the  Hindustan  Steel
 Ltd.  itself,

 I  would,  however.  at  this  moment  like
 to  pay  my  tribute  to  the  manner  in  which,
 after  the  collapse  of  the  roof  took  place,
 the  roof  was  again  put  up.  It  was  put  up
 ina  record  time.  The  work  was  done  on  a
 war-footing.  We  brought  in  Jessops  who
 did  an  excellent  job  in  fabricating  material
 for  the  roof.  We  thought  it  might  tahe
 even  as  much  asa  yeur  to  get  back  into
 normal  production.  But  it  was  done  ina
 matter  of  4  months.

 The  second  main  reason  why  we  were
 not  abie  to  achieve  what  we  wanted  to  do
 was  the  very  serious  trouble  we  had  in  the
 coke  oven  in  Bhilai.  Despite  this,  we
 reached  the  figure  of  1,953,000,  tonnes.  But
 I  cannot  gainsay  the  fact  that,  had  our
 operation  of  the  coke  oven  in  Bhilai  over
 the  year  been  executed  acco  ding  to  the
 technolog'cal  rules  which  we  should  have
 followed,  we  would  have  achteved  well  over
 at  million  tonnes  tn  Bhilai  this  year.  We
 have  paid  for  our  technological  violations  in
 the  working  of  the  coke  ovens  and  also  for
 our  incompetence  in  maintenance.  We  are
 trying  to  make  it  up,  and  I  will  come  to  the
 measures  that  we  are  taking,  in  a  minute.

 \
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 The  third  is—and  this  is  alsoa  very

 serious  matter——the  disturbed  industrial
 relations  that  we  have  had,  particularly  in
 the  Durgapur  area.  It  is  our  assessment
 that  we  have  lost  somewhere  in  the  region
 of  one  million  man-hours  of  work  in  Darga-
 pur  during  97I-72.  And  it  is  important  to
 note  that  something  like  65  per  cent  of  the
 financial  losses  that  have  been  suffered  by
 Windustan  Steet  are  due  to  what  has  been
 happening  in  Durgapur.

 The  fourth  is  the  eternal  problem—as
 yon  must  be  feeling  because  I  have  repeated
 it  time  in  and  time  out—of  inefficient  main-
 tenance  to  which  we  are  really  trying  to
 make  a  difference.

 What  are  the  steps  which  we  are  taking?
 What  are  we  trying  to  change  and  how  do
 we  think  that  we  will  be  able  to  achieve  the
 targets  that  we  have  put  before  ourselves
 this  year  ?

 To  improve  the  performance  of  the  coke
 ovens  in  the  short  run,  that  is  to  say,  for
 immediate,  direct  improvement  in  the
 working  of  the  coke  ovens,  we  have  appoin-
 ted  two  special  groups  of  experts—that  is,
 Hindustan  Stecl  did—~to  look  the  coke  ovens
 in  all  the  thiee  public  sector  plants,  and  we
 are  going  to  check  up  what  is  going  on  in
 the  two  private  sector  plants,  where  also  we
 are  facing  trouble  in  the  coke  ovens.  The
 services  of  a  leading  Soviet  -न
 think,  he  is  number  two  in  the  coke  oven
 branch  in  Soviet  Union  were  availed  of.  He
 came  down,  spent  a  number  of  months  here
 and  gave  us  a  detailed  manual  on  the
 working  and  maintenance  of  the  coke  ovens.
 It  is  being  translated,  distributed,  throughout
 the  coke  oven  areas  in  our  stee}  plants  and  all
 the  steps  that  he  has  proposed  are  being
 implemented.  I  hope,  this  will  mean  a  real
 improvement  in  the  working  of  the  coke
 ovens  this  year.

 A  special  Group,  apart  from  the  two
 groups  set  up  by  the  Hindustan  Steel,  was
 constituted  by  the  Government  for  suggesting
 the  most  cost  effective  measures  for  increasing
 coke  production,  and  this  Group's  sugges-
 tions  also  are  under  implementation.  A
 Group  has  becn  set  up  under  the  ehairman-
 ship  of  the  Steel  Secretary  to  make  an  aasess-
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 ment  of  the  coke  requirements  in  the  steel
 industry  and  its  availability  from  other
 sources,  for  example,  the  small  coke  ovens
 which  we  find  in  the  coke  ovens  areas  in
 Dhanbad  and  Jharia.  I  think,  we  have  now
 taken  effective  steps  to  ensure  the  best  use
 of  the  coke  that  is  available  in  our  country.
 And  even  in  the  case  of  coke  oven  gas  the
 shortage  of  which  became  inevitable  with
 the  bad  working  of  the  coke  ovens,  we  were
 using  supplementary  fuels  like  Naphtha  and
 Benzene  by  suitable  modifications,  in  reheat-
 ing  furnaces.  etc  Some  hon,  members
 suggested  that  we  must  have  a  long-term
 plan  for  improvement  of  the  coke  ovens.
 We  have  already  started  doing  that  in  terms
 of  re-building  our  coke  ovens.  A  new  0000
 oven  battery,  as  the  hon.  members  are
 aware,  was  commissioned  in  Bhilai  m
 January  ‘1972.  Capital  repairs  of  all  the
 batteries  in  Rourkela  are  being  planned
 taking  one-half  of  a  battery  down  as  in
 Japan  to  ensure  minimum  dislocation  in
 production.  We  have  decided  to  instal  an
 additional  half  coke  oven  battery  at  Rour-
 kela  and  another  full  battery  at  Bhilai.  It
 will  take  probably  two  or  two  and  a  half
 years  to  put  these  schemes  through.  We
 have  also  taken  a  number  of  steps  one  !s
 setting  up  separate  Group  concentrating  on
 the  maintenance  in  the  plant  itself  and  the
 other  is  to  be  able  to  make  adequate  pro-
 visions  for  spares  to  be  available  continu-
 ously  whenever  they  are  needed.  We  have
 planned  a  three-yeir  rolling  plan  for  stores
 and  spares,  raw  materials,  etc.  and  to  ensure
 that,  as  a  result  of  this,  we  will  get  all  the
 spares  at  the  cheapest  and  most  economical
 prices  and  also  that  they  will  be  available
 whenever  we  want  them.

 Now,  these  are  broadly  the  steps  that
 we  are  taking  in  the  field  of  organisational
 and,  what  I  would  call,  mechanical  improve-
 ment.  Perheps,  the  most  important,  parti-
 cularly.  [  would  say,  in  Durgapur  is  the
 difficulties  that  we  have  been  facing  in  the
 field  of  industrial  relations.  Whatever  my
 friend  Mr.  Dinen  Bhattacharyya  may  say
 the  fact  is  that  we  have  suffered  a  lot.  I
 do  not  say  that  it  is  the  labour  relations
 that  are  exclusively  responsible  for  the
 troubles  in  Durgapur,  Not  at  all,  But  I
 do  say  that  more  than  in  the  other  two
 plants,  disturbed  industrial  relations  have
 affected  the  working  of  the  plant  to  an  extra
 ordinary  degree  and  perhaps  it  miay  be  use
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 ful  if  I  Just  gave  one  single  instance  which
 will  enable  hon.  Members  to  appreciate
 what  happens  when  we  do  not  have  proper
 industrial  relations  machinery  working  and
 proper  relations  between  the  managzment
 and  labour.

 On  the  morning  of  the  2Ist  April,  just
 a  few  days  back,  one  of  the  EIMCO  opera-
 tors—there  are  five  EIMCO  operators  to
 remove  the  slag  which  is  on  the  site--
 refused  to  work  and  did  not  work  fiom
 3.5  a.  m.  to  the  end  of  the  shift,  that  WSs
 2  o’  clock.  Asa  result,  he  was  under-timed
 that  is  to  say,  he  was  marked  as  not  having
 worked  for  that  period.  Immediately  all  the
 other  EIMCO  operators  went  on  a  lighting;
 strike  as  a  protest  against  the  under-timing,
 namely  against  the  undertrming  of  this
 operator,  Asa  result  of  these  five  persons
 not  working,  the  entire  production  in  the
 steel  melting  shop  had  to  be  severely  cur-
 tailed  and  alomost  brought  to  a  stop.  The
 management,  for  the  first  time  in  many
 years,  rightly  said,  ‘We  are  not  going  to
 talk  to  you  even  over  this  undertiuming  affeir
 until  you  go  bach  to  work.  Then  only  we
 will  discuss.’  They  refused  to  go  back  to
 work.  As  a  result  of  the  agreement  we  have
 arived  at  with  all  the  three  Unions,  none  of
 the  Unions  supported  these  workers,  a‘so
 probably  for  the  first  time,  including  the
 Union  for  whom  Shri  Bhattacharyya  nay
 have  sympathy.  None  of  the  Unions  sup-
 ported  them.  They  tried  the  various  poli-
 tical  parties  and  tried  to  fish  round  hoping
 that  they  would  get  some  support.  Ulti-
 mately,  finding  that  they  did  not  get  any
 support,  after  three  days,  they  went  back  to
 work  unconditionally,  We  lost  4000  tonnes
 of  steel  as  a  result  of  the  strike  of  these  5
 EIMCO  operators.  This  was  taking  place
 time  and  again.  Unfortunately....

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad)  :  What  is  the  punishment
 given  ?

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  Please  don’t  interrupt.

 Unfortunately,  the  policy  that  we  have
 been  pursuing  so  far  has  been  that  whenever
 pressure  like  this  builds  up,  we  retreat,
 feeling  that  if  we  dd  not  retreat,  production
 will  go  to  pieces.  But  with  a  new  General
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 Manager  there  who  it  not  going  to  resign~
 I  assure  Mr.  Sokhi  though  he  wants  him
 to—I  think  we  are  beginning  to  get  a  grip,
 on  the  situation  there.  Now,  as  a  result  of
 the  intervention  of  the  Labour  Minister  of
 West  Bengal,  Dr.  Gopal  Das  Nag,  we  have
 come  to  an  understanding  with  all  the
 important  Unions  in  Durgapur  to  set  up  a
 three  tier  sys'em  for  settlement  of  disputes—~
 One  tier  at  the  plant  level,  then  with  the
 management  and  ultimately  with  the  Labour
 Minister  himself  involved  in  a  sort  of  joint
 Council  and  we  hope  that  this  will  mean  a
 real  improvement.

 Ido  not  at  all  say  that  the  workers
 alone  are  responsible.  It  is  a  sort  of
 demagogic  way  of  putting  the  management
 and  the  Government  in  the  wrong  and
 always  charging  us  of  trying  to  shift  our
 responsibility  to  the  workers,  because  after
 all  it  is  the  duty  of  the  Government  and  the
 management  and,  more  than  that  of  the
 Government,  of  the  management  to  manage
 the  workers,  But  the  fact  remains  and  we
 cannot  get  away  from  that  fact  and  if  we
 try  to  get  away,  we  will  not  realise  that  what
 is  really  harming  production  in  Durgapur
 namely  instnnces  as  the  one  I  described  now
 have  continuously  been  responsible  for
 keeping  the  production  at  such  a_  low,
 depressed  level  in  Durgapur.  Why  is  it  that
 in  Bhiiai  and  Rourkela  we  do  not  have
 these  troub'es  on  the  scale  that  we  have  in
 Durgapur  alone?  I  would  appeal  to  the
 hon,  Members  on  the  other  side  to  apply
 their  minds  and  try  to  make  a  distinction.
 The  management  is  the  same,  The  Chair-
 man  is  the  same.  Officers  are  transferred
 from  one  plant  to  another.  It  is  not  that
 the  officers  in  one  plant  are  worse  than  the
 officers  in  another.  Now,  as  a  result  of  the
 new  approach  that  we  are  making  in  Durga-
 pur,  we  hope  we  shall  have  some  improve-
 ment.  I  was  there  in  Durgapur  only  day
 before  yesterday.  I  met  all  the  Unions  and
 I  had  discussions  with  them  and  I  think  the
 situation  is  improving.  I  would  appeal  to
 the  hon.  Members  to  fend  their  support  to
 our  approach  and  I  think  the  management
 also  hopes  that  in  its  policy  of  firmness
 combined  with  justice  and  combined  with
 fairness  the  management  should  now  have
 the  entire  support  of  the  House  and  I  am
 confident  that  if  we  implement  it  fairly  and
 honestly,  we  will  be  able  to  make  a  decisive
 turn  in  Durgapur  this  year.
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 [Shri  Mohan  Kumararangalam]
 We  are  in  other  respects  also  improving

 tle  position.  The  hon.  Member  Shri  Bhatta-
 charyya  mentioned  about  tl.e  production
 meentives  which  of  course  are  frowned  upon
 in  China,  but  I  know  he  has  no  longer  any
 sympathy  for  China,  and}  can  assure  him
 that  production  incentives  are  being  intro-
 duced,  tney  have  already  been  introduced
 effectively  in  Bhilai.  To  a  lerge  extent  we
 will  be  able  to  implement  therm  also  in
 Rourkela  and  in  Durgapur  also.  So,  that  is
 being  done.  I  think  that  will  lead  to  im-
 provement  in  productivity.  The  Hindustan
 Steel  are  making  a  number  of  improvemcnts
 so  far  asthe  day  to  day  organisation  is
 concerned.

 Then,  a  number  of  general  allegations
 and  statements  had  been  made,  that  the  our
 steel  is  very  costly,  why  we  are  producing  so
 litde  and  so  on,  I  would  appeal  to  hon.
 Members  to  appreciate  that  by  ard  large  the
 steel  prices  in  our  cauntry  do  correspond
 very  favourably  with  the  internatronal  prices.
 If  we  are  able  to  bring  upod?  production  from
 the  present  65  to  67  per  cent  fevel  which  it  is
 today  to  the  level  of  80  to  82  per  cent  which
 we  aim  at,  I  have  no  doubt  that  we  shall  be
 able  to  bring  our  stec!  prices  to  possibly
 among  the  cheapest  stecl  in  the  world.  This
 is  not  my  opinion  alone.  There  have  been
 World  Bank  experts  who  have  also  ccme
 and  Jooked  around.  Urdoubtedly  they  ex-
 pressed  their  regret  regarcing  the  present  low
 level  of  production,  but  they  have  also  said
 that  on  the  basis  of  the  present  skills  and
 organisation  which  we  have  got  in  cur  steel
 Plants,  if  we  are  even  able  to  come  up  to  80
 to  82  per  cent  we  should  b:  able  to  bring
 down  the  cost  of  steel  substantially,  and  also
 substantially  Jess  than  in  some  of  tle  other
 countries  in  the  world  like  Japan,  the  United
 States  and  so  on.  So,  that  45  so  far  as  this
 aspect  is  concerned.

 May  I  now  deal  briefly  with  the  question
 why  itis  that  we  are  suffering  these  heavy
 losses  ?  About  this  year,  J  do  not  want  to
 give  any  exact  figure,  hccause  ro  final  figure
 is  arrived  at,  the  accounts  are  sill  in  tLe
 process  cf  being  checked,  but  I  have  no
 doubt  we  shall  suffer  a  fairly  sericus  Joss  in
 Hindustan  Steel.  There  were  varicus  reasons.
 First,  of  all,  tLe  full  impact  of  the  wage
 agreement  is  coming  to  Rs.  6  crores  or  80.
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 The  higher  consumption  of  stores  and  spares
 and  on  account  of  maintenance  comes  to
 Rs.  6  crores  and  possibly  another  Rs.  6  to
 Rs.  7  crores  are  due  to  war  risk  insurance
 and  revalution  of  the  Deutchmark,  which  is
 a  German  decision,  and  another  Rs.  3.5
 crores  being  our  liability  for  additional
 bonus,  altogether  Rs.  20  crores.  And  then,
 whatever  extra  loss  we  may  suffer  will  pro-
 bably  be  due  to  the  fall  of  the  roof  in  the
 steel  melting  shop  etc.  It  is  a  fact  that  we
 will  be  losing  money  butI  do  want  hon.
 Men.bers  to  appreciate  t  at  we  are  controlling
 the  price  of  steel  and  that  when  we  fixed  it
 originally  we  did  it  not  by  p  ice  contiol  but
 by  regulation  ;  when  we  did  it  in  1962,  we
 fixed  it  on  a  standard  capital  blech  of  Rs.
 1,176  per  tonne  of  saleable  steel.  Now  the
 ac.ual  capital  bleck  today  35  somewhere  in
 the  region  of  2,000  so  far  as  Bhilai  is  con-
 cerned  and  may  be  even  more  <o  far  as
 Bokaro  is  concerend.  The  d  fference  between
 the  private  und  the  public  sector  arises  out
 of  the  fact  that  the  capital  bieck  of  the
 Private  sector,—most  of  it,  was  constructed
 long  before  and  at  much  cheaper  cost.  The
 share  capital  so  far  TISCO  is  concerned  is
 Rs.  50  crores.  Necessarily  it  is  &  bias,
 as  it  were  ;  I  would  not  say  against
 the  public  sector  alone.  But,  as  a  result  of
 pinning  the  steel  pr  ccs  do  vn,  we  do  almost
 necessarily  ensuie  that  we  are  working  at  &
 loss,

 If  we  were  going  to  increase  the  steel
 prices,  which  we  had  no  intention  of  doing
 then  it  would  have  meant  on  the  one  hand
 that  we  were  going  to  increase  the  profits  in
 the  private  sector  and  on  the  other  hand  we
 would  me  ely  have  improved  the  both  working
 of  the  publ'c  sector.  So,  what  we  thought
 we  would  do  and  what  has  been  done  by  the
 Government  this  year  is  to  funnel  off  what
 can  be  paid  extra  by  the  stcel  consumer  by
 the  imposition  of  the  excise  auty.  That  is
 really  the  method  by  which  we  would  funnel
 off  even  possible  profits  in  the  public  sector
 in  the  steel  plants  and  which  would  become
 much  more  in  the  private  sector,  because  the
 private  sector  has  advantages  so  far  as  capi-
 tal  costs  are  concerned.  This  is  how  we  are
 looking  at  it.  But  you  may  say  that  if  the
 increase  in  excise  duty  had  been  given  to  the
 steel  plants  as  increase  in  price,  the  financial
 position  of  all  the  steel  plants  would  have
 been  better  including  that  of  Hindustan
 Steels.  But  of  course,  the  financial  position
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 of  the  TISCO  and  IISCO  would  have  been
 much  better  ;  I  do  not  think  that  I  should
 actually  bracket  TISCO  and  HSCO  like  that
 the  financial  position  of  TISCO  wou!d  have
 been  much  better,  and  the  financial  position
 of  ISCO  would  have  been  a  little  better,
 because  if  you  look  at  TISCO's  production
 it  is  nothing  very  mush  more  than  the  pro-
 duction  even  in  the  public  sector  plants  and
 substantially  worse  than  the  production  in
 Bhilai.

 SHRI  R.  N.  SHARMA:
 the  influence  of  Durgapur.

 That  is  under

 SHRI  5.  MOHAN  KUMARA-
 MANGALAM  :  Now,  we  think  that  this  t¢
 the  way  in  which  the  mattcr  should  be
 looked  at.

 Let  us  not  beat  our  breast
 about  our  own  inefficiency.  There  ts  no
 deubt  that  there  is  inefficiency.  There  is  no
 doubt  that  we  have  got  a  long  way  still  to
 go.  But  I  think,  and  I  amconfident  that
 during  the  last  year,  as  a  result  of  a  number
 of  measures  wh  ch  we  have  taken  and  which

 T  have  outlined  very  briefly  just  now,  we
 shall  be  able  to  make  a  turn  inside  Hindu-
 stan  Steels  and  inside  our  stec!  industries.
 I  think  with  that  I  shall  leave  Hindustan
 Steels  and  go  on  to  other  points.

 tao  much

 Shri  Swaran  Singh  Sokhi  raised  the
 question  of  Bokaro  and  said  that  there  had
 been  complete  organisational  failure  in
 Bokaro.  Of  course,  the  use  of  hyperbole  is
 not  impermissible  in  Parliament,  and  J  have
 no  objection  to  the  language  used.  But  I
 think  that  it  is  good  also  to  look  at  the
 facts.

 The  tempo  of  work  at  Bokaro  has  pro-
 gressively  and  significantly  improved  during
 the  last  year.  Probably,  the  be.t  index  of  the
 pace  of  construction  is  to  see  the  rate  of  erec-
 tion  of  steel  structures,  mechnical  equipment
 and  refractories.  During  97l,  the  erection  of
 steel  structures  amounted  to  over  71,000
 tonnes,  an  increase  of  about  5i  percent  over
 the  previous  year.  The  progress  in  the  erection
 of  mechanical  equipment  was  more  striking
 asthe  aggregate  work  done  during  1971
 amounted  to  39,000  tonnes,  which  is  a
 hundred  per  cent  more  than  in  1970,  In
 refractory  works,  the  progress  is  from  5568
 tonnes  in  4970  to  34,000  tonnes  in  1971,  a
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 sixfold  increase.  The  monthly  rate  of
 erection  of  equipment  has  been  doubled  last
 year  and  ts  proceeding  at  the  rate  of  12,000
 tonnes  a  month,  the  highest  rate  ever  achi-
 eved  anywhere  in  our  country  in  a  major
 project  of  this  character.  But  it  is  inevi-
 table  and  I  wou'd  plead  with  the  hon.
 Members  also  to  appreciate  some  of  the
 difficulties  that  we  arc  facing  in  Bokaro,  that
 m  such  a  gigantic  project  invotving  50,000  to
 60,000  workers  working  in  a  single  area,  we
 have  a  number  of  difficulties,  such  as  non-
 availability  of  essential  goads,  scarce  raw
 materials,  delay  in  supplies  of  equipment,
 periodic  faiu.es  of  a  number  of  contractors
 who  have  been  engaged  anda  _  continuous
 under-current  of  lebour  ind.scipline  arising
 from  the  necessity  for  us  to  go  on  keeping
 to  targets.  As  soon  as  a  particular  section
 of  the  worker  know  that  they  are  in  a  crucial
 position  in  the  chain  of  production  or  con-
 struction  which  will  enable  them  to  hold  us,
 they  hold  us  and  when  they  do  so,  we  find
 it  very  difficult  to  Know  how  to  get  over  that
 difficulty  Asa  matter  of  fact,  at  the  pre-
 present  moment,  we  have  got  a  lock-out  in
 Bokaro  in  one  of  the  areas,  in  the  blast
 furnace  and  coke  oven  and  refractories  area
 as  a  result  of  the  workers  thinking  that  with
 the  date  of  commissioning  of  the  blust
 furance  coming  up  within  a  seeable  distance
 towards  the  end  of  Jnne  or  the  beginning  of
 July,  they  are  in  the  best  possible  position
 to,  if  you  pardon  my  using  that  language,
 twist  the  arm  of  Bokaro  Steels  as  well  as
 that  of  the  Government  as  effectively  and  as
 possible;  but  we  decided  that  we  could  not
 give  in  any  more,  and  if  we  gave  in  as  we
 did  in  earler  days  in  Durgapur,  we  would
 never  see  the  end  of  this  arm-twisting  policy
 which  is  followed  by  strategically  placed
 groups  of  workers,  who  twist  the  arm  only
 when  it  becomes  most  useful  and  most
 proper  from  thelr  point  of  view  and  most
 difficult  from  our  point  of  view.  Unfortu-
 nately,  there  is  no  other  way  that  we  have
 been  able  to  find  because  there  are  a  large
 number  of  unions  in  Bokaro  and  the  larger
 the  number  of  unions,  the  less  becomes  the
 strength  of  eaeh  union  and  its  capacity  to
 deliver  any  goods.  So,  on  this  occasion,
 with  the  full  knowledge  of  the  Chief  Minister
 of  the  Government  of  Bihar  as  well  as  of
 the  local  authouities,  the  Bokaro  Steel  Ltd.,
 have  declared  a  lock-out  in  a  small  area,
 and  I  think  that  as  a  result  of  it,  we  should
 be  able  to  bring  some  sense  to  certain  sec-
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 tions  of  the  workers  who  think  that  they  can
 use  the  critical  stage  which  the  project  has
 reached,  in  order  to  be  able  to  get  what  they
 want,

 There  has  been  no  revision  of  the  revised
 schedule  of  constiuction  finalised  in  the
 middle  of  +1969.  After  the  commissioning  of
 the  first  blast  furnace  complex  the  first  stage
 will  be  completation  about  a  year  kL  e.,  in
 June  1973.  The  coke  oven  battery  was  lit  by
 me  in  March  and  ve  hope  we  would  be
 able  to  keep  up  to  the  schedules  we  have  put
 before  ourselves.

 So  far  as  the  estimates  of  expenditure
 are  concerned,  in  do  not  want  to  go  into
 them  ag  they  been  mentioned  here  repea-
 tedly,  hut  I  think  hon.  Members  should
 appreciate  that  almost  the  major  part,  more
 than  major  part,  perhaps  75  rer  cent,  cf  the
 tscalation  has  been  duc  to  increase  in  the
 cost  of  indtgectous  equipment,  particularly
 in  regard  to  MBC  and  other  organisations.
 Since  I  do  not  have  much  more  time,  I  shall
 leave  Bokaro  at  that.

 YI  would  fike  to  deal  with  certain  impor-
 tant  matters  in  the  other  organisations,
 particulary  in  HEC  ard  MAMC.  I  alweys
 wonder  about  one  things.  When  hon.
 members  speak  on  the  floor  of  the  House,
 they  always  quote  from  the  reports  of  the
 Committee  set  up  by  Parliament  regardirg
 public  sector  undertakings  only  tho:e  parts
 that  are  critical  of  their  functioning.  I
 suppose  the  same  weight  can  be  attached
 to  those  parts  that  are  favourable  to  us.
 Since  fon.  members  are  not  prepared  to
 quote  the  parts  favourable  to  uc,  I  suppose
 T  shall  have  to  do  it.  N

 SHRI  K.  MANOHARAN  (Madras
 North):  That  which  is  greater  has  to  be
 quoted.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  In  the  Heavy  =  Engincering
 Corporation,  we  are  making  a  real  change.
 The  Committee  on  Public  Undertakings  in
 its  report  submitted  on  27th  April,  just  a
 few  days  ago,  has  stated—-.and  it  is  very
 gratifying—

 "The  Committee  find.  that  the
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 Ministry  have  already  taken  action  in
 organising  task  forces  to  tackle
 systematically  and  earnestly  the  pro-
 blems  of  the  Heavy  Engineering
 Corporation.  While  the  Committee
 appreciate  the  determination  with  which
 the  problem  of  putting  to  full  utilisation
 the  capacity  of  the  Heavy  Engineering
 Corporation  is  being  tackled  of  late,
 they  feel  that  this  effort  would  have  to
 be  sustained  over  a  number  of  years  till
 all  the  teething  troubles  of  the  plant  are
 overcome”.

 We  entirely  agree.

 The  Committee  hove  also  made  a  remark
 about  the  systematic  way  in  which  the
 problems  of  the  Heavy  Engincering  Corpora-
 tion  are  being  tackled.  What  I  would  like
 hon.  members  to  appreciate  is  that  within
 the  last  one  year  we  have  made  a  real
 improvement.  In  1968-69,  the  equipment
 produced  was  23,852  tonnes  and  in  1971-72,
 we  have  improved  it  to  33,000  tonnes.  In
 between,  in  the  two  years,  It  was  24,462
 and  23,109  tonnes—almost  at  the  same
 level.  But  this  year  we  have  made  a  decisive
 jump.  In  terms  of  value,  in  1968-69,  it  was
 Rs.  J0  crores,  in  ‘1969-70  Rs.  14  crores,  in
 1970-71  Rs.  9  crores  and  in  97I-72  Rs.  28
 crores,  This  is  a  decisive  improvement.  Not
 Only  this;  we  have  made  certain  items  of
 equipment  which  have  never  been  made
 before  in  the  country,  wagon  tipplers,  180-
 ton  EOT  crane  and  so  on  and  so  fo.  th.

 I  think  we  are  beginning  now  to  get
 over  the  hump  in  HEC.  I  am  confident  that
 this  year  we  will  really  reach  a  stage  when
 certainly  there  will  be  loss.  It  was  already
 there,  but  we  are  confident  of  being  able  to
 break  even  in  the  latter  part  af  the  year.

 How  has  this  hoppened  ?  We  have  made
 certain  changes  in  the  top  management.  We
 have  given  special  attention  to  the  integration
 of  effort  and  sharirg  of  workload,  to
 securing  adequate  orders  to  see  that  produc-
 tion  is  uninterrupted,  to  improve  the  foundry
 forge  plant,  particularly  its  operation  was
 examined  by  the  Administrative  Staff  College
 in  Hyderabad,  to  improve  the  methods  and
 procedures  of  planning  and  production,
 because  it  is  a  very  complicated  plant  in
 which  every  single  thing  that  is  produced  is
 separate  and  different  from  any  single  other
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 article.  All  these  things  together  with
 planning  properly  the  availability  of  raw
 materials  have,  I  think,  led  to  a  real
 improvement  in  HEC.

 We  have  also  done  something  which  I
 think  the  management  can  certainly  take
 credit  for.  We  have  pretty  well  soived  the
 problem  of  rehabilitation  of  the  Muslim
 employees  which  had  bcen  a  running  sore  in
 the  Heavy  Engineering  Co:poration  since
 ‘1967,  We  are  now  almost  at  the  end  of  the
 road  so  far  as  that  problem  is  concerned.

 So  far  as  the  Mining  and  Allied
 Machinery  is  concerned,  here  also  there  has
 been  a  substantial  improvement  in  terms  of
 tonnage  as  well  as  in  vaJue.  In  1970-71,  the
 production  was  7,742  tonnes,  compared  to
 5,764  tonnes  in  9€9-70,  and  it  has  inercased
 to  12,000  tonnes  in  1971-72;  that  is,  the  last
 year.  Production  also  has  gone  up  in  value;
 from  Rs.  3  crores  in  1969-70  to  Rs.  5  crores
 in  9  0-71,  and  has  doubled  to  Rs.  40  crores
 in  3971-72.  The  Mining  and  Allied  Machi-
 nery  Corporation  was  the  sickest  child
 among  the  many  sick  children  which  exist
 in  the  Ministry  of  Stecl  and  Mines  But  |
 think  we  are  really  out  of  the  woods,  and
 I  am  confident  that  during  the  coming  year,
 the  steps  which  are  being  taken  being
 similar  to  those  we  have  taken  in  the  Heavy
 Engineering  Corporation.  we  will  put  the
 Mining  and  Allied  Machinery  Corporation
 properly  on  a  sound  footing.  We  will  go
 ahead  as  we  are  planning  for  in  the  coming
 years.

 I  am  reaching  the  end  of  the  time
 allotted  to  me,  and  I  only  want  to  mention,
 with  the  Deputy-Speaker’s  permission,  one
 or  two  points  made  by  hon.  Members,
 because  I  do  not  want  all  of  you  to  feel
 that  I  have  escaped  fron  here  without
 answering  a  single  point.  I  had  to  deal  with
 certain  general  matters  which  are  of  impor-
 tance,  because,  |  think  hon.  Members  will
 appreciate  that  the  time  is  not  enough  for
 me  to  be  able  to  deal  with  every  single
 question,

 The  hon.  Member  Mr.  Dinen
 Bhattacharyya,  mentioned  particularly  about
 the  poor  maintenance  and  the  consequential
 breakdown,  and  not  the  wor.ers
 performanse,  as  deing  responsible  for  the
 Durgapur  ‘fos.  I  have  already  made  my

 et
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 point  on  that,  but  I  would  like  to  emphasise
 that  we  are  taking  and  have  taken  steps
 inside  Durgapur  regarding  improvement  of
 the  technological  position.

 Certain  al'egations  have  been  made  by
 the  hon.  Member  Mr.  Sokhi  regarding
 cgrrupi  officials  and  action  not  being  taken
 and  so  on.  I  can  assure  him  that  whatever
 information  he  has  got  on  that  mutter
 appears  0  b>  incorrect,  because  I  have
 myself  examined  the  position  in  Durgapur,
 and  all  tho.e  allegations  which  had  any
 prima  facie  content  in  them  at  all,  have
 been  referred  to  proper  authorities  and
 action  will  be  taken  on  the  basis  of  whatever
 reports  we  receive.

 There  has  been  an  allegation  made  that
 the  recommendations  of  the  Pandey
 Committee  have  not  been  imp'emented.  That
 is  not  correct.  We  have  imp’emented  most
 of  them  one  afier  the  o  her,

 My  friend  Mr.  Boattacharrya  was  very
 exercised  for  a  second  time  on  the  promo-
 tion  of  a  particular  persons  within  six  hours
 in  one  day,  At  that  time,  I  had  expressed

 a  certain  «mount  of  doubt  about  the  truth
 of  the  report,  Now,  |  am  ina  position  to
 tell  him  that  that  is  rot  true.  The  position
 is  simple.  Every  General  Manager  has  to
 have  a  private  secretary;  I  think  that  is  very
 obvious.  And  every  private  secretary  of  a
 General  Manager  has  to  be  really  a  compe-
 tent  person.  Speaking  as  a  Minister  I  can
 say  that  if  my  private  secretary  is  not  com-
 petant,  I  cannot  doa  quarter  of  the  work
 that  4  should  do  If  you  want  a  good,
 first-class  man  as  private  Secretary  toca
 General  Manager,  you  must  enable  him  to
 move  out  of  the  private  secretaryship  some-
 where  else,  because  he  cannot  move  from
 his  private  secretaryship  to  become  General
 Manager  which  is  the  post  immediately
 above  him  and  below  which  he  is  working,
 So,  a  decision  was  taken  by  the  board  of
 Hindustan  Steel  snmetime  ago,  do  not
 know  whether  it  was  one  year  or  two  years
 back—.hat  every  private  secrétary  of  a
 General  Manager  should  be  entitied  to  a
 lateral  move;  that  is  to  say,  he  can  move
 into  any  other  department  for  which  he  is
 qualified  and  on  a  lateral  basis.  All  that
 happened  in  this  case  was  that  the  private
 secretary  laterally  moved;  that  is  considered
 to  be  one  promotion  which  it  is  not.  Late-
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 ral  moverncnt  means—T  think  we  know  it—
 one  moves  sid:ways,  but  at  the  same  time.
 at  the  same  level;  you  know  it  is  neither
 forward  nor  upward  nor  downwords.
 (interruption)

 Let  me  finish.  I  am  giving  the  facst.
 There,  he  was  in  a  place  where  he  was
 qualified  to  be  promoted.  He  was,
 given  a  promotion.  There  is  nothing
 out  of  the  way,  and  it  is  unfortunate
 that  a  small  matter  Jike  that  which

 is  entirely  according  to  the  rules  of
 Hindustan  Steel  should  be  the  subject  of  so
 much  comment,

 Because,  while  hundreds  of  these  things
 happen  in  the  Private  Sector  nobody  bothers
 about  that,  but  only  when  we  stich  to  the
 rules,  the  matter  is  picked  up  and  given  a
 slight  twist.  Unfortunately,  it  creates  a
 considerable  amount  of  demoralisation  when
 such  things  are  looked  upon  a  major
 mistakes.

 Mr.  Bhattacharyya  also  said  that  it  has
 become  a  practice  to  allot  quota  not  on  the
 basis  of  actual  requirement  but  on  the
 recommendation  of  somebody.  It  is  not  so.
 Nobody  makes  the  recommendation  regard-
 ing  the  allotment  of  steel.  Allotment  of
 priorities  regarding  steel  is  done  strictly  on
 the  basis  of  sponsoring  by  authorities—
 Governmental  or  Quasi-Governmental  autho-
 rities—on  the  demands  of  different  areas  of
 industries,  They  go  before  the  Joint  Plant
 Committee,  then  before  the  Steel  Priority
 Committee  and  then  only,  it  is  not  allot-
 ment,  but  it  is  a  question  of  priority  require-
 ment  that  is  determined.

 Mr.  Sokhi  has  given  some  details  about
 the  personal  experiences  and  inspection  he
 had  of  the  Rourkela  Plant.  I  have  not  got
 the  details  in  answer  to  what  he  said.  I
 will  give  him  details  later  if  he  is  still  inte-
 rested  at  that  time.

 So  for  as  taking  over  the  Asian  Re-
 fractories  is  concerned,  Hon.  Members
 know  that  the  delay  was  due  to  the
 delay  in  the  court.I  t  took  four  months  for
 us  to  get  through  the  court.  I  think  we
 all  know  that  this  can  happen.
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 Mr.  Viswanathan  spoke  about  over-
 staffing.  But  the  difficulty  about  over-
 staffing  of  any  particular  concern  is  when  a
 person  gets  inside  the  field  of  constructing  a
 particular  plant,  then  in  our  country  he
 thinks  he  has  a  prescriptive  right  to  the  job
 in  the  plant  itself.  You  are  not,  as  I
 know,  from  Salem.  If  you  were  an  M.P.
 from  Salem,  I  am  sure,  after  we  have  cons-
 tructed  a  steel  plant  in  Salem,  there  will  be
 into  few  workers  who  will  be  on  your  head
 asking  you  to  see  to  it  that  they  are  given
 jobs  in  the  steel  plant.  This  is  the  trouble
 in  our  country,  and  I  think  it  ariscs  out  of
 difficulty  regarding  employment,  and  the
 Members  of  Parhament  from  the  particular
 area,  where  you  and  I  may  be  complaining
 about  over-stafling.  |  can  assure  you,  would
 be  the  first  in  the  field  to  demand  that  there
 should  be  no  retrenchment,  and  unforiuna-
 tely  we  have  to  follow  that.  What  you  had
 also  suggested  was,  at  leastery  to  sce  that
 they  are  asimilated  in  future.  We  shall
 try,  but  |  think  it  will  be  difficult  to  avoid
 it  for  some  time  to  come,  until  our  whole
 man-power  problem  viz.,  solution  of  the
 unemployment  in  the  country  has  been  pro-
 perly  achieved.

 Mr.  Panda  has  charged  me  about  the
 question  of  the  second  steel  plant  in  Orissa.
 Well,  he  can  wait  for  hearing  my  remarks
 tomorrow  afternoon.  I  am  sure  he  is  going
 to  wait.  |  think  that  discussion  on  the
 Resolution  has  not  yet  concluded.

 So  far  as  Khadilkar  formula  is
 concerned,  that  was  inevitable  because  we
 are  dealing  unit  by  unit,  If  we  had  take
 Hindustan  steel  everybody  would  have  got
 %  extra.  Because  we  dealt  with  it  unit  by
 unit,  Rourkela  got  morer  Bhilai  got  more,
 Durgapur  did  not,  Fertilizer  plant  did  not.
 But  if  we  take  Hindustan  Steel  as  a  whole
 every  body  would  have  gotl%.  What
 happens?  The  Fertilizer  people  have  not  been
 badly  treated.  but  others  have  been  well
 treated  or  better  treated  I  do  not  think  you
 want  me  to  take  back  the  extra  bonus  from
 the  Rourkela  or  from  the  Bhilai  worker;
 that  is  not  your  intention.  We  cannot
 extend  it  because  applying  the  principle  of
 Khadilkar  formula  they  are  .not  entitled
 to.  So,  merely  because  next  door  the
 workers  are  entitled  t  it,  because  we  apply
 Khadilkar  formula  in  that  way  does  not
 mean  that  the  plant  which  is  not  entitled
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 becomes  entitled.  4  think  it  is  a  better
 way  to  meet  that  problem  like  that.

 So  far  as  the  sale  of  scrap  at  Rs.  50/—
 to  a  contractor  from  Bhilai  is  concerned,
 that  is  not  true.  I  have  examined  that
 matter,  Idonot  think  any  mistake  has
 been  committed  by  the  Bhilai  authorities.

 IT  have  not,  unfortunately,  the  time  to
 deal  with  mines  at  al].  My  hon.  friend
 the  Minister  of  State,  Mr.  Shahnawaz  Khan,
 had  dealt  with  these  elaborately  think
 all  the  questions  that  were  raised  have  been
 dealt  with  him:

 {  shall  finally  deal  with  two  points  One
 is,  so  far  as  the  copper  deposits  in  Madhya
 Pradesh  are  concerned,  Mr,  Gautam  has
 rightly  said  that  there  are  very  good  copper
 deposits,  possibly,  they  mav  be  the  best  in
 our  country.  The  copper  ore  content  is
 1.16,  and  2  million  tonnes  of  reserves  have
 already  been  discovered  there.  Probably,
 we  got  40  million,  We  are  definite  that
 we  will  be  putting  up  a  concentrator  there,
 and  very  likely  we  may  put  up  a  smelter.
 We  have  not  taken  a  final  decision.  That
 will  be  done  very  soon.

 Mr.  Shivnath  Singh  said,  we  shou'd  not
 export  iron  ore  and  we  should  put  a  stop  to
 it.  lam  afraid  Ieanno.  agree  with  him.
 At  the  very  minimum,  we  have  got  10,000
 taillion  tonnes  of  iron  ore.  I  do  not  know
 how  we  are  going  to  calculate  how  soon  we
 are  going  to  exhaust  it,  but  assuming  we
 even  reach  the  Japanese  rate  of  production,
 which  is  going  to  take  us  some  time,  we
 need  not  have  any  fear.  These  are  the  dis-
 covered,  proved  reserves.  If  we  take  reser-
 yes  which  we  are  in  the  process  of  discovery
 Our  broad  guess  is  in  the  Kudremukh  to
 Goa  area  alone  on  the  West  Coast  which
 has  magnetite  ore  of  3%,  we  will  have
 6,000  million  tonnes.  So,  we  need  not  have
 any  fear  that  we  are  going  to  exhaust  our
 reserves,  Even  countries  like  Bravil  and
 Australia  are  earning  so  m.ch  meney  by
 exporting  iron  ore.  |  think  you  should
 Criticise  us  for  not  exporting  enough,  That
 is  the  real  change  against  Government,  to
 which  I  connot  plead  guilty,  though  I  can
 feel  rather  uncomfortable  about  it,

 Finally,  both  in  the  Department  of
 Steel  and  in  the  Department  of  Mines,  we

 VAISAKHA  4  894  (SAKA)  Steel  &  Mines  74

 are  trying  to  put  the  working  of  the  dipart-
 mentona  more  and  more  scientific  and
 rational  basis.  The  holding  campany  about
 which  some  hon  Members  had  made  a
 mention  is  essentially  a  device  by  which  we
 would  be  ab’e  to  coordinate  and  control  the
 devilopment  of  our  iron  ore  and  steel  indus-
 try  more  effectively  than  before.  My  fricnd,
 Mr  Mohanty,  was  sceptical  and  said,  “Why
 don't  you  put  your  piesent  house  in  order
 before  trying  to  build  a  new  house  y  ]  am
 not  trying  to  bui'd  a  new  house.  This  is
 only  a  better  method  of  being  able  to  nut
 the  present  house  in  the  proper  functioning
 order.  We  BIC  merely  setting  up  a  comdi-
 nating  authority  which  will  not  be  inter-
 fering  in  the  day-to-day  operations  of
 Hindustan  Stee!  or  Bokarao  Stcel,  etc.,  but
 bringing  them  together,  giving  =  them
 maximt'm  assistance  and  helping  them  to
 get  over  the  difficulties  and  pushing  up  in
 the  most  effective  way  the  iron  and  steel
 production  in  the  country.  J]  am  confident
 that  the  holding  company  which  we  hope  to
 bring  into  operation  within  the  next  few
 months  will  mark  a  significant  step  fotward
 m  the  more  effcciive  leadership  by
 Government  of  the  indu  trial  sector,  both
 public  sector  and  privte  sactor  and  also  in
 the  area  of  production  of  the  principai  metal
 steel  jn  our  country.

 Sir,  ह  once  more  thank  hon.  members
 for  their  friendly  temarks  today.  [  assure
 them  that  when  we  all  meet  togethe:  next
 year,  we  will  have  a  better  stoy  to  tell
 them,

 Some  Lion.  Members  rose.

 MR  DEPUTY-SPEAKER  :  I  will  allow
 only  those  whose  names  have  been  listed
 and  who  had  no  oppoitunity  0  speak,

 SHRI  G  VISWANATHAN  :  What  abcut
 Neiveli?

 SHRI  S.  MOHAN  KUMARAMA-
 NGALAM:  My  colleague,  the  Minister  of
 state.  has  dealt  with  it.

 I  admit  that  I  have  not  been  able  to
 deal  with  probably  75  per  cent  of  the  ques-
 tions  raised  in  the  debate  owing  to  lack  of
 time.  It  is  achoice  between  taking  point
 by  point  and  trying  to  give  a  broad  picture.
 l  assure  hon.  members  that  I  will  go  through
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 the  debate  and  reply  to  them  personally  on
 every  single  question.

 MR.  DEPUTY-SPEAKER:  They  can
 take  it  up  directly  with  you  also.  (Jnterrup-
 tions)

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA  (Khammam):  Since  we  did  not
 get  any  time  to  speak  on  the  debate,  we  may
 be  allowed  to  ask  three  or  four  questions.
 Is  there  any  eocredination  between  the  De-
 partment  of  Mines  and  the  Ministry  of
 Railways  about  transportation  ?  Coal  has
 to  be  transported  ftom  Ramgundam  to
 Kothagudam.  Because  of  shoitage  of  coal
 at  the  thermal  power  station  at  Kotthagudam
 on  account  of  the  non-availability  of  wagons
 to  carrty  coal  from  Ramgundam,  there  is
 power  cut  and  industries  are  affected.  So,
 is  there  any  coordination  in  the  matter  of
 lifting  of  coal  ?

 Secondly,  this  morning  the  question  of
 having  a  mini  steel  plant  at  Kothagudam
 was  raised.  Many  tests  have  bcen  conduct-
 ed  for  years  and  years  by  metallurgical
 laboratories.  Feasibility  study  has  also  been
 made.  Recently,a  UN  team  visited  that
 place.  What  is  the  latest  position  ?

 My  third  question  is  about  the  closing
 down  of  the  diamond  mines  in  Andhra
 Pradesh.  His  predecessor  had  promised
 that  he  will  make  Rayalaseema  into  a
 Ratnaseema.  Now  that  the  diamond  mines
 are  closed  there  is  so  much  of  unemploy-
 ment,  Evén  before  the  formation  of  the
 Gem  Corporation  I  had  requested  that  the
 diamond  mines  should  not  be  closed
 down.

 Finally,  what  is  the  recruitment  policy
 in  the  steel  industry  7  There  is  a  fveling
 growing  among  the  local  people  at  Visakha-
 patnam  that  only  outsiders  are  recruited  in
 the  Visakhapatnam  steel  plant.  That  feeling
 has  to  be  removed,  if  that  is  not  correct.

 SHRI  S.  MOHAN  KUMARA-
 MANGALAM  :  Regarding  the  question
 of  transportation  of  coal  from  Ramgudam
 to  Kothagudam,  I  would  like  to  mention  that
 the  question  of  difficulties  faced  regarding
 transport  of  coal  are  always  under  exami-
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 nation  collectively  by  the  Department  of
 Mines  and  the  Ministry  of  Railways.  I  do
 not  think  there  is  any  gap  in  the  under-
 standing  of  the  two  departments.  Possibly,
 even  daily  sometimes  they  will  be  meeting
 to  try  to  solve  the  problems.  Unfortu-
 nately,  sometimes  there  is  not  enough
 foresight  in  planning  ahead  and,  there-
 fore,  these  difficulties  do  arise.

 So  far  as  the  question  of  the  mini-steel
 plant  at  Kothagudam  is  concerned,  at  pre-
 sent  there  is  no  question  of  setting  up  a
 mini-steel  plant  at  Kothagudam.  It  is  not
 a  mini-steel  plant  at  all.  The  idea  probably
 is  to  put  up  a  sponge  iron  plants  there  with
 the  help  of  UNIDO  to  experiment  whether
 we  can  use  coal  as  a  solid  reductant  to  in-
 crease  the  ferrous  conten:  of  iron  ore.  It  is
 being  processed  and  probably  will  come  up.
 But  it  will  take  some  time.

 So  far  as  the  recruitment  policy  is  con-
 cerned,  |  am  glad  the  hon.  Member  has
 mentioned  it,  because  this  is  one  of  the
 things  which  I  wanted  to  make  mention  of.
 Perhaps  the  way  in  which  things  are  going  on
 is  best  illustrated  by  my  friend,  Shri  Shiv-
 nath  Singh’s  sudden  espousal  of  the  cause  of
 Hindustan  Copper  headquarters  at  Khetri.
 What  dces  moving  of  Hindustan  Copper
 headquarters  from  Khetrj  to  Calcutta  mcan?
 It  means  nota  single  employee  of  Khetri
 need  be  moved  to  Calcutta.  It  means  you
 will  have  the  headquarters  of  Hindustan
 Copper  in  Calcutta,  employing  the  vast
 number  of  60  workers,  which  is  going  to
 change  the  employment  situation  both  in
 Calcutta  and  Khetri,  completely,  of  course  !
 Let  us  appreciate  that  this  small  headquarters
 we  fix  not  according  to  the  State  but  accord
 ing  to  the  working  of  the  organisation,  I
 may  be  wrong  in  diciding  on  Calcutta;  I  do
 not  wish  to  get  into  a  debate  on  that  and  I
 do  not  tHink  it  is  right.

 SHRI  SHIVNATH  SINGH:  The  shift-
 ing  of  the  headquarters  will  affect  the  deve-
 Jopment  of  copper  at  Khetri.

 SHRI  MOHAN  KUMARA:
 MANGALAM  :  What  you  must  appreciate
 is  that  it  makes  no  difference  to  employ-
 ment,  Whether  the  headquarters  should  be
 either  at  Calcutta  or  Khetri  is  a  matter  of
 balance  between  the  various  considerations.
 HCL,  has  to  took  after  not  only  Khetri;  it
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 has  to  look  after  Rakha  project,  integrate
 Indian  Copper  mining  with  Rakha,  it  has  to
 supervise  Agrigundala  project  in  Andhra
 Pradesh  and  many  other  projects.  He  may
 think  that  it  should  be  in  Khetri  because  it
 is  in  his  constituency.  But  I  have  been  put
 in  charge  of  Hindusthan  Copper  Ltd.  asa
 whole.  If  i  have  to  think  of  HC.L.  asa
 whole  J  cannot  think  in  terms  of  one  State.
 Unfortunately.  there  has  been  a  tendency
 gwiowing,  and  [  say  that  with  a  great  deal  of
 sorrow,  for  thinking  in  tcims  every  parti-
 cular  plant  that  is  put  up  in  cvery  particular
 Sta‘e  to  provide  employment  only  for
 the  persons  in  that  particular  State.

 The  Government  of  India  have  taken  a
 decision  which  we  are  vigorously  implement-
 ing  that  all  posts  below  Rs.  500  a  month
 should  go  to  the  people  of  the  area.  We
 are  giving  those  posts  to  them.  But  there  is
 a  tendency  not  only  in  Vizag  but  in  so  many
 Places  also  of  over-stre.sing  this  point,  and
 of  demanding  that.  if  there  is  an  engineer
 with  a  salary  of  Rs.  750  or  Rs.  I000  or  Rs.
 £250,  you  have  taken  too  few  Bengali  eng:-
 nrers  in  Durgapur;  that  you  have  too  few
 Bihari  engineers  in  Dhanbad;  that  you  have
 taken  too  few  Rayasthar  i  engincers  in  Uda.pur
 and  so  on.  Surely,  India  is  a  single  country
 and  we  shou'd  try  t)  go  on  the  basis  of  merit,
 Our  claim  in  the  Government  of  India  and  in
 the  public  sector  products  projects  entrusted
 to  my  charge  is  that  exhployment  in  superior
 posts  is  being  given  strictly  cn  the  basis  of
 merit  and  the  capacity  to  do  the  job.  If  we
 are  wrong  in  judging  of  merits,  you  can
 Criticise  us.  But  it  is  not  fair  that  everyone
 of  these  posts  should  be  pul  under  a  micro-
 scope  and  to  try  to  examine  who  was  his
 father,  who  was  his  mother  and  where  from
 he  has  come.  The  posts  below  Rs.  500a
 month  are  going  strictly  to  the
 people  of  the  area.  But  when  it  comes  to
 higher  posts,  it  is  strictly  on  the  basis  of
 merit  and  merit  alone.

 MR,  DEPUTY  SPEAKER:  There  are
 @  number  of  cut  motions  moved.  I  put  them
 all  together  to  the  vote  of  the  House.

 All  the  cut  motions  were  put  and  negatived,

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is  :

 ‘"Ehat  the  respective  sums  not
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 exceeding  the  amounts  shown  in  the
 fourth  column  of  the  order  paper  be
 granted  to  the  P  esident  to  complete  the
 sums  necessary  tv  defray  the  charges  that
 will  come  in  course  of  payment  during
 the  year  ending  tle  3ist  day  of  March,
 1973,  in  respect  of  the  heads  of  demands
 entered  in  the  second  colunn  thereof
 ugainst  Demands  Nos.  75  to  77  and  29
 relating  to  the  Ministry  ot  Steel  and
 Mines.””

 The  motion  was  adopted.

 {The  Motions for  Demand for  Grants  which}
 were  adupted  by  the  Lok  Sabha

 are  reproduced  below—  Ed.  |

 DIFMAND  NO.  75:  DEPARTMENT
 OF  STLEL.

 “That  a  sum  not  exceeding  Rs.
 95,63,000  be  granted  to  the  President  to
 complete  the  sum  neccesary  to  defray  the
 charges  which  wall  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  Maich,  ‘1973,  in  respect  of
 ‘Department  of  Steel’.”

 DEMAND  No.  76  :  DEPARTMENT
 OF  MINES.

 “That  a  sum  not  exceeding  Rs.
 14,92,63,000  be  granted  to  the  Pres‘dent
 to  complete  the  sum  necessary  to  defray
 the  charges  which  wilf  come  m  course
 of  payment:  during  the  year  ending  the
 38  day  of  March,  1973,  in  respect  of
 ‘Department  of  Mines’.”

 DEMAND  No.  77.  :  GEOLOGICAL
 SURVEY

 “That  asum  not  exceeding  Rs.
 14,04, 14,000.  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  wh'ch  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1973,  in  respect  of

 oy ‘Geological  Survey’.

 DEMAND  No.  129:  OTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF

 STEEL  AND  MINES.

 “That  a  sum  not  exceeding  Res.
 55,£5,20,000  be  granted  to  the  President
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 to  complete  the  sum  necessarv  to  defray
 the  charges  which  will  come  in  course  of
 payrrent  during  the  year  ending  the  3151
 day  of  March,  1973,  in  respect  of  ‘Other
 Capital  Outley  of  the  Ministry  of  Steel
 and  Mines’.”’

 5.48  hrs.

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS.

 MR.  DEPUTY  SPEAKER  The
 House  will  now  take  up  discussion  and
 voting  on  Demand  Nos.  66  and  325  relating
 to  the  Ministry  of  Petroleum  and  Chemicals
 for  which  4  hours  have  been  allotted.

 Hon.  Members  present  in  the  House  wha
 are  desirous  of  moving  their  cut  motions
 may  send  slips  to  the  Table  within  5  minutes
 indicating  the  serial  numbers  of  the  cut
 motions  they  would  like  to  mc  ve.

 DEMAND  NO.  66:  MINISTERY  OF
 PETROLEUM  AND  CHEMICALS

 MR.  DEPUTY  SPEAKER  :  Motion
 moved  :

 “That  a  gum  not  exceeding  Rs.
 64,73,000  be  granted  to  the  President
 te  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  e-ding  the
 3tet  day  of  March,  1973,  in  respect  of
 ‘Ministry  of  Petroleum  and  Chemicals.”

 DEMAND  NO.  125:  CAPITAL  OUTLAY
 QF  THE  MINISTRY  OF  PETROLEUM

 AND  CHEMICALS

 MR.  DEPUTY  SPEAKER  :
 moved.

 Motion

 “That  a  sum  not  exceeding  Rs.  69,
 12,61,000  ve  granted  to  the  President

 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1973,  in  respect  of
 Capital  Outlay  of  the  Ministry  of  Petro-
 leum  and  Chemicats.”
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 35.48  hrs.

 ISHREK.  N.  TIWARY  in  the  Chair.)

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Mr.  Chrirman,  Sir,  this
 Ministry  deals  with  very  vital  sectors  of  our
 economy.  The  saddest  ccmmentary  that  I
 want  to  make  is  that  the  foreign  moncpolies
 have  had  the  strongest  grip  on  these  pro-
 ducts,  that  is,  petroleum  and  chemical
 products.  These  two  vital  sectors,  petroleum
 and  drugs,  are  under  the  film  grip  cf  foreign
 companies,  mainly,  British  and  American.

 Take,  for  example,  the  price  of  crude.
 We  import  about  4  million  tonnes  of  ¢  ude.
 What  is  more  astounding  is  that  the  oil
 companics,  the  foreign  monopolies,  import
 crude  from  their  own  source.  Our  Govern-
 ment  cannot  directs  them  to  use  cruce  oil
 from  any  other  source,  Several  times-it
 was  discussed  here  also-  the  Soviet  Union
 wan  ed  to  supply  crude  at  a  cheaper  cost  to
 these  Anglo-American  oil  magnates  and
 they  openly  said  that  they  were  not  going  to
 refine  any  crude  that  the  Government  may
 bring  f  om  any  otler  country  except  their
 own.  What  i;  more  astounding  is  that  the
 prices  of  the  imported  crude  have  been
 fantastically  pushed  up  again  and  again  at
 the  sweet-will  of  the  big  foreign  companies.
 Till  the  end  of  1968  Burmah-Shell  charged
 .38  dollar  rer  barrel  imported  from  Persian
 Gulf  and  132  dollar  per  barrel  for  Agha-
 ghary  crude  oil,  ESSO  and  Caltex  were
 charging  .3%  dollars  for  Arabian  crude,
 In  between,  only  fora  short  time,  5  per
 cent  was  reduced.  Again  the  plea  was
 raised  by  these  foreign  moncpo'ists  that
 because  higher  royalties  were  cha:ged  by
 the  oil-producing  countries,  they  had  to
 inc  ease  the  cost  of  the  crude.  Th  8  the  of
 of  .25  to  .28  dollar  per  barrel  shot  up  to
 .8]  to  .85  dollar  per  basrel  in  the  year
 1970-71,  What  an  unimaginable  increase!
 When  Government,  day  in  and  day  out,
 tatk  of  taking  the  country  towards  ‘self-
 reliance,  this  is  the  picture  that  is  prevailing
 year  after  year  in  the  most  vital  sector  of
 our  economy.  Again  there  is  pressure  for
 rise  because  of  devaluation  of  dollar.  The
 Indian  people  will  have  to  pay  for  the  higher
 cost  of  crude  that  they  will  import  frony
 their  own  sources,  So,  the  Indian  people
 will  continne  to  be  looted  by  the  Angto«
 American  megnates  ard  cur  ंड्नला ा वि
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 will  always  plead  helplessness,  West
 German  economists  have  once  again  proved
 that  the  cost  of  production  of  one  barrel  of
 crude  in  Middle  East  is  between  25  and  30
 cents  only.  What  a  naked  exploitation  and
 a  loot  that  is  going  on  !

 Originally  when  the  foreign  companies
 were  given  permissfon  to  set  up  three  oil
 refineries  here.  their  sanctioned  capacity  was
 was  only  2  million  for  Burmah  Shell
 refineries,  one  million  for  ESSO  and  0.75
 million  for  Caltex.  These  foreign  mono-
 polists  clandestinely  increased  their  capacity
 against  the  faws  of  the  country,  and  ulti-
 mately  the  Government  had  to  accede  to
 their  request.  Today  Burmah  Shall  is
 refining  4  million  tonnes,  ESSO  24  million
 tonnes,  Caltex  2  million  tonnes.  This  is
 done  to  subvert  the  development  of  our
 indigenous  production  capacity.  Govern-
 ment  has  been  forced  to  sanction  foreign
 exchange  to  import  these  increased  quanti-
 ties  of  crude  by  foreign  companies.

 Then,  Sir,  what  a  fun  it  is!  On  7th
 April,  Mr.  Gokhale,  the  Minister  in  charge
 of  this  M  nistry,  announced  that  the  foreign
 oil  magnaies  would  not  be  permitted  to
 make  foreign  exchange  remittances  without
 prior  approval  of  the  Government.  This
 announcement  was  made  by  him  so_  that  we
 might  reduce  the  remittances  of  these  foreign
 Companies.  But  by  a  subsequent  statement
 Mr.  Gckhalz  made  it  clear  that  these  remittan
 ces  had  cer.ain  specified  things  in  terms  of
 certain  agreements  in  force;  hence,  Govern-
 ment  were,  under  these  agreements,  required
 to  permit  remittances,  etc.  What  Ceyion
 can  do,  what  Chile  can  do,  what  Egypt  can
 do,  the  Government  led  by  Shrimati  Indira
 Gandhi  which  is  proclaiming  ‘Garibi  Hatao’
 and  self-reliance  is  hesitating  and  hesitating
 to  do.  I  do  not  know  how  long  this  hesita-
 tion  will  continue.  Therefore,  t  demand,
 immediately  outright  nationalise  all  the
 foreign  oil  companies.

 Then  i  come  to  the  Oil  and  Natural
 Gas  Commission.  The  ONGC  is  a  mystery.
 For  the  lagt  ten  years  there  is  no  progress
 i  do  not  know  whether  the  Minister  is  in  a
 Position  to  tell  us  actually  what  has  been
 done  by  the  ONGC  in  the  last  ten  years,
 Nothing—I  will  say.  On  the  other  hand,
 80  many  corruptions  were  brought  to  light.
 The  Thakra  Committee  was  set  up  regarding
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 the  pipeline.  What  is  the  result  of  that
 inquiry?  When  will  it  end?  Nothing  is
 known.  Every  time  it  is  coming  up  for
 extension  of  time.  May  I  here  say  that  Dr.
 Triguna  Sei  in  whose  time  this  Committee
 was  set  up,  lost  his  job  as  a  Minister
 because  he  had  the  cowrage  to  set  upa
 committee  against  the  high  officials  who  are
 Corrupt  and  carrying  oh  their  foot  along
 with  the  foreign  oil  companies  for  a  long
 time  and  that  is  why  Dr.  Triguna  Sen  is  no
 more  in  the  Ministry.

 6  hrs.  2

 Coming  to  the  drugs,  what  is  the  posi-
 tion?  There  also,  you  will  find  that  most
 of  the  drugs  we  have  to  import  at  a  very
 hgh  cost.  One  committee  headed  by  Mr.
 Gaylord  Nelson  went  into  this  matter  and
 their  finding  is  that  the  foreign  American
 drug  companies  charge  upto  1,000%  higher
 prices  than  the  prices  prevailing  in  Europe.
 This  was  revealed  during  investigation  of  the
 Senate  Committee  headed  by  Mr.  Gaylord
 Nelson.  This  committee  found  that  many
 of  the  drugs  marketed  by  the  American
 companies  have  not  been  properly  tested
 about  the  quality  and  their  therapeutic
 effectiveness.  During  the  last  20  years  out
 of  16,000  new  products  marketed  by  these
 companies,  11.000  i.  ९.  70%  of  them,  do  not
 satisfy  the  therapeotic  claim  made  for  them.
 In  addition,  many  untested  and  dangerous
 drugs  are  regularly  marketed.  Sometime
 back  there  was  @  case  of  Thaledomide.  As
 a  result  of  using  this  drug,  many  children
 were  born  with  so  many  defects.  A  crop  of
 Thaledomide  babies  were  born,

 The  latest  is  the  case  which  has  come
 recently  in  the  papers  ‘Hexachlarophine’
 which  is  used  in  cosmetic  items  and  we
 import  it  from  America  where  it  has  been
 found  to  be  injurious.  We  have  seen  in
 Indian  newspapers  two  or  three  days  back
 that  this  item  should  not  be  used  hy
 anybody.

 Sir,  loot  is  going  on  in  crude  oi).  Loot
 its  going  on  in  drugs.

 6.04  brs.

 {Suri  R.  9.  BHANDARE  in  the  Chair}

 There  are  foreign  monopolies  making
 huge  profits,  There  is  Alembic  and  Com-
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 pany.  They  are  producing  so  many  medicins
 You  have  reduced  the  price  of  some  items.
 But  the  drug  Company  8७  well  as  others
 have  imereased  the  cost  of  so  many  other
 items.  When  you  reduce  the  price  of  any
 drug,  you  do  not  find  it  in  the  market.  That
 is  the  position.  This  conspiracy  is  hatched
 by  the  big  drug  manufacturing  concerns
 both  foreign  and  indigenous.  My  grouse  is
 that  you  don’t  have  any  check  on  the  prices
 of  drugs.  Even  in  the  hospitals  that  are
 run  by  the  Government,  you  won't  get  the
 same  at  fixed  price  or  controlled  price,
 whatever  you  may  say.  Under  these  ciicums-
 tances,  the  Minister  must  make  a  categor-cal
 statement.

 I  charge  the  Minister  that,  at  the  top  of
 this  Ministry  there  are  some  people  who  are
 in  direct  connection  with  the  foreign  oil
 companies.  There  are  such  top  men  in  the
 Finance  Department  also.  It  is  they  who
 did  not  allow  Mr.  Gokhale  to  stop  the
 remittances  to  the  foreign  monopolists.
 You  will  be  surprised  if  I  tell  you  the  way
 in  which  they  are  looting.  I  will  give  you
 some  examples  of  the  way  these  remittances
 are  made.  It  is  not  only  profit,  there  aie
 overhead  expenses,  and  so  many  other  items
 In  the  year  1969,  Rs.  ‘B19t  lakhs  were
 remitted.  The  figures  are  Rs.  7264  lakhs  in
 970  and  Rs.  944]  lakhs  in  1971  Until  and
 unless  we  are  free  from  these  big  sharks  of
 foreign  monopolists,  our  talk  of  self-reliance
 is  just  a  hoax.  What  about  profits  of  the
 foreign  oil  companies  ?  In  the  year  1970,
 there  ‘was  a  profit  of  Rs.  102  crores  which
 they  got.  In  the  year  397]  the  profit  was
 Rs,  38  crores.  In  the  year  972  the  profit
 was  to  be  Rs.  144  crores.  From  this  you
 see  what  is  the  state  of  affairs  in  th.s  res-
 pect,  Sir.

 I  would  appeal  to  hon.  Minister  M:.
 Gokhale  to  see  that  with  regard  to  d  ugs
 the  supply  is  guaranteed.  But  this  is  not
 done.  You  fix  the  prices,  bit  there  is  no
 supply.  You  may  fix  price,  but  manipula-
 tion  is  done  by  the  big  business,  big  drug
 company.  They  give  another  name  to  the
 same  product.  They  sell  at  higher  rate.
 Suppose  Rs.  35  is  the  original  cost  before
 price  fixation.  Now  after  price  fixation.
 the  company  adds  something  to  it,  gives
 different  name,  avoids  drug  control  regula-
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 tion,  and  charges  huge  money  from  the
 buyers.  Regarding  the  pipeline  |  have  many
 things  to  say  but  I  do  not  have  the  necessary
 time  for  that  purpose.  I  would  like  to
 know  why  the  drilling  at  Baramoola  in
 Tripura  had  been  stopped.  I  know  that
 there  is  some  seandal  regarding  the  supply
 of  materials  there  and  charges  were  framed
 against  those  who  were  responsible  for  it.
 }do  not  know  what  has  been  done.  I
 would  like  to  know  how  many  inquiries
 have  been  set  up  by  the  CBI  against  the
 corrupt  officials.  Let  the  hon.  Minister
 hindly  state  it.  Eve.ybody  know.  how
 corruption  ss  rampant  in  this  Department
 particularly.

 So,  I  wou'd  appeal  to  the  hon.  Minister
 to  be  straightforward.  Let  hm  nationalise
 all  the  oj]  companies  and  have  them  in  the
 public  sector.  Let  him  see  that  the  ONGC
 serves  its  purpose  and  the  country  may  be
 self-reliant  at  least  in  oil.

 SHRIS.C  SAMANTA  (Tamluk):  I
 am  not  happy  with  the  working  of  this
 Ministry,  especially  of  the  refirery  section
 of  the  ths  Ministry.  I  hid  to  raise  a  half-
 an-hour  discussion  here  about  the  pipeline
 laying...

 SHRI  ्,  P.  UNNIKRISHNAN
 (Badagara)  :  [  would  request  that  one  more
 hour  may  be  given  for  this  debaté,  because
 it  is  very  important  for  our  cconomic
 development.  '

 SHRI  SAT  PAL  KAPUR  (Patiala)  :
 We  also  join  in  this  request.  The  Deputy
 Minister  of  Parliamentary  Affairs  is  here,
 and  he  may  increase  the  time  allotted  for
 these  Demands.

 SHRI  K.  S.  CHAVDA  (Patan):  Instead
 of  four  hours,  it  should  be  increased  to  5
 hours.

 MR.  CHAIRMAN  ;  If  ten  hon.  Meme
 bers  get  up  and  start  speaking  simujtane-
 ously,  let  them  not  be  under  the  impression
 that  their  demand  is  going  to  be  accepted.
 I  shall  simply  put  it  to  the  House,  and  if
 the  House  agrees.  I  have  no  objection,

 SHRISAT  PAL  KAPUR:  ‘You  may
 pot  it  to  the  House  just  now,
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 MR.  CHAIRMAN  :  For  the  time  being,
 let  Shri  S.  C.  Samanta  continue  his  speech.

 SHRI  S.C.  SAMANTA:  The  pipeline
 was  constructed  from  Haldia  to  Barauni
 through  Allahabad,  and  there  was  a  grievance
 in  the  country  about  the  quality  of  the  pipe-
 line  that  had  been  laid.  I  was  astonished
 to  see  the  pipeline  for  myself,  because
 Haldia  is  in  my  constituency,  and  when  I
 went  there,  |  say  that  almost  99  per  cent  of
 the  pipes  had  been  damaged,  and  this  was
 brought  there  by  the  contractors.  Shri  P.R.
 Nayak  was  the  Secretary  to  the  Munistry  at
 that  time  and  he  was  looking  tu  all  these
 things.  He  had  something  to  do  with  the
 Bechtel  company  Those  things  have  been
 found  out  and  now  the  Takru  Commission's
 inquiry  into  the  pipeline  affairs  is  going  on.

 When  a  commission  of  inquiry  is  set
 up  by  a  Ministry,  then  it  should  be  given
 all  facilities,  and  all  dosuments  and  other
 things  that  are  required  by  the  commission
 should  be  supplied.  We  hear  that  they
 are  not  being  supplied.  Tne  concept  and
 policy  of  entrusting  big  publ:c  undertakings
 to  the  care  of  industrial  niinagers  as  chief
 executives  has  been  seriously  compromised
 in  the  case  of  the  YOC,  in  the  refineries,
 pipeline  and  marketing  divisions.  The
 Bureau  of  Public  Enterprises  was  set  up  to
 guide  public  undertakings.  Guidelines  were
 given  as  far  as  back  as  967  by  the  Bureau
 to  all  undertakings  including  IOC  regarding
 various  stages  of  project  planning  by  com-
 missioning  a  feasibility  study  or  prelim  nary
 project  report  to  take  investment  decision
 followed  by  Detaiied  Project  Report  and
 Preparation  of  engineering  drawings.  This
 is  the  procedure  to  be  followed,  but  in  the
 case  of  Haldia  Refinery,which  was  estimated
 to  cost  only  Rs.  46  crores  when  it  was
 cleared  by  Government  in  1967,  the  cost  has
 escalated  to  nearly  Rs.  68  crores  already
 and  this  top.  Priority  Projec:  wi!  ich  was
 Supposed  to  be  ready  in  969  or  s+,  already
 late  by  three  years  and  I  can  say  with  the
 fullest  sense  of  responsibility  that  there  is  no
 Prospect  of  this  refinery  getting  ready  ecar-
 lier  than  1974,  by  which  time  the  total  pro-
 ject  cost  may  ‘go  up  to  Rs.  75  crores.

 This  has  happened  because  deposit  clear
 direetives  by  the  Finance  Ministry  in  4967
 guidelines  given  by  the  Bureau  of  Public
 Enterprises,  Haldia  refinery  is  being  built
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 without  a  DPR  and_  the  foreign  collabo-
 rators,  in  conjunction  with  unworthy  exe-
 cutives  of  the  IOC  are,  once  again,  taking
 us  for  a  ride.

 IOC  has  violated  government  direct  ves
 about  project  planning  once  again  to  the
 detriment  of  the  public  interest  and  public
 exchequer.  The  LOC  Board,  according  to
 my  informat.on,  had  insisted  on  reguiar
 review  of  the  project  by  means  of  PERT
 diagrams  some  2  years  ago.  Throughout
 497i,  no  realistic  PERT  diagrim  was  pre-
 sented  to  the  IOC  Board.  The  Committee
 on  Public  Undertakings  in  its  66th  Report
 had  highlighted  the  follies  of  project  p'an-
 ing  of  the  Haldia-Baraun  pipelines  without
 a  proper  project  reports.  Without  a  paper
 project  report  things  are  gong  on.  We
 must  know  where  we  are,

 The  Special  Secretary  to  the  Petro’eum
 Ministry  had  admitted  while  vendering  evi-
 dence  before  the  PUC  that  the  entire  pipe-
 dine.  proje-t  needed  redes  gning.  After  the
 pipeline  was  com  leted  and  defects  found,
 it  is  mow  said  that  redesining  should  be
 done.  Then,  what  has  been  done?  This
 gentleman,  S!iri  Mangat  Rai,  ICS,  apparent-
 ly  got  jittery  towards  the  end  of  97f  and
 quictly  resigned  from  the  ICS.  The  Secre-
 tary  to  the  Petroleum  Ministry,  the  Finance
 Associate  and  Government  Audit  have  not
 Only  ignore  the  fact  that  Government  guide-
 lines  on  project  planning  of  Haldia  Refinery
 has  been  defied  by  the  ICS,  but  these  watch
 dog  agencies,  particularly  the  controlling
 Min’‘stry,  have  not  taken  any  action  against
 the  persons  respons:ble  for  it.

 An  escalation  of  Rs.  25  crores  may  not
 matter  to  the  new  breed  of  public  sector
 executives,  the  new  apitalists  without
 investment,  but  Rs.  25  crores  is  a  very  big
 amount  and,  if  I  may  quote,  ‘money  covery
 a  multitude  of  sins’.

 Mr.  P.  हि,  Navak,  ICS,  the  presiding’
 deity  of  the  petroleum  firmament  for  nearly
 a  decade  had  to  be  suspended  from  service
 for  his  ro'e  in  the  pipeline  muddle.  His
 role  in  the  Haldia  refinery  project  as  Secre-
 tary  of  the  Ministry  when  the  contracts
 were  executed  in  1967-68,  the  role  of  his
 successor,  the  present  Secretary  of  the
 Ministry  and  the  concerned  executives  in
 the  00  «hould  looked  into  forthwith,



 887  2,  6.  Min.  of

 {Shri  8.C.  Samanta]
 The  conduct  of  the  Finance  Director  of  the
 IOC  in  1967-68,  Mr.  M.  ५,  Rao,  for  his
 role  in  the  pipeline  muddle  is  now  under
 enquiry.

 Sir  the  watchdogs  of  public  undertaking
 are  the  Financial  Controller  and  the
 Finance  Director.  From  1966,  till  September
 1971,  a  brother-in-law  of  Mr.  Nayak  was
 the  Financial  Controller  of  the  Refineries
 and  Pipelines  Division  of  the  IOC.  How
 did  Mr.  Nayak  manage  these  things  ?

 MR.  CHAIRMAN  :  The  matter  is
 before  the  Commission.  So,  these  facts  as
 to  what  he  did  and  what  others  did  need
 not  be  mentioned  in  the  House  because  the
 matter  is  sub-judice.  Let  the  Commission
 make  all  possible  enquiry.  Kindly  switch
 on  to  other  points.

 SHRI  S.C.  SAMANTA:  All  right,
 Sir.  This  Ministry  has  sulfered  much  be-
 cause  of  the  change  of  Ministers.  Perhaps
 in  no  other  Ministry  such  changes  have
 taken  place,  Fortunately  or  unfortunately,
 we  have  now  got  one  Minister,  and  we  hope
 that  the  grievances  about  which  we  fee!  very
 strongly  will  be  taken  care  of  by  the  hon.
 Minister.

 SHRI  VASANT  SATHE  (Akola):  After
 all,  oil  is  slippery.

 SHRIS.C.  SAMANTA:  But  the  law
 is  there  and  the  law  will  protect.

 SHRI  P.
 (Nandyal)  :

 VENKATASUBBAIAH
 Not  brother-in-law  !

 MR.  CHAIRMAN  :
 him,  Let  him  speak.

 Do  not  disturb

 SHRI  rom  SAMANTA:  Sir,  you
 have  remined  me  of  the  Takru  Commission
 I  would  not,  therefore,  go  further.  I
 would  only  request  the  hon.  Minister
 to  see  the  Thakru  Commission  is
 is  helped  with  all  the  papers  and  other
 things  trat  it  requires,  so  that  we  could
 took  to  the  Ministry  in  such  a  way  that  we
 fan  have  some  faith  in  the  public  under-
 takings  in  which  we  are  taking 80  much
 interest.  We  are  nativnalising  so  many
 lasiitntions,  and  80,  if  our  men  who  are  put
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 in  charge  of  them  do  not  to  well,  what
 will  be  the  fate  of  the  Government,  I  do
 not  know.

 With  these  words,  I
 Demands  for  Grants.

 SHRI  R.  द  BADE  (Khargone)  :
 to  move:

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduced  to  Re.  .’

 [Need  to  take  over  all  medical  pharma-
 cies  which  are  owned  by  foreign  companies.
 (26)}

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduced  to  Re.  डु

 support  the

 I  beg

 [Need  to  stabilise  prices  of  medicines.
 Qn)

 “That  the  Demand  under  the  Head
 “Ministry  of  Petroleum  and  Chemicals’
 be  reduced  to  Re.  ह

 (Need  to  check  adulteration  in  medi-
 *cines.  (28)]

 “That  the  Demand  under  the  Head
 ‘Capital  Outlay  of  the  Ministry  of
 Petroleum  and  Chemicals’  be  reduced
 to  Re.  ”

 [Failure  of  .0.C.  to  give  petrol  pumps
 to  the  cooperative  societies  in  Maharashtra
 and  Madhya  Pradesh.  (29)]

 “That  the  Demand  under  the  Head
 ‘Capital  Outlay  of  the  Ministry  of
 Petroleum  and  Chemicals’  be  reduced
 to  Re.  aw

 [Failure  to  nationalise  al!  foreign  oil
 companies  working  in  India.  (30)

 “That  the  Demand  under  the  Head
 ‘Capital  Outlay  of  the  Ministry  of
 Petroleum  and  Chemicals’  be  reduced  to
 Re.  ar

 {Failure  in  conducting  inquiry  into  the
 corruption  prevailing  in  India  Oil  Corpo
 ration.  @D)

 SHRI  DINEN  BHATTACHARYYA  :
 J  beg  to  move:
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 “That  the  Demand  under  the  Head
 *Ministry  of  Petroleum  and  Chemicals’
 be  reduced  by  Rs  100,”"

 [Need  to  nationalise  oil  companies
 belonging  to  U.S.A.  and  Great  Britain.
 (39))

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduced  by  Rs.  100.”

 (Need  to  reduce  the  price  of  kerosene
 (40) = oi

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduced  by  Rs.  00.”’

 {Need  to  check  adulteration  in  petrol
 supplied  from  petrol  pumps.  (41)

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  anJj  Chemicals
 be  reduced  by  Rs.  00.’

 [Need  to  reduce  the  cost  of  diugs  com-
 monly  used  by  people.  (4  YW

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicais*®
 be  reduced  by  Rs.  100.”

 {Need  to  re-instate  twelve  employees  of
 Antibiotic  Plant  at  Birbhadra,  Rishikesh
 (43)].

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Pctroleum  and  Chemicals
 be  reduced  by  Rs.  100."

 [Need  to  bring  the  wage  scale  of  the
 employees  of  Antibiotics  at  Birbhadra,
 Rishikesh  at  par  with  the  wage  scale  of
 Pimpri  Plant  under  the  same  Ministry
 (44))

 “That  the  Demand  under  -the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduded  by  Rs.  100."

 {Need  to  set  up  a  permanent  Joint
 Committee  in  I.  D.  ह.  L.  to  negotiate  and
 settle  the  grievances  of  employees  (45)]

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  ard  Chem’crls’
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 be  reduced  by  Rs.  100.”

 [Need  to  take  steps  to  improve  the
 deteriorated  industrial  relations  at  the  Anti-
 biotic  Plant  at  Rishikesh  (46)].

 “Thit  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduced  by  Rs.  100."

 [Need  for  a  thorough  revision  of  wages
 in  the  pharmaceutical  factorics  both  private
 and  public  (47).

 “That  the  Demand  under  the  Head
 ‘Ministry  of  Petroleum  and  Chemicals’
 be  reduced  by  Rs.  00.”’

 {Need  to  take  effective  steps  to  check  the
 sale  of  spurious  drugs  in  the  market  (48)}.

 MR.  CHAIRMAN:  The  cut  Motios
 are  also  before  the  House.

 SHRL  INDRAJIT  GUPTA  (Alipore):
 Mr.  Chairman,  Sir,  in  this  modern  age  of
 technology  and  science,  the  economi¢  well
 being  and  pro  perity  of  our  country  will
 largely  depend  on  how  the  plans  in  the
 field  of  oi]  and  petroleum  are  executed.  I
 am  sorry  to  say  that  at  present,  in  the
 country’s  battle  for  self-reliance  and
 e:onomic  independence,  the  petroleum  sec-
 tor  represents  the  most  dismal  and  depres-
 sing  picture  that  one  can  imagine.  Instead
 of  increasing  self-reliance  we  are  moving  in
 the  opposite  direction.  The  gep  between  the

 demand  and  the  supply  of  petroleum  products
 is  not  narowing  but  increasing  sharply.
 My  friend,  Shri  Bhattacharyya,  spoke
 quite  a  lot  about  imports  of  crude  oil.  The
 bill  for  this  at  the  present  rate  will  soon  go
 up'o  something  like  Rs.  200  crores  per  year,
 It  is  estimated  that  the  requirements  of
 crude  will  increase  from  8.46  million  tonnes
 in  970  to  26.50  million  tonnes  in  1974,  In
 this  increase  the  degree  of  indigenous  pro-
 duction  will  not  go  up  but  go  down  from
 36.9  perceat  in  I970  to  33.2  per  cent  in
 1974.  These  are  calculations  made  by  the
 Public  Undertakings  Committee  in  its  latest
 report  on  ONGC.

 In  this  vital  and  strategic  sector  of
 national  economy  it  which  there  are  very
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 high  stakes,  it  is  my  charge  that  the  Govern-
 ment  has  been  criminally  complacent.  I  am
 not  b’aming  this  Particular  minister,  because
 he  is  new  to  his  charge,  but  over  the  years,
 the  Government  has  been  criminally  com-
 placent,  allowing  persons  in  high  piaces  to
 bungle  and  make  the  country  pay  dearly  for
 their  incompetence  or  may  be  for  something
 worse  than  incompetence.  The  PUC's
 report  on  ONGC  shows  something  which  is
 truly  shocking.  At  a  time  when  the  country
 is  struggling  with  its  back  to  the  wall,  when
 we  are  being  blackmailed  by  the  cut-off  in
 US  aid,  when  foreign-owned  refineries  &  ८
 importing  crude  st  fancy  prices,  at  such  a
 time,  this  report  shows  that  the  ONGC,  or
 rather,  one  of  its  subsidiaries  called  Hydro-
 carbons  India  Private  Limited,  has  failed  to
 lift  and  utilise  62.2  per  cent  of  the  country’s
 share  of  Rustom  crude  which  was  allotted
 tous.  This  has  cost  the  country  a  loss  of
 Rs.  5.59  crores,  If  this  is  not  criminal,  I
 would  like  to  know  what  is.

 It  is  estimated  that  the  annual  cost  of
 imports  of  petroleum  products  in  this
 country  is  roughly  Rs.  30  crores.  On  that
 basis,  we  find  that  if  Rustom  crude  had  been
 imported  apd  utilised  in  the  last  four  years,
 this  country  could  have  saved  Rs.  20  crores
 in  foreign  exchange,  and  the  idle  capacity  of
 3  million  tonnes  in  Barauni  Refinery  could
 have  been  put  into  commission.  You  know
 what  happened  ?  For  two  years,  this  matter
 was  held  up  because  Mr.  N.  N.  Kashyap,
 who  was  then  boss  of  IOC,  had  pleaded  that
 unless  this  Rustom  crude  is  properly  analysed
 by  the  Petroleum  Institute  at  Dehra  Dun  to
 see  what  its  lube  content  is,  it  is  not  proper
 to  use  it  in  Barauni  or  any  other  refinery.
 After  two  years,  it  was  found  that  this
 crude  is  perfectly  all  right  and  there  is
 nothing  wrong  with  its  lube  content.  IOC
 had  actually  passed  a  resolution  that  this
 Rustom  crude  should  be  brought  and
 utilised.  But  two  years  were  wasted
 by  Mr.  Kashyap.  Even  now  I  am  told  it
 cannot  be  used  straightway,  unless  the
 Barauni  Refinery  is  redesigned  to  some
 extent,  because  it  was  designed  for  a  diffe-
 retit  type  of  crude.  For  redesigning,  IOC
 had  sanctioned  an  amount  of  Rs,  3  crores
 anda  decision  was  taken  by  Government
 that  this  project  would  be  undertaken  for
 making  the  necessary  modifications  in  the
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 design,  so  that  the  Rustom  crude  could  be
 utilised  and  |  million  tonnes  of  idle  capacity
 at  Barauni  could  be  put  into  commuiss.on.
 But  nothing  has  been  done  about  it  up  till
 now  ;  I  want  the  minister  to  tell  the  House
 who  is  responsible  for  sabotaging  and  scutti-
 ing  this  whole  thing,  why  the  count  y  is
 being  made  to  suffer  this  enormous  loss  and
 why  62  percent  of  Rustom  crude  which  is
 ours  is  not  being  lifted  and  used.
 Somebody  in  the  Petro‘eum  Ministry
 has  to  be  held  responsible.  This  kind  of
 constantly  covering  up  and  allowing  people
 to  go  scotfree  is  something  whih  this
 country  will  not  tolerate  any  longer.  If
 think  a  thorough  shake  up  is  called  for,  a
 thorough  shake  up  in  the  O&  NGC  and  the
 Mintstry  for  this  kind  of  scandal  has  to  be
 stopped.

 I  would  like  to  make  three  specific
 suggestions,  Firstly,  we  have  had  a  pro-
 longed  experience  of  successive  ICS  officials
 heading  this  Ministry  in  the  capacity  of
 Secretary.  I  want  now,  at  least  for  once
 as  a  trial,  let  us  have  as  Secretary
 in  this  Ministry  a  technical  expert
 who  knows  something  about  petroleum,  a
 petroleum  expert.  We  donot  want  this
 successive  tribe  of  ICS  officials  to  go  on
 fouling  up  this  very  vital  and  strategic
 sector.  As  you  all  know,  three  previous
 Secretaries,  Shri  S.S.  Khera,  Shri  Damie
 and  Shri  Nayak,  have  been  put  on  the  mat
 by  the  Pipelines  Enquiry  Commission,
 Not‘ces  have  been  served  on  them  to  appear
 and  answer  for  their  responsibility  in  this
 whole  sorry  tale.  So,  my  first  suggestion
 is:  let  us  make  a  break,  let  us  have  as
 Secretary  a  technocrat,  if  you  like,  an
 expert  who  knows  something  about
 petroleum.

 The  second  suggestion  that  I  would  like
 to  make  is  that  a  vast  new  prospect  has
 opened  before  us,  which  we  should  explore
 and  pursue,  a  tripartite  agreement  should
 be  worked  out  between  India,  Bangladesh
 and  USSR  for  a  joint  off  shore  exploration
 for  oil.  The  entire  off-shore  from  Visakha-
 patnam  to  Cox's  Bazar  can  be  explored
 provided  there  is  co-operation  between  the
 governments  of  India,  Bangladesh  and  USSR.
 USSR,  I  am  sure,  can  supply  the  necessary
 equipment.  But  this  shovid  be  done  and  it
 should  be  given  priority.  At  least  we  should
 try  for  it,  provided  the  other  two  gevern-
 ments  are  willing.
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 My  third  suggestion  is  we  should  en-
 courage  young  petroleum  geologists,  very
 young  and  good  scientists  who  are  already
 in  the  ONGC  itself  to  go  in  for  off-shore
 and  on-shore  exploration  for  oil.

 Incidentally,  while  Iam  on  this  point  if
 I  may  ask  a  specific  question  what  has
 happened  about  the  resumption  of  drilling
 for  oil  in  Bodra  in  West  Bengal  im  Because
 in  I964  when  one  of  the  drills  broke  up  we
 were  told  by  Dr.  Triguna  Sen  that  after
 some  more  sophisticated  su-vey  was  Carried
 out  by  some  equipments  which  wee  to  be
 imported  drilling  in  this  area  wouid  be
 resumed.  After  that  wehave  not  heard
 anything  further  on  that.  4  wish  he  will  tell
 us  something  about  it.

 I  would  like  to  support  the  plea  of  Shri
 Bhattacharyya  for  the  the  nationalisation  of
 the  foreign  oil  cc  mpanies.  ]  have  four  specific
 complaints  again.t  them.  Firstly,  they  are  de->
 manding  higher  and  higher  prices,  fancy  price
 as,  for  their  imported  crude.  Secondly,  they
 are  repatriating  not  only  their  large  profits,
 but  it  is  reported  that  they  are  reputriating
 portions  of  their  reserves.  They  are  removing
 their  assets.  Thirdly,  they  have  drastically
 reduced  employment  ;  especially  in  the
 eastern  region  of  the  country,  I  know  that
 thousands  of,  their  employees  have  had  their
 services,  terminuted  or  been  forced  to  resign
 their  jobs.  They  are  cither  handing  over
 much  of  their  work  to  contractors  or  in-
 stalling  computers  in  their  Bombay  offices
 and  they  are  cutting  down  their  staff  in  the
 eastern  region.  Fourthly,  m  times  of
 national  emergency  these  ot]  companies  have
 always  betrayed  a  tendency  to  try  to
 pressurize  us  and  blackmail  us.

 Finally,  T  would  fike  to  say  a  few  words
 about  the  the  Pipeline  Enquiry  Commission,
 not  about  anything  which  is  sub-judice,  as
 you  correctly  pointed  out.  My  grouse  is  that
 government  took  a  stand  regarding  the
 principal  accused,  Shri  P.  R.  Nayak,  of

 ee
 his  sesrvices  and  then  suspending

 im.

 MR,  CHAIRMAN:  You  can  say  that
 he  is  a  ‘defautter”  not  accused”.

 SHRI  INDRAJIT  GUPTA:  Are  you
 sure  be  is  only  a  defaulter?  Anyhow,  7  do
 Mot  mind  using  the  term  ‘‘defaulter”.

 *
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 MR.  CHAIRMAN  :
 not  found  guilty,
 accuved.

 So  long  as  he  is
 you  cannot  call  him

 SHRI  INDRAJIT  GUPTA:  I  have  no
 objection  to  using  the  word  which  you
 Suggest.  The  principal  defaulter,  Shr:  Nayak,
 was  placed  under  sussension  by  a  procedure
 which  the  Government  of  India  undertook
 with  all)  good  intentions  for  preventing  him
 from  seeking  protection  under  the  ICS  pri-
 vileges,  because  he  was  due  to  retire.  Once
 he  has  retired  he  is  beyond  the  scope  of  any
 inquiry,  Sibsequently,  as  you  probably
 know,  he  went  to  the  Supreme  Court  and
 the  Supreme  Court  held  his  suspension  to  be
 technically  void  because  :  was  notified  to
 him  that  disciplinry  action  was
 only  “con  templated”  against  him.
 The  actnal  disciplinary  action  order
 which  means  that  it  must  be  reduced  to  the
 form  of  a  concrete  charge-shee  was  not
 given  to  him.  He  was  only  iaformed  of  a
 contemplated  disctplinary  action  and  he  was
 suspended.  The  Supreme  Court  held  that
 this  cannot  be  done  and  held  his  suspension
 order  to  be  technically  void.  They  held  that
 a  defective  suspension  order  had  been  given
 to  him.

 T  want  to  know  how  this  was  done.  It
 is  Mr.  B.  B.  Lal,  a  responsible  officer,  the
 Secretary  of  the  Department  of  Personnel,
 who  framed  the  suspension  letter.  So  far  as
 I  know,  Mr.  B.  B.  Lal  has  been  a  member
 of  the  I.C.S.  for  the  last  30  years,  I  cannot
 believe  that  hedoes  not  understand  the  English
 language  or  he  does  not  know  how  to  draft  a
 letter  or  frame  a  proper  suspension  order.  Al-
 ready,  the  charges  were  there.  Nine  charges
 had  been  framed  by  Mr.  Mangat  Rai,  the
 Special  Secretary  in  the  Ministry  and  fore
 warded  to  Mr.  Takru  for  preliminary  investi-
 gation.  Mr.  Takru  enlarged  those  9  charges
 to  1S  charges.  Out  of  I5  charges,  Mr.  Takru
 held  Mr.  Nayak  being  prima  fucie  guily  or  a
 defaulter  on  4  charges.  This  was  done  on
 the  lJth  Junuary,  1971,  Yet,  the  suspension
 order  which  came  fater  on.  that  is,  on  the
 23rd  March,  97]  contained  no  charges.
 Herce,  it  was  held  by  the  Supreme  Court  to
 to  be  defective.  Am  Ito  take  it  that  Mr.
 Lal  is  such  an  immature  or  an  in  experienced
 officer  that  he  did  not  understand  this  or  is
 this  another  example  of  the  I.C.S.  brother-
 hood  gang  up  ia  defence  of  cach  other  ?
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 Perhaps,  I  am  being  uncharitable.  At
 least  there  is  one  other  I,C.S.  man,  Mr.
 8.  R.  Tandon,  the  Special  Commissioner  of
 Departmental  Enquiries,  who  found  Mr.
 Nayak  guilty  of  !  charges,  specially,  absolv-
 ing  Bechtel’s  from  paying  income-tax  on
 their  profits.  I  believe,  this  comes  under
 the  Prevention  of  Corruption  Act.  would
 like  to  know  from  the  hon.  Minister  why
 the  C.  8.  I.  should  not  prosecute  Mr.  Nayak
 separately  and  directly  on  the  basis  of  the
 finding  of  Mr.  B.  R.  Tandon’s  inquiry.  A
 copy  of  this  report,  may  I  ask,  should  be
 placed  on  the  Table  of  the  House.  Let  the
 Members  have  a  chance  of  studying  it.  The
 Tandon  Report  was  submitted  six  months
 ago  and  we  are  still  in  the  dark.  We  do  not
 know  what  the  Government  is  doing  subs-
 equently  on  the  bais  of  the  Tandon
 Report.

 Why  is  it  that  the  Ministry  is  opposing
 che  enl.rgement  of  the  terms  of  reference
 of  the  Takru  Commission?  Dr.  Tiiguna
 Sen  had  assured  the  House—I  am
 quoting—‘‘All  allegations  in  thc  P.U.C,
 Report,  the  66th  Report,  have  been
 seferred  to  the  Takru  Commission  of
 Inquiry.”

 Now,  itis  found  that  they  have  not
 been  80  referred.  Why  should  _  the
 Ministry  oppose  the  enlargement  of  the
 terms  of  reference  ?  I  would  like  to  know
 that.  The  original  terms  of  reference  had
 been  drafted  by  the  very  officers  who  aie
 under  the  inquiry  of  the  Commission.
 Now,  it  is  being  argued  before  the
 Commission  that  the  terms  of  reference
 should  be  widened.  Why  should  the
 Ministry  come  forward  to  oppose  it,  we  are
 net  able  to  follom.

 Finally,  I  would  like  to  know  what  is
 the  the  role  of  the  Ministry  in  such
 iaquiries.  IT  am  told  that  even  certain
 files  which  have  been  ashed  for  by  Mr.
 Takrn  are  either  not  being  produced  or
 inordincte  delay  is  going  on  in  submitting

 fi'es  to  the  Commission.  What  is
 tole  of  the  Ministry  in  that  2?  Is  it

 ita  job  in  the  face  of  the  P.U.C.  Report
 क  aesigt  the  Commission  in  finding  out

 the
 truth  in  fixing  the  guilt  where  it
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 belongs  to  or  is  it  the  job  of  the
 Ministry  to  try  to  shield  the  guilty  officials
 and  even,  if  necessary,  to  bring  ridicule  on
 the  P.U.C.  findings  and  their  Report  ?
 This  is  very  serious  state  of  affairs.
 There  is  not  much  time  at  my  disposal.  I
 would  just  say  that  the  whole  pipeline  inquiry
 affair  must  be  taken  seriously  and  the  way
 in  which  the  Ministry  has  been  behaving
 towards  it  must  be  given  up.

 As  far  as  the  whole  qvestion  of  sliding
 farther  and  farther  away  fiom  self-reliance,
 instead  of  going  towurds  self-reliance,  is
 concerned,  and  the  arguments  wh.ch  I  have
 advanced  earlier,  it  must  also  be  found  out
 who  ts_responstb'e  for  this  huge  loss  which
 the  country  s  made  to  suffer  due  to  this
 bungling.

 SHRI  M.B.  RANA  (Broach)  :  I  rise  to
 support  the  Demands  for  Grants  of  the
 Ministry  of  Petroleum  and  Chemicals.  It
 was  Panditjt  who,  many  years  ago,  took  a
 decision  to  develop  public  sector  under-
 takings.  His  dieam  has  come  tiue  today
 and  97  public  undertakings  are  functioning.
 It  was  said  by  many  capitalists  that  these
 public  undertakings  were  a  loss  to  the
 country.  But  that  ss  not  so.  Out  of  97
 public  undertakings,  5  are  making  profits
 and  only  33  are  making  losses.  On  the
 whole,  the  public  undertakings  will  start
 making  profits  very  soon  after  their  period
 of  gestation.

 No  hon.  Member  has  mentioned  about
 ONGC  so  far.  I  would  like  to  say  a  few
 words  about  that,  but  before  I  do  that,  I
 want  to  bring  to  the  notice  of  the  House
 that  many  capitalists  are  interested  in
 d  faming  these  public  undertakings  as  far
 as  they  can  and  are  putting  up  arguments
 against  the  prosp.  rity  of  the  public  under-~
 takings.  I  had  the  opportunity  during  the
 last  two  years  as  Chairman  of  the  Commi-
 ttee  on  Public  Undertaking  to  study  in  great
 detail  the  working  of  the  ONGC.  The
 6th  Report  of  the  Committee  was  laid  on
 the  Table  of  the  House  on  the  2ist  of  Jast
 month.  It  is  rather  a  bulky  report,  about
 400  pages,  and  Ido  not  propose  to  cover
 more  than  a  few  importent  points  in  it
 whieh  relate  to  the  efficiency  af  the  ONGC,
 to  the  patters  of  financing  gad  the  workers"
 bonus,
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 The  Report  covered  a  period  of  five  years
 from  ‘1966-67  to  §970-7!,  and  for  all  this
 period,  except  for  the  last  seven  months,
 the  Chairman  was  Shri  L.J.  Johnson.  For
 the  fast  twenty  months,  there  has  been  no
 permanent  Chairman  and  one  of  the
 Members  has  been  acting.  We  have  ex-
 Pressed  our  regret  in  the  Report  that  the
 Government  should  have  allowed  such  a
 situation  to  arise.

 We  found,  samewhat  to  our  surprise,
 that  in  spiie  of  the  fact  that  the  ONGC  was
 one  of  the  Jargest  public  sector  organisations
 in  the  country,  with  a  staff  of  about  22,000
 people  and  an  annual  budget  of  Rs.  60  to
 70  crores,  the  Chairman  has  no  powers  at
 all!  asthe  Member  in  charge  of  stores
 and  administration,  he  had  the  same  powers
 as  any  other  Member  for  the  subjects  in
 his  charge,  but  as  Chairman  he  had  no
 powers.  He  presided  at*meetings  of  the
 Commission  and  if  there  was  an  equality  of
 votes  at  any  time,  he  hada  casting  vote.
 It  seemed  to  us  to  be  anomalous  that  the
 Chairman  should  have  such  a  heavy  respon-
 sibility  without  power.  We  have  again
 recommended  that  the  Chairman  should  be
 the  chief  executive.  The  Government
 representative,  when  he  appeared  in  evidence
 before  us,  again  reiterated  that  the  Chair-
 man’s  role  should  be  merely  that  of  a
 planner  and  co-ordinator.  We  disagreed
 with  this  view  and  felt  that  merely  desig-
 nating  him  as  a  coordinator  would  not
 clothe  him  with  effective  authority,  We
 have  recommended  also  that,  in  an  expan-
 ding  organisation  demanding  quick  decision-
 making,  the  power  to  take  prompt  decisions
 is  a  primary  pre-requisite  and  this  cannot
 be  fulfilled  unfess  the  Chairman,  as  the
 chief  executive,  has  the  power  to  overrule
 the  dissenting  view  of  the  members  in  the
 overall  interests  of  the  organisation.

 My  expetience  of  the  public  sector
 Organisations  has  been  that,  although  power
 ant!  authority  are  necessary  for  those  hold-
 ing  high  office,  if  they  are  expected  to  pro-
 duce  results,  efficiency  depends  much  more
 O8  personality,  drive  and  commitment  than
 on  the  fact  of  being  ubie  to  exercise  power.
 In  sky  Organisations  which  are  doing
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 badly,  those  in  charge  have  no  Jack  of  power
 and  authority  and  yet  they  have  failed.  We
 were,  therefore,  very  happy  to  find  an
 organisation  where  the  Chairman  had  been
 able  to  secure  a  high  degree  of  efficiency  in
 all  spheres  of  work  without  actually  having
 any  power.  We  were  also  impressed  by  the
 enthusiasm  which  we  noted  at  all  levels,
 particuJary  among  the  younger  scientific  and
 technical  officers,  which  showed  that  moral
 was  high.

 Here  I  would  like  to  say  a  word  about
 the  labour  relations  in  the  ONGC  during
 the  period  covered  by  our  Report.  I  must
 say  that  they  were  among  the  best,  if  not
 the  best,  I  had  come  across.  The  day  before
 the  Committee  visited  Baroda,  two  years
 ago,  fcr  example,  the  labour  union  of
 workers  of  the  ONGC  in  Gujarat  was  hold-
 ing  its  annual  conference  and  they  had
 invited  the  Chairman  to  sit  with  the  union
 leaders  on  the  dais  to  address  the  workers,
 This  seemed  to  us  to  be  an  excellent  index
 of  the  sound  relations  between  management
 and  the  workers.  We  also  saw  evidence  of
 this  wherever  we  went  in  the  oil  fie'ds  of  the
 ONGC  and  at  their  headquarters  in  Dehra
 Dun.  It  is  la  gely  because  of  these  fae  ors  that
 the  ONGC’"s  woring  results  in  the  past  four
 or  five  years  have  been  so  good.  In  the
 year  1967-68,  for  example,  they  made  a
 profit  of  nearly  Rs.  2.8  crores  and  in
 ‘1968-69,  Rs.  ‘12.93  crores.  We  found  that
 these  profits  would  have  been  higher  had  the
 ONGC  not  been  selling  gas  below  the  cost
 of  production  and  had  the  sale  price  of  oil
 not  been  reduced  because  of  the  reduction
 in  the  parity  price.

 The  workers  of  the  ONGC  brought  to
 our  notice  the  fact  that  even  though  the
 ONGC  through  their  hard  work  and  devo-
 tion  to  duty  was  earn  ng  the  hightst  profits
 in  the  pub'ic  sector,  this  was  not  being
 reflected  in  the  workers,’  bonus.  They  com-
 plained  that  the  IOC  workers,  whose  work
 was  much  less  onerous  and  dangerous,  were
 getting  16%  bonus,  while  ONGC  workers  in
 1968-69.  were  getting  an  ex-gratie  bonus
 payment  of  only  8%.  This  has  been  raised
 for  next  three  years  to  10%.

 When  we  wont  into  this  question,  we  Fouad
 that  under  the  pattern  of  financing  ia  the
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 ONGC  the  exploration  lossestof  the  Commis-
 sion  and  the  expenses  on  non-producing  fields
 were  all  being  met  by  sotting  off  the  revenue
 from  the  sale  of  oi!  and  gas.  Of  course,  in
 exploration  for  oil,  and  in  wild-cat  drilling,
 there  are  bound  to  be  heavy  losses.  But
 -we  feel  that  the  workers  have  a  genuine
 grouse  since  the  system  implies  that  they
 can  never  expect  to  get  a  higher  bonus  and,
 in  fact,  in  poor  year,  the  bonus  might  even
 come  down,  So.  it  was  because  of  this  that
 the  QNGC  had  pleaded  with  the  Government
 “to:allow  them  to  undertake  refining  ope-
 tations  also.  The  bouns  will  continue  to
 ‘depend  on.  the  profits  of  the  ONGC  and
 since  the  ONGC's'  explcrationg  programme
 is  being  expanded,  it  may  have  to  incur
 furthe?  losses.  In  addition,  if  it  has  bad
 luck  and  does  not  find  many  new  fields,  all
 its  profits  from  the  sale  of  oil  and  gas  will
 be  easten  up  to.  meet  its  losses.  We  have
 suggested  to”  the  Government  that  one  way
 out  of  the  difficulty,  perhaps,  would  be  to
 form  a  parent  company  to  take  care  of  both
 the  ONGC  and  IOC  and  to  share  the  profits
 of  these  two  organisations  in  some  equi-
 table  manner.

 .  Apart  from  the  good  leadership  at  the
 top  and  high  morale  in  the  organisation,  the
 efficiency  which  we  observed  in  the  ONGC
 appears  to  be  the  result  also  of  applying
 modern  management  techniques,  e.  ९.५
 Control  Rooms  at  Dehra  Dun  and  at
 Divisions.

 Then  they  have  the  Central  Workshops.
 The  ONGC  whose  present  rate  of  produce
 tion  is  4  milllon  tennes  per  annum  is  the
 lasgest  producer  of  oil  in  the  country.  In
 the  past  six  or  seven  years,  if  has  discovered
 as  many  as  Bb  new  oil  or  gas  fields.  Two  or
 three  of  them  are  still  being  developed
 The  production  of  ‘gas  is  at  present  about
 333  million  cubic  metres  per  annum.  As
 result  of  the  discoveries  in  the  last  5  or  6
 yéars,  ONGC  should:be  able  to  prod  .ice‘92
 million:  cubic  .metres  per  year  in  ‘1973-74,  on

 should  al&o-be  able  to  produce  at  the  rate

 by  ‘1973-74,  The  ONGC  deserves.  credit
 betauise.  with  sei
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 land,  which  is  included  -in  its  ten  year  plan...

 7  million.  tonnes  ‘of  ज  per  year  on  land

 fc-equipment  which  is  net  _
 the  fatest  in  the  “fel,  they  have  “been  able.
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 to  discover  as  many  as  43  fields  in  the  last.
 seven  years.  This  is  a  very  creditable
 achievement  when  one  considers  that  these
 fields  are  small  fields  and,  therefore,  much
 more  difficult  to  find,

 Finally,  {  would  like  to  remind  the
 House  of  the  magnificent  success  of  the
 ONGC  in  970  in  building  up  its  first  off-
 shore  platform  in  very  difficult  conaitions  in
 the  Gulf  of  Cambay.  It  is  in  my  consti-
 tuency.  The  conditions  were  very  difficult.
 The  Russians  were  expecting  high  tides  in
 the  Narmada  river.  There  were  tides  of
 upto  12  and  the  Russians  gave  it  up  and  it
 is  our  young  engineers  who  worked  there
 day  and  night  and  put  up  this  plateform  and
 started  drilling.

 About  the  ONGC,  f  would  like  to  men-
 tion  what  a  former  Minister,  Shri  Ashok
 Mehta  said  in  the  Lok  Sabha  while  replying
 to  the  debate  on  the  Demands  of  the
 Ministry  of  Petroleum  and  Chemicals  in
 ‘1968.  He  says  :  ,

 “I  whuld  like  to  say  something  abou  tthe
 exploration  programme.  It  is  said  that
 we  have  spent  a  lot  of  money,  but  not
 achieved  adequate  results.  We  have
 spent  something  like  Rs.Z00  crores  on
 the  ONGC  and  we  have  established  330
 million  tons  of  reseeves  which  will  be
 preduced.  I  think  there  figures  are  comp:
 arab'e  to  similar  figures  arywhere  in  the
 word.  The  performance  of  ONGC  has
 improved  remarkably  in  the’  past  -2
 months...

 Today  the  facts  are  that  the  ONGC,s
 drilling  performance  in  96768  has.  been.
 a  record  performance  for  all  time.  Next
 year’s  target  is  40  percent  higter  than.
 what  we  have  done  this  year.  I  would  ,
 like  to  know  from  any  Member  .of  ‘the
 House  belongng  to  any  section  of.  the
 House  if  we  say  that  our.  1968-69,
 performance  would  be.40.per  cent  over
 the  record  performance  we  have  put.  in...
 1907-68,  is  not  that  something  for  which..:
 we  should  pat  the  ONGC.  cn.  ite  back...  -
 1  would  like  to.  take  this.  opportuni
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 youngmen  that  he  has  brought
 together,—the  p'anning  and  development
 team,—and  with  the  control  room,  has
 done  oe

 Before  I  sit  down  I  would  lithe  to  say
 that  oil  has  been  struck  in  my  distict  of
 Broach  Wehad  about  I  fakls  acres  of
 Khar  land  in  Bioach  distrct  while  the
 refinery  is  put  up  at  Baroda  When  the
 question  of  expansion  ccmes  they  want  to
 expand  the  same  refinery  while  they  could
 casily  havea  refinery  in  Broach  district
 where  the  petio-chemical  complex  and
 other  things  can  be  sct  up  =  In  Broack
 the  ता  Produdction  is  same  things
 like  5,000  to  8(00  tonnes  a  day  So,
 they  should  have  a  second  i¢finery  tn  Broach
 district  for  the  welfare  cf  the  dis  Tet  and
 for  the  welfare  of  the  pcople  there

 *SHRIMS  SIVASAMY  (firuchendur)
 Hon  Mr  Chairman,  Sir,  befote  I  sat
 eapressing  my  views  on  the  Demands  for
 Grants  of  the  Mimistrv  cf  Petroleum  ind
 Chem  cals,  I  would  at  the  very  outset  refer
 to  certain  important  issu  s  relat  ng  to  my
 consuituency

 For  the  four  southcrn  most  districts  of
 Cape  Camorin  Tuunelvcls  Madurai  and
 Ramanathapuram  petro!  =  dicsel  oil  =  and
 other  petroleum  products  will  have  to  come
 either  ftom  Madias  Refinery  or  from  Co  hin
 Refinery  As  these  have  to  be  transported
 from  a  distance  of  400,  $00  ntles  awav  we
 have  to  pay  5  to  8  paise  more  per  lire  cf
 petrol  on  account  of  heavy  transporta  ion
 charges  Bearing  in  mind  the  hgh  pire
 that  the  people  of  this  area  have  to  pay  for
 getting  petroleum  product  and  also  keeping
 in  view  the  needs  of  fast-becoming  indust-
 tial  complex  m  and  around  Tuticorm,  the
 Tamtl  Nadu  Government  for  the  pat  five
 dcars  has  been  requesting  the  Central  Gove-
 Tnment  to  set  up  an  oil  refinerv  there
 Besides  this,  the  work  on  Rs  85  crores
 worth  Southern  Petro-Chemical  Indus  ries
 Corporation  is  progressing  repidly  «dd  this
 Industrial  unit’s  main  icquirenxnt  of  raw
 Material  is  naphtha  One  million  tonne
 naphtha  per  atinum  will  be  needed  by  this
 unit  As  I  pointed  out  earlrer,  this  naphtha
 has  also  to  come  from  either  Madras  or
 from  Cochin,  400  or  500  miles  away  from
 the  lovation  of  the  industry  If  you  take

 eae teeenentinnvelhpsenilnunlerenhashunnaitipseseasieinprandtcstaninatttt
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 into  account  the  transportation  charges  in-
 volved  in  this,  naturally  the  cost  of  produc.
 tion  of  this  unt  will  be  mounting  up,  the
 burden  of  which  will  be  pas  ed  on  o  the
 con  vmers  =  The  Tuticorin  harbour  ts  being
 expended  at  a  cost  of  Rs  35  20  ey  and  the
 work  is  Ifcly  to  be  completed  next  year
 If  the  expand.d  harbour  factlites  ar.  to  be
 util  ed  in  f{  Hand  af  the  Governn  ent  wish
 to  have  some  return  on  this  huge  investment
 th  tonnage  at  this  harbouw:  should  be  in-
 creased  substantiilly  In  other  words,  the
 import  and  export  trade  through  thie  har-
 bour  should  be  considerably  increased  This
 m  turn  emphasi  es  the  need  for  having  an
 ol  refinery  at  Tutieorn

 With  a  view  to  making  availible  to  the
 people  of  these  four  dis  rict  the  petrol,  the
 desel  and  othe:  petroleum  products  at  the
 same  price  t  whch  thev  ase  available  to  the
 pcople  in  Midras  Bombay  and  Colin  to
 supply  naphtha  in  quantity  locally  to  the
 Southern  Pe  ro  Chemical  Industries  Cor
 poration  so  that  its  products  could  be  sold
 ata  competitive  price  t>  utilise  the  expe
 anucd  harbour  facilities  धी  Tuticorin  in  fu'l
 and  aloon  acount  of  the  strateg  ५  place
 Tu  icorin  occupxs  in  the  r  aval  detcnce  of
 the  countrys  |  world  appeal  to  the  hon
 Minister  that  an  oul  refinery  should  be  sct
 ur  at  Tut  corm  and  the  Central  Government
 should  initiate  preliminary  action  on  this
 pronosal

 In  the  1971-72  Annual  Report  of  the
 Ministry,  thercis  reference  Koyalito  Refinery,
 Barauni  Refinery  Halda  Refincry  and  also
 to  the  necessity  of  havine  another  rcfinery
 im  the  north-western  part  of  the  co  mtrv
 T  regret  to  say  that  there  seems  to  be  no
 realisation  on  the  pat  of  the  C  ntral
 Government  of  the  need  for  having  a  refinery
 m  the  southern  pa  t  of  the  country  There
 ino  mdication  of  this  in  the  Annual  Re-
 post  also

 On  Augist  75  this  year,  we  will  be
 cclebrating  the  silver  yubslee  of  our  Indepen-
 dence  [ven  after  25  years  of  our  Indepen-
 dence,  so  far  as  petroleum  products  are
 concerned,  we  continue  to  import  them
 diaming  our  slender  foreign  exchange
 resources  Every  year  the  crude  0)  8
 imported  to  the  tune  of  Rs  35  crores  and
 Rs  2l  crores  worth  refined  petroleum  pro-

 *The  original  speoch  was  de'tvered  in  Tam  .
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 ducts  are  imported  annually.  It  has  been
 estimated  that  in  the  year  1973-74,  to  meet
 the  requirements  of  the  country,  the  import
 bill  on  this  score  will  reach  Rs  350  crores
 Pre  year.  I  don’t  think  I  will  be  wrong  to
 say  that  the  Ministry  should  bestow  its  |
 immediate  attention  to  the  ever  increasing
 import  of  crude  oil  :very  year.  It  is  claimed
 that  huge  deposits  of  oif  are  there  in  Assam.
 Four  years  ago,  the  Estimates  Committee  of
 this  House  recommended  that  the  Barauni-
 Gauhati  pipeline’s  capacity  should  be  ex-
 panded  further  if  the  import  of  crude  oil  is
 to  be  reduced.  This  recommendation  has
 fallen  on  deafears  and  we  are  importing
 merrily  crude  oil  worth  Rs.  435  crores  every
 year  and  this  figure  may  go  up  to  Rs.  300
 crores  in  two,  three  years.  If  the  Govern-
 ment  are  determined  to  conserve  our  meagre
 foreign  exchange  resources,  then  the  Baraum-
 Gauhati  pipeline’s  capacity  should  be  ex-
 panded  immediately  as  recommended  by  the
 Estimates  Committee  four  years  ago.  This
 will  help  further  exploitation  of  oil  available
 in  Assam.

 Only  the  other  day  I  came  across  a
 news  item  in  which  the  Chairman  of  the  Oil
 and  Natural  Gas  Commission,  Shri  Neg,
 has  stated  that  Cauvary  Basin  in  Tamil
 Nadu  and  Godavari  Basin  in  Andhra
 Pradesh  have  considerable  oil  deposits.  I
 have  also  been  given  to  understand  that  the
 Government  are  likely  to  drop  the  explora-
 tion  of  oil  in  these  two  areas.  Iam  not
 able  to  reconcile  myself  to  the  two  contra-
 dictory  postures  of  the  Government.  When
 the  head  of  the  Oil  and  Natural  Gas  Com-
 mission  has  stated  categorically  about  oil
 deposits  in  Cauvery  basin  and  Godavari
 basin,  would  like  to  appeal  to  the  hon.
 Minister  that  the  exploration  work  there
 should  continue.

 It  is  stated  in  the  Annual!  Report  that
 there  is  enormous  potential  for  oil  in  the
 off-shore  areas  of  our  country.  It  is  also
 stated  that  if  the  Aliabst  off-shore  area  in
 Gujarat  is  exploited  In  full,  it  wifl  meet  the
 entire  ofl  requirement  of  the  country.  What
 do  we  see  ?  The  work  in  this  area  has  come
 to  8  standstill.  The  lame  excuse  advanced
 is  that  the  Moating  crane  and  the  power  tug
 are  not  available.  When  you  ate  importing
 crude  oil  and  other  petrolrua  praducts  to
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 the  tune  of  Rs.  60  crores  a  year,  which  is
 likely  to  go  up  to  Rs.  300  crores  Ina  year
 or  rwo,  when  the  foreign  exchange  position
 is  not  so  good,  can  you  atcept  the  argument
 of  non-availability  of  floating  crane  and
 power  tug  for  continuing  the  off-shore
 drilling  in  Aliabet  area?  If  this  is  the
 performance  in  the  basic  requirement  of
 peteoleum  products  without  which  our  ¢co-
 nomic  advancement  wiil  receive  8  set-back,
 ज 81  tempted  to  call  this  Government  as
 as  inept,  ineffective  and  inefficient.  If  the
 drain  of  foreign  exchange  s  to  be  stopped
 immediately  the  floating  crane  and  the
 power  tug  must  be  made  available  to  the
 co  N.G.  rom  so  that  it  can  continue  the  off-
 shore  exploration  of  oil.  I  don’t  think  the
 House  will  tolerate  any  delay  on  the  part  of
 the  Government  so  far  as  this  issue  is
 concerned.

 Before  the  independence  was  achieved,
 it  was  the  slogan  of  the  Congress  Party  that
 all  foreign  exploitation  would  be  extermi-
 nated  from  the  country  immediately  after
 achieving  independence.  After  25  years  of
 independence,  what  is  the  position?  Out
 of  the  total  import  of  19.6  million  tonnes
 of  crude  oil,  8.2  million  tonnes  of  orude  oil
 are  in  the  hanes  of  foreign-owned  oil  refi-
 neries.  The  Government  and  the  Members
 of  the  ruling  party  take  pride  in  doing
 nationalisation  of  this  industry  and  the
 other.  They  also  proclaim  from  house-tops
 that  the  Government  are  thinking  of  nationa
 lising  so  many  institutions  in  the  country.
 the  Government  boldly  and  courageously
 nationalise  industries  of  indigenous  origin,
 industries  which  have  been  set  up,  and
 developed  by  our  own  people.  But  the
 Government  show  all  signs  of  reluctance,
 hesitation  and  cowardice  in  the  matter  of
 nationalising  foreign-owned  companies  ahd
 industrial  units.  During  the  last  four  years,
 the  Anglo-American  Refineries  have  earned
 a  profit  of  Rs.  35  crores  and  have  repa-
 triated  the  whole  sum.  During  this  period
 their  investment  is  Rs.  209  crores.  The
 profit  is  more  than  50%.  They  have  not
 brought  money  from  their  countries  for
 investing  Rs.  09  crores  here.  They  have
 just  converted  the  dividends  into  share
 capital.  If  the  Governnient  ask  them  to
 buy  crude  from  Russia,  they  will  not  buy.

 supply,
 dhat  there!  should  at  bd  ay:  delay  or  any
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 sign  of  hesitation  on  their  part  to  nationa-
 lise  the  Anglo-American  giant  companies.
 They  have  swindled  the  country  for  two  and
 half  decades.  They  have  dominated  our
 economy  for  twenty-five  years.  They  have
 repatriated  to  their  countries  more  than
 what  they  have  invested  here.  If  the  exploi-
 tation  of  white  people  is  to  be  put  an  end
 once  and  for  all,  then  these  foreign-owned
 refineries  should  be  nationalised  without  any
 fear  or  compunction.

 In  this  regard,  the  Shantilal  Shah  Com-
 mittee  has  recommended  that  the  Govern-
 ment  should  set  up  a  separate  purchase
 organisation  for  the  purpose  of  importing
 and  stocking  crude  oil  and  then  distribute
 it  to  the  private  refireries  and  to  the  public
 refineries.  The  Committee  has  stated  that
 that  is  the  only  way  to  curb  the  profiteering
 tendency  of  these  foreign-owned  refineries.
 I  wonder  why  the  Government  have  not  so
 far  set  up  such  an  organisation.  For  mar-
 keting  the  oil  they  have  the  Indian  Oil
 Corporation.  Why  should  they  not  have
 another  organisation  for  making  purchase
 of  crude  oil  from  other  countries  and  then
 itcan  be  distributed  to  both  private  and
 Public  refineries  y  }  would  like  the  Govern-
 ment  to  do  this  immediately  and  end  the
 exploitation  of  foreign-owned  refineries.

 37  brs,

 The  Drug  Control  Act  was  passed  by
 this  House.  There  is  15%  ceiling  on  profit
 under  this  Act.  But  the  balance-sheet  of
 Glaxo  has  revealed  a  profit  of  20%  The
 Profit  of  Pfzer  and  Hindustan  Warner  has
 gone  up  by  273%  after  the  enactment  of  this
 law.  It  is  not  that  fam  saying  this.  Their
 own  balance-sheets  reveal  this.  l  would
 like  to  know  what  action  has  been  taken  by
 the  Goverament  under  the  provisions  of  the
 Drug  Control  Act  fixing  a  158%  ceffing  on
 Profit.  When  these  foreigr-owned  com-
 Panies  are  making  profits  aga‘nst  the  express
 Provisions  of  a  law,  then  it  ts  essential  that
 the  Government  must  take  penal  ac.ion
 against  them.

 We  have  many  public  sector  under-
 takings  in  the  fields  of  medicine,  engineering
 heavy  engineering  anid  so  on.  will  give
 here  the  example  of  Indian  Durgs  und
 Pharmaceutical  Led.  The  paid  up  capita!
 Of  this  public  sector  undertaking  is  Re.  27.5
 crores.  ‘The  long-term  loan  received  f  om
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 the  Central  Government  is  Rs.  31.20,  crores;
 the  short-term  Joan  comes  to  Rs.  25.49
 crores.  With  the  total  investment  of  Rs.
 83.85  crores,  ae  you  look  at  the  performance
 of  this  unit  during  the  last  four  years,  you
 will  find  that  is  continuously  running  under
 a  loss.  In  1968-69  the  loss  was  Rs.  4.59
 in  I9(9-70,  the  loss  was  Rs.  3.80  crores;  in
 1970-71  the  amount  of  loss  was  Rs.  2.6
 crores  and  in  971-12  the  loss  came  to  Rs.
 4.72  crores.  With  an  invesimert  of  Rs.  85
 crores,  and  after  giving  administrative  and
 technical  experience  during  the  last  I!  years
 this  unit  was  set  up  in  !'6l—if  this  under-
 taking  is  showing  a  loss,  cither  it  must
 definitely  be  due  to  administrative  lethargy
 and  inefficiency  or  the  unit  must  have  be-
 come  a  bureau  for  malpractices.  It  is  time
 that  the  Ministry  goes  into  the  question  of
 recurring  losses  of  such  public  sector  under-
 takings.  If  the  programme  of  nationalisation
 is  to  yield  any  beneficial  results  to  the  people
 of  the  couniry,  if  the  pace  of  socialism  is
 to  be  hastened,  then  it  must  be  ensured  that
 these  public  uncertakmgs  start  earning
 profits.  If  the  presen!  trend  continues  un-
 abated,  then  the  people  of  the  country  will
 give  their  verdict  about  the  intentions  of  the
 government.

 SHRI  DINESH  CHANDRA  GOSWAMI
 (Gauhatt):  Mr.  Chairman.  Sir,  we  have
 before  us  the  Annual  Report  of  the  Petro-
 leum  Ministry  and  the  Annual  Report  of
 the  Indian  Oil  Corporation  Ltd.,  public
 undertakings  under  this  Ministry,  covering
 the  period  upto  March,  1971,

 é
 Even  a  casual  study  of  the  Balance

 Sheet  and  Annual  Report  of  the  IOC  for
 the  period  erding  March,  !97I,  will  make
 the  most  ardent  votary  of  public  sector  set
 up  in  the  agony  and  in  despair  because
 during  the  period  under  review,  during
 970-7i,  IOC's  sales  turnover  increased  by
 nearly  Rs.  100,  ceores  compared  to  the  pre-
 vious  year,  but  the  net  profits  went  down
 by  nearly  Rs.  5  crores—from  Rs.  9.4]
 crores  in  ‘1969-70  to  Res.  5.77  croes  in
 2970-7I.  It  is  indeed  strange  and  unfortunate
 bemuse  IOC  operates  in  a  near-captive
 market  Barring  the  city  of  Bombay  and
 the  Maharashtra  region  whore  two  on-shore
 foreign-owned  refineries  are  located,  340८
 has  no  competition  and  even  in  an  economy
 of  shortages,  it  is  obvious  tt  IOC  hes
 failed,  m’cerably  failed,  to  achieve  e:onomies
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 of  scale.  All  Indian  Maaket  participation
 of  IOC  during  the  year  was  5i.6  per  cent.
 In  other  words,  IOC  alone  sold  more  pro-
 ducts  than  all  the  other  organisations  put
 together.

 The  Industrial  Policy  Resolution  of  the
 Government  of  India  placed  of  in  the
 highest  priority  category,  where  it  was
 supposed  to  attain  the  commanding  heights.
 IOC  has  attained,  thahks  to  Government
 policies,  that  commanding  height  in  distri-
 bution  of  Petroleum  products  without  the
 commensurate  return  to  the  public  exchequer.
 Its  unit  cost  of  operation  is  by  far  the
 highest  among  similar  organisations  refining
 and  marketing  petroleum  products.

 Over  the  years,  most  constructive  sug-
 gestions  made  by  cxperienced  and  knowle-
 able  Members  of  Parliament,  and  by  Parlia-
 mentary  Committees  to  improve  the  work-
 ing  of  the  IOC,  and  to  streamline  its
 admiuistration  at  various  levels  have  been
 ignored  with  impunity  by  the  bureaucratic
 machinery  completely.  The  result  has  been
 obvious.  I  will  come  to  the  :esults
 shorily.

 So  far  as  payment  to  ONGC  and  Oil
 India,  a  fifty-fifty  partnership  with  British
 oil  interests,  is  concerned,  the  question  of
 import-parity  price  comes  in.  The  crafty
 bureaucrats  who  got  the  Government  to
 accept  import  parity  as  the  basis  of  pricing
 of  indigenous  crude,  had  acted  against
 national  interest  and  the  IOC,  manned  at
 the  top,  at  the  Chairman’s  level  until
 recently  by  undesirable  men  from  the  ICS
 and  at  the  Managing  Directors  level  by
 pensioners  from  Burmah-Sheli,  and  the
 Ministry  have  failed  to  protect  the  interests
 of  IOC.  The  so-called  Arbitration  Award
 given  by  Mr.  Mangat  Rai,  ICS,  who  recently
 resigned  from  ISC  apparently  apprehending
 departmental  action  for  his  ro'e  in  protect-
 ing  guilty  ISC  men  involved  in  pipeline
 muddle,  gave  a  thoroughly  subjective  award
 about  crude  prices.  In  the  first  place,  his
 selection  as  Arbitrator  of  a  fellow-ICS  and
 Chairman  of  IOC  was  behind  the  back  of
 the  Board  of  Directors  and  in  the  second
 place,  the  Award  itself  was  bad.  It  ig  high
 time  the  Government,  particulary  the
 Planning  Commission,  thoroughly  reviewed
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 the  question  of  import  parity  and  find
 rationai  solutions  in  our  cational  interest
 and  in  the  interest  of  the  publie  sector  in
 oil.  The  agreement  should  be  reviewed  and
 revised  so  that  we  may  have  a  majority
 share  and  the  entire  audit  of  Oi]  India  may
 come  within  the  purview  of  the  audit  by
 the  Comptroller  and  Auditor  General.  The
 Board  of  Directors  must  also  be  reconsti-
 tuted.

 The  ties  of  the  British  oil  industry  and
 the  bureauctats  of  the  Petroleun  M:nistry
 deep  and  well-known.  This  started  with  tlhe
 refinery  agreement  with  Burmah-Shell  20
 years  ag)»  and  BOC  as  well  as  AOC,  who
 are  direct  beneficiaries  and  partners  in  the
 Oil  India  agreement  are  part  and  parcel  of
 the  international  oll  cartels  as  represented
 by  the  Burmah-Shell  group  One  has  reason
 to  doubt  that  the  ol  India  agreement,
 particularly  the  second  supplementary
 agreement  exccuted  in  96i,  isa  manipulat-
 ed  and  fabricated  document.  The  Joint
 Sccietary  dealing  with  this  subject  had
 openly  asked  for  an  enquiry  by  writing  to
 the  then  Cabinet  Secretary.  The  then  Finan-
 cial  Adviser,  Mr.  A  V.  Venkateswaran  had
 also  supported  the  Joint  Secretary  that  the
 second  supplementary  agreement  with  Oil
 India  was  manipulated.  But  the  result  of
 this  action  of  the  two  honest  officers  has
 been  that  both  of  them  had  to  leave  the
 ministry  and  officers  against  whom  specific
 allegations  have  been  made  were  rewarded.
 For  instance,  Mr.  S.  QD  Bhambri,  the  then
 Deputy  Secretary  who  was  dealing  with  this
 matter,  was  rewarded  in  many  ways  by  the
 superior  officers  at  whose  behest  this  shady
 deal  was  executed.  Mr.  Bhambri  was
 brought  back  from  IOC  to  the  Petroleum
 Ministry  as  Joint  Secretary  and  he  is  now
 the  Official  Director  in  the  Oi]  India  Board.
 I  have  heard  people  saying  that  the  whole
 thing  has  degenerated  into  a  cooperative  of
 anti-national  elements.  As  an  ardent  sup~
 ported  of  public  sector,  I  have  made  this
 allegation  and  I  request  the  Minister  to
 enquite  as  to  whether  the  second  supple-
 mentary  agreement  with  Oil  India  is  a  shady
 document  or  not?  {I  hope  the  minister
 will  give  a  specific  reply  to  it.  It  is  parti-
 nent  to  note  that  the  conduct  of  Mr.
 Bhambri  is  under  enquiry  by  the  Thakru
 Commission.

 In  the  connection,  it  ip  interesting  to
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 note  that  about  50  Members  of  Parliament
 sent  a  memorandum  to  the  Prime  Minister
 seeking  that  at  least  those  officers  who  are
 under  suspicion  should  be  transferred  from
 their  concerned  jurisdiction.  In  that  list,
 Mr.  Bhambri’s  name  figured  prominently.
 This  memcrandum  was  sent  to  the  Petroleum
 Ministry  by  the  Prime  Ministry  in  October
 i970  for  necessary  action.  The  Special
 Secretary,  Shri  Mangat  Rai,  the  Joint  Sec-
 retary  ShriM  0.  Rajwade,  whore  transfer
 had  been  demand  in  the  memorandum,  were
 allowed  to  deal  with  this  matter.  We  have
 never  heard  of  an  instance  where  a  person.
 against  whom  there  are  serious  complaints,
 is  allowed  to  deal  with  the  memorandum
 submitted  against  him.  What  has  been
 the  result?  The  result  was  that  Shri
 Mangat  Rai  in  his  note  dated  4.11.70,  which
 is  in  the  official  file.  advised  that  a  reply  be
 sent  to  the  Prime  Minister  that  the  Members
 of  Parliament  were  subjective  and  some  of
 the  listed  officers  had  nothing  to  do  with
 the  events  of  the  pipeline  muddle,  He
 Specifically  mentioned,  and  I  am  quoting  :

 “Mr.  M.  V.  Rajwade  was  not  on
 the  scene  at  all  and  so  far  asl  am
 aware,  they  were  not  at  all  concerned
 with  any  of  the  noting  or  events  e.g.
 Mr.  5.  0.  Bhambri.””

 About  Shri  Kashyap,  then  Chairman,
 IOC,  Shri  Daulat  Singh,  Co-ordination
 Manager,  IOC  and  Shri  R.  S.  Gupta,  Shri
 Mangat  Rai  stated  in  his  note  that  he  finds
 it  “difficult  to  find  and  indication  of  their
 having  acted  mala  fide’.

 Shri  8.  Mukherjee,  Secretary  of  the
 Ministry,  who  was  sufficiently  familiar  with
 all  these  matters,  approved  the  note  of
 6.11.70,  and  then  Minister  was  advised,
 misted,  by  the  bureaucrats  to  send  such  a
 note  to  the  Prime  Minister.  Unfortunately,
 we  find  today  that  by  an  order  dated
 15.4,72  the  Pipeline  Enquiry  Ccmmission
 served  notices,  among  others,  on  Shri  Gupta,
 Shri  Bhambri,  Shri  Rajwade,  Shri  Kashyap
 and  Shri  Daulat  Singh  to  clear  their  conduct
 before  the  Commission.  The  Enquiry  Com-
 mission  passed  this  order  only  after  detailed
 and  careful  examination  of  the  materials
 before  it.

 This  ig  the  sorry  state  of  affairs  in
 which  the  tureaucrats  have  put  us.  The

 VAISAKHA,  !4,  894  (SAKA)  Petroleum  &  Chemicals  240

 bureaucratic  machinery  has  given  wrong
 information  to  Members  of  Parliament  by
 giving  such  a  note.  I  hope  that  the  hon.
 Minister  will  apply  his  independent  mind
 to  the  whole  matter,  divorced  from  the
 advice  of  the  bureaucratic  machinery,  and
 will  try  to  give  satisfactory  answers  to  these
 specific  allegations  which  I  have  placed  be-
 fore  this  House  and  more  of  which  I  am
 sure  my  friends  would  be  raising  here
 during  the  debate.

 We  find  that  Shri  Manghat  Rai  has
 suddenly  resigned  from  the  ICS,  It  is
 unfortunate  that  the  same  Secretary  is  still
 there  in  t!e  department,  the  same  Secretary
 who  has  approved  this  note  of  Shri  Man-
 shat  Rai  on  6.11.70,  Shri  Indrajit  Gupta
 has  alleged  that  &  the  materials  have  not
 been  placed  before  the  Thakru  Commission
 in  the  way  they  should  have  been  placed.
 The  Thakru  Commission,  which  ought  to
 have  finished  its  inquiry  by  now,  has  failed
 to  00  so  because  of  the  non-cooperative
 attitude  of  the  Petroleum  Muistry.  In
 fact.  a  summons  by  the  Thakru  Commission,
 asking  for  identifying  files,  has  not  been
 comphed  with  by  the  Ministry  so  far.  It  is
 our  demand  that  these  officers,  against  whom
 suspicions  are  there,  shou'd  be  removed
 because  if  these  officers  are  allowed  to  deal
 with  the  filed  the  entire  inguiry  would
 become  a  farce.

 T  will  finish  by  referring  to  only  two
 problems  relating  to  my  state,  as  ]  have  no
 time.  We  are  happy  that  a  petro-chemical
 complex  is  coming  in  Bongaigaon.  We
 thank  the  Petroleum  Ministry  for  that.  But
 we  have  come  to  know  from  the  press  re-
 ports  that  this  Bongaiga  on  project  will  be
 under  I.C.P.L.  of  Gujarat.  We  have  got
 genuine  feelings  that  if  this  falls  under  the
 India-Petroleum  Chemicals  of  Gujarat,  the
 aspirations  of  the  local  people  particularly
 in  matters  of  employment  would  be  frust-
 rated  to  a  great  deal.  Therefore  would
 request  the  hon.  Minister  to  separgate  the
 refinery  from  the  petro-chemécal  complex  at
 Bongaigaon  and  to  run  the  refinery  under
 the  T0C.

 The  other  aspect  to  which  I  would  draw
 the  attention  of  the  Minister  is  the  long.
 standing  request  from  the  Assam  Govern-
 ment  for  increase  in  the  royality  on  the
 crude.  Considering  that  Assam  is  a  poos
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 and  backward  stateI  am  sure  the  Minister
 will  look  into  it.  In  conclusion,  may  tr
 request  the  Minister  that  while  replying  to
 the  points,  I  will  not  get  from  him  a  parlia-
 mentary  reply.

 I  will  explain  what  |  mean  by  parlia-
 mentary  reply  by  referring  to  an  anecdote
 which  has  come  out  in  papers  today.  Mr.
 Llyod  George  was  moving  with  his  Secretary
 one  day  in  a  car  in  Wales.  And  he  was
 lost.  He  asked  one  of  the  pedestrians,
 “Where  am  iv,  The  pedestrian  replied,
 “You  are  in  a  28.7  Mr.  Llyod  George
 said,  “This  isa  perfect  parliamentary  reply
 because  it  is  short,  it  is  to  the  point  and  it
 does  not  disclose  anything.”  I  hope,  the
 hon.  Minister  will  give  a  reply  which  will  be
 brief  and  to  the  point  but  it  will  not  be  to
 that  extent  parliamentary  that  it  wul  not
 disclose  anything.

 sit  भार०  थी०  बड़ी  (खरगोन)  :  माननीय
 सभापति  महोदय,  आज  की  मांगें  पैट्रोलियम  तथा
 कैमिकल्स  से  संबंधित  है।  इस  मे  जो  धनराशि
 मांगी  गयी  है  उसमें  00  करोड  रु०  फर्टिलाइजर
 के  रास्ते  मांगा  गया  है,  850  करोड  ह्  आयल
 के  रास्ते  और  250  करोड  रु०  फार्मास्यूटिकल्स
 के  रास्ते  मांगा  गया  है।  इस  मंत्रालय  भे  तीन
 विषयों  पर  ध्यान  किया  जाता  है,  एक  आयल
 ओर  पैट्रोलियम,  दूसरा  फर्टिलाइजर  ओर  तीसरा

 फ्रार्मास्यूटिकल्स  |

 पहले  मैं  फार्मास्यूटिकल्स  के  बारे  में  निवेदन
 करना  चाहता  हूँ,  और  वहू  यहं  कि  962  में  एक
 बेटे  बिछ  हमारे  सामने  शाया  था  लेकिन  वह
 इस  लोक  सभा  के  जीवन  काल  में  पारित  नहीं

 हो  सका,  परिणाम  यह  हुआ  कि  967  में  लोक
 सभा  के  समाप्त  होते  ही  वह  बिल  भी  लैप्स  हो
 भगा  ।  फिर  चौथी  लोक  सभा  में  बह  बिल.  पेश
 किया  गया  और  पास  हुआ  ny  लेकिन  उस  पेशेन्ट
 बिल  का  इमप्लीमेटेशन  अभी  तक  नहीं  हो  गया

 है।  कारण  स्पष्ट  है  कि  अमेरिकन  भर  फारेन
 कम्स  उस  के  खिलाफ  हैं।  लेकिल  अब  जब
 एशिया  के  साथ  ढ्रीढी'  हो  शकी  है,  भीर  अमरीका
 का  ऐटिट्यूड  हमारे  प्रति  अच्छा  नहीं  है,  तस्  हस

 |
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 अमरीकन  फर्म्स  के  विरुद्ध  पेशेन्ट  ऐक्ट  लागू  करने
 में  कोई  दिक्कत  सही  होनी  चाहिये।  उस  कानून
 को  अमल  में  लाना  चाहिये  |  आप  का  देश  काफी
 गरीब  है,  हर  ब्यक्ति  को  दवाई  को  जरूरत  पड़ती
 हँ,  उसके  लिए  आप  ने  ड्रग्स  प्राइस  कंट्रोल  ऐक्ट
 970  में  लगाया  है|  मैं  जानना  चाहता  हूं  कि
 क्या  उस  कानून  के  बाद  औषधियां  गरीब  लोगों
 को  मिलती  है  ?  स्वयं  माननीय  गोखले  साहब  ने

 कहा  है:

 “As  you  all  know,  the  pharma-
 ceutical  industry  has  taken  repid  strikes
 in  recent  years,  but  it  has  stil}  a  long
 way  to  go  before  it  can  cater  adequately
 to  the  vastly  expanding  health  and  medi-
 cal  programmes  of  the  nation.  The  per
 capita  consumption  of  drugs  is  too  low
 here,  as  compared  to  that  in  other
 developed  countries,  and  today  it  is  of
 the  order  of  about  Rs.  5  in  India,  as
 compared  to  45  m  Germany,  Rs.  70  jin
 Japan  “and  Rs.  490  in  U.S.A.  This  is
 at  once  indicative  of  the  magnitude  of
 the  challenging  task  that  lies  ahead  and
 of  the  measures  that  would  have  to  be
 taken  over  a  wide  front  in  order  that  all
 the  essential  and  other  hfe-saving  drugs
 become  available  to  the  different  strata
 of  our  society,  particularly  in  the  rural
 areas  and  in  adequate  quantities......  _

 जब  स्वयं  मन्त्री  ज  बहते  हैं  कि  हमें  पांच  Fo
 पर  कैपिटा  खर्च  करना  पड़ता  है,  जो  कि  अन्य
 देशो  की  तुलना  में  नगण्य  है,  और  अगर  इस  को
 10  to  प्रति  व्यक्ति  करें  तो  काफी  प्रयास  और
 खर्चा  करना  पड़ेगा  और  बहुत  काम  करना

 पड़ेगा  ।

 17.20  brs.

 (मारा  N.  K.  P.  SALVE  in  the  Chair.)

 हमारे  देश  की  यह  जो  कार्त  हैं,  जो  इतना

 पिछड़ा  हुआ  है.  स्वतंत्रता  के  इतने  दिनों  के  बाद

 भी,  दस  का  कारण  यह  है  कि  आपके  पास  जो
 मेडिसिन्स  हैं  वे  अमरीकन  फर्म्स  के  हाथ  में  हैं,
 कम से  कम  50,60  प्रतिशत कम्स  उन  के  हाथ,
 में  हैं  जिस के  कारण  अत्यन्त  महंगी  दवाइयाँ
 बेची  जाती हैं  -  एक  जगह  टिप्पणी कभी  हैं:  ,
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 “Tt  has  gone  absolutely  in  the
 interest  of  foreign  drug  manufacturers  in
 our  country,  Flagyl  is  being  sold  by
 May  and  Baker  at  60  paise  a  tablet,
 whereas  the  Indian  manufacturers  of  the
 same  drug  are  not  allowed  to  charge  even
 16  paise  per  tablet.”

 इंडियन  मैनुफेक्चरर  अगर  टेबलेट  बनाता  है  तो
 उस  |: उ  कीमत  j6  de  प्रति  टैबलेट  होती  है,
 लेकिन  उस  को  बनाने  की  इजाजत  नहीं  मिलती
 है,  और  में  ऐंड  बेकर  उसी  टेबलेट  को  60  पैसे
 में  बेचते  होते  इन  अमरीका  की  कम्पनीज  को
 क्यो  छूट  दी  जाती  है,  समझ  में  नहीं  आता।
 यहां  पर  जितनी  अमरीकन  फौज  है  वह  और  मैं
 समझता  हूं  कि  यहां  पर  जितने  फार्मास्युटिकल
 ड्रग्ज  बनाने  वाले  हैं,  आई  डी  पी  एल  है,  यह
 सत्र  डाक्‌  हैं  |  हमारे  मध्य  प्रदेश  के  डाकुओ  से
 भी  बढ़  कर  डाक  है  क्योकि  इन  का  तो  हाल
 पह  है  कि  प्राण  व  प्रति,  वित्त  ्  प्रति  t

 “The  American  drugs  firms  have
 got  contro!  over  Indian  drug  industry.
 They  are  responsible  for  the  huge  losses
 to  the  IDPL  and  they  want  IDPL  to  die
 a  natural  death.  M/s.  John  Wyth  entered
 intoa  fishy  deal  with  HAL  for  manu-
 facturing  Ampicilin,  when  Mr.  T.  R.
 Subramanyam  was  the  Managing
 Director  of  HAL.  He  is  now  an  em-
 ployee  of  this  firm  at  a  very  high  salary
 and  with  other  benefits.”

 उसी  कम्पनी  का  पहले  भा फि शल  था  जिस  को

 दूसरी  कम्पनी  का  मैनेजिंग  डाइरेक्टर  बनाया
 शीर इस  तरह  से  उस  का  मई  हो  पी  एल  गे
 सम्बन्ध  शुरू  हो  गया  और  लूट  शुरू  हो  गई
 जिस  कम्पनी  को  विटैमिन  सी  तैयार  करते  के
 वास्ते  लाईसेंस  दिया  गया  था  बहू  आज  ऐन्टी
 बायोटिक्स  तैयार  करती  है।  उस  ने  कभी
 विटैमिन  सी  का  निर्माण  ही  नहीं  किया  |
 विटैमिन  सौ  तैयार  करने  के  लिए  उन्होंने  साफ-

 भाई  फर्म  से कह  दिया  और  उस  को  बि टे मित  सी
 तैयार  करने  का  लाइसेंस  भी  दे  दिया ।  इस

 अकार यहाँ यहां  पर  सूद  श्री  रही  है  {

 मैंने  देखा  है  कि  आई  डी  पी  एल  ग्रे  जो
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 मशीनरी  है  वह  सब  बैसे  की  1.  पढ़ी  है  ।  मैंने
 एक  नोट  पढ़ा  है  उस  में  लिखा  है  :

 “In  the  case  of  Tetracycline,
 Analgin,  Chlorophercol,  Folic  Acid,
 IDPL  is  helping  the  American  firms  and
 the  sufferer  is  the  poor  tax-payer  of  our
 country.”

 That  is  one  criticlsm  in  one  newspaper.

 जो  इस  तरह  की  बातें  चलती  है  उन  की  तरफ
 सरकार  का  ध्यान  जाता  चाहिए।  मैं  पूछता  हूं  कि
 जो  इस  तरह  की  अमेरिकन  फर्म्स  है  उनको  आप
 बन्द  क्‍यों  नहीं  करते  ?  मुझे  मालूम  है  कि  बाहर
 से  कच्चा  माल  नही  भाता  है,  दवायें  ही  भा
 जाती  है  1  यहा  पर  सिर्फ  उन  का  प्रोसेसिंग  होता
 है  टेब्लेट्स  बनाई  जाती  है,  कैप्सूल  बनाई
 जाती  है  और  लिख  दिया  जाता  है  “मेड  इन
 इंडिया”  ।  लेकिन  यह  मेड  इन  इडिया  नहीं
 होती  ।  वह  बाहर  से  आती  हैं।  इस  की  तरफ
 मंत्रालय  को  ध्यान  देना  चाहिए  t

 दूसरी  बात  यह  है  कि  भाई  डो  पी  एल  की
 जितनी  मशीनरी  है  वहू  बेकार  पड़ी  हुई  है,  जिस
 का  कोई  इस्तेमाल  नहीं  हो  रहा  है  a  इस  प्रकार
 से  आई  डी  पी  एल  और  एच  ए  बी  एल  की  लूट
 मार  चल  रही  है।  इस  बात  की  ओर  में  आपका
 ध्यान  आकर्षित  करना  चाहता  हूं  1  आप  पार्क
 डेविस  की  बात  को  ही  लीजिये  :

 “Park  Davis  have  offered  joint
 collaboration  for  capsule  plant  with
 IDPL.  lam  sure  such  a  collaboration
 wauld  be  harmful  and  should  not  be
 allowed  or  even  considered.

 German  Schering  was  amalgamated
 in  German  Remedies  and  BDH  with
 Glaxo.  Sich  amalgamations  should
 not  be  allowed.  It  must  go  to  Indian
 firms  with  less  than  26%  equity
 participation.”

 मेरा  ऐसा  कहना  है  कि  इस  प्रकार  की  जो  फॉरेन

 फंसे  है  बह  हमारे  साथ  कोकेवोरेशन  करके

 फायदा  उठाती  हैं।  रिजर्व  बैक  को  रिपोर्ट  में  था

 कि  कितना  पैसा  इस  तरह  से  बाहर  जाता  है  4
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 [श्री  भार०  बी०  बड़े]

 इस  की  तरफ  भी  माननीय  स्त्री  महोदय  को
 ख्याति  देना  चाहिए  |

 इस  के  बाद  फॉटलाइजर्स  कौ  बात  आती

 है।  जो  खेती  का  प्रोडक्शन  है  वह  खाद  पर
 आधारित  है  :  यहाँ  बी  खेती  सफल  हो  गई  है,
 लेकिन  फर्टिलाइजर  अपने  यहां  उत्पन्न  नहीं
 होती  ।  हम  को  फर्टिलाइजर  बाहर  से  मंगानी

 पड़ती  है।  यहाँ  पर  फर्टिलाइजर  क्यो  उत्पन्न

 नही  होती  ?  कारण  यह  है  कि  अभी  यही  नहीं
 तप  हो  प्राया  कि  उस  का  बेस  क्‍या  होता

 चाहिए।  किसी  वे  कहा  कि  खाद  कोल-वेस्ट
 उत्पन्न  होना  चाहिये,  कसी  ने  कहा  कि  पावर-
 बेस्ड  होना  चाहिए,  फिर  किसी  ने  कह  दिया
 नैफ्था-वेस्ट  होना  चाहिये।  हमारे  यहां  कोई
 प्लैनिंग  नहीं  है  कि  किस  तरह  से  काम  होना
 चाहिए  और  फटिकाइजर  का  उत्पादन  किस
 प्रकार  होना  चाहिए।  एक  व्यापारी  आ  गया  उस
 से  कह  दिया  कि  चुंकि  अमोनिया  में  पैसा  ज्यादा
 लगता  है  इसलिये  नैया  से  उस  का  उत्पादन

 होना  चाहिये,  जब  वह  शुरू  हुआ  तो  किसी  ने

 कह  दिया  कि  पावर-वेस्ट  होना  चाहिये  और  उस
 से  शुरू  कर  दिया  फिर  किसी  के  कहने  पर  कोल-
 बेस्ड  शुरू  कर  दिया।  मैं  कहता  हूँ  कि  मध्य
 प्रदेश  में  कोल  बेस्ड  भी  हो  सकता  है  और  नेप्था
 बेस्ड  भी  हो  सकता  है।  शायद  यहां  पर  लोगों
 को  पता  महीं  है  कि  हमारे  यहा  नैफ्था  बेकार
 जाता  है,  उसका  उपयोग  नहीं  हो  पाता  है  और
 फर्टिलाइजर  का  उत्पादन  नहीं  हो  पाता  t  इस
 सब  का  कारण  यही  है  कि  कोई  प्लैनिंग  नही  है
 कि  किस  पर  बेस्ड  प्रोडक्शन  होना  चाहियें  ।
 आप  के  सामने  कोई  साफ  चीज  नहीं  है।  हमारे
 मंत्री  महोदय  कानून  आपने  पाले  हैं,  मैं  समझता

 हैं  कि  वह  देखेंगे  इस  सबंध  में  क्या  क्‍या  हो
 रहा  है

 जो  कानून  बनाने  वाले  होते  है,  जो  लोग

 कानून  के  एक्सपर्ट  होते  हैं,  वे  इस  तरह  की
 चीजों  की  बढ़ी  सकता  से  समझ  सकते  हैं।
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 कब  मैं  आई  को  सी  के  बारे  में  कुछ  कहना
 चाहता  हूं  -  बाकी  मैम्बर्स  क  पास  भी  यह  चीज
 गई  होगी  जोकि  मेरे  पास  आई  है।  यह  इतना
 मम्बा  तार  हैं।  इतना  लम्बा  तार  पढ़ते  पढते  मैं
 थक  गया ।  मैंने  सोचा  कि  यह  जन्म  पत्ती  आई

 है  |  जैसे  कुंडली  होती  है  उसी  तरह  से  किसी
 ज्योतिषी  ने  इसको  मुझ  भेजा  है।  यह  पूरी  आई
 ओ  मी  की  पत्रिका  है।  इसका  कारण  यह  प्रतीत
 होता  है  कि  आई  ओ  सी  जो  डीलरशिप  देती  हैं
 बह  कोप्रेटिव  सोसाइटीज  को  ने  दे  कर  मस
 माते  ढंग  से  देती  है।  आपको  तो  मालूम  ही
 होगा  कि  नीचे  के  जो  अफसर  होते  है  वे  काफी

 कुछ  कर  सकते  है।  ऐसा  मालूम  होता  है  कि  बे
 इनको  देने  मे  इंटरेस्टिड  नहीं  है।  आप  तो  हाई
 कोर्ट  के  जज  रहे  है।  आपने  देखा  होगा  कि
 जब  कोई  केस  आता  है  तो  देखा  जाता  है  कि
 उस  में  कहां  कहा  वीकनेस  है।  इस  तरह  की
 चीजों  को  लोग  देखते  है।  वे  फार्म  देखते  है।  जो
 'बिकने  नीति  है  उसको  हाईलाइट  करके  जो
 उनको  करना  होता  है  कर  देते  है।  एक  पेपर
 भी  निकला  है  आपके  व्विलाफ।  इसका  नाम  है
 प्रेम  प्रचारक  ।  यह  सिन्धी  और  भरग्नेजी  में
 निकलता  है।  इस  पेपर  में  यह  छपा  है:

 “IOC  favoured  private  shipping
 companies.  They  are  not  dealing  with
 the  Shipping  Corporation  of  India  be-
 cause  the  Shipping  Corporation  is  unable
 to  satisfy  their  illegal  demand.  IOC  also
 hired  tankers  from  the  private  suppliers
 to  transport  the  products  IOC  officers
 get  the  percentage  of  5  to  I0  as  commis-
 sicn  ftom  the  private  shipping  companies.
 This
 percent  is  mostly  kept  in  foreign  banks.
 They  are  doing  this  transaction  through
 or  Mr.  Ramkrishna  who  is  arranging  all
 these  thing.  Inquity  will  reveal  your
 goodself  more  facts.”

 secret  commission  of  5  to  10

 Then  he  has  said  :

 “Pali  Oil  800—The  price  of  Pali
 Qil  at  Barnuni  Refinery  is  Rs.  830.  IOC
 brings  the  same  from  Barauni  te  Calcutta
 and  then  the  sale  prise  ig  Rs.  950,  ‘The
 same  product  is  sold  by  the  IOC  asa
 Pali  QO}  800,  actually  it  is  not  a  Pati
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 Oil  800,  but  it  is  “Indrex  Oil  73".  The
 original  cost  of  the  indrex  oil  at  refinery
 is  Rs.  ‘1060.  I0C  sold  this  product
 through  the  foreign  agents  names  of
 which  are  given  as  under  :”

 And  then,  he  has  given  so  many  names.  The
 thing  is  this.

 आपने  कोओप्रं  द्वि  सोसायटी  को  नहीं  दिया 1
 जो  कुछ  भी  पत्रिका  मे  निकला  है  वह  मन
 आपके  खिलाफ  है  और  इस  रास्ते  निकला  है  कि
 आपने  कोप्रेटिव  सोसाइटी  की  डील  बन्द  कर
 दी  है  इसलिए  उन्हांने  काफी  आपके  बारे  में
 दिया  है  i  इसको  आपको  देखना  चाहिए  |

 “The  other  dealers  of  the  IOC  have  no
 other  deslership  of  any  other  company
 except  [OC  but  Dedhia  is  the  dealer  of
 the  several  companies  in  differcnt  names.
 This  is  an  admitted  fact.  In  other
 words,  other  dealers  owe  their  loyalty  to
 only  one  company  and  that  is  IOC  and
 Shri  Dedhia  is  connected  with  several
 companies  and  still  he  is  being  respected,
 honoured  and  loved  by  IOC  much  more
 than  any  other  dealer  {t  comes  to
 this...”

 Then  he  has  said  so  many  things.  He
 says:

 “Do  you  support  this  sort  of  polyandry
 despite  your  own  promises  and  the  dir-
 ections  of  the  Ministry  and  the  Board
 of  Directors  that  such  agents  will  not
 continue.

 (b)  The  Government's  policy  in  allot-
 ting  petrol  pumps  has  always  been  to
 rehabilitate  unemployed  graduates  and
 encourage  co-operative  societies  and
 genuine  association.  Shri  Dedhia  who
 was  bankrupt  in  the  trade  at  some  time
 has  been  secretly  helped  to  beccme
 agent  of  several  foreign  oil  companies
 and  is  getting  more  and  more  encour-
 agement  from  the  [OC.””

 That  is  the  criticism.  Then  he  says:

 “Import  of  5  lakhs  tonnes  of  crude  oil
 from  the  Persian  Gulf  to  Bangla
 Desh  4 e
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 We  hope  your  goodself  will  look  into
 the  matter  and  do  the  needful  for
 the  interests  of  the  nation...

 A  gross  irregularity  and  fraud  has  been
 commitieei  in  th:  matter  of  freight  for
 transportation.

 Following  is  the  summary.  Long  before
 the  tender  for  freight  was  issued  in
 Bombay,  IOC  entered  into  a  league
 with  one  shipping  broker,  Mr  Reshim-
 wala.  In  terms  of  this  conspiracy,  Shri
 Reshimwala  flew  to  London  and  come
 to  an  understanding  with  some  of  the
 Greek  ship-owners  whose  ships  are  to
 be  used  for  transportation."
 The  consultation  with  the  Dirtector
 General  of  sipping  was  a  farce  and  the
 Director  General  wa»  bullied.  He  did  not
 however  give  his  consent  nor  the  Chief
 Controller  of  Chartering  had  given  his
 consent.  It  is  understood  that  the
 unofficial  commission  earned  by  the
 Managing  Director  of  LOC  end  its  asgo-
 ciates  will  be  20  per  cent  of  Rs.  2
 crores.”

 अगर  इस  तरह  के  एलीगेशन्ज  लगाये  जाते  है,
 तो  सरकार  को  डीफेमेशन  का  केस  दायर  करता

 चाहिए,  वर्ना  जनता  में  सरकार  के  प्रति  बड़ा
 क्षोभ  और  अविश्वास  पैदा  होता  है।

 ड्रग्ज  कंट्रोल  के  सम्बन्ध  में  कोई  कार्यवाही
 नही  की  जा  रहो  है।  उन  की  प्राइसिज  बढ़ती
 जा  रही  है।  इन्दौर  में  का  म  दवाइयां  और
 इन्जेक्शन  आदि  बहुत  बड़ी  मात्रा  में  बेचे  जाते

 है  ।  जैसा  कि  मैंने  कहा  है,  इस  प्रकार  की
 दवाइयां  और  इन्जेक्शन  बेचने  बाले  प्राण  भी

 हरते  है  और  वितत  भी  हरते  हैं।  देश  में  सस्ती
 दवाइयां  उपलब्ध  होनी  चाहिए  और  उन्हें

 हिन्दुस्तान  मे  ही  बनाने  की  व्यवस्था  करनी

 चाहिए  1  पेशेन्टस  एक्ट  को  लागू  किया  जाये
 और  फारेन  फर्ज  को  बन्द  किया  जाए

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal)  :  While  supporting  the  Demands
 for  Grants  of  this  Ministry,  I  would  like  to
 make  a  few  observations  with  regard  to
 certain  aspects  of  the  working  of  certain
 institutions  under  its  control.
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 [Shri  P.  Venkatasubbaiah]
 Members  who  spoke  before  me  high-

 lighted  certain  points  with  regard  to  the
 working  of  the  Indian  Oil  “Corporation  and
 also  the  working  of  the  Ministry  as  a  whole.
 With  regard  to  the  working  of  the  Oil  India
 T  would  like  to  point  out,  Government  has
 got  50%  participation.  Oil  India  was  a
 foreign-owed  company.  It  had  exclusive
 right  of  oil  exploration  in  Assam  and  other
 areas,  Government  entered  into  participa-
 tion  with  this  company  and  certain  agrec-
 ments  were  made.  Mr.  Goswami  referring
 to  those  agreements  pointed  out  that  with
 tegard  to  second  supplemental  agreement,
 certain  concessions  were  made  by  Govern-
 ment  to  this  company  which  gave  conside-
 rable  advantage  to  the  foreign  oil  company
 and  to  the  disadvantage  of  the  Government.

 I  would  like  to  refer  to  the  recommen-
 dations  of  the  Estimates  Committee  which
 went  thoroughly  into  the  matter  and  pointed
 out  glaring  irregularities  committed  by  the
 Ministry  with  regard  to  second  supplemental
 agreement.  They  categorically  recommnded
 that  the  whole  matter  has  to  be  gone
 through.  This  is  what  they  said  :—

 “The  Committee  have  considered
 these  reasons.  They  feel  that  the  origi-
 nal  princing  formula  laid  down  in  ०.३
 of  the  promotion  agreement  of  958  was
 quite  comprehensive  and  was  advanta-
 geous  to  the  Government  as  under  that
 formula  Government  had  option  either
 to  fix  price  of  crude  at  the  import  parity
 or  cost  plus  the  reasonable  commercial
 return.  This  gave  adequate  powers  to
 Government  to  peg  the  profits  of  the
 company  to  any  figure  considered  reason-
 able  by  them  and  therefore  could  well
 have  been  used  by  the  Government.
 Under  this  formula,  Government  was
 also  to  examine  the  cost  as_  well  as  to
 determine  the  quantum  of  cost  and  ele-
 ments  to  be  taken  into  account  in  cal-
 culating  such  cost  in  agreement  with  one
 Oil  India  Ltd.  Moreover,  Government
 had  guaranteed  neither  any  net  return  to
 the  Oil  India  Ltd.  nor  assured  off  take  of
 specific  quantity  of  crude  by  the  Barauni
 and  Gauhati  refineries  from  any  specific
 area.  There  was,  therefore,  no  question
 of  any  payment  of  subsidy  on  the  terms
 of  any  agreement  of  958.°’
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 They  further  go  on  to  say  that  by  enter-
 ing  into  this  agreement,  Government  have
 had  to  pay  heavy  subsides  amounting  to  Rs.
 48  crores,  and  they  have  categorically  stated
 that  a  second  look  must  be  had  at  the
 second  supplemental  agreement,  and  the
 loopholes  have  to  be  plugged  properly.
 With  regard  to  payment  of  sales  tax  also,
 by  this  agreement,  Government  have  to  lose
 Rs.  3  crores  every  year.  So,  they  have  said
 that  these  matters  have  to  be  looked  into.

 Coming  to  the  other  exploratory  acti-
 vities  of  this  company,  by  virtue  of  this
 agreement,  they  donot  want  to  produce
 more  crude  oi!  lest  they  may  lose  their  ad-
 vantage.  So,  they  have  slowed  down  the
 exploration  of  crude  oil  in  this  sector,  and
 the  Barauni  oil  refinery  has  to  get  the  crude
 still  from  forcign  countries.

 I  would  request  the  hon.  Minister  to  8९
 this  matter  thoroughly  examined  in  the
 light  of  the  recommendations  made  by  the
 Estimatcs  Committee.

 With  regard  to  the  other  exploration
 activities  of  the  Indian  Oil  Corporation,  I
 can  only  say  that  suffient  or  significant
 progress  has  been  made  in  this  field,
 though  it  is  not  according  to  the  expecta-
 tion  that  we  had.  Of  course,  the  ONGC  is
 in  the  field  and  is  making  explorations
 wherever  it  is  possible.  I  would  only
 suggest  in  this  connection  that  since  it  is  a
 public  sector  undertaking,  there  should  be  a
 sort  of  promotional  activity  too  because  a
 thorough  geological  survey  hns  to  be  made
 in  order  to  find  out  where  oil  is  available.
 At  one  time,  it  was  found  that  there  was
 oil  that  could  be  explored  in  the  Cauvery
 and  Godavari  basins,  but  to  what  extent
 it  is  commercially  feasible  is  a  matter  yet
 to  be  determined  by  Goverment.  1  would
 suggest  that  the  activties  have  to  be  intcnsi-
 fied,  and  if  oij  is  found  in  these  areas,
 Government  should  not  shirk  the  responsi-
 bility  of  undertaking  those  activities.

 Much  criticism  has  been  made  about
 the  marketing  activities  of  the  Indian  Oil
 Corporation.  My  hon.  friend  Shri  RV
 Badc  has  also  referred  to  this  matter.  But
 I  do  not  want  to  make  wild  allegations  on
 the  floor  of  the  House  without  satisfying
 myself  whether  there  is  any  trath  in  it.  But
 I  would  only  say  that  there  has  been  persi-
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 stent  criticism  about  the  marketing  activities
 of  the  indian  Oil  {Corporation.  Many  allega-
 tions  have  been  made  with  regard  tofavouritism
 or  irregularity  in  the  matter  of  giving  licen-
 ves  to  the  dealers  in  various  places.  At  one
 time,  @  scheme  was  drawn  up  by  this  Minis-
 try  that  unemployed  educated  graduates  and
 engineers  would  be  given  first  preference.
 Many  complaints  have  been  made,  and  some
 have  been  brought  to  my  notice  also,  that
 though  the  scheme  was  put  on  paper,  tt  was
 not  implemented.  There  were  many  irregula-
 rities  and  many  cases  of  favouritism.  So
 I  would  suggest  to  the  hon.  Mintster  that
 there  should  be  a  thorough  shake-up  and
 the  whole  thing  should  come  up.

 MR.  CHAIRMAN:  Now,  the  hon,  mem-
 ber  should  conclude.

 SHRI  P.  VENKATASUBBAIAH:  I  have
 to  conclude  so  soon  ?

 MR.  CHAIRMAN  :  10  minutes  is  the
 time  which  a  Congress  Member  can  take.
 So,  |  am  afraid  that  it  is  beyond  my  control,
 3  can  give  the  hon.  Member  one  or  two  mare
 minutes  if  he  wants.

 SHRI  P.  VENKATASUBBAIAH:  |  am
 glad  to  hear  that.

 So,  this  matter  also  has  to  be  taken  into
 consideration.

 Coming  to  the  Fertiliser  Corporation  of
 India  and  the  production  of  nitrogenous
 and  other  fertilisers  in  this  country,  I  would
 only  point  out  certain  facts  which  have  been
 mentioned  in  the  report.  W.th  regard  to
 the  Nangal  fertiliser  plant,  it  has  been  said
 that  there  is  acure  scarcity  of  power.
 So  the  production  has  been  tarded.  In
 this  field,  there  have  been  several  bung-
 lings  made  previously.  With  regard  to  our
 Policy  of  having  coal-based  fertiliser  plants,
 Korba  and  others,  we  have  bungled.  After
 two  three,  or  four  years,  we  have  come  back
 to  the  conclusion,  we  should  have  coal-based
 fertiliser  plants.  In  pursuance  of  this,  the
 Ramgundam  fertiliser  plant  is  going  to  be
 commissioned.  They  said  Rs.  90  croves
 are  going  to  be  spent  on  it.  4  would  only
 request  that  this  be  expedited  because  as
 we  delay  it,  the  cost  will  mount  up  and
 ultimately  the  per  tonne  cost  of  fertiliser
 will  go  up  and  we  wil!  be  compelled  to  im-
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 port  more  fertilisers,

 Another  important  thing  is  the  non-
 availability  of  kKero.ene  which  we  have  still
 to  import.  When  we  set  up  these  refine-
 ries,  the  petro-chemical  complexes  should
 keep  pace  w  th  their  working  and  petrol  and
 petroleum  products  should  be  turned  out  as
 speedily  as  possible  so  tha  in  the  mnediate
 future  we  may  become  self-sufficient  not
 only  in  petrol  and  petroleum  products  but
 also  in  the  matter  of  production  of  fertilisers
 which  will  accete:ate  food  production,
 because  fertiliser  ts  the  most  important
 ingredient  in  food  production.  I  hope
 Government  would  take  the  nevessary  steps.

 L  also  hope  Shri  Gokhale  will  continue
 to  hold  ch  .rge  of  this  porttolio.  There  has
 been  change  of  hands  in  this  Ministry  so
 many  times.  I  hope  he  will  continue  to
 to  hold  it  and  will  give  a  new  look  and
 orientation  to  it  so  that  the  basic  needs  of
 this  country  are  fully  met  by  these  public
 sector  undertakings.

 SHRI  KS.  CHAVDA  (patna)  :  One  of
 the  objectives  of  the  Ministry  of  Petroleum
 and  Chemicals  is  to  pan  development,
 contro!  and  assist  industries  connected  with
 druzs  and  pharmaceuticals  L  would  con-
 fine  my  Observations  to  drugs  and  pharma-
 ceulicals.

 Foreign  collaborators  and  Indian  firms
 ate  allowed  by  Government  to  manufacture
 basic  drugs,  the  foreign  col‘aborators  g  ving
 their  technical  knowhow  to  their  Indian
 counterparts  so  that  this  industry  can  be
 self-reliant.  But  what  do  we  find?  The
 foreign  collaborators  have  acquired  such  a
 strangle  hold  as  to  that  they  have  hampered
 the  setf-rel  ant  grow  h  of  the  Ind  an_phar-
 maceutical  industry.  Government  also  have
 promoted  the  monopoly  interes  s  of  the
 foreign  firms  at  the  cost  of  Indian  manu-
 facturers.  Out  of  the  total  business  in
 pharmaceuticals  of  Rs.  250  crores  in  the
 country,  nearly  Rs.  200  crores  in  the  hands
 of  foreign-dominated  firms.  They  are
 nearly  5  firms.  They  do  only  the  for-
 mulations  and  little  of  basic  manufacture.
 They  have  invested  nothing  in  research  and
 development  of  drugs  and  pharmaceuticals
 in  the  country.  Still  out  of  Rs.  27  crores
 worth  of  imports,  Rs.  20  crores  are  allowed
 to  t'  ese  fi  reign  firms.
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 Sir,  these  foreign  firms  have  multiplied
 their  capital  to  the  extent  of  Rs  50  crores
 from  their  original  investment  of  Rs.  5
 crores  only.  That  means  they  have  made
 3,000  per  cont  growth  in  their  capital  during
 a  period  of  I5  years,

 Kolynos,  as  everyone  knows,  with  its
 actual  initial  capital  of  Rs.  |  lakh,  is  having
 a  business  of  Rs.  !  crore  per  annum  in
 formulations  only.  That  means  it  has  also
 made  a  growth  of  10,000  per  cent  in  its
 Capital.  No  one  can  dispute  that  our  indus-
 try  has  acquired  enough  technical  knowhow
 In  respect  of  tablets,  capsules,  liquias,  in-
 jectables,  etc,

 In  the  last  two  decades.  the  progress
 allowed  to  be  made  in  the  Indian  pharma-
 ceutical  industry  35  negligible,  whill  the
 foreign  firms  are  given  preferential  treat-
 ment.  For  example  MSD  has  been  given  a
 licence  to  manufacture  44  kilogrammes  of
 vitamin  B-2  which  is  in  excess  of  the  total
 requirements  of  our  country  up  to  1974.
 This  appears  to  me  to  be  a_  case  of  favouri-
 tism  having  been  shown  to  this  foreign
 firm.

 There  is  another  case.  Messrs  Abbott,
 the  so-called  small  scale  foreign  firm,  in
 comparison,  has  been  given  hard  currencv
 licences  worth  Rs.  85  lakhs  in  one  year  for
 the  import  of  eight  tonnes  of  erythromycin
 while  the  only  Indian  firm  engaged  in  the
 same  field  on  the  same  footing  has  not  been
 given  ficences  worth  even  Rs.  5  lakhs  for
 erythromycin.

 After  one  year’s  chasing  by  the  Indian
 firm,  the  DGTD  was  convinced  that  the
 erythromycin  import  substitution  could  save
 foreign  exchange  to  the  tune  of  Rs,  8
 million  in  two  years,  but  the  high-power
 committee  on  prices  diluted  the  proposal
 that  the  firm  had  no  experience.  I  venture
 to  observe  that  the  hon.  Minister  had
 probably  no  experience  of  ministership  when
 he  joined  the  Cabinet  last  year,  and  yet  he
 is  piloting  two  Ministries  at  a  time  quite
 successfully.

 MR.  CHIARMAN:  Very  abov  also.

 SHRI  K.S.  CHAVDA:  There  is  yet
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 another  case.  Hoechst  and  MSD  are
 allowed  to  import  frusemide  and  indome-
 thracin  at  Rs.  3,000  a  kilogram,  whereas
 the  world  prices  for  these  drugs  are  much
 less  than  Rs  300  a  kilogram.  Even  then
 they  have  been  given  licences  to  import  to
 the  extent  of  Rs.  4  million  each  in  one  year
 from  hard  currency  areas.  Proposals  by
 the  Indian  firm  for  the  import  of  these  drugs
 are  kept  pending  for  months  together  for
 processing.

 The  IDPL  is  not  in  a  position  to  prosper
 or  to  break  even,  because  90  to  95  per  cent
 of  the  ‘total  drug  and  pharmaceutical  for-
 mulations  are  in  the  hands  of  foreign  firms,
 and  secondly  because  they  manage  to  get
 licences  in  the  name  of  ‘new  diugs’  or  life-
 saving  drugs,  etc.  During  the  last  one  year
 and  a  half,  thev  have  got  44  regularisation/
 expansion/COB  licences,  whereas  some  of
 the  applications  of  our  Ind.an  firms  le
 pending  under  one  pretext  or  the  other  for
 over  two  years  The  market  of  all  profit-
 able  formulations  is  in  the  hands  of  those
 §  foreign-controlled  firms,  and  therefore,
 the  IDPL  has  been  put  in  a_  position  that  it
 cannot  come  out  of  the  losses.

 It  has  been  observed  that  under  the
 Drugs  (Price  Control)  Order.  1970,  the
 applications  of  new  formulations  by  the
 foreign-dominated  firms  get  the  mark-ups  as
 they  desire,  which  give  them  more  profits,
 while  our  Indian  firms  cannot  get  even  the
 minimum  mark-up  and  they  get  meagre
 profits,  and  thus  indirectly  the  competition
 of  Indian  firms  with  foreign  firms  is  being
 neutralised  by  the  authorities  concerned.

 At  the  end,  I  would  like  to  make  two
 suggestions.  A  committee  of  Members  of
 Parliament  should  be  appointed  to  make  a
 thorough  study  about  these  firms  and  submit
 their  report  to  Parliament  on  the  first  day
 of  the  next  session.  Sscondly,  the  minister
 must  assure  the  House  that  from  today  no
 furthes  expansion  or  regularisation  or  COB
 licences  for  tablets,  granules,  liquids  or
 injectables  should  -be  issued  to  the  foreign
 firms  having  more  than  26  per  cent  equity
 participation.

 Now  a  word  about  the  pricing  of  RFO
 and  gas  sold  by  the  ministry  for  power
 generation  in  Gujarat.  States  having  natural
 resources  like  coal  and  water  get  the  benefit
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 of  power  generation  at  a  low  cost.  In  the
 same  way,  Gujarat  having  the  natural
 resources  of  oi!  and  gas  should  have  got  the
 benefit  of  power  generation  at  a  low  cost,
 but  the  Ministry  of  Petroleum  and  Chemi-
 cals  have  shown  a  step-motherly  treatment
 to  Gujarat  in  the  case  of  selling  gas  and
 RFO  for  power  generation  in  Gujarat.  The
 Ministry  sells  gas  at  Rs.  06  per  1000,  cubic
 metres  in  Gujarat  while  in  As  am  the  same
 ministry  se'Is  the  gas  at  Rs.  52.95  per  000
 cube  meties.  In  Assam  the  cost  of  pro-
 duction  is  much  higher  than  in  Gujarat.
 But  the  price  of  gas  is  much  lower  in  Assam
 than  in  Gujarat.  In  spste  of  the  recommen-
 daticn  of  the  S!  antilal  Shah  Committee  to
 fix  the  price  of  RFO  at  45  per  ton,  the
 Ministry  of  Petroleum  and  Chemicals  sells
 it  at  Rs.  438  per  ton,  in  Gujarat.  T  know
 the  Government  of  India  ha,  appointed  a
 retired  Chief  Justice,  Justice  Hidayatullah,
 as  Arbitrator  for  fixation  of  price  of  RFO.
 Thope  Gujarat  will  get  justice  from  the
 retired  Chief  Justice.

 भी  हुकम  चन्द  कछवाय  (मरना)  :  सभा-
 पति  महोदय,  सदन  में  गणपूर्ति  नहीं  है  t

 MR.  CHAIRMAN  :  The  bell  is  being
 rung.  The  hon.  Member  may  resume  his
 seat......  Now  there  is  quorum.  He  may
 continue  his  speech.

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  Sir,  the  Ministry  of  Petro-
 leum  and  Chemicals  is  responsible  for  many
 things.  They  have  listed  in  the  Report  7
 items  under  petroleum  and  18  items  under
 chemicals.  To  put  it  precisely,  ]  should  say
 that  the  Ministry  is  responsible  to  see  that
 wheels  are  moving,  to  make  the  earth  more
 yielding  and  to  make  man  fit  if  he  is  not
 man  is  physically  fl  to  prov.de  him  diugs
 and,  last  but  not  the  least  to  make  the
 women  more  charming  by  providing  cosme-
 tics.  Within  the  limitedtime,  it  is  not
 possible  to  examine  in  all  those  aspects  how
 the  Ministry  has  discharge  its  responsibility.
 Therefore,  {  will  confine  my  attention  to
 only  petroleum.

 Tt  is  regrettable  that  there  is  no  firm
 National  policy  on  oi],  Many  things  have
 been  said  on  this  subject  on  a  number  of
 budget  debates  since  ‘1967.  But  up  till  now
 no  national  policy  has  been  formed.  There
 ere  public  sector  refineries  and  private
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 sector  retineries  owned  by  the  foreigners.
 The  refining  capacity  of  the  private  sector
 refineries  is  gradually  increasing  when,  as  a
 matter  of  fact,  there  should  have  been  a
 national  policy  that  this  should  gradually
 decrease.  Only  the  public  sector  refineries
 should  be  allowed  to  refine  more  and  more
 crude  oil.

 Coming  to  the  performance  of  the  O
 NGC  and  Indian  Oil  Corporation,  all  the
 previous  speakers  irrespective  of  party
 affiliations  have  spoken  against  them,  I  do
 not  know  how  long  the  Ministry  will  allow
 these  burcaucrats  to  indulge  in  anti-national
 activities.

 at  हुकम  चन्द  कछवाय  :  सभापति  महो-
 दय,  सदन  मे  गणपूर्ति  नही  है  ।

 8  brs.
 MR.  CHAIRMAN  :  The  bell  is  being

 rung...now  there  is  quorum.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 Sir,  |  want  to  put  it  on  record.  We  are
 here  in  sufficient  st  ength  But  sf  requires
 two  parties  to  make  a  debate.  If  there  is
 nobody  present  on  the  other  side,  I  am
 addressing  this  particularly  to  members
 belonging  to  the  Jana  Sangh  party,  who
 raise  the  question  of  quorum,  there,  cannot
 be  any  debate.  On  this  side  Members  are
 present  when  there  is  lively  interest  in  the
 debate.  It  is  not  the  unilateral  responsibi-
 lity  of  one  party  to  maintain  the  quorum
 howsoever  big  that  party  may  be.  There
 should  be  some  persons  on  the  other  side
 who  should  keep  the  debate  going.  (/ater
 ruptions)

 MR.  CHAIRMAN  :  Order,  order.  I
 am  on  my  Icgs.  Please  sit  down.  I  made
 an  informal  request  to  Mr.  Bade  to  prevail
 upon  Mr.  Kachwai  not  to  stand  on  his  right
 so  far  as  the  demand  of  quorum  is  con-
 cerned.  However,  if  the  Member  wants  to
 insist  upon  his  right,  all  that  I.  can  do  is  to
 ring  the  bell  and  call  for  the  quorum.  That
 is  all.  Now,  we  continue  with  the  debate.
 Shri  B.  N.  Shastri  may  continue  now.

 SHRI  K.  S.  CHAVDA:  Sir,  you
 reques  Mr.  Bade  to  prevail  upon  Mr.
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 {Shri  K.  S.  ChavJa}
 Kachwai  not  to  raise  the  question  of
 quoi.m.  Bt  you  should  also  request  the
 party  in  power  so  that  they  can  ask  their
 Men.  bers  to  remain  present  in  the  House,

 MR.  CHAIRMAN  :  This  is  the  end  of
 the  matter.  I  do  not  want  te  escalate  this
 controversy  any  inore.  Already  sufficient
 time  has  been  wasted  on  this.  Shri  B.  N.
 Shastri  to  continue  his  speech.

 SHR]  BISWANARAYAN  SHASTRI
 Sir.  what  I  was  saying  was  that  there  is  no
 national  policy  on  oil  ©  When  will  the
 country  attain  self-sufficiency  in  producing
 crude  oil  and  when  will  the  foreign  com-
 panies  which  are  operating  in  India  not
 have  their  licence?  I  would  request  the
 hon.  Minister  to  evolve  a  national  policy  on
 oil  so  that  other  Programmes  can  be  fixed
 up.

 The  0.  N.G.  Cc.  has  indulged  in  anti-
 national  activities  so  far  as  it  concerns  the
 economy  of  ths  country.  They  have  indulged
 in  extravagant  expenditure.  Regarding
 O.  N.  6.  C.  in  the  Fastern  region  which  is
 in  Assam,  they  acquired  property  from  the
 Assam  Tea  Companyatan  extra-  ordinary  price
 which  is  more  than  what  the  party  demanded.
 This  matter  was  raised  in  Parliament  by  me
 and  the  then  Minister  of  Petroleum  and
 Chemicals  promised  a  C.  8.  I.  inquiry.  !
 do  not  know  the  result  of  that  inquiry.  I
 would  request  the  hon.  Minister  to  place  the
 report  of  the  C.  B.  I.  inquiry  on  the  ‘Table
 of  the  House.

 Again,  regarding  pipeline.  this  question
 was  raised  in  this  House,  and  a  Commission
 of  Inquiry  was  appointed.  That  Commission
 of  Inquiry  was  appointed  two  years  back,
 in  August  1970.  They  were  to  submit  their
 report  within  a  period  of  six  months,  but  we
 find  that  the  time  has  ben  extended  more
 than  there  times.  What  is  tie  reason  for  thi,  ?
 thereason.  The  hon.  Minister  should  take  the
 House  into  confidence  and  tell  the  House
 whether  the  ONGC  or  the  Indian  O:!  Cor-
 poration  or  his  Ministiy  is  not  cooperating
 with  the  Commission  of  Inquiry.  Why  has  the
 time  for  submission  of  report  been  extended
 by  about  two  years?  It  isa  very  serious
 matter.  Therefore,  व  request  the  hon,
 Minister  to  take  the  House  into  confidence
 and  tell  us  about  it.
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 Regarding  the  Indian  Oil  Corporation
 affairs,  |  would  like  to  say  that  some
 bureaucrats  at  the  top  conspire  together  to
 deprive  the  nation  of  its  due.  Mr.  Goswami
 and  the  other  previous  speakers  had  men-
 troned  about  it  elaborately.  Therefore,  I  do
 70  want  to  repeat  all  those  points.  But  I
 would  like  to  point  out  one  thing  that,  when
 anew  agicement  or  a_  new  deal  comes  up,
 the  bureaucrats  combine  together  to  have
 personnal  benefits  for  themselves.  IF  lope,
 the  hon,  Minister  who  is  presiding  over  this
 Ministry  will  keep  himsclf  alve  to  this
 conspira  y.

 In  the  Report  regarding  =  refining  crude
 oil,  there  has  been  a  mention  about  Baraunt
 refinery  and  other  refineries.  Bul  the  Report
 is  ominously  silent  about  the  expansion  of
 the  Nunmati  refinery.  It  was.  started  that
 the  0  75  million  tonne  capacity  of  Nunmaty
 refinery  would  be  expanded  to  more  than
 one  million.  tonnes.  but  nothing  has  been
 mentioned  in  this  Report  |  do  not  know
 what  ts  the  reason,  what  prevents  the
 Ministry  from  mentioning  those  Uungs.

 Regarding  Bangiigaon  refinery,  it  was
 mentioned  here  that  it  was  under  considera-
 tion  or  thit  at  was  in  an  advanced  stage.  It
 is  not  known  when  the  refinery  will  start
 production,

 MR.  CHAIRMAN  :  The  hon.  Member
 may  please  conclude.

 SHRI  BISWANARAYAN  SHASTRI:  I
 have  only  two  points  more.

 One  is  regarding  the  royalty  on  crude
 oil,  There  is  a  demand  from  the  Govern-
 ment  of  Assam  for  raising  the  royalty  on
 crude  oif.  The  Prime  Minister  was  kind
 and  generous  enough  to  raise  the  royalty  to
 some  extent,  but  that  is  not  sufficient  ;  con-
 sidering  the  poor  condition  of  the  State,  [
 request  that  the  royalty  be  raised  f.om  Rs.
 0  to  Rs.  5  per  tonne  of  crude  oil.

 The  other  point  is  about  sales-tax.  From
 Assam  crude  oi}  is  pumped  out  to  Barauni
 and  other  places.  But  the  safes  tax  on
 crude  ai!  is  not  received  by  the  Government
 of  Assam  because  it  is  said  that  it  was
 transacted  somewhere  else.  It  is  logical  that,
 when  the  oil  comes  out  from  Assam,  at  the
 beginning  stage,  there  should  be  sales-tax
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 and  the  sales  tax  should  go  to  the  Govern-
 ment  of  Assam

 Onc  more  point  regarding  emplovment  It
 i$  a  general  grievance  among  the  peopc  of
 Assam  that  even  forthe  low-paid  employments,
 with  a  salary  of  Rs  400  or  200,  people  ate
 not  receunted  from  १५६५  um  2  can  give  certain
 instances  Chowhidats,  daftries  and  drivers
 ie  iccrutted  fiom  scmewhere  elso  for
 instance,  If  there  %  a  vacancy  for  sich  po  ts
 m  the  ONGC  inthe  east  in  region  they  do
 not  recrutit  from  the  local  people  there  ,
 they  recruit  from  Dehia  Dun  or  some  other
 Place  Whs  slorld  the  dccal  people  of
 Assam  be  deprived  cf  sich  cpportunues  7]
 am  not  saying  bout  hich  cfheers  they  are
 selected  on  mictitcnm  an  all  Indi  basis  |
 am  only  speaking  abo  ६  yuntor  officess  and
 deik  ,  daftiues,  chowkidars  ditve  ५,  ete

 There  ilo  they  are  not  appointed  from
 the  local  people

 Agun  one  pomt  only  a>  ut  th  prec  of
 Peholeum  and  gas  and  othe  1  d  thngs
 Assam  produces  crude  of  bet  the  pre  of  pete
 roleum  45  the  highest  m  Assam  in  Inia  One
 Vite  of  petrotis  Rs.  50  in  Assim  but  vou
 Inquire  in  Delhi,  Bombay  or  e'sewl  cre  itis
 Iuss  than  Rs  ॥  40  Regaiding  IPG  which  ts
 uscd  for  domesti.  consumption,  the  price  of
 Wat  gas  ay  the  highest  in  Assam  I  do  not
 know  the  reason  for  that  But  ]  would
 tequest  the  hon  Minister  to  kindy  took
 into  At  and  fix  a  umform  price  all  over
 India

 With  these  words,  I  support  the
 Demands

 wit  दरबारा  सिह  सभापति  महोदय,  मझ
 थोडा  सा  अर्ज  करना  है  यह  साफ  करने

 के  किए  कि  हम  ने  जहा  पर  ग्रीन  रंवोल्यू
 शन  की  है  और  सार  देश  भर  में  अनाज  का
 भार  भरा  है  उसके  साथ  साथ  हमारे  जितने

 फटिलाइजसं  है  बह  इतने  कम  है  और  उनकी
 कीमत  इतनी  ज्यादा  है  कि  उसके  1 ढ:4  मुझे
 ज्यादा  कुछ  कहने  की  जरूरत  नही  है  ।  मैं  आज

 सिर्फ  यह  कहता  चाहता  हूँ  कि  जो  इंस्टॉल्ड
 फपेसिटी  है  उसका  50  प्रतिशत  उपयोग  होता  है
 भर  उसको  हम  20  प्रतिशत  और  इन्क्रीस  कर
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 सकते  है  जिससे  कि  हमे  फर टिल  दर  ज्यादा  मिल

 समने है  ग्रीन  रेवोल्यूशन  होते  गये  भी  फटी-
 लाइजन  की  कीमत  बढ़ी  है  और  उस  के  साथ
 साथ  प्रोडक्शन  भी  बढ़ा  है।  लेकिन  फर्टिलाइजर
 की  वित्त  जो  बढ़ी  ह  बह  कम  हो  सक्‍ती  है  1
 बाल  नि  बसर  उन्गजामात  उस  के  साथ  साथ
 frre  जय  और  20  प्रतिशत  उस  की  कँटीली
 जो  हम  हुस्क्रीज  बर  सके  कैपेसिटी  आरजेडी
 है।  लक्की  उस  मे  प्रावधान  20  प्रतिशत  और
 बार  सकते  हे।  इसके  साथ  साथ  चार  #मारे  प्रो-
 जैक्सन  कमीशन  होने  चबाने  है  और  दो  वे  लिए
 जनी  पारी  हा  रही  है।

 फीड  नाफा  बना  स्‌  के  जिए  मुझे  यह  अर्ज
 करना  है  हि  उस  मे  भी  बिहारी  लाई  जा  सकता
 है  ।  पेरटीसारइस  और  हन्सैेक्टीसाइड्स  जिसने
 चाहिए  उस  में  भी  कमी  है  और  उसकी  कीमत
 कम  करन  वी  os  सूरतह  |

 दुलारी  अग  मै  परता  चाहता  हू  इम्पाेस
 के  बार  मयि20कक्‍्राट  का  हम  इम्पोर्ट  बस्ते
 है  मिक तरज  शौर  उस  के  स्लाइड  प्रॉडक्ट्स
 जितने  भी  सामरिक  फाइनल  है  और  'डाउजें
 और  ट्रम  वगैरह  हम  एक्सपोर्ट  कर  सकते  हैं मौर
 उस  की  बीस  जो  एक्सपोर्ट  से  मिलती  बह
 ते  रिबन  400  बराड़  के  हो  सकती  है  |  तो  उस
 जे  अदा  जितनी  भी  कोई  शावेज  है  वह  पूरा
 करत  वा  जरूरत  है।  इडियन  पेरी  केमिकल
 कॉरपोरशन  लिमिटेड  जो  है  उस  ने  अपने  जिम्मे
 $  प्रोजक्ट  लिए  है।  उस  पर  60  रोड  रुपया
 मार्च  होने  वाला  है।  रहा  तब  उम बी  प्रोग्रेस

 न  हैं  यह  भी  सरकार  को  देखन  वी  जरूरत  है

 पेट्रो  कमीशन  फील्ड  में  बहुत  कुछ  एहसास  करने
 ी  जरूरत  हैं।  इस  के  साथ  साथ  सिधे डि वा  प्रो-

 मेसेज  और  इक्विपमेंट  तथा  और  दुगरी  चीजें

 अभी  चाहिए  ।  उसमे  खर्चा  इस  पर  किया  जाता

 है  फि  हम  प्रोडक्शन  कर  रहे  है।  रेजिन  उस  के

 लिए  मार्केट  भी  चाहिए।  यू.एस  ए.  और  दूसरे
 यूरोपियन  कन् ट्रीज  से  उस  पर  4  से  5  प्रतिशत

 खर्चा  किया  जाता  है।  उस  के  प्रोपेगंडे  के  ल
 और  यह  बताने  के  लिए  कि  हम  यहाँ  तब  इस
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 को  कर  पाए  है  1  इस  बारे  में  टेक्निकल  नौ  हाउ
 के  लिए  भी  हम  बहुत  कम  खर्च  कर  रहे  हैं।
 गैस  रिजर्व्ड  के  लिए  मैं  अर्ज  करना  चाहता  हूं
 कि  रशिया  ने  तकरीबन  565  विलियन  क्यूबिक
 फीट  गैस  हासिल  किया  है  और  अमेरिका  में
 जितना  है  उस  से  डबल  प्रोडक्शन  उन्होंने  किया
 है  ।  उन  की  जो  टीम  यहां  आई  थी,  उन्होंने  जो
 बताया  हैं,  उस  पर  अमल  किया  जाय  तो  हमारे
 गैस  रिसोर्सेज  बहुत  ज्यादा  बढ  सकते  हैं  1

 द्रांस्पो्ट  के  बारे  में  यह  जरूरी  हैं  कि  पाइप
 लाइन  को  बढ़ाने  की  जरूरत  है  |  पाठक  लाइन  के
 बारे  में  कुछ  ज्यादा।  नहीं  कहना  चाहता,  हमारे
 साथी  बहुत  कुछ  उस  के  बारे  में  यहां  पर  कह

 चुके  हैं,  इसमें  जो  स्केण्डुलस  बात  है,  वह  देखने
 की  चीज  है,  लेकिन  जहां  तक  पाइपलाइन  का
 सवाल  है,  वह  आगे  ले  जाई  जा  सकती  है  या
 नहीं,  यह  एक  बह सत लव  बात  है।  लेकिन
 जितनी  स्टोरेज  कैपेसिटी  की  जरूरत  है,  उसके
 लिए  जितनी  पाइपलाइन  की  जरूरत  है,  इस
 तरफ  ध्यान  देने  की  जरूरत  है  |

 सी-प्रौढ़  के  लिये  भी  काफी  कुछ  कोशिश
 करने  की  जरूरत  है।  उसके  लिए  जो  टीम  यू०
 एस०  एस०  आर०  से  आई  है  उसने  बहुत  कुछ
 इस  पर  बहस  की  है  और  हमें  बताया  है  कि  कहां
 कहां  हमें  मिल  सकता  है  ।

 इस  के  साथ  साथ  एक  बजे  मैं  यह  करना

 चाहता  हूँ  जिसे  पचास  न्ठाख  रुपये  की  कांग्रेसी
 कह  सकते  हैं--जो  नजरिया  टी  एस्टेट  है,  उस
 का  पचास  लाख  रुपया  किस  ढंग  से  उन्होंने
 खराब  किया  है,  उस  की  एंक्वायरी  होनी
 स्रावित  -  चेयरमैन  की  रिपोर्ट  भी  आई  है,
 बहरहाल  इस  पर  ध्यान  देने  की  जरूरत  है।

 मैं  इतना  ही  जे  कर  के  आप  का  शुक्रिया
 अदा  करता  हूं।

 SHRI  RAJA  KULKARNI  (Bombay—
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 North-East):  The  nation’s  oil  policy  ts
 undergoing  various  stresses  and  strains  since
 97!.  During  the  last  decade  from  96)  to
 970  Indian  oil  policy  was  mamly  directed
 to  develop  its  own  indigenous  re,ources  for
 production  of  crude  oil  to  a  large  extent  as
 far  as  possible  and  creating  the  machinery
 which  resulted  in  the  formation  of  the  Oil
 and  Natural  Gas  Commission  with  an
 Act  of  Parliament  in  1959.  Our  nat.onal
 oil  policy  was  dependent  upon  creating  its
 own  machinery,  refinery  and  marketing  capa-
 city,  to  increase  their  share  in  the  marketing
 side  of  petroleum  products  and  refinery
 products.  So  far  as  these  limited  objectives
 are  concerned,  our  oil  policy  has  no  doubt
 succeeded.  The  success  is  due  to  our  policy
 of  depending  less  and  Jess  on  foreign  influ-
 ences  and  foreign  monopoly  concerns.  Today
 the  IOC,  along  with  its  refining  and
 marketing  capacity,  is  controlling  more  than
 50°,  of  the  consumption.  In  marketing  its
 share  is  more  than  50%.  The  production  in
 respect  of  the  rafinery  output  is  more  than.
 half

 In  97]  the  picture  in  the  international
 oil  world  started  changing  and  troubles  and
 disturbances  came  up  in  our  national  policy.
 The  point  has  come  for  consideration
 whether  we  are  likely  to  become  self-sufficient
 not  only  in  products  of  petroleum  and  in
 refining  capacity,  but  also  in  the  production
 of  crude.  In  ‘1971,  was  realised  that  the
 whole  crux  of  our  oi!  policy  depended  on  an
 adequate  supply  of  crude  to  our  refineries,
 existing  as  well  as  projected.  Is  our  indi-
 genous  production  programme  adequate
 enough  to  meet  the  demands  of  the  country
 so  as  to  make  ॥  self-sufficient  in  the  matter
 of  production  of  crude?  But  with  the
 changes  that  have  taken  place  in  the  inter-
 national  crude  oil  areas.  especially  in  the
 Middle  East  countries,  the  Persian  Gulf
 countries  from  where  we  import  crude,  it
 was  found  in  97]  that  instead  of  becoming
 more  and  more  self-sufficient,  we  were  be-
 coming  more  and  more  dependent  on  the
 Persian  Gulf  countries.  Our  import  bill
 which  in  1969-70  was  Rs.  94  crores  is
 expected  to  go  up  Rs  84  crores  by  1974,  In
 ‘1970-71  our  requirement  of  crude  oil  for
 refining  in  all  the  refineries,  private  as  well
 as  public,  both  indigenous  as  well  as  im-
 ported  crude  put  together,  was  about  846
 million  metric  tonnes.  Out  of  this,  hardly
 7  or  8  million  tonnes  was  indigenous  and
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 the  rest  was  being  imported,  By  974  it  is
 expected  that  our  requirement  of  crude
 would  be  a  little  more  than  26  million
 tonnes.  That  means  that  we  shall  have  to
 import  more  than  V7  to  I8  millou  tonnes.
 Looking  to  the  performance  of  the  ONGC
 and  looking  to  the  resources  as  well  as  the
 exploration  activities,  we  shall  have  to  be
 more  realistic.  It  appears  that  the  ONGC
 as  well  as  the  Oi!  India  both  put  together
 will  not  be  able  to  cope  up  with  the  require-
 ments  by  exploring  ol,  drilling  wells,
 increasing  the  production  of  crude  to  meet
 the  requirements  of  the  country.  So,  it  means
 that  the  country  will  have  to  spend  more
 of  foreign  exchange  during  the  next  three  or
 four  years  than  we  did  during  the  last
 decade.  If  this  is  the  situation,  then  what
 is  going  to  be  the  main  objective  of  our
 national  oi]  policy  during  the  seventies  ?

 Apart  from  our  efforts  to  inerease  our
 indigenous  production,  during  the  seventies,
 we  shall  have  to  find  out  alternative  sources
 of  commercial  eneigy.  The  crude  oil  policy
 is  ultimately  linked  up  with  the  planning  of
 a  total  national  fuel  policy  as  a  whole.  We
 shall  have  to  rely  on  the  development  of
 alternative  sources  of  energy  in  our  own
 country  like  electricity  etc.  Coal  sy  becom-
 ing  outdated  and  costly,  and  the  coal
 deposits  are  not  increasing.  Therefore,  ws
 cannot  rely  on  coil  for  commercial  energy
 and  coal  cannot  contribute  very  much  with
 an  increasing  share  to  the  national  fuel
 policy.  Therefore,  we  shall  have  to  depend,
 for  instance,  on  the  development  of  electri-
 cal  energy,  and  there  also,  the  electrical
 power  has  to  come  from  the  nuclear  energy.
 Though  we  are  told  that  the  national  fuel
 policy  is  being  examined,  we  find  that  we  do
 not  have  a  coordinated  plan.

 So  long  as  we  do  not  have  a  proper
 plan,  it  is  very  difficult  for  this  country  to
 become  self-sufficient  in  the  coming  decade
 in  the  production  of  crude  to  meet  our  oil
 requirements.

 Another  point  which  our  national  oi!
 policy  will  have  to  tackle  is  the  question  of
 the  relationship  with  the  foreign  companies.
 A  demand  has  been  made  for  their  nationa~
 lisation,  No  doubt,  this  demand  has  a  basis,
 looking  to  the  performance  of  the  oil  com-
 Panies  in  the  past,  including

 the  political
 aspect.  Political  factor  is’  alsono  doubt
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 one  of  the  important  factors  because  in
 times  of  political  crisis  we  have  to  be  care-
 ful  to  what  extent  we  could  depend  on  the
 foreign  oil  companies  for  the  growing
 requirements  of  our  country.

 At  the  same  time,  we  have  to  explore
 and  find  out  what  pattern  of  nationalisation
 is  required.  Government  are  trying  to  avoid
 taking  a  decision  on  the  question  of  nation-
 alisation  of  the  three  foreign  oil  companies
 in  the  country.  If  they  have  difficulties,  if
 they  have  the  problem  at  the  International
 level  in  getting  crude  supplies  at  a  cost
 cheaper  than  what  the  il  companies  are
 demanding  for  payment  to  their  interna-
 tional  associates,  Government  have  to
 explore  the  possibility  of  developing  com-
 mercial  relations  with  the  Persian  Gulf
 countries  and  enter  into  direct  contacts  with
 them  on  a  Ciovernment  to  Government  basis.
 In  this,  price  will  be  a  very  important  factor.
 They  have  also  to  find  out  wicther  the  Arab
 countries  which  are  producing  a  large
 quantity  of  oil  from  wnich  we  are  getting  the
 oil,  will  hein  a  position  to  continue  to
 supply  on  a  long  term  basis.

 I  will  now  come  to  the  performance  of
 ONGC.  Last  year  the  Ministry  announced
 the  appointment  of  a  Committee  to  go  int»
 this  quest.on.  We  ae  told  that  till  this  date
 the  Committee  fias  not  submitted  its  report.
 In  the  meanwhile,  the  PUC  has  made  certain
 reconunendations  which  need  to  be  debated.
 There  are  a  lot  of  controversial  recommen-
 dations.  2  wou'd  say  that  whether  it  is  the
 IOC  et  ONGC,  8  new  outlook  and  approach
 is  required  on  the  structuring  the  of  public
 sector  undertakmys  dealing  with  the  oil
 industry

 SHRI  DHAMANKAR  (Bhiwandi):  I
 rise  to  support  the  Pemands  of  the  Ministry
 of  Petroleum  and  Chemicals  Enough  has
 been  said  about  the  I0C’s  performance.  But
 there  are  good  pomts  also  in  regard  to  the
 operation  of  public  undertakings  under  this
 Ministry.  I  will  cite  the  example  of  Lubrezol
 India  Ltd.  Its  production  went  up  from  5,500
 metric  tonnes  to  about  9,000  metric  tonnes.

 MR.  CHAIRMAN  :
 tomorrow.

 He  may  continue

 8.30  hrs.
 The  Lok  Sabha  then  adjourned  till  Eleven

 of  the  Clock  on  Friday,  May  3,
 I972|Vaisakha  15,  7898  (SAKA).


